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LOK SABHA DEBATES

LOK SABHA

Monday, May 18, 1970/Valsakha 28,
1Z02  Suka) i

The Lok Sabha met ar Eleven
of the Clock

[Mr. Speaker in the Cliair)
ORAL ANSWERS TO QUESTIONS

Nemand made by Mayors in Madras
Re : Operation of Revolving Fund

*1681. SHRI B. K. DASCHOWDHURY:
Will the Minister of HFALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any revolving fund to be set
up by the Centrul Government to be operat-
ed with sufficient flexibility to meet local
conditions without any set rigid approach
was demanded by the Mayors recently in
Madras ;

(b) if so, the details thereof ; and

(e) the reaction of Government there-
to?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) No communi-
cation in this regard has been received so far
by my Miomstry.

(b) and (c). Do not arise
SHRI B. K. DASCHOWDHURY : The

reply of the minister seems 1o be wvery
strange  Hec says the Government has not
yet received any communication from the
Mayors® Conference, It has been printed in
bold letters in the Findusran Times of 22nd

April, from which I would like to quote one
or two sentences ;

“The ninth meeting of the All-India
Council of Mayors in a resolution re-
gretted that the proposed fund laid em-
phasis on generating quick returns on
the investment and felt that this aporoach
would not help meet the critical problem
of slum growch and deterioration of the
houging problem in the urban areas.”

It is further stated :

“‘The council by another resolution
appealed to the Centre and Governments
to take steps to make available some
taxes like the the entertaioment tax and
the education cess to those corporations
who were not getting them at present.”

MR. SPEAKER : In the Question Hour,
you need not go into all that, What is your
question ?

SHRI B. K DASCHOWDHURY : [ am
coming to that. This is an important matter,
but the Government says it has not received
any communication. My first contention is
that the Central Government ought to have
taken cognizance of this report published in
the newspapers. The housing problem has
grown into a gigantic one. [ have seen in
Government reporis that the housing pro-
blem is to the extent of 83.7 million housing
units,

MR. SPEAKER : You will have to put
your question now. | am not going to allow
this practice any more now.

SHRI B. K. DASCHOWDHURY : This
is the problem. Two years back, the United
States Senators made certain proposals to the
Government of India that they will give a
loan to the extent of 25 million dollars to
build 43 million units in India, but the
Government refused it. That simply shows
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that the Government was not so serious
about tackling the problem.

MR. SPEAKER : Please don't make it
a debating hour. You ask your question.

SHRI B. K. DASCHOWDHURY :
Government does not seem to be in the
know of the magnitude of the problem and
therefore we have to give the background.
Tn view of this huge housing problem, may 1
know what is actually in the mind of the
Government to relieve this problem, whether
it is possible to relieve it by haviog a revol-
ving fund of Rs. 200 crores and whether
Government have in mind to give relief only
to the big metropolitan cities like Calcutta,
Bombay, Madras, etc. and 10 what extent
this revolving fund will be utilised for hous-
ing construction in rural areas ?

SHRI K, K. SHAH : The question has
been answered in the past, but for the in-
formation of the hon. member, I may tell
him. it is not possible to construct 20 million
houses with 25 million dollars, We require
8.37 crores of housing units for which we
want Rs. 33000 crores. Out of Re. 200
crores if we make an attempt to reach this
huge figure of Rs 33,007 crores, it can only
happen by a guict revolution of the fund.
Therefore, 1T am awaiting this from the
Mavors' Conference. Bu'* there also 1T would
request the hon. Member to remember that
the Mayors' Conference is quite different
from the Conference of Mayors called by my
Ministry. First the Musors' Conference met
for two davs and they passed certain reso-
lutions. Then the Conference, called by the
Ministry of Housing, of the Mayors met in
Madras. As [ said, | am awaiting that reso-
lution. Informally I have tried to discuss
and dispel their doubts. I have pointed out to
them how slums can be cleared quickly and
how the money invested in It will give a
quick return. T am sure that when it starts
functioning my hon. friend will be satisfied.

SHRI B, K. DASCHOWDHURY : It is
quite clear from the statement of the hon.
Minister that he is in the know of what
tranapired at the Ninth All-India Mayors’
Conference hi>ld at Madras. Anyway, very
regently the Mayor of the Calcutta Corpo-
+ tinn has made a statement ““We have been

- .anding a cerniain amount of money to
build some more houses and to clear up the
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slums in Calcutta ; if the Government of
India does not give that money within three
months, we must take to some other course.”
That is an open statement. I would like the
hon. Minister to tell this House what is in
the mind of his government, whether they
are giving the required amount demanded by
the Mayor of Calcutta to clear up the slum
growth of Calcutta and, if not, how this
government propose 1o struct a few million
units not only in Calcutta but in other places,
even without yielding to the threats of the
Mayors in different parts of this country ?

SHRI K. K. SHAH : [ am extremely
sorry my hon. friend is very late in his in-
formation. This was discussed and the
Prime Minister has appointed the Cabinet
Secretary to be in charge of the four ques-
tions of slum clearance, building houses,
supply of water and removal of sewerage.
My two Secretaries went there and the
sclizme has been drawn up

SHRI! B, K. DASCHOWDHURY : Can
vou spell ou! the scheme in detail ?

SHRI K. K SHAH : As 1 have pointed
out Iast time, a sum of R+, 40 crores out of
the total allocatioa in the Four'h Plan is al-
ready set apart and additonal funds are pro-
prsed 10 be found

‘Lead Bank’ Scheme

*1682. SHRI RABI RAY : Will the
Minister of FINANCE be pleazed to state @

ta) whether it is a fuct that the ‘Lead

Rank’ Scheme was recommended by the
Nariman Committee in November, last
vear

(b) if so, whether it is also a fact that
thev were endorsed by the Sianding Commit-
tee of the bankers ; and

(c) the recommendations by the Nariman
Committee in this regnrd ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE 'SHRI P. C,
SETHI) @ (a) to (e), A statement is laid o
the Table of the House.

Statement

Soon after the nationalisation of the 14
major Indian baoks in July, 1969, a Commit-
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tee of bankers headed by Shri F. K. F. Nari-
man was appointed by the Reserve Bank "to
look into the branch expansion programmes
of the pablic sector banks with a view to
co-ordinating their programmes "* The Com-
mittee submitted their report to the Reserve
Bank in November, 1969 One of the recom-
mendations of the Committee was that banks
should play a more active part in the process
of economic development of the regions and
that for undertaking the new role, each bank
should cuncentrate on certain districts where
it should act as a ‘Lead bank’. With this eod
in view, the Committee mnde allocation of
all the districts of the Indian Union except
Greater Bombay, Calcutta and Madras and
the Union Territories of Chandigarh, Delhi
and Goa. among the State Bank of India
and its subsidiaries, the 14 nationalised banks
and two banks in the private sector yjz,
Andhra Bank 1td. and Baok of Rajasthan.

2. In recommending the principle of
“Lead Banks" the Nariman Committee was
following up and elaborating the “‘area
approach” advocated earlier by the Study
Group set up by the MNational Credit
Council under the Chairmanship of Prof.
D. R. Gadgil, Deputy Chairman of the
Planning Commission, After analysing the
existing structure of the banking system and
nature of credit gaps, the Study Group had
recommended that depending upon the aiea
of operations and the location, ¢ommercial
banke should be assigned particular districts
in an arca where they should act as pace-
setters providing integrated banking facilities
and in this way, all the districts in the
country should be covered.

3. The recommendations of the Nari-
man Committee were discussed at a meeting
of the Standing Committee of bankers held
on December 12, 1969, under the Chairman-
ship of the Governor, Reserve Bank. Con-
siderable dissatisfaction was expressed at the
said meeting regarding the allocations of
districts proposed in the report of Nariman
Committee, The Chairmen/Custodians of
banks were thereafter asked by the Reserve
Bank to communicate their suggestions for
changes, if any, which they considered neces-
in the proposed allocations of the

sary
districts. After taking into account the sug-
gestions received from the Chairmen/

Custodians of various baoks, the Reserve
Bank made certain adjustments in the allo-
cation of districts as recommended by the
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Nariman committee, Tn re-allocating the
districts to the respective banks, the
Reserve Bank adopted two main critena
piz., that the districts ullotted to a parti-
cular bank should as far as possible be conti-
guous { ¢., the allotted districts should form
a cluster so that the bank could usefully con-
centrate its energies in particular regions.
Secondly the number of districts allotted
should have a relation to the bank’s relative
strength in the matter of its depasits and
existine branch network, The allocation of
districts to ‘Lead banks' has been shown on
pages 97 to 101 of the 1969-70 Report eof the
Ministry of Fipance copies of which
Hon'ble Members reccived a few weeks
ago.

4. The other main recommendations of
the Nariman Committee were briefly, as
follows :

{1) Offices of commercial banks should
be established at all un-banked
towns in the country (‘towns’—as

classified in the Census Report
1961), before the 31st December,
1970.

(2) With a view to conveiting the re-
maining non banking treasuries and
sub-treasuries as soon as possible,
the Committee recommended that
the allocation of such treasury/sub-
treasury centres may bz finalised
by the Reserve Bank at an early
date.

(3) The Committee endorsed a scheme
put forward by Reserve Bank that
public sector banks inay extend
finance directly to primary credit
societies in selected districts of
Andhra Pradesh, Haryana, Madhya
Pradesh, Mysore and Uttar Pradesh
and thus supplement the co operative
sector.

The recommendations have been broadly
accepted and are being implemented.

ot ofr via : w97t 3 & s franY
¥ weaita ariw A #Y aga  frrwa)
FT GTRAT HTAT T84T & | 47T FA4 "ALNET
FT eqa meEfre grga o @i dm oAy
o famfo £ a6 o § -

“A close examiration mav be
conducted of the prescnt working <7 the
credit it guarantee scteme and o iw
may be taken of the extent to which
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these can be liberalised and applied to
new fields so as to provide further
assistance 10 the banks and credit
institutions in extending credit to the
small and weaker sections.”

T HAl wREIew TH fawifor #1agm ®
TEFY AT FF FT TH GHT 1A FT
Ffag w3 fF g feael @ SR
ganl & fau #fer mwd =w S
aEeaT A oy, svar fF s ® fear
mra?

SHRI1 P. C. SETHI : This recommenda-
tion of the Working Group is very much
in our mind and we are trying to change the
conventional methods of advancing loans so
that, as far as the question of security with
regard to  small  agriculturists  or small
industries is concerned, it may be liberalised
as far as possible.  We are moving only in
that direction, getting away from the
conventional way. It is taking some time.

sitefr Tig: 39 @R ¥Tw W oWt
gaise of@s &, @ gwR 37 N
RrEEdEr FT 4 § 7 Avwre A fewwas
1970 g% fraw sy gosl & &
agy & mred @vear A9 R 27 g
fawtfad # gowre & arad @ fawad &

N AR g A ¥ fqu wwere @
Faw I W@ & 7

SHRI P. C. SETHI : As far as the
unbanked towns are concerned, that is
townsa cuondirg to the 196 census, there
were many such towns We are opening
branches in (hose arcas and 400 would be
opened there before 30th June 1970. out of
the total 600. Out of the 1350 branches which
are being opened a major portion would be
in such areas which are, apart from unbanked
arcas, rural areas.

st tfe oo oF@T o s@IC A ag
NRAFE g foear § v 2w ¥ farm-
fea wmt ¥, fea-far foal & wmase
ofrars § 7

SHRI P. C. SETHI : We do not have
the details, We bave appoioted these banks

MAY 18, 1970

Oral Answers &

practically for all the districts in all the
States.

st wo Ao faard @ W &% W
e o T &, o 9T feaar @ g
v A% foFaar orommaRE R 3 —
1 THE AT F WG FAv Gy ¢

MR. SPEAKER : It is too much beyond
the scope of this question.

SHRI SRADHAKAR SUPAKAR : May
I know if this problem of expansion of the
Lead Bank in the rural areas is being linked
up with a study of the problem of rural
indebtedness and how far this scheme of
Lead Bank will go in any way in relieving
that problem.

SHRI P. C. SETHI : Sir, the scheme of
the l.ead Bank was recommended by the
Gadgil Group and then by another
Committee known as the Nariman Com-
mittee. After the Nariran Committee
recommendations were received it was
further thrashed out by the Reserve Bank
because some of the banks had certain
suggestions to make. It is too early to point
out its success. The Lead Bank certainly
would survey the arcas from a comprehensive
point of view and is going to relieve the
problem of agriculturists because they are
now paying high rates of interest to money-
lenders. So, it will hit the money lenders
also.

oty famd © Wt wERE W oww
a1a &1 qar g & gl aF 9% fearfaew
#1 gare 8, fegeama & ot g@® "W
w=q ¥ frsfea 4@t & d% sfaw F o
forar &, vaw wwer forer § gaw femfoee
3, o ot o Tew Y § | SR
fagre, ToeaR & ek o agn fogw
mE K At Aflew & S WA
f 9t AT FoAETESET T ¥ G
AT AT F /AT @ T §, ag qroAr
T I AT F O & qgy @ o |w
IEH FTHTC qg S S aqrael fored
fafsm camt & @t waaTr &, o A
Wl ¢ aw-femfoge & a1t ¥ 1@
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1% ? fewmfora o=ar #t =97 @3
T vx Sfer —zafae a7 sax 97 §
qET FY HFF FLOAT 7

5t So Wo HB : Weqw HElIA, I
adaf g v g @& TR E A aw-
argz-ar-= & fag go & oz femiaza
Afgargsrga &t #ffg & A &1 "=
ey F ara ate @ fagre wr fors faar |
# gq8 wgg aEar & 3 fag &
fewfoza & #m n qur ggdn wew
Ll

WGl aF THIN T AEAF A—gH A
¥ da as @9 TIA aead @ g, afsa
g gl #Y 939 F AT @ @t
Ffam FT @ ¥

SHRI NARENDRA SINGH MAHIDA :
The nationalisation of banks has givern hopes
to the rural areas. May | know from the
hon'ble Minister whether the agriculturist
will have this advance money on long-term
measures and what would be the rate of
interest that would be charged from the
agriculturist ?

SHRI P, C. SETHI : The rate of irterest
would depend upon whether it is a short-
term, long-term or a medium-term loan. It
would be about 99, depending upon the
range or the term of the loan that is taken.

SHRI HEM BARUA : Some time back
it was reported that a certain bank in the
area of Delhi had proposed 1o give loan 10
the scooter drivers to buy meters, and the
pictare of the Prime Minister with the scooter
drivers getting loan appeared in some news-
papers, May I know whether similar
arrangements are going to be made for
distributing agriculiural implements in rural
arcas or oot ? And may 1 kmow il these
loans would be given on long-term basis as
the agriculturists are poor people ?

SHRIP. C. SETH!: As far as loans
advanced for agriculture are concernad, there
would be short-term loans which will be for
one or two years ; then, there would be
mid-term loans which will be for a year

VAISAKHA 28, 1892 (SAKA)

Oral Amswera 10

or so then there would be longterm
loans which will be for four to five
years. Loans for the purchase of tractors
and agricultural implements would be given
as long-term loans.

SHRI S. XAVIER : Is it a fact that the
Government or the Reserve Bank has ordered
that the grant of loans for small businesses
may be kept in abeyance by the banks for
some time 7

MR. SPEAKER : This started from the
Narimun Committee and has gone too far.
Mext question. Shri Birla,

AN HON. MEMBER : It
important.

Is wvery

MR. SPEAKER : I do not underestimate
its importance but the main question was
entirely different.

SHRI S. XAVIER : They go for loans
and then complain that the banks do not
give loans.

MR. SPEAKER : | have called the next
question. Your question is not relevant. In
spite of that you are insisting on an answer,

SHRI S. KANDAPFAN : It is wvery
relevant. When the Government says that
it is extending the activitics of banks and is
trying to cover the umbanked areas, it is
very relevant to ask of the Government why
these instructions to keep some of the loans
in abeyance have been issued from the
Reserve Bank.

MR. SPEAKER : 1 have gone to the
next question,

Market Borrowings During the Curreat
Finsocial Year

*1683. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that Government’s
pet market borrowings during the current
financial year will exceed the estimates of
the budget ;

{n) if so, the details thereof ; and

(c) in what forms the borrowi:_s are
effected in the market ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) Only the first stage of the
Centre's market borrowings has been com-
pleted so far. It is -therefore premature at
this stage to suy whether the budget estimate
of borrowings will be exceeded during
the rest of the year,

(b) Does not arise.

(c) Government loans are raised in the
form of public issues and details of floatations
are notified in the Gazcette and in the Press,
Copies of the notifications, after issue are
placed on the Tuble of the House.

SHRI R. K. BIRLA : States have lesser
resources as compared with the Centre,
Therefore may 1 ask the hon. Minister
whetber the Central Government would
reserve exclusively for States sources of
floating loans and whether the Central
Government would not enter the market for
such loans as they are doing now ?

SHRI1 P, C, SETHI : States have also
been able to borrow from the market
convenijently, The requirements of market
borrowings of the Centre and the States have
to be met cquitably becaute money is
required by both.

SHRI R. K. BIRLA : My question was
whether Government will keep these sources
of borrowing exclusively for the States only.
Either say “Yes'* or say “No’,

SHRI PILOO MODY :
afraid of saying “No"?

Why are you

SHRI P. C. SETHI : 1 am neither going
to say “Yes" nor am I going to say “No,'.
The State Governmen's have to appioach
the Reserve Bank in this matter who have to
go into aud decide upon the matter.

SHRI R. K. BIRLA : In what propor-
tion bhave the financial institutions—the
Reserve Bank, the opationalised banks,
concerns in the private sector and individuals
who are most important—responded to the
Central Government'’s borrowings this year
as well as last year ?

SHRI P. C. SETHl: 1 am sorty, the
break-up in this form is not available with
. at present but I will supply the informa-
uon to the hon, Member.
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Statement Made by Chalrman of Indlan
Banks Association Regarding Objective
of Bank Natlonalisatlon

*1685. SHR]I VALMIKI CHOUDHARY:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government’s attention has
been drawn to the statement made by the
Chairman of Indian Banks Association at
the Annual General Meeting of the Associa-
tion that in the changed context, it wou'd
now function as a Central professional
organisation of the bankirg industry and as
an instrument for fulfilling the objective of
bank nationalisation ;

(b) if so, whether Government have
drawn a scheme under which the smaller
banks would be able 10 (raw on resources,
talents and experience of larger banks ; if so,
the dctails thereof ;

(¢) whether it is a fact that the pressure
on bank resources for loans to all sections
of the economy was increasing :

(d) how the increase in demand com-
pares with thc rise in deposits presently ;
and

(e) which are the priority sectors which
will have larger bank credits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) ard (b). Govsrnment has seen
the statement made by the Chairman of the
Indian Banks Association at the tweoty-
third Apnual General Meeting of the
Association held on 17th April, 1970, In
this statement, he said thet the Association
would play a special role in guiding and
assisting the smaller banks, by enabling
them to draw on the resources, talents and
experience of larger banks. The Association
is understood to be formulating such a
scheme for its mémber banks. Government
has, however, not drawn up any scheme of
the kind referred to.

(c) and (d). It is presumed that the
reference is to the busy season 1969-70. The
rise in credit extended by all scheduled
commercial banks during the period 3Ist
October, 1969 to 24th April, 1970 was about
Rs. 529 crores whereas the rise in the
aggregate deposits during the same period
was about Rs. 308 crores. The banks
resorted to borrowings from the Reserve
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Bank of India'to the tune of about Rs. 203
crores,

(e) Banks have bheen asked to make
special efforts to meet the credit require-
ments of the small man enpaged ia diverse
fields of viable productive endeavour such as
small farmers, small-scale industries, small
retailers, small traosport operators, self-
employed persons etc.  Besides, exports have
also been given high priority,

st arerRy Ao A A wERT
& arar =g fr & grefasa e
st o7 fagifea s &7 7 ow@
AT &7 =17 AT Aar § fF oE@ 39 &Y
Iani #Y fan s faay 2o mfes gfy
¥ uren-fit @Y g AT Fg-aw SO
T FIT FT A QU FT 7F 7

SHRI P, C, SETHI : Tt is very difficult
to draw a hard line in this matter. It has to
be a little Aexible uccording 10 the needs of
the economy. The productive parts of both
big and small industries have 10 be taken
care of. To the extent necessary, the small
scale industry sector, the agricultural sector
and the small trade are being given prefers
ence and, to that extent, th2 loans are being
diverted to these sectors of society,

A FIEEEY A9 FHT AU IF
w5 4 & fF &7 uelawn & 4y 99-
WAl T M F @w |y AT %
Frifemr My gz aar fgmr war & f @

AAAT F AT FIH FX AT WG IAHT
WTeT TR 7

SHRI P, C. SETH! : As far as the
binks are <oncerned, the Reserve Bank has
asked them to adopt the local language
wherever it i~ possible for ithem to do so.
But it will take some time 10 swilch over.

ot 97 @19 YA : geqw wgnEw,
AUAATEITT F 9z W1 AT 9 g dl
Fa9 uF 3I ara, 2@ 4 5 Ffeeadfag
taradl | Afpa mx @Y wg Fwdfon
FIOFT ETAAT 93T | BN AT AT
ot Fain faar § ag ¥ gl & fag
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IRfmirw v Mg far d « ar 4
Wit agtay & ag g Agar g 5 own
oY B oA ¥ @ A A §Y
srafcd § ot Ifgm qx w0 # s
aT #19 ATEAT TOANT HIT A A
T ¥ faug wEr P ag DA # S
FiafewT § waa) a0 $7 EERAT F
Flagmt oo & fag @ @
fas Feaver st fasfr ?

SHRIP. C. SETHI : As far as the
total mobilisation of deposits during the
Fourth Plan is concerned, it has besa
envisaged that the total deposits mobilisation
will be to the tune of Rs, 3000 crores. As
I have just now pointed out, we have to
take care of the productive parts of various
sectors of the economy, As regards the
small-scale industry sector, the agricultural
sector and the farmers, even for thelr
agricultural inputs, like, fortiliser, seeds, otc.
and small irrigation works their demands
will be fulfilled and loans will be advanced
to them for these purposes.

off WA AR Tr . AT wATW a4g
ar ff * wr ¥ e dwiw ¥ @
AT gifrg o far dweflw &Y o
agt 717 7z @ & fF qrgae oiitgT sk
Y T ® A @Y ag A wfeww
¢ R X W9 gERT O 87

Let the Prime Minister answer,

THE PRIME MINISTER, MINISTER |
OF FINANCE, MINISTER OF ATOMIC’
ENERGY AND MINISTER OF PLANN-1
ING (SHRIMATI INDIRA GANDHI) :
There is no contradiction. We are giving
importance to both medium and small-scale
industries and irrigation works,

SHRI RANGA : Whenever there is any
kind of conflict, which will you prefer ?
That was his question.

SHRIMATI INDIRA GANDHI : That
depends on the particular scheme or Dproject.
One cannot make a general statement.
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SHRI RANGA : What is the use of
general answers [rom this gentleman 7 He
put a specific  question, They would not
become any the wiser by this reply.

it wew fagrl a3 s
& feftors o 7 2 Faw zAAr Wz
twr owe Adt g T ad wigfewa
LR

How to divide the resources berween
major and minor irrigation,

SHRI P. C. SETHI : May 1 clarify the
position ? As far as the major schemes of
irrigation are concerned, they would be
either taken up by the central or the State
Government in their respective plans  As
far as banks are concerred, they would
certuinly give preference (Inrerruptiony)
Where is the contradiction ? The Fourth
Plan is not an one-sided plan. It is an over-
#ll comprehensive plan taking inlo considera-
tion the overall development of the economy
on the agricultural front, That includes
both major and minor irrigation.

SHRI V. KRISHNAMOORTHI : Tke
Reterve Bunk has issued a circular to all the
Scheduled Banks some 2§ mooths ago stopp-
ing all the loans to the small industrinlist.
After nationalisat:on I do not know whether
gome people are working in the Reserve
Bank to bring a bad name for nationalisa-
tion of banks After nationalisation these
are going on and the people all over the
country are very much agitated that nationa-
lisation is not at all helpful to small business
people for getiing loans, May I know from
the hon. Minister whether he will clarity and
issue necessary instructions to the Reserve
Bank to lift the ban for saoctioning or
giving of loans to amall business people.
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SHRI P. C. SETHI : The restrictive
order imposed by the Reserve Bank is not
for the small trader. As a matter of fact,
for the benefit of the hon. Member, the
number of accounts of small traders as at
the end of June 1969 is 28037, Now the
total accounts...(/nterruptions)

SHRI V. KRISHNAMOORTHI : He is
telling about Rs. 5 or Rs. 10 deposit
gccounts.  Sir, you should pull him up and
ask him whether the Reserve Bank has
actually issued the order or not.

SHRI P. C. SETHI : Let me complete.
If there is anything that remains, you may
ask me. As far as the small traders accounts
are concerned the number has increased from
28,000 to about 51,000. As far as the loans are
concerned, the Reserve Bank hes issued
certain restrictive orders. That is with
respect to hoarding of certain commodities.
For instance, cotton prices arc soaring and
cotton was being cornered. For that
purpose in respect of certain commodities
which are being used on speculative basis
and cornering of stocks, the Reserve Bank
did issue resirictive orders and they are
quite in the interests of the country.

SHRI V. KRISHNAMOORTHI : I want
vour protection, Sir. The Reserve Bank, I
know, has issued a circular and all loans for
small business people are :topped virtually
by the nationalised banks. 1 do not know
whether the Minister has been properly
informed by the Reserve Bank. On that a
represeniation has also been made to the
Prime Minister. This is not for hoarding.
Even for small business people for loans
upto Rs. 1 lakh it is stopped by the direc-
tions of the Reserve Bank. If it was done
hefore nationalisation, I would not have any
grudge. But after nationalisation this bann-
ing of loans to small business is virtually
like putting the cart before the horse,

SHRI P C, SETHI : There is no stop-
page of loans to small industry or traders as
has been pointed out by the hon, Member.
What the Reserve Bank has done is that any
loan which is over and above Rs. 5 lakhs
has te be scrutinised by them besides this,
as [ pointed out, certain restriclion on loans
for certain commodities have been imposed,
There is no stoppage of loans to smal
industry or the trader. No lnstructions to
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this effect have been given by the Reserve
Bank.

SHRI K. SURYANARAYANA : The
hon. Minister in reply to part (e) of the
question stated that small farmers are being
given preference by the Banks. What is
the definition of small farmers ? What is
the acre he has to hold, of dry land or wet
land, for example ? What is the definition
of this term ‘small farmer' ? That is what
I would like to know.

SHRI P. C. SETHI : Sir, it is wery
difficult to give a definite and precise defini-
tlon of small farmer. It would depend
upon area to area and State to State and
whether the land is wet or dry, whether the
land is irrigated or unirrigated, what is the
price of the land, what is the produce, elc.
Therefore it is not possible to define that
accurately.

st s fagrt awddr o gy
w@wg, #41 sz ad g fF FFaEe F
faoft &1 #1 219 ® 37 @ dawr fwar
at ot W F guT@ar A af 9@, wwi
W ¥ g fraw s o & Afew wm
foord &% 7 Ui arzw faq & Fed wgax
faar swrma & g1 frami, srowd sk
vy vt & fam @wf AT G Td
¢! war o wRven, frog 4w 8 fwad
A Wezfaea ared ot o &, 97 ma9r
uF wfa @ar qza 9% @7 & F9v F97 7

oft Tfa v el SroaT
awdw Faar g fE omwr e g 6
e T wrfam

SHRI P. C. SETHI : So far as the
restrictive order issued by the Reserve Bank
is concerned, 1 would certainly get the
information and pass it on to the hon.
Member.

SHRI ATAL BIHARI VAJPAYEE :
Let it be done tomorrow.

SHRI P. C. SETHI : 1 would like to
point out to the hon. Member that the
Reserve Bank has not made these terms
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more restrictive, and they have not issued
any instructions that loans should not be
advanced to small traders or farmers. On
the contrary, as I pointed out in my reply
to the first question, they are trying to be
more liberal, as far as the question of
security and other things are concerned. But
as far as loans to rickshawalahs and scooter
walahs are concerned, certain marging Is to
be there, 20%, to 30% depending upon the
type of the loan, and loan is given. It s
not correct to say that restrictions on these
things have been imposed by the Reserve
Bank.

SHRI S. KUNDU : Specifically I will
ask about the smnll Bank. The question is
about the small Bank. I would plead for the
small mao and small Bank, .

MR, SPEAKER : I will make it clear
that no preamble and no Introduction is
necessary, Please come straight to the
question,

SHRIS KUNDU : 1 am putting a
straight question, The rate of interest
on loan by the Reserve Bank to the asmall
banks, cooperative banks and scheduled
bank is about 29 or 2} percent. But when
they disburse it they charge 9 to 11 per cent.
By this the worst sufferces are the poor
farmers and traders, So, is the Government
going to do anything to remove this hard-
ship 7 Also, I want to know, what is the
concept of the term creditworthiness” 7 What
is the meaning of ‘small farmer” or ‘small
trader* ? How small should he be, How are
you going to do it 7 Tn my constituency one
Harljan and one Muslim applied for a loan
of Rs. 5,000 and Rs. 1,500 respectively but
8o far they have not got it. As per Rules
names should not be mentioned and so I
have not given names. I brought it to the
notice of the hon. Minister. The hon.
Minister said he would examine. T want
these two questions to be specifically answered
by the Minister.

SHRI P. C. SETHI : So far as the
criteria for giving loan concerned, various
factors are to be taken into sccount, namely,
the productive capacity and the integrity of
the person who is taking the loan, etc. The
loan advanced must be received back, and
from that point of vlew certain criteria have
to be followed. But, at the same time, the
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hon. Member has pointed out certain cases
and as I had told him duriog the Half an-
Hour Discussion, I am looking in to the
matter and I shall refer it back to the Hon,
Member.

SHRI §. KUNDU : What sbout the
rate of interest given from the Reserve
Bank to the cooperative banks and small
banks,

SHRI P. C. SETHI : In respect of
various commercial or scheduled banks are
concerned the rate cf interest is 43 per cent

for certain types of Loans. The rate
also depends on bank’s liquidity ratio.
The banks bave to keep a certain

margin depending upon the working of the
bank and from all these points of view loans
are advanced by them, as 1 pointed out
carlier at the 1ate of 8 per cent to 9} per
cent or so depending upon the period of the
loan.

SHRI SHASHI RANJAN While
replying, the hon. Minister said that to-day
the Banks do transact business in the local
languages. May I know, if the hon. Minister
is aware that even to-day the State Bank
does not nccept eny signature other than
in English language ? The State Bank and
the other banks do not hold any guarantee
for wrong payment in respect of signature
other than in Hindi. May I, therefore, know
whether the Minister will issue inslructions
t the State Bank and other banks to accept
the signatures in the local langnages 7

SHRI P. C. SETHI : I think I have also
said that we have issued instructions. They
are doing this as far as possible. But, it
will take some time to switch over to the
local languages. This I have also said.

SHRI SURENDRANATH DWIVEDY :
Sir, the Minister just now said that the
condition poor farmer varies fiom State to
g'ete, Duoes he realise this ? I7 this is the
circular issued by the Government to the
banks, then npeccssarily no poor farmers
would be benefited anywhere. Who will
determine as to who is the poor farmer who
i eligible for the credit ? If this is left to
the officer concerned, T do not think any
pocr farmer anywhere would be benefited.
I -vant to know, therefore, whether they are
goine (o issue a circular defining as to who
is a poor farmer who can be given loans ?
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Are they going to do this or are they going
to leave this to the sweet-will of the officer ?

SHRI P. C. SETHI : The loan should
be extended to the poorest of the poor, And
there can be no restriction on financing
loans to the poor farmers. We want the
poorest of the poor to be helped.

SHRI S. XAVIER : Many of the applica-
tions for the bank loans are from the small
business people who want to conduct small
business. But, the applications from the
agriculturists have been turned down on the
ground that their applications are not forth-
coming with proper and sufficient security.

I want to ask the Government whether
they are going to issue instructions to the
local agents to east the conditions with
regard to sesurity, Otherwise there is mo
meaning in giving the loans. [s the Govern-
ment prepared to ease the conditions of
security ?

SHRI P, C. SETHI : 1 fully agree with
the hon. Member that as far as loan applica-
tions are concerned, their processing should
be sticamlined so as 1o dispose them of
expeditiously. From this point of view, we
have already asked the Reserve Bank 1o
issue suitable guidelines and instructions to
the banks in all parts of the country to see
that the do mnot take long to process the
applicntions  Processing of applications of
course does take time. And the Res:rve
Bank and ths Government are seized of this,

SHRI S KANDAPPAN : In answer to
the main question, the hon. Minister stated
that the small banks have not succeeded in
mobilising the deposits to the extent that
they would like them to do. 1 would like to
know from the hon Minister—-when we talk
ahout mobilisation or mopping up of the
surpluse wealth in t'e roral arcas, the main
difficulty being the low rate of interest given
on the deposits, whither at any time, the
Government gonsidered  increasing  the
interest rate on the deposits 7 If so, what is
the position in this regard ?

SHRI P. C. SErHI : Whatever figures |
have given are with regard to the busy
season.  Between 19th July, 1968 and
28 169, the total deposits increased was
1s. 318 crores whereas between 18th July,
1969 and 27-3-1970, the deposit increased by
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Rs. 3399 crores. Though I have given the
figures fcr this period, the deposit has not
increased to an appreciable extent.

SHRI S. KANDAPPAN : My question
is slightly different. ‘There is a lot of money
advanced by the usurious money lenders in
the rural areas, They charge a high rate of
interest, They do not invest in various
banks hecause the interest on their deposits
is very meagre. It is not at all atiractive to
farmers. In that context I wunt to know
whether the Government has considered this
aspect specifically while mopping up resources
in the rural areas to raise the interest rates
50 that thesc people may not fall & victim to
the usurious money-lenders.

SHRI P. C. SETHI : 1 agree with the
Hon, Member. 1 would like to say that the
Rescrve Bank has recen'ly raised the intercst
rate by half a per cent on longer term
deposits.

SHRI S. KANDAPPAN : What
rate now ? Let Lim tell us the figure.

is the

SHRI P. C. SETHI : | do not readily
have the rate of interest now given on the
deposits. But the main question is this. If
the deposits have to be mobilised, the rate
has to be raised ; il the rate has to be raised
considerably, then the question would arise
that automatically or correspondingly, the
rate of interest on the loans would also in-
crease. At one time, there is a demand for
lowering the rate, and at the same time.
there is a demand for increasing the deposite
mobilisation. ..

SHRI 5. KANDAPPAN : But the pre-
vailing rate in the rural areas is 20 to 25
per cent, That is the interest rate charged
by the monsylenders.

SHRI K. LAKKAPPA : The problem
that we have seen after the nationalisation of
banks is a problem that has to be attended
to in all seriousness. It is highly reprehensi-
ble that after nationalisation of banks,
Government have failed 1o re-organise the
whole thing. It is not the Reserve Bank
alone which is channelising the loans to the
farmers and small industrialists and the small
rikshaw wallahs, but the who'e hierarchy of
officers, the same officers who are workiog
there even after nationalisation of banks have
a conspiracy to scuttle the whole purpose of
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nationalisation, and everywhere corruption is
ramapant. Without their being paid some
monsy, they are not advancing any loans
to aoy farmer. This is happening in
my own constituency in my constituency,
in  Gubbi, the agent who is working
in the bank there is demanding money for
ever) application by a farmer, and hundreds
of farmers have had to pay money for
getting loans. This is the picture after
nationatiiation, In order to effectively realiss
the purpose of nationalisation, may I know
whether Government will pull up all the
civil servants who are operating there and who
are trying to scuttle the puipose of nationali-
sation ? What is the reaction of Government
in this regard ?

SHRI P C. SETHI : We shall strenly
deal with any attempt to deleat the very pur-
pose of nationalisation ; certainly, some
complaints of this nature have come to the
notice of Government, und we have taken a
serivus view of it, and we are examining the
matter. As | have pointed out, we have
recently asked the Reserve Bank to stream-
line the entire procedure for disposal of loan
applications, so that such types of com-
plaints do not arise. But we also depead on
the co-operation of the hon. Members to
make bank nationalisation a great success,

SHRI NAMBIAR : While Government's
policy is to liberalise loans to Small Scale
Indusiries and the farmers, and to curb the
loans given to big businessmen so that they
may not be allowed to corner foodstuffs and
other items, I am informed that the big busi-
nessmen and tycoons are gelting loans from
the banks so that they could corner food.
stuffs and other items just as they had been
getting prior to nationalisation. Will Govern-
ment see that such practices are put an
end to thoroughly so that such tycoons do
not get any loans and thereby cheat and rob
the people of this country 7

SHRIP. C. SETHI : There is contra-
diction in the demands made by Shri Atal
Bihari Vajpayee, Shri V. Krishnamoorthy
and Shri Nambiar. The Reserve Bank has
already taken action and jssued restrictive
orders with regard to thess items, but not
with regard to advancing loans to sma!l
traders, farmers and industrialists.

SHRI BAL RAJ MADHOK : We :hould
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have a discussion on the working of the
nationalised banks. They have become dens
of corruption.

Built-up Area of the Unapproved Colonies
under D. D. A,

+

*686. SHRI YASHWANT SINGH
KUSHWAH :
SHRI SHARDA NAND :
SHRI BRI1J RAJ SINGH—
KOTAH :
SHRIT. P, SHAH :
SHRI RANJEET SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased 10 state :

(a) whether it is a fact that the built-up
area of the unapproved colonies under the
Delhi Development Authority, situated on
Patparganj Road and falling in Zones E-8
and E-12, has been finally excluded from the
purview of allotment of land to the Co-
operative Housing Societies ;

(b) if so, whether the plan of ullotment
of land to the Co-operative Housing Societies
fur Eastern Zone is being amended accord-
ingly

(c) whether the Delhi Administration is
considering any scheme to develop these
colonics with minimum dislocation to the
houses already built-up, after realising deve-
lopment charges ; and

(d) if not, the difficulties being experienced
by Government in this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Under the pre-
sent policy, only the built-up areas of un-
authorised colonies, which came into exis-
tence prior to February, 1967, will be ex-
cluded from the purview of allotment to Co-
operative Housing Societies and considered
for regularisation, provided they conform to
the land-use stipulated in the Master Plan
and they can be fitted into a proper layout/
service plan.

(b) Mot at present,

{c) Yes, Sir; only those unauthorised
colonies, which ceme into existence before
the 1st February, 1967, will be developed on
theae lines,
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(d) Does not arise.

ot gmae fag gmag : AA S
qarad fF geug da  § frarfed gra
Fa1 et wares #1 9z o oW
7 ? gfz g, 4t #@r 9% faem & mar
g, X gEwTardh qar & 7 W Wl ot
g8 1 FaET 5 e @ aw ¥ g
fFr wrat g7 gard # e aT

foa @< @raa seram i feear e
9T AETT AT F1 qgT FAT TIAT 7

SHRI K. K. SHAH: There are 204 names.
It is difficult to find out the name. 1If the
hon. member wants tha! information, he may
write to me ; I will give it,

So far as expenses of development are
concerncd, formerly they were fixed at
Rs. “50; but in view of the increased
costs, they have now been fixed st Rs, 15.

=it awaa fag o : weaw Wy,
g9 5% & (q) W H oA guAr A
A Y, afaa @t ot og @ & f5 e
STAET A W T w0 F g off ¥ 4y
of A ARAT  fF oag o wfewa
afeaat § g7 fawm F & fag, W
St gERE & gwear @ qEey gw
w0 & fae sar &Y qree A Ty
ar & ? afz ef, @t swd W @wer W
2 7 ¥ frad awg # swardr grfew
A FT FURT G 7

SHRI K. K. SHAH : WEq® Wgiey, 7%
qa1e %€ TW ¥ aad ¥ feewrw @ g
gt

Unauthorised colonies are quite different
from juggis and jhompris, They are colonies
which have come into existence on the lands
which belong to them but in respect of
which the permission of the Municipality or
the DDA was not taken for dividing the land
into plots and for constructing buildings.

Juggis and jhompris are upauthorised in
the sensc that the land does Dot belong to
them ; they have not taken permission and
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they have put up structures thereon. Io
respect of both, schemes have been formu-
lated.

&t g9 welw . wET AgEd A
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FEMA e an g ar gEy ) @ d
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Nﬂo%e%om:&ﬂﬂﬁmw
204 wratfrar @ | 998 & w0x 103 &Y
vegw g F 101 FT Farewr Ay
Tgar & faai & srdt & swan frafe
AN avelt ¥ | dar ¥y Ama ¥ qw IO
a2 w@ll 1967 & oy wt
78 MUaIaEIE FEIAIT f7 gEoe
FOT & art H wfaw fisgr o aney
JE AN @A & AT qA A FAwnt
AT qRM yafy opw & fag N oy
91fgu ar Ty sfe @At & fag oY arg
wifgy sak fag @ s Fqw A

wr §......(sawem)
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Wd A AT T T GE §

ot gew T AW ;T Y 97
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Cost Effectiveness of Family Plansing

+

*1688. SHRI KANWAR LAL
GUPTA ;
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SHRI SURAJ BHAN:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to siate :

(a) whether Government have calculated
the cost effectiveness ol family planning ;

(b) if s0, the details thereof ; and

(¢) the number of birth controlled dur-

ing the last three years and the total amount
spent on family planning in that period ?

THE MINISTEK OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR : Cost effectiveness
of Family Planning Programme for the
country as a whole has not yet been calcu-
lated though there have been g4 poc studies
in this regard.

(b) Does not arise,

(¢) It is estimated that 31.65 lakh births
have been averted during the years 1967-08,
1968-69 and 1969-70. The total estimated
expenditure for the same period is R, 9633.85
Jakbs, As a result of the Family Planning
work done till 1969-70 the total of births
likely to be prevented will be of the order of
180 lakhs by 1978-79.

S wUT W g weqw  wERY,
wfeft carfan 1 s aga a¥r s
girog e Aram g f& awhie & ot
aF Juar ahe ghfezada W) arge T@
fwar | ot Qs ezt gmod WY S
e g w@w w1 e W@ g AR s
ag w8 w61 ¢ e qoe 9% awe @
arget waifs o e2d adt A A § IEk
garfe® qg 9 s e &1 saw
§ o &% 7F dear uw @wi W
o gawT e ww § !

o wu e ¢ fw s ag @@ W
wg & e W T R wglew a@Er
fe o1 o & am fgganT ¥ ad @
W s age wurer @ wg feadt sw @
siqdt
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DR. 5. CHANDRASEKHAR : We have
made several very detailed studies, and with
your permission, if the hon. Member is in-
terested, I would like to place them on the
Table of the House, because we have cited
therein several articles and papers and
worked with mathematical sophistication, and
I do not think it is justifiable to take the
time of the hon, House, but T will tell Mr.
Gupta that roughly a concensus has been
reached that the cost works out, taking into
consideration everything, to about Rs. 130
This we can try to bring down if it is done
on & mass scale. At the same time, we want
to be sure that there is po clement of cor-
ruption creeping in.

As for the other question that ihe hon.
Member asked, I would give him some
rough idea by which he can himself do the
calculation. One sterilisation is tuken to pre-
vent 1.5 births in ten years, and cne 1UCD
prevents 0.5 birth in five ycars ; 72 pieces of
condoms prevent 0175 births in two years,
or 500 should be had t: prevent one birth.
If we have done roughly more than 7 million
sterilisations and if each sterilisation prevents
1.5 births, you could say wc have prevented
more than 10 million births.

SHRI KANWAR LAL GUPTA : Wil
the birth rate be reduced in the Fourth
Plan ?

DR. S. CHANDRASEKHAR : If the
present plan® go according to the way they
have been going,— sometimes sierilisation are
going up, sometimes IUCD go down—and
hoping that the momentum will be kept up,
we do hope to reduce the birth rate. Already,
in certain parts of India, the birth rate has
registered a decline, but these are only small
pockets where intensive work has been done.
We hope and trust that as a result of conti-
nuous work, these pockets will become a
pational trend and we shall be able to de-
monstrate a definite decline io the birth rate
by 1974.

ol wuT Ww T SEET 4g
afaeht o @ # et & i ¥
wit a% ag Mg Ag g & fadwa: @
Tha 1 frdm ot §, degew FrEw QT
v Ao § agi o o awoaw
el v st g Ag @ A
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ag & fF 3791 ol o arw Al @ @
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78 ox dfreh @, fra ow afm &
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ST ag av gEdl ® ogn A
T T gL o famre # 7

DR. S. CHANDRASEKHAR : The hon.
Member has asked several questions.  As for
his first question, I am inclined to agree with
him that our performance in giving moti-
vation among the rural population is con-
siderably less than the wurban population,
But the hon. Member will be surprised to
know that the majority of sterilisations ha«l
been done in the rural areas, and not in the
urban areas. As for his second question, why
in backward arcas they do not come forward,
the reason is simple. Higher education,
higher income, higher intelligence and higher
asnirations lead to higher motivation. People
withoit these things paturally do not come
forward, We have various schemes but I do
noi have the time to elaborate now. The
third question was about legislation,

SHRI KANWAR LAL GUPTA : Ceiling
on children,

DR, §. CHANDRASEKHAR : That is
not possible. Sometime hack the Maharashtra
Governmenrt suggested that we should make
sterilisation compulsory for persons who have
three children or more. The Law Ministry
said we could not do so and we were also
not in faveur of any compulsion like this in
this matter  (Interrupiions.)

SHR] KANWAR LAL GUPTA : My
Ja*! question related  to Governors and olher
disvitaries having more than twelve children.
1 peed not name them ; you know it, One
former Speaker bad a dozen children,
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MR. SPEAKER : I have made up for
that.

SHRI KANWAR LAL GUPTA : We do
not want to have any restriction on you.
Thank

MR. SPEAKER :

much.

you very

SHRI SONAVANE : While asking the
question the Jan Sangh spokesman was
aonxious to apply the ceiling to S:heduled
Castes and Tribes . .

SHRI KANWAR LAL GUPTA : Not at
ull, He Is twistiog facts.

SHRI SONAVANE : Will there be any
celling irrespective of caste or creed or
religion and, if so, would any legislation be
brought in?

MR. SPEAKER : He has already ans-
wered that question.

SHRI KANWAR LAL GUPTA : That
was my question too,

SHRI SONAVANE : You were against

(Interruptions.)

st Ay s ofemr e
wor ¥ faq awere ¥ s areat aifr
w7 agra faar 2 aY & Wt wgmw ¥
arAr sgar § 7 &7 sFm et ik
gl 71 faeg fs g 7 qfax
frrom # & o o gur @ 9%
WHATAT ATHX & §797 qRrdl K17 89 &
graa suaty & fod e dam aai omee
wWImAI A A araR? g ¥
dow gt 17 F1T ¥ 37 ey § oo
FART YT AXATH FT qF FIT HC 7

DR. S. CHANDRASEKHAR : Only
scientifically tested and approved methods
are popularised under our schemes and they
are four : sterilisation, which includes vasec-
tomy and tubectomy: IUCD insertions,
condoms and oral contraceptives. We are
also in favour of Brahmacharya, late marringe
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and any such other method which he may
think of,

st Wtwg wamw T oafm ¥ fag
AT W EAT AIMRY, WA qreard FA
wifgn, s faeae gar wifze, @ fog
oo gt frar 3 7

DR. S. CHANDRASEKHAR : Iiisa
suggestion for action. We will consider it.

SHORT NOTICE QUESTIONS

fewelt % W0t AR ® wew W afy
+

S.N. Q. 35. st graare = -
=i} qere W
it ey fag wierdd
st Trwereq faardt
it wrea Fag dtgm
w1 wre aay wfg {41 qg q@E A
w1 w4 fi

(¥) wur ag 54 @ f& ¥ @R
¥ fawsht 7 6 wf, 1970 7 3N A & g
% 6 vy ufy ferea gfs sx &1 8

(@) wav ag it 89 § f5 faeclt &
wrET{y qriz 7 I afg &1 fade fFar
d; ek

() afe &, @ == gfg & =«
wrew §

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The issue prices of red wheat
including Mexican varieties produced indi-
genously have not been increased from last
year's level and the same issue price of
Rs. 78/- per quintal continues, Only the
price of amber-coloured and other superior
indigenous varieties of wheat have been in-
creased by Rs. 6,00 and fived at Rs. 54.00
per quintal with effect from 3rd may, 1970\
This increase in price of the superior varieties
applics to the whole country and mot for
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Delhi alone. The Lok Sabha was informed
of the proposed increase in price in a state-
.ment made by Minister of Food and Agri-
culture on 6-4-1970.

(b) A letter from the Executive Council-
lor, Delhi, opposing the raise in the price of
wheat in Delhi has been received on 4-£-1970.
He also met Minister of Food anod Agri-
culture on +-5-1970 when the position was
explained to him.

(c/ As the pooled economic cost of
wheat has increased owing to reduction in
the imported content of wheat and the issue
price of Mexican variety is being maintained
at Rs. 78/- per quintal, the price of amber-
coloured and other superior wheat has been
increased with a view to reduce the increasing
burden of subsidy on the national ex-
chequer.

W} graue Jew ;. WA X
TETFQ qraed} T STHREQ  gearT
FomH wmawRy Fgar 5 g
FIAREA FY Arra TEEd & W@ &
so WY S T Y wgr av fF g A
T AEY FN | IR EW OF AT ¥ THA
feeel ¥ er@l worgdd, G Wod) aa),
aedt g€ wraE AT W@ ar el an
g & mla Sl & aww § 6 g0 wfimm
#1 afg #T &1 & | 9 IAFT qHTATE g |
# quar wrgar g & faw @72 1 @
FH1 agrt &, 7T IEH ahErd f fwa
TE AE E AT @A Y, I 76 o H
ag ®@ig w® 7 199" ¥ feamwi
g g8 W ferar aEY faar &1 o
gear frarat ®t oF ot dwr smEr Ad
fear § ag 27 ' w7 I W Ig oy

v anF T T @ E 7

SHRI ANNASAHIB SHINDE: I am
sorry. He is an intelligent member, but he
could not understand my reply. I really fail
to understand how it is a burden on the
poorer section of the society, because the
prices of red wheat as well as imported
wheat continue to be the same Rs. 78-/ per
quintal - all over the country. If you go to
the market, you will find that supsrior
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varieties of wheat are sold at higher prices.
But, apart from that, out of the total
quantity of wheat issued to the ration shops
and fair price shops —we expect that 5 million
tonnes would be issued next year out of
which this quantity of superior wheat would
be .5 million tonnes  only 10 to 15 per cent
would be the superior wheat, and that too is
optional, That means, those corsumers who
are prepared to pay the higher price alone
need take it. Those who do not want superior
wheat need not take it. As far as the poor
section of the society is concerned, it will
continue to gct whent at the same price at
which it got it last year. ‘There is - 0 question
of higher prices for the pourer secticn. That is
distorting the entire picture.

St grEuTe dAqwW ¢ mens wENE
o wgrem 7 @z nad pwena & 3
@ IaFT 97 wewm & fr orda o,
A g€ g a1 S owg W @
T gy @R A A 80 T F = i
ar | 9f& &t ag fasar & wraa @ gl
¥ 30d gww Ag gar afag am
qET § wEAT OE oF 20 WM SR a0
Wazan am, S afggi ton
WIH A(FAT Mgar § fa dfFE oAwd a
R& o valzad 2 7% aam |
fewsit gefafa:gma o fzesly 4T w@ar
W& wey g far @ e i A
agré sira, wafag sar w9 gx Fa-faad
frdda a3 qrfaeTe 30 A7 @ @@
| FF IEFY qTIW 77

SHRI ANNASAHIB SHINDE : 1 must
say that the hon. Member is deliberately try-
ing to distort the facts. First of all, T do not
konow what is anti-people in this, because for
90 per cent of the wheat the price level would
be the same. Morcover, as is well-known to
the hon. Member, there is mo restriction
whatsoever on the movemeot and trade of
wheat in the whole country except in the
rationed areas of Calcutta and Bombay. In
the city of Delhi wheat 1s available in the
open market in abundant quantity. The only
point is that those who are interested in pur-
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chasing through fair price shops, they will
contiaue to get at their choice, at their option
the imported and indigenous red wheat at the
same price at which they were getting earlier.
But there are certain classes of consumers in
the country who would like to have superior
whzat. Those higher income groups who are
interested in purchasing superior wheat, for
them amber-colour wheat would be available
at their option at the rate of Rs, £4.

st yorars Yo : A 97 @ O%E
@R ) 9E WY AP FT AW 4T AN WA
oy q7r fear ¥ ) @ w7 TE QA B
¥ gawr arw Pl ?

SHRI BAL RA] MADHOK : The hon.
Minister is trying to becoms very bhala and
think the whole country and all the parties
consist of fools and he is the only wise man.
I want to know why at all there was any
need for raising the price of wheat when
there is no increase in the procurement
price ? If you are increasing the price of
wheat which is only meant for the rich
people, then it is not to be issued to the fair
price shops because only the poor people get
their supplies from the ration shops and fair
price shops and not the rich poeple. The rich
people get their supplies from the open mar-
ket. So, don't supply this high-priced wheat
to the ration shops and fair price shops which
are mainly patronised by the poor people,
the poorer sections of the soclety. Are you
prepared to do that, Let the rich people, if
they want to have it at a higher price, get it
from the open market,

SHRI ANNASAHIB SHINDE ¢ 1 would
like the hon, Member himself to understand
the facts of the case. Firet of all, we pro-
cure wheat at the price of Rs, 76 and this
decision was taken in consultation with the
Chief Ministers of the States because the
interests of the producers have to be pro-
tected, If the hon. Member takes into con-
sideration the cost of procurement as well as
handling and other charges, the price comes
to Rs. 96.  Actually, government is subsidi-
sing much more for the poorer mections of
the society. If the wheat which s procured
at Rs. 76 has to be sold at an economic
price, then the price of it would have to be
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Rs. 96. But the Government does not want to
adverzely affect ‘hz interests of the poorer
sections. That is why lower prices ar:
being malntained and it is proled alon - with
th: imported wheat. It is not that the
Goverament is earning anything from the
wheat sold. The entire strategy bzfore the
Government of India is to issue wheat at

this price to prutect the interests of the poor
consumers,

ot wrew fag wigra: W arefaw
o M Emw QAT AT @ R @®
¥G ®T@1 § | TR §Wg 9% ey W A
nrearad fau § f araredy o groe &9
# aga oot § | oA STEw FfAe
Aoy fortie fearar fe 3 fr
srefed & gfrwfadt @ oo et 9=
e oft Ferife frg & ) 3 02 w1 oW
76 TIY TET AT | IAFY TEAHT F ¥
faw o w7 fFor & ? Rar war £
fr & w0 #aa agmaT Ygurg fFar mr
¢ st of wrearaa fex & SA% o
faeg g wmar 2 1| @ wa afla S
qT qRAT, ¥AT TR WE! Al £ | T wSEr
faft g N ama@ E? A7 AW
¥ ow ¥ ot wewr 0 G2 gar &, A
F4Y wEEn TOEY FFAATE A FAOT T4 7
sq7 ag @ AEY @ f¥ qura,  gfaran
e # & sarer W &= gar R o
TR THC @& w77 foar 1 oww
i #1 gk &t AigwT gy G o
% gy W ATH 0§ WY 9%
feea ¥ N ewmagw a7 § g ad«
wr % fr age & wow o §
qToETE 1 3 A & & 1 99% fawg
Wt 7z oy s & O frefa ¥ s
7 wET Wod @ FIW A arfew A7
o fa=re w1 7

SHRT ANNASAHIB SHINDE :  Sir, all
thess  questions are being asked with a
rolifenl mo'dve. T with to request the
hon’ble Member that he should carefully go
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through the report of the Agricaltural Prices
Commission.  The Agricultural Prices
Commission has recommended that there
should be a differential in the issue price of
amber-coloured wheat and red wheat, In
fact, Government has broadly accepted the
rec;mmendations of the Agricultural Prices
Commission. The only recommendation
which the Government has mot acceptsd is
about the lowering down of the procurement
price from the farmer. That was not
accepted as it is not in the interests of the
farming community, I think, this is a very
right decision of the Government of India.
As far as the wheat produced in the country
is concerned the position is well-known. Of
course, Punjab, Haryana and U.P. are
producing more amber-coloured wheat but
even in our indigenous production 659 is
red wheat,

oY go wio |t : g T F wha
frardt & g &< wewT Sarar & sAvAr
dar FI FT WEAAW ) A FA R
wafae o1 § | 37 A AgAa v A wW
2 5 i sarzr dar 2 =W wr & AfEw
a1 2 {5 fama ) doed § e
T Y AT E ITF W AR Wy AT R
¥ gy 76 w70 o feew frm & & ot
fram Fqmm qt A qgEr &1 IR
g qft 7 famdt 21 @ oo @
¥ frrea avage & o o gk
#Ywa #* ¥ ¥ omadr wrgar § R fwaar
dar wrefta At £ fadem v fraan
ok QT @ WAMr ! s |y daAr
WY GYA qTH T@AT ATEY § A WOk I
v W & gt aff wwwar 1 s
wi & ¥y fge frmm o) fedr v &
AT €T AHER FEAT | I9 A% fpwe
T wETa F1 N e 7, qq TF A
Y #wE Y ww R # s e
wifgw ? 7ot o e s & A dA
7 Aty o Pweck & fr qae @
stz gy fear a3 g ool i & feam
A F g dac § 7
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SHRI ANNASAHIB SHINDE : I am
sorry, he did not listen to my statement, All
these things have been explained.

&Y go wo & : g w9y feew agmr
2 ow waaw § fr feam ) §9 faemr
w4 fasmr

MR. SPEAKER: He
subsidisiog it.

in already

W1 go Wo @i : TWHT AW WAl
afgd |

SHRI RANGA : What has the Minister
to sav 7

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) : T am surprised that Professor Ranga
is also joining Shri Mushir Ahmed Khan
It has becn very ably explaiped by the
Minister that thoigh we are procuring at
Rs. 76/- a quintal the procurement cost
comes to something like Rs. 90. The calcu-
lation is very simple. We have to pay the
charges to the State Government which
comes to roughly about Rs. 6. Then we
have to pay the mamdl charges and sales-tax.
Gunny bag which cost Rs. 2 now costs Rs.
3, These things arc not possible of any
reduction. I am not talking of the interest
charges, godown charges and the establish-
ment charges of the Food Corporation.
Apart from that, those are the charges which
are not reducible by us. If we add these
things, the cost comes to more than what
we are charging. Even the price of Rs, 84
is subsidised Of course, Rs. 78 is heavily
subsidised. Why the price of white wheat
has been increased has been explained. But
people arc talking of socialiem. I do pot
know whether pleading the case of rich
people who require to comsume superiod
quality wheat also comes under tle deflaition
of soclalism 1 am surprised at it.

Wt wew fgrdt R . T
gt ot &Y afgar A @ SwEar &
g JEwY afeqy 7f W & AW Qew
ot & 7

SHRT JAGJIWAN RAM : If the wheat
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consumed by the poorer section Is subs'dised
by the richer section, I will not mind it.

&t wgre fag WAt : gw A #@
T ¥ TEd gu fr ¥ § I 3z @
2, 59 ara &1 Y s H @y gu f el
3t g faent & W2 7 g ¥ @ &
AT A w i\ § @ gu fE
Y TFE SOTET § Sgiar W ar g dar
& a%ar §, 9@ & NewEa fr an
AT W a7 f w ¥ @y g fa
FEAFAT T5qE FT GITF qTHL. Gq AN
|1 I o A goror A §, wOeT 0
& T 9T ¥ W) A A adwar A
¢ 7 afggy 03 oY qc ove w% dar g
g SUFY FEw AT 9T aq)  agraT AAT
argd & 7 a7 gt gr ¥ Q) faeslr avel
#1 afgar g & wnfeee & ar gfemr W ¥
wel ¥ arftx #7 @Ay wrk ar & | oF &
AT 9T w9 AP e A wlwy 7w
uro T faear @Y fomsY oY dar g,
arg |

SHRI JAGJIWAN RAM ; I am afraid,
again the hon, Member has not followed the
tcheme There is no restriction in Delh!.

Anybody is free to bring any quantity of
wheat to Dethi.

=t sgreorw fag  wreAY @ aferr A2
wuY adEr gy & ?

SHRI TAGJIWAN RAM : Again, the
hon. Mamber has rot followed the scheme.
We are not purchasing the indigenous
superior variety. What we are purchasing is
the amber colour and supericr wheat ; and
tbat aleo at the same price. Our anxiety is
to encourage the high-yleldiog variety.
Therefore we are offering the same price. Of
course, the farmers are free ‘o sell in the
open market if they get a higher price and
the traders are fice to purchase it. The
scheme is the :ame as the hon. Member
says.

st witet o st Ty wm )
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qElEm § AT X A wdEr 3@ AT
AT WA FA0 4T | W ag fgAi faw
A W W | WIS TG FIY JEG WIT H
Fmrarm@rg | WA wERE A e g fE
96 Ta ¥ T @iy § oY g FATtae
A X | 9T W AR AR qE w@
Hfax avwr mmogEm W & fa
Farc §7

SHRI ANNASAHIB SHINDE: The
hon. Minister has already explained this
point. There is uo restriction on farmers if
they can get a higher price by selling
superior quality wheat in the open murket.
Actually, that is what is happening There
is the procurement price ; there is also the
support price. In order to protect the
interests of the farmers, the Government
have given a general assurance to the
farmers that whatever is offered in the
market will be p irchased by the Government
Specially when the production is increasing
at a very rapid rale, the assurance of the
Government is very important and that is
why the prices are not falling below Rs. 76.
This assurance has been given to protect the
it terests of the farmers.

=t g9 TA : T AGR qg  qqT
srgmsa & fom ogd & wwfan
¥ SERYT g, IOk W EW AT
qrasdt A, ngia FA9 AN A &
Avit Y, wafar & warw  faEr e,
g ¥ @R GTATR AT g, "IgT
& ar gwErd wEATd g ; afr a@ A
TEET T Fw g7

SHRI ANNASAHIB SHINDE : There
is no rationing except, as 1 said, in Calcutta
and Bombay. Elsewhere, there ure only fair
price shops, Those who can afford to
purchase from the open market can do so
and the poorer sectlons of the society can
purchase from the fair price shops. This, I
think, isa satisfactory arrangement.

SHRIMATI TARKESHWARI SINHA :
The hon. Minister replied that the Food
Corporation purchases wheat at Rs. 76 a
yuintel and the selling price that they charge
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is Re, 96 a quintal. It means between their
purchase price and selling price, there is a
difference of Re. 20 per quintal. Does it
mean that a difference of Rs. 20 goes into
the expenscs of the Food Corporation in
purchasing and selling the wheat 7 The hon.
Minister mentioned about the high charges
of gunny bogs, about the transportation
charges anii about the purchasing arrange-
ments to be made in the States. These
arrapgements aic 10 be made by everybody,
whether it is the Food Corporation or any
other trader. Whoever purchases the grain
will

Oral Answers

have to undergo these expenses.
Therefore, the jeason that the Food Cor-
poration has to ipcur that much of

expeuditure over the putchase of wheat
which results in higher price is no reason
for the hon. Minister to argue with, That
will nut convince anybody., How can he
explain that Rs. 20 per quintal that is being
charged by the Corporation is being spent by
the Corporation 7 Does it not mean that
there 15 top-heivy expenditure in the
Corporation and thut theie is a lot of
wastage going on in the Corporation ?

Secondly, the Government says about the
dual cost ol onme varicty of wheat and
another variety of wheat, In this country,
whe farmer goows both inferior quality wheat
and supcrior quality wheat, Are you not
by that instigating the farmers to switch
over from the red varicly wheal to the
superior variety wheat because the superior
variety wheat fetchies more price 7 Naturally,
there will be prelerence given to the
superior variety of wheat and the consumer
will, ultimately, suffer because he will not be
able to get the red variety wheat.

SHRI NAMBIAR :
inferior...(Int rruption)

The red is not

SHRIMATI TARKESHWARI SINHA :
I am not saying it is inferior. This is not
my analysis. This is the analysis of the hon.
Minister. He has himself said it. What
does the Government propose to do about
it? The Food Corporation came ipto
existence to create a balance in the price
system. What does the Government propose
to do in this kind of diversification from
the red variety wheat to the superior variety '
of wheat so that the pcorer sections of the
courtry about whom the hon. Minister talks !
so much may not be ultimately victimised
in purchasing the wheat.
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SHRI ANNASAHIB SHINDE : The
hon. Member raised two questions. The
first question has been repcat:d & number
of times on the floor of the House. This is
a wrong impression as it appears from the
argument of the hon. Member that the
charges or the expendilure incurred by the
F.C. 1. is high. 1 wish the hon. Member
sits with me aad lvoks into the figures, |
am prepated to give all the figures, 1If she
is convinces me that there is a scope for
reducing the cost on any item, | am prepared
10 take it up with the F. C 1. Dut may 1
submit that we have gone u number times
ioto this problem and we have satisfied
curselves that the charges are reasonable. If
there is any scope, | am prepared to accept
any suggestion,

What are the charges 7 First of all when
we procure foodgrains, if the State Govern-
ment are procuring it for the F.C.I. we have
to pay almost Rs 10.20 to the State Govern-
ment as procurement  expenditure per
quintal. 1 would like to give a broad break-
up of this. Mandi charges are Rs. 2.37. It
excludes salcs tax and other local taxes of
the State Government, Mandi labour comes
to 49. Temporary storage— .18, Internal
movemeni—. 38. Establishment charges—--,38.
1 will not go into the details. Gunny bag
Rs, 2.72. Purchase tax, octroi, for warding
charges and service—Rs, 10.26.

SHRIMATI TARKESHWARI SINHA :
All these expenses the private trader also
incurs. Does he charge Rs, 20 ?

SHRI ANNASAHIB SHINDE : Please
listen to me. These are charges which are
unavoidable whether private trade does it or
the Food Corporation does it. We have
thoroughly examined this problem and there
is no difference, The difference comes in
the handling expenditure. The F.CL
handling expenditure is Rs. 13.45. Out of
it almost Rs. 4 are for buffer stock. The
private trader who purchases foodgrains may
immediately sell it but the F.C.I. has to
purchase and store it to make it available in
the l-an period. In order to protect the
interests of the consumer and to make it
available 10 the comsumer at & particular
price, a buffer stock his to be maintained.
The buffer stock expenditure almost comes to
Rs. 4. Freight—that is the most important—
the average rate, that means even il the
foodgrain is moved from Punjab to Bombay
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or from Punjab to Calcutta, comes to Rs.
4.72. We find that out of the Rs, 9 or 10
the FCIL incurs as their expenditure,
practically 509 is freight and the rest of it
is in‘erest, handling charces and go down
charges, etc.

As I said, I am preparcd to go with the
he.a. Lady Member into ell the details and
convince her that the cherges are reasonable.

Then the other poiot raised by the hon.
Member was whether our price mechanism
in such which is likely to discoursge in
increasing production of other varieties of
wheat, May [ say that our research
scientists have made such discoveries that
even with the high-yielding varieties the
amber colour wheat can be produced out of
the Mexican strains or even the new
variclies.

Secondly, our approach is to encourage
wheat which is of high productivity. The
Indian farmer 1s not igocrant. They under-
stund this and thev would like to take up
those varieties of wheat which are of high
productivity.  Government s  trying to
encourage those varicties by fixing procure-
ment and support prices. That is why the
high-yielding varieties are spreading so fast
that even r1oreign experts and the hon.
Member are surprised at the rate at which
these high-yielding varieiics ure spreading.

WRITTEN ANSWERS TO QUESTIONS
am ¥ qifear & wgra

#1684, ot wiwwT amAW : W
wresy gy qfcare fraem e fmba,
wraTy &9t A faww Wit g ATy
&Y war 54 fr :

(v) rogaw g fFaw & oifemr
W FN AT W wkafrg, @
F ST & 5T v § ;s

(&) awwz 7 Afqar Afew Afid
T 50 & fag s s fedr §
R & g SErd # e ¥ fag
wf falry wrdww dar< fpmrwar § 7
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wmrewy am qfca  fadem b
fmiw, wraw @ar ArQw fawwm w9
(ﬁ*n*oﬂ):(*)ﬁﬂﬂ!

(@) dfwar (¥FmF ageeia) ¥
UfmET & 99 F1 7w gfaard
¥ fafwer  weqarsi/fafeer  deamt ¥
qgY ¥ & Suwed £ | ¥W AT & wgwrd
& &9 H 4§ o o faQg gaw F &%
aqx e sevgfas fear o oawar g

Report of Pearson Commission

*1687. SHRI MAYAVAN :
SHRI DHANDPANI :
Will the Minister of FINANCE be

pleased to state :

(a) wheteer it is a fact that Government
bave drawn the atiertion of the World Bank
to the fact that there has been a very slow
progress on the Pearson Commission's
Report submitted to the World Bank in
September, 1969 ;

(b) if so, whether Government have

pointed out that only West Germany, a
developed country, has taken a follow-up

. decisiun on the report ;

(c) whether Government have also
siressed the need for carly implementation
of the report ; and

(d) whether India is the affected country
for non-implementation of this report ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) to (c). No, Sir.

(d) It is too early to assess the cxtent to
which the report will be implemented. It
is pot also possible to say how developing
couptries in general or India in Particular
will be affected by it.

Cheap and Dorable Houses

«1689. SHRI BABURAO PATEL :
Will the Mibister of HEALTH AND
FAMILY PLANNING AND WORKS,
1.. USING AND URBAN DEVELOPMENT
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be pleased to refe: to the reply glven to
Unstarred Question No. 99 on the 17th
November, 1969 and state :

(8) whether Shri G. D. Naidu construct-
ed a specimen of cheap and durable house
at Exhibition Grounds, Mathura Road, New
Delhi which was opened by the then Vice
President of India ;

(b) whether it is a fact that Shri Naidu
is at present building hundreds of such
houses at Gauntur for the Andhia Pradesh
Government for its Class 1II and 1V
employees ; and

(c) the reasons why these houses which
last 50 years are not built for Class II, I1I
and IV employces in New Delhi instead of
subjecting the employees to the sufferings of
housing shortage ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH!: 1(a) Shri. G. D.
Naidu constructed two dernonstration houses
at the Exhibition Grounds in 1968, These
houses were not declarcd open by the then
Vice.President of India.

(b) Government are collecting informa-
tion.

(¢) These houses were jointly inspected
in 1968 by Engineers, Architects and Socio-
logists in Association with officers of the
National Buildings Organisation and the
Central Public Works Department. In their
view, the houses designed by Shri G. D.
Naidu do pot involve any new technique
nor can multi storeyed construction, which
is the requirement of the day for Govern-
ment staff housiog be undertaken on this
technique.

Shifting of Offices o Faridabad

%1690, SHR1 YASHPAL SINGH:
will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be plessed to state :

(a) whetber Government are proposiog
to shift some of its offices to Faridabad to
relieve the pressure on residential accommo-
dation ia Cethi ; and

(b) if not the reasons therefor ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) and (b). Some
offices, occupying about 41,000 square feet of
floor area. have already bsen shifted from
Delhi to Faridabad during the last 7 years. At
present, there is no other office accommoda-
tion available there for shifting other offices.

Tmrplementation of Family Planning
Programme in States

*1691. SHRI RAM KISHAN GUPTA :
Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state

(a) the names of the States which are
lagging far behind the national average in
implementing family planning programme ;
and

(b) the steps taken or proposed to be
taken to give push to the programmes in
these States 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR S.
CHANDRASEKHAR) : (a) Such States
arc—Bihar, Assam, Rajasthan and Uttar
Pradesh.

(b) Special eforts are heing made to
heln these States implement the Programme
more vigorously by —

1. Bringing expeditiously on ground

the full basic infra-structure with
8 view to motivating the people in
favour of family planning and
providing supplies and services
nearest to their homes,

2. Increasing the educational

motivational efforts.

3. Increasing training facilities so that
the personnel can offer better
services,

4. Introduction of new schemes like
intensive work and additional
inputs in  populous  Districts.
Selected areas, orginised sectors
and post parfum work n bigesr
hospitals where large number of
deliveries take place.

and
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5. Providing greater mobility for tive
peripheral staff.

6, Effective supervision and guidance
from the District and State Officere
as well as through visits of senior
officers from the Centre,

Use of Low Sulphar Heavy Stock as Feed
Steck Tastead of Naphtba by Private
Sector Pertilizer Units

*1692. SHRI HIMATSINGKA : will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state : ’

(a) whether Government have reoemtly
directed the private sector fertilizer uaits to
use low sulphur heavy stock as fesdstock
instead of naphtha ;

(b) if so, whether this has been resisted
by the private manufacturers of ferdlizers,
if so, on what grounds ; and

(c) the reasons necessitating the issue of
such orders and the steps being taken to
ensure compliance thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The exist-
ing private sector fortilizer units wvsing
naphtha as feedstock have not been directed
to use other feedstock. However, parties
intending to set up fertilizer projects im
future based on naphtha as feedstock have
been advised to consider use of other feed-
stock like low sulphur heavy stock/fuel oil.

(b) No.

(c) The use of feedstock other than
naphtha has been suggested o view of the
anticipated shortage of naphtha from 1973
onwards,

Indin’s _Oll Reserves

*1693. SHRI N. R. LASKAR : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to siate :

(a) whether it is & fact that India's
prognosticated oil reserves which were esti-
vnated at 4,000 million tonnes by U.N.
expert N.A. Kalinin in 1965 are now feared

to be 1,000 million tonnes after the explora-
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tion that has been done since the survey
was made ;

(b) if 8o, what are the main reasons
for this decline ; and

(c) what steps are being taken to see
that the original estimate is maintained ?

THE MINISTER OF STATE IN THE
MINISTRY OF PFTROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a)and (b). It
is true that Shri N A. Kalinin, a UN.
expert attached to the Oil and Natural Gas
Commission, had, some years hack, estimated
the prognosticated crude oil recerves in
India, both off-shore and on-shore, to be
4,000 million tonnes. According to Shri
Kalinin himself perfect methods of such an
estimation are oot yet known and big mis.
takes are possible in estimating “progno-ti
cated reserve’. Shri Kalinin had made this
estimate on the basis of the estimated volume
of sedimentary rock formations in the
various sedimentary basis of India, O.N.G.C.
have found, from their exploratory efforts,
that conditions favourable for occurance of
oll may not exist in all such basis in-spite of
alarge volume of sedimentary rock for-
mations contained therein.

(¢) The ON.G.C,, giving due considera-
tion to Mr. Knlinin's estimates, have intensi-
fied exploratory activity in the twn known
petroleum -~ bearing areas in Gujarat and
Assam, and have extended these activities
in other sedimentary areas of the country,
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on-shors and off-shore. As a result of
ON.G.C's efforts, so far, about 315
million tonnes of crude oil reserves have
been discovered.

Taking over of Abandoned Coal
Mines by Government

*1(94. SHRIK. N. PANDEY : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

fa' the number of coal mines that have
bzen closed down during the last 3 years
inspite of sufficient stocks of coal under-
eround ;

{b) the names of these coal
their owners or directors ;

(c) the approximate stocks of coal mines
which have been left underground by each
of these coal mines ; and

mines and

(d) whether Government have any plans
to male over these coal mines to raise this
cval ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHIRI JAGANNATH RAOQ): (a) to f(c)
A statement giving the information is laid
on the Table of the House,

(d) Government have no plans, @t
present, to take over any of them collieries.

Srarement
TS No.  Nameof thecoal  Name of the owners  Approximate reserves
mines closed erstwhile Managing of coal which have
during the Agents been left under.
years grounds
1967.68 to
1969-70 -
T _ 7 (Figures in Million
tonnes)
Non-Cooking Coal Mines
1. Dhemomain Dhemomain collieries 25.00
Limited
2. Umaria Rewa Coalfields Ltd. Not available
: South Jamdiha Natwarlal Shamaldas —do—
& Co.

4, Datla East

Shaw Wallace & Co.
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Panel for Selection to Board of
Directors of Public
Undertakings

*1695. SHRI SHRDAR AMJAD ALI ;
DR. P. MANDAL :
Will the Minister of FINANCE be

pleased to state :

(a) whether the Burcau of Public Enter-
prises has prepared a pane! of private sector
management experts and industrialists for
selection to the Board of Direc'ors of Public
Undertal ings ; and

(b) whether Government propo-e to lay
a copy of the above list of non-officials
already on Boards of Central Uadertakings
on Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI 1 C
SETHI) : (a) Presuiably ths Hon'ble
Member is referring to the appoinimen: of
full-time members of the Moards of Direc-
tors in Public Undertakings, The Bureau of
Public Enterprises prepare on @ regular
basis paoels of suitab'e persans, drawn  from
all sources, official and non-official, wi‘h
suitable qualifications and expericiice, for
appointment as full-ime  Directors as  well
as to the other top posts like those of full-
time General Managers of constituent upils
of Public Undertakings. No such panel
has been drawn up in rezard to appointment
of part-time non-zxecutive [Directors

(b) There is no objection v placing on
the Table of the House the lis' of persons
holding full-time appointments on the
Boards of Directors of Public Eniciprises
out of the parel of non-officials referred to
in reply to Part ia) of the Question

Use of Aspirin by Heurt Patleots

*1696 SHRI MUHAMMAD SHERIFF:
Will the Minister of HEALTH{ AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state : -

(a) whether any experiments have been
canied out recently in regard to the use of
aspirio by the heart patients ; and

ib) if so0, the results achieved ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND UisBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) and (bl
Experiments with 1equid to the use of
aspirin were ‘conducted long time back.
Aspirin has been used as an accepled drug
for specific treatment of rheumatic fever
and cases of rheumatic heart disease with
active Myocarditis.

Pauclty of Funds for Study oi’
Tubercolosls Prevention

*.697. SHRI S. K. TAPURIAH : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the feasibi-
lity study for tuberculosis prevention is
fuciog threat of an sbrupt end due to paucity
of funds ;

(b) the reasons for not providing funds
for the projects so far : and

(c) the steps which are proposed lo be
taken to make this joint tral collaboration
venture run smoothly till the results are
fully achieved ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No, Sir.

(b) and (c). The feasibility study of
Tuberculosis Preveotion Trial at Bangalore
stands approved for a period of six years
ending October, 1970, and a grant amount-
ing to Rs. 47.32,200 has been approved from
PL-480 funds. Besides, granis rmounting
10 $89,000 were given by e World Health
Organisation during the year 196.-69. A
proposal for @ World Health Organisation
grant of $5,000 for the research Schame has
been approved by the Governmeat in April,
1970. Adequate funds are available for the
Scheme tiil about July, 1970. Proposals for
providing funds lo meet un excess expendi-
ture of Rs. 3,00,000 and for a new project
“Tuberculosis Pievention Trial” estimated
to cost Rs. 95,00, 000 for five years a1e under
examination. The World Health Organisa-
tion has also made an offer to grant $60,000
which is being considered,
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Central Assistance for Adequate Water
Supply in Madhye Pradesh

*1698. SHRIG. C. DIXIT: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government of Madhya
Prad=sh have asked for Central financial
assistance with a view to ensuring adequate
water supply for some t~wns such as Jabal-
pur, Khandwa and Buthanpur or whether
any schem: has been submitted 1o Govern-
ment fo this 1egard ; and

(b) if so, Government's 1eaction thereto?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRIK. K. SHAH) : (a) and (b). No
request has been received from the Govern-
ment of Madhya Pradesh for Central
financial assistance for providing water
supply for towns like Jabalpur, Khandwa
and Burhanpur. However, during the
Fourth Plan, Central assistance to the
States is glven in the form of block lvans
and block grants without reference to any
particular scheme or head of development
It is for the State Government to draw up
priorities, allocate funds and exccute the
schemes,

Jabalpur, Khandwa and Burhanpur
water supply schemes were received by the
Central Public Health Engineering Organisa-
tion in the Ministry of Heulil: and Family
Planning and Works, Hou-ing and Urhan
Development for technical clearance. This
has since been accorded in respect of the
firit two sehemes. The third schems has
been returned to the State Government for
revision.
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Dependence upon Imported Crude for
Expansion of Gujarat Refinery

*1701, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRULEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the reassess-
ment of the availability of crude oil from
Ankleshwar and North Gujarat by the Oil
and Natural Gas Commission has revealed
that only 2 0 million tonnes of crude oil will
be available per year by 1978 in the above
fields ;

(b) whether according to the original
plan, the capacity of the Gujarat Refinery
was to be raised to 5.5 million toones per
year, based on indigenous crude, but as per
the above reassessment, the expansion will
bave now to depend upon imported crude ;
and

(c) if the reply to part (b) above be in
the affirmative, whether Government will
ensure that all pecessary steps would be
taken to expand the Gujarat Refinery to
5.5 million tounes capacity as planned
earlier in the interest of the petro-chemicals
complex which is coming up in Gujarat ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND’

CHEMICALS AND MINES AND METALS
(SHRID. R, CHAVAN): (a) Yes, a3 per
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the latest estimates of Oil and Natural Gas
Commission.

(b) Yes.

) {c) A study group is currently consider-
ing the wvarious aspects of expausion of
Gujarat Refinery,

Haoding over of Wrong Bables to
Parents in A. 1.1 M. S,
New Delhl

*1702. SHRI D. N. PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMLNT be pleased
to state : .

(a) whether Government's attention has
been drawn to the report appearing in the
Hirdusian Times o the 19th  April, 1970
that in the All India Institute of Medical
Sciences, . New Delhi, the child of an
expeciant mother after delivery was changed ;

{b) whether Government have examined
the prevailing arrangements in the Institute
and have made suitable changes which will
make such mistakes impo-sible ; and

(c) if so, the precautiornary measures so
far introduced in this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) to (c). Tt has
been reported by the all Iodia Institute of
Medical Sciences that po child of an
‘expectant mother, after delivery, was changed’

The tects of the case are as follows :

On 10th April, 1970, Smt, Shanti and
Smt. Snehlata gave birth to still born  bables,
The familles of both Smt. Shanti and Smt,
Snehlata gave permission for an autopsy of
the bables. The family of Smt. Shanti
wanted the Body of the baby disposed of by
the hospital authorities. The family of Smt,
Snehlata wanted to dispose of the body
themselves.

Aulopsy was performed on the baby born
to Smt. Shanti at midnight on 10th-11th
April, 1970, The familv of Smt. Snehlata
contacted the mortuary attendant next day
assuming that auto;sy of their baby had
beed done in the night, and the mertuary
attendant delivered the body of the haby
born to Smt. Shanti to them und.: the
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impression that thay were the relations of
the baby whose autopsy had been done.

Autopsy of the baby born to Smt.
Snehlata was done later by the Pathologists.
The House officer then requested the mother
who was sull in hospital 10 ask her relatives
to take charge of the body in accordance
with their wishes. On being informed by
the relations that they had already taken
possession of the budy of another baby, the
doctor told them that this could be the
mistake of the mortuary attendant and asked
them whether they would like to accept the
body of their child now or prefer that the
hospital authorities should dispose of the
body on their bchalf. The parents agreed
to the disposal of the body by the hospital
authorilies as it was macerated body. Action
for disposal of the body was then taken by
the hospital authorities. It appears that
later they changed their mind and came next
evening for the body by which time it had
been disposed of by the Hospital authorities.

The existing arangements at the
lostitute for identification of live nmew born
and still born babies and for actual handing
over of bodies to the next of kin ure given
below :—

Arrangements for identification in the
case of new-born babies.

A piastic armband with the pame of the
mother of tie buby is tied to the right arm
of the live new born babies soon after birth.
The armband cannot be removed or
exchanged without damegiog it. There bas
not been a single instance when live born
babics have been cxchanged.

Arrangements for ideniification in 1he
cere of stiit born babies and bables who
dic afrer delivery.

In the case of still born babies or the
pew babies who die after delivery, the nurse
on duty *ies around the right wrist a sirip
of levkoplast on which identifying data like
name, age, sex, C. R. No., Ward, Cliniclan's
name etc , is written with copying peocil and
the body wrapped by a while sbeet. Another
paper containing the aforesaid identifying
data is pinned outside the sheet. The strip
ol leukoplast on the wrist is removed before
honding over the body 10 the relalions. A
receipt by way of signature of the relative is
vttained on the death certificate at the lime

" of handing over the body.

MAY 15, 1970
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Arrangements for handing ov:r bodies
to the nextof kin,
1i relatives of the patient aie present at
the time of death and desire to take the
body, the same is handed over to them
directly from the wards.

1i the relatives are not present or they
desire that the body may be keptin the
hospital for some time ull they are ready to
tnke o, the bodies are sent to the mortuary.
In sume cases, when permission by relations
is granted, ¢n aulopsy is arranged, otherwise
the body is handed over to the relatives,

Acule Sbortage of Drioking Water
in States

*)705. SHRI ARJUN SINGH
BHADORIA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased 10 stite : !

() whether it is a fact that there has
beer an acute shortage of drinking water in
many states during 19/9-70 :

(b) if so, the names of those States and
whether #ny financial help has been given to
those States : and

(c) if so, tiie details thercof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DLVELOPMENT
(SHRI K. K. SHAH : (a: to (c). The
information is being collected and will be
laid on the Table of the Sabha.

Dividend Paid to Depositors of Palal
Central Bank

*1i04, SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased to
refer 10 the reply given to Starred Question
No. 973 on the 13th April, 1970 and state :

(a) whether the depositors of Palai
Central Bank's right to claim dividend after

thiee years of its declaration becomes time-
baried ;

(b) if not, after what time it becomes
time-barred ; and

{c) the 1eesons for oot paying dividend to
the depositors cut of Re. 2630 lskbs that
bas been deposited in ke company's liquida-
tion sccovrt with the Reserve Bamk of

India ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL P. C.
SETHI) : (a) and (b). A statement is laid
on the Table of the House, ) :

(c) In view of the posit:on under the
statute, the amount of Rs. 2630 lakhs
deposited in thc Company’s Liguidarion
Account has to be kept aside for meeting
claims as and when orders for payment of
the claims are made by the Court or the
Central Goverament,

S ratement

The manner in which unpaid dividends
declared by a company 1n liquidation should
be dealt with is laid down in Section 55% of
the Companies Act, 1956. Dividends pay-
able tc any creditor which remain  unpaid
for six months after the data on which oy
are declared have 1o be credited into the
public account ul InJie 10 the Rescrve Bank
of India in a separate sccount known as the
Company's Liquidation Aceount. For a
period of 15 years, a claimant to any money
paid into the said account may apply to the
Court or to the Central Government for an
order for payment thereof,  After this
period a claim for such payment is reguired
to be dealt with as it the claim is for refund
of revenue. The claim does noi, therefore,
become time baired witer three years afier
the declaration of the dividend.

Use of Saloons by Chiel /uditois ol
Iodian Rallways

*1705. SHRI LOBO PRABHU :

SHRI N. SHIVAPPA :

Will the Minister of FINANCE be
pleased 1o refer to the reply given to
Unstarred Question No, 6074 on the 13th
April, 1970 and state ;

(a) the approximate amount of haulage
on the saloons used by the Chiefl Auditors
both on the outward journey to Delhi and
back including the cost of the Atlendants
accompanying the saloon ;

(b) the names of the Officers who
brought with them their families and
dependent children to Delhi ;

(c) the approximate amount of railway
freight thus incirred in  this behall while
travelting both ways ; and

(d) whether the Ministry of Finaoce will
sot an example by restricting the use of the

s8

saloons by these Oficers while travelling om
duty and askinz them to travel by ACC or
by air and thus release the accommodation
for the travelling public apart from the loss
of reveanue to the Ex-chequer ?

THE MINISTER OF STATE IN THEB
MINISTRY OF FINANCE SHRIP.C.
SETHD : (a) As clarificd by the Minister
rar Raulways, in his reply to Unstarred
Question No. 6J90, in this House, on 21.4.70
the maintenance and haulage costs of these
vehicles are not maintained separately.

\b) and (¢'. These officers like othes
wazetted railway officers are permitted while
tiavelling on duty to take their families along
with them in Inspection carrisges or ina
regu.ar compartment, on railway freight or
lare is incurred 10 respect of the families,
by wavel in the inspection carriages. Im
view of this informatior. iegarding families
and dependent children  travelling by such
carriages is =0t required ‘o be maintained in
official recurds It is not, therefore, possible
readily to furnish this informatioa.

(d) The Mimster of Railway has already
re-examined the issue of wuse of bogie
inspection carriages. Tle result of sucno re-
examioution has also becnt placed before the
House in reply 10 Unstarred Question No,
9362 on 12570, The revised arrangements
which inter alia curtiaii the use of such
carriages on journeys (o Delhi merely for
purposes ol ittending meetings and Con-
ferences would apply to the Chief Auditors
of Railways also.

1892 \SAKA) ‘Writian Answers

L. 1. C. Fluts la Calcutta

1706. SHRI INDRAJIT GUPTA : Will
the Ministes of FINANCE be pleased to
refer Lo the reply given to Starred Question
No. +17 on the 6th April, 1970 and state :

(a) whether it is a fact that a lasgo
number of L. 1 C fats in Calcutta which
have been allotted for residential purposes
at rents ranging between Rs. 100 to Rs. 400
p.m. would easily fetch much higber rents at
the prevailing market rates ;

(b) whether he is sware that nine such
flats at Queen’s Mansions, Park Strest, are
allotted in the name of one Mrs. Madath,
who has migrated to U. K. some time
ago ;

(c) if s0, bow such allotment wis mmde,
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and for what purpose the said flats are now
being used ; and
(d) whether any inquiry will be ordered

ioto allotment and actual occupancy of other
flats also ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Most of the flats in
question were renied by erstwhile insurers.
Their rents can be increased only in confor-
mity with the provisions of the Local Rent
Control Act, Whenever any flat falls vacant
or it is ctherwise permissible, the LIC does
try to ins_rolse the rents,

(b) and (v). Eight flats at Queen's Man-
sions, Calcutla were rented out by an erst.
while insurer to one Mi:s. Mudath and an-
other, The flats were used by them as a
privale Boardiog House called “‘Stockman
Boarding House,” Mrs, Madath is reported
to have left India for good in September,
196 . Before leaving, she purported to trans-
fer the Boarding House business and the
tenancy and occupation of flats to oOnec Mrs.
Mary More without any relerence 0 L. I. C,
The matter has been referred by the L. I. C.
to its lepal advisers for advice on the future
course of action,

(d) The L.I. C. would look into the
matter,
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Death of a Child Namely AJit Kumar In
A. L L M. S. New Delbi

*1708. SHRI YAINA DATT SHARMA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

tay whether it is a fact that one male
child named Ajit Kumar aged about 8 years,
son of Shri Om Prakash Saxena had heen
admiited 1o the All India Institute of Medi-
cal Sciences on the 29th April, 1970 at ahout
12 noon in an unconscious state and died
the next day after remaining in the Institure
for about 25 hours as an indoor patient :

(b) whether it is also a fact that the
doctors who examined him had considered
necessary immediate tests of his vrine, blood,
sputum etc. and that these tests were not
done upto th= last :

(c) if so, whether the death of the said
child had been caused because of the nepli-
gence on the part of the staff responsible for
conducting the tests : and

(d) if so, the names of persons found
responsible for gross necligence in this case
and the action taken against them 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir, A male
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child named Ajit Kumar, son of Shri Om
Prakash Saxena, aged about 7 years, was
admitted to the A. I I. M. S. on 24.4-1970
as a caso of ‘Encephaliti’ He died on
30-4-1970.

(b) The following clinical tests were
considered necessary by the doctors who
examined him :

1. Haemoglobin,

2. Total and differential
counts.

Urine,

Cerebro Spinal Fluid Test.
Blood Urea

Serum Electrolytes,

These tests were carried out and the res-
ports were obtained on the day of admission,
ie., 29-4-1970.

(c) and (d). Do not arise.

Leucocyte

L e

Rural Drinking Water Scheme in Hard
Rock Water Scarcity Areas In
Co-operation with UNICEF

*1709. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) Whether Government have launched
an ambitious programme of providing drink-
ing water to 12,00" villuges in hard rock
water scarcity areas of Indls in co-operation
with the United Nations Children's Emer
gency Fund, if 80, the Actails thereof ;

(b) the time within which this programme
is likely to be completed ;

(¢) the amount likely to be sp=nt oo this
programme and the share each of the Centre,
the States and UNICEF ; and

(d) the details of the machinery provided
by UNICEF so far for this purpose 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K, K. SHAH) : (a) to (di. The pro-
vision of drinking water in villages forms
part of the National Water Supply and Sani-
tation Programme. In the Fourth Flan a
sum of Rs. 131 crores has been earmarked
for rural water supply schemes. During the
Fourth Plan period, Centrn! amsistanze (o
States will be given in the form of block
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loans and block grants and it is for the
States to allocate funds, draw priorities and
execute schemes, In order to accelerate the
programme of provision of drinking water in
villages situated in rocky areas, the Govern-
ment of India will supply to the State
Governments hard rock drilling rigs and
equipment procured under UNICEF assis-
tance. During the Fourth Plan period, the
UNICEEF assistance on this account, will be
of the order of Rs, 3.375 crores. For giving
this assistance to States; a sum of Rs, 3.50
crores has been provided in the Central
Sector in the Fourth Plan. The States will be
given this assistance in the form ol rigs and
equipment over and above their plan allo-
cations. The cxpenditure on the execution of
the drinking water supply schemes in the
villages where these rigs are used wil. be the
responsibility of the State Governments
who are given Central assistance in the form
of block loans and block grants It is expected
that about 10 to 12 thousand villages would be
covered under this programme with the help of
the equipment procured from the UNICEF.
The plan of operations for this programme is,
at present, upto 31st March, 1974,

One Halco Minor and one Tiger drilling
rigs have so far been provided by the
UNICEF.

Pay Scales of Asslstants Vis-alVis
Translators

*1710. SHRI RAM AVTAR SHARMA:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact thai the scales of
pay of Translators in Government of India
have recently been revised ;

(b) if so, the reasons for such revision.
when the Pay Commissinn is riready on the
job and the number of times their scales
of pay have been revised during last three
yeass ;

(c) the ressons for not revising the pay
scales of other categories of employees such
as Assistants who are in the identical scales
of pay ; and

(d) whether it Is also a fact that Assis-
tants were desigoated as Ciats II non-
gazetted post and translators s Class 111, the
reasons for by-passing the grade of Assistants
who are higher in status but ot higher in

.';ldenowT
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD : () and (b). No, Sir. There has
b2en no general revision of the scales of
pay of Translators as a class during the
last one year. However, revision of the pay
scales of irunslators in two offices have been
recently sanctioped on the basis of similar
scules existing for posts with comparable
duties and qualifications in cerlain other
Departments. This being not a case of
general revision of the scales of pav of trans-
lators, there was no need to link this with
the new Pay Commission

(c) Does not arise as there has been no
general revision of pay scales.

(d) Assistants are Class II (non gazetted)
while the majority of the posts of translators
are in Class IIl (ncn-gazeited) in the scales
of Ks. 210-425, Rs. 210-530 or Rs. 320-530.
As there has been no recent general revision
of scales of pay of trans'ators, question of
by-passing of the grade of Assistants does
rot arise,

Piper Alrcraft of Bombay Flylng Club
wised for Smuggling Liquor

9945. SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a Piper air-
craft of the Bombay Flying Club on & cross-
country flight from Juhu, Bombay, to Papa-ji
the Cepital of Goa, was used for smuggling
liquor on the 25th March, 1970 ;

(b) if so, the quantity and nature of liquor
found in the aircraft ;

(¢) the name of the trainee pilot who
flew the aircraft ;

(d) the pature of action taken against
him and, if not, the reasons therefor :

(e) whether there have been similar in-
stances of plances of fying clubs used for
smuggling in other States ; and

(f) if so, where and how many ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI): (a) A Piper aircraft of Bombay
Flying Club while on a cross-country flight
from Goa to Bomhay on the 2¢th March.
1970 landed at Juhu airport with liquor of
Indian origin on board.

(b) 39 bottles of Kaju Fenny, 9 bottles
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of 3-X Rum, 1 bottle of Brandy, 1 bottle of
Cocktail Dry Gin and 2 bruken bottles were
found in the aircraft.

(¢) The name of the pilot of the air-
craft is Shri Lester Gomes,

(d) Both the pilot and the passengers
were arrested by the Police for violation of
prohibition law. No Customs offence was
fovolved in the case. It has been decided
that pendiog further investigation by the
police the pilot should not be permitted 1o
fly either as pilot or as passeoger in the
Flyiog Club’s aircraft.

(¢) and (f). The information is being
collected and will be laid on the Table of the
Sabba.

Central Taxes due from Sahu Jain Group
of Conceros

9947. SHRI BABURAO PATEL : Will
the Minisiter of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4363 on the 30th March, 1970 and
state :

(a) the amount of arrears of Income-tax
due from Alok Udyoeg ;

(b) the amount of arrears of Central
Sales-tax and other taxes due from Alok
Udyog, Bharat Overseas and other associnte
companies of the Sahu Jain Group, company-
wise : and

(2) the reasons why these have allowed
to accomulate and the steps whizh are pro-
posed to be taken to recover them and the
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MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (¢). The information as to
the amount of arrears of Income-tax, Central
Sales-tax and other Central taxes outstanding
against M/s. Alok Udyog and M/s. Bharat
Overseas Pvt. Ltd, as on 1-4-1970, is being
collected and will be laid on the Table of the
Lok Sabha.

The membera of the Sahu Jain family
have varying degree of interests in various
companies at different points of time. The
expression “‘associate companies of the Sahu
Jain Group" beiog not very definitive, the
information sought could be collected and
furnished if the names of the companies, in
respect of which such information is required,
are specified.

Assislance to Gujarat

9948, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state the amount of assistance
given to the Gujarat State for different
projects and schemes during the last Five
Year Plan and 0 far in the Fourth Five
Year Plan ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R K. KHADILKAR):
A statement is laid on the ‘Table of the
House,

Statement

Central Assistance given to the Govern-
ment of Gujarat for State Plan Schemes

time by which these will be recovered 7 during the Third Five Year Plan, 1966-69
THE MINISTER OF STATE IN THE and in 1969-70.
(Rs. in crores)

Third 196667 1967.68  1968-69 196970

Plan
Agriculture and allied programmes  19.34 9.13 675 7.14 ]
Commuaity Development and
Cooperation 8.78 1713 1.69 1.24 |
Irrigation and Power 496 4.30 11.53 18,85 |
Industry and Mining 1.87 0.29 0.28 0.18 2820
Transport and Communication —_ - 0.21 044 |
Social Services 20 34 2.89 405 517 |
Miscellaneous 51.26@ .53 001 0.01

TOTAL 108 55 20.87 24.52 33.03 2820

. This amount was given in the form of Block loan of Rs. 19.74 crores and Block

grant of Rs, 8.46 crores.

@ Major past of this smount is for Irrigation and Power Projects for which

detalls are not available.
Note : The above figures are provisional,
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New Fn;IIg Planning Centres in
Gujarat State

9949. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of persons who got
sterilised in Gujarat and the number of
loops used in rural and urban areas during
the last two years ;

(b) the amount of financial assistance
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provided by Government to
State Government during
period ; and ’

(c) the pumber of additional family
planning centres proposed to be opened by
Government during the financial year of
1969-70 in the rural and urban areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HQUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) The required
information is as follows '—

the Gujarat
the aforesaid

Year Sterilisation Loop insertions

Rural Uiban Total Rural Urban Total
1968-69  5360) 46958 100559 3483 6939 12422
1969.70 . *e 9430 b i 10648

(**The break up of figures for Urban and Rural ereas is not available)

(b} Year Provisional payment
sanctioned
L1968-69 . Rs 156.36 lakhs
1969-70 Rs 207 54 lakhs
(c) Ten additional Urban Family ‘;‘i-f;rfare
Planning Centres hove been opened in
Gujarat during 1969-0. No  additional

Centre was opened in rural area, in that
State during that year,

Rural Water Supply Durlag the
Fourth Plan for Guojarat

9950. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the amount asked by the Gujarat
Government for raral water supply in Fourth
Five Year Plan ; and

{b) the amount of grant sanctioned by
Central Government for this purpose and
the number of villages and small towns
likely to be provided water under the rural
water supply during the Fourth Five Year

. Pan?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT (DR S.
CHANDRASEKHAR) : (a) The State
Governmznt had proposed a provision of
Rs. 635 lakhs for ruval water supply schemes,

(b) A provision of Rs, 635 lakhs has
been tentatively enarmarked for rural water
supply in Gujarat during Pourth Five Year
Pla‘. Central is:istance is given by way of
block loans and block grants without refer-
ence to aany particular scheme or head of
development. The State Government had pro-
posed to cover 811 villages under rural water
supply programme and 53 towns under urban
water supply programme. Information on
the number of small towns proposed to be
covered is not available,

Collection of Income-tax and Exclise
duty irom Kaira District (Gujarat)

9951. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state the break-up of the
amount nf income-tax and Excise duty bsing
realised from Kaira District in Gujarat
State annually ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) * The duty of Central Excise
realised from Kaira District of Gujarat
State during the financial years 1967-68 and
1968-69 was of the order of Rs, 6 crores.
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The information with respect to income-
tax realised from persons assessed in
District Kaira, during the aforesaid period,
is being colleeted and will be laid on the
Table of the Lok Sabha.

Evasion of Central Excise Duty by
Tobacco Factories in Gujarat

9952. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state :

(a) the number of cases in which
Government took action against tobacco
factories in Gujarat during the last two
years for evading Central excise duty ;

(b) the numes of the firms involved ;
and

(e} the amount of duty evaded by each
firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Government took action in
107 cases against Y9 tobacco licensees in
Gujarat for evading Central Excise duty
during the last two years.

(b) and (c). The required information is
furnished in the statement laid on the Table
of the House. |Placed in !lbrary. >ee No.
LT- 3568/70]

Cooperative House-Buildiog Societles
at Nagpur and Kamptee

9954, SHRI N. R. DEOGHARE :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

fa) whether there are some Cooperative
House-building Societies of Central Govern-
ment employees stationed at Nagpur and
Kampteo :

(b) if so, the names of the societics ;

(c) the npumber of members of each
sociely ;

(d) the number of persons who have got
the land ; and

(e) the pumber of persons waiting for
allotment of land ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
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(SHRIK. K. SHAH) : (a) to (e¢) The
information is being collected from the State
Government and will be placed on the Table
of the Lok Sabha in due course.

Cooperative House Buillding Socleties
in Delbi

9954, SHRI N. R. DEOGHARE : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the number of Cooperative House
building Societies of the Central Government
employees in Delhi/New Delhi ;

(b) the number of Members in each
case ; .

(c) the number of persons in case of
cach society who have been given plots for
building houses ; and

(d) the number of persons in case of
cach society waiting for allotment of plots
of land ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) to (d). A state-
ment is laid on the Table of the House,
[Placed in Library. ber No, LT-23569/70]

Ban on Out.of-Turn Allotment In Delhi

9.55. SHRI N. R. DEOGHARE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to slate :

() whether it is a fact that a ban has
been imposed upto the 30th September, 1970
on the out.of turn allotment of accommoda-
tion to the Central Government employees
in Delhi ;

(b) if so, the reasons therefor ; and

(c) whether under no circumstances the
out-of-turn allotment is made ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). Yes Sir.

The ban was imposed initially in May
1968 and it has been extended from time to
time, the current extension being up to
30-9-1970, A large number of applicauons
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for out of turn allotment hid already been
received and over 600 sanctions were pending
on the dale the ban was imposed. The
satisfaction of these sanctions would have
taken a very long period of time. Besides,
there were representations from other Govern-
ment servants against the sanctioning of out
of turn allotments on the ground that this
denies them their claim to allotment in their
turn, The entire question is now again
being examined.

(c) In very exceptional cases of extreme
hardship, at hoe gliotments are being made
at present,

Deputation of C, P, W. D, Engineers

9356 SHRI S. D’ SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that all the
C. P, W. D, engineers except the Chief
Eogineer who go on deputation to the
National Building Construction Corporation,
Hindustan Housing Factory, etc. either get
a higher grade or a higher start in pay as an
incsntive for added responsibility ; and

(b) if so, the reasons for the exception
to the Chief Engineer alone ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). The
Chief Engineers goiog on deputation as
Managing Director of the Hindustan Hous-
ing Factory and the National Buildings
Construction Corporation are allowed to
draw an initial pay of Rs. 2100/- in the
scale of Rs, 2000-100-2500 while their pay in
the C. P. W, D. is Rs. 2000/- fixed, The
other Officers of the C. P. W. D, deputed to
these Organisations have the option to draw
pay in the higher applicable grade in the
Company or their grade pay in the depart-
ment plus deputation allowance under
Government orders.

*No Objection Certificates’ to Sectional
Officcrs in C. P. W. D. for Registration
with Employmest Exchanges

9957. SHRI 8. D. SOMASUNDARAM :
Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to Un
starred Question No, 3023 on the 8th Decem-
ber, 1969 regarding the issue of ‘NO OB-
JECTION CERTIFICATES' to the Sectional
Ofticers in C. P. W. D. for registration with
Employment Exchanges and state :

(a) whether the information has since
been collected :

(b) if not, the time likely to be taken to
colleet the information ; and

(c) the reasons for the delay in collecting
the information ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) Yes, Sir. The
information has been furnished to the De-
partment of Parliamentary Affairs on the 5th
May, 1970 for placing it ou the Table of the
House.

(b) and (c).
arise,

The question does not

Workers' Participation in Management of
Public Sector Undertakings

9958, SHRI 5§ D. SOMA>UNDARAM :
Will the Minister of FINANCE be pleased
to state :

(a) the reasons for which Government do
not come forward with the proposals to link
the boous/penalty to all the Officers in Public
Sector Undertakings with the profit/loss to
the units in which they are employed ;
and

(b) the reasons for not associating the
labourers with the working of these under-
takings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Presumably, the Hon'ble
Member is referring to various schemes for
introducing incentives/disincentives to em-
ployees of Public Enterprises, which should
be linked to their performance. Government
have already accepted the recommendation of
the Administrative Reforms Commission that
steps in this regard should be taken and that
the basic approach in working out such
schemes should be to link the earnings to
productivity and perfoimance, subject o cer-
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tain prescribed minima and maxima. Tncen-
tive schemes of various kinds linking a part
of the total pay packet of the employees with
production/productivity have already been in-
troduced in many enterprises while in others
these are under consideration.

(b) The Government have accepted, in
priociple, the inclusion of a workers' repre-
sentative in the Boards of Management of
certain categories of Public Sector Under-
takings. Details regarding the implemen-
tation of this decision are being worked
out.

Porchase of Tractors by D. G. 5. and D.

9959. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of SUPPLY be
pleased to staie :

(a) whether the report of the Cost
Accountant submitted to DGS and D on
cost investigation of indigenous manufacture
of Hindustan Crawler Type Tractors HTD-
100 and HTD-60 manufactured by Hindustan
Tractors Ltd.,, Baroda will be placed on the
Table of the House ; and

(b) the details of the formula of profit
of margin allowed to M/s. Hindustan Tractors
Ltd,, while fixing rate contract prices for
HTD-60 and HTD-100 Tractors ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) No, Sir.

(b) The report of the Cost Accountant
is still under the consideration of Government
and the rate contract has not yet been con-
cluded with the firm.

Working of Gujarat State Fertllizer
Corporation

9960. SHRI SARDAR AMJAD ALI:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government have received
any memorandum signed by two prominent
Gujarat MLA's and shareholders of the
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Gujarat State Pertilizer Corporetion regard-
ing working of Gujarat State Fertilizer Cor-
poration ;

(b) whether a copy of this memo will be
placed on the Table ;

(c) whether coples of this memo have
been sent to the Departm:nts of Company
Affairs and Petioleum and Chemicals for
scrutiny and werification ; and

(d) if so, the findings of the enquiries
made by these two Departments 7

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND MINES
AND METALS (SHRI D. R, CHAVAN) :
{a} No.

(b) to (d). Do not arise,

Loans given to Guojarat State Fertllizer
Corporation by 1. D. B. 1.

9962. SHRI SARDAR AMJAD ALI
Wili the Minister of FINANCE be pleased to
state :

(a) whether the I. D.B.I. and other
national financial institutions have given
large amounts of loans to Gujarat Fertilizer
Corporation ;

(b) whether the 7imes of India hai re-
cently reported of a major blast in G.S,F,C.
factory and a oumber of irregularities in
management of this juinl sector plant ;

(c) the steps Government propose to pro-
tect the huge amount of public loan besides
securing seat on board of directors ; and

(d) whether two Gujarat M.L.A's. have
written to the Prime Minister complaining
about running of this company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Financial assistance aggregat-
ing to Rs. 25.14 crores as detailed below has
been given by the All India Publi¢ Sector
financial institutions to the Gujarat State
Fertilizer Company Ltd., in which Govern-
ment of Gujarat holds 499 of the equity as
a well as the preference share capital :
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NlmF ot: the Loans Underwri'lin[fmb?criplion to share
Institution capital
(Rupees in Lakhs)
1. Industrial Development Bank
of India 1,800.00 Equity 197.00 (193.54)
Pref. 71,00 162.14)
7, Industrisl Finance Corpora-
tion of India 200,00 Equity 14.00 (13.77)
Pref. 6.00 (5.27)
3. Life Insurance Corporation
of India 200.00 Equity 20,00 (Subscribed)
Pref. 6,00 (—do—)

N, B. Figures in brackets show the amounts devolved on the Industrial Development
Bank of India und Industrial Finance Corporation of India.

(b) and (c). The |imes of India (Ahme-
dabad Edition) of the 2’nd April, 1970
reported as follows :

“A major explosion in the reactor
room has reportedly crippled plant and
brought down fertiliser production to one-
fifth of the projected expansion. What
has, however, puzzled observers is that
the major mishap occured two months
ago in the joint sector project, in which
the State Government has 49 per cent
share, should have gone unreported.”

It also reported that "all is pot well with
the expansion programme of the Gujarat
State Fertiliser Company.” The statement
that the mishap went unrepoited is not cor-
rect. The company itsell reported to the
financial institutions on the 17th February,
1970 of an explosivn that took bplace on the
9th February, 1970 in its additionsl ammonia
plant installed for the expansion project. The
damage caused was, however, repaired by
the 12th March, 1970. Governmen! is not
aware of any irregularities in the manage-
ment of the company nor is there any re-
ference to such irregularities in the Times of
Indig report, The Indusirial Development
Banok of India on behalf of all the financial
institutions had nomipated one of its senlor
officers on the Board of Directors of the
Company in November, 1968 and this nomi-
nation had to be withdrawn in December,
1969, as the officer concerned left the service
of the Industrial Development Bank of India.
‘The question of appointing other nominee is
urde: consideration of the Industrial Deve-
lvyment Bank of India.

The loans of the institutions are secured
by a first mortgage of the assets of the com-
pany whose value stood in the books of the
company at Rs. 31.)0 crores as on 31-3 1969,
after depreciation. The assels are also fully in-
sured agairst loss and the insurance policies
are issued in favour of the three financial
institutions nmentioned above.

A

As the State Government was the pro-
moter of the company and holds 499, of each
class of share capital, it is entitled to nomi-
nate and appoint one-third of the total
directors on the company's boerd, one of
whom shall be the Chairman of the Board.
The Munaging Direclor is also appointed
from the said permanent directors of the
company.

According to the financial institutions,
the company's working results are satls-
factory. The company has, within a period
of 32 months after the commencement of
production declared a maiden dividend on
equity share- at 89, besides clearing all the
arrears of dividend on the preference <hares.
The company has also been meeting its obli-
Jation regarding interest and repayment of
principal. a

1,

(d) Neither the Prime Minister nor the -
Ministry of Petroleum and Chemicals has so
far received any communication from any
Member of the Legislative Assembly of
Gujaret compleining about the runming of
the company.
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Sepoys In Customs and Central Excise
Department

5563, SHRI LATAFAT ALIKHAN: ~
Will the Minister of FINANCE be pleased
to stute :

(a) the duiies of peons employed in the
various  Departments/Offices under his
Ministry and those of Sepoys employed in
Customs and Central Excise Departmeat ;

(b) whether tbe Rifle duty is a part of
duty of Sepoys in the Central Excise and
Customs Department ; and

(c) if so, whether their scales of pay are
the same as of constables in the Police
Department/Railway Protection/Border
Security Force and if mnot, the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL P. C.
SETHI) : (a) The peons under the Ministry
of Financ: are engaged normally on mes-
senger wark, The duties of Sepoys under the
Central Board of Excise and Customs are
generally as indicated in the annexure.

(b) Sepoys of Customs and Central
Excise Department are not required to carry
rifles except when posted in border or coastal
areas for Customs preveniive work or on
guard duty.

{c) In view of the answer to (b) above,
it would be observed that the duties of Cus-
toms and Central Excise Sepoys cannot be
compared with the duties of Sepoys of Bur-
der  Securitv Force, Railway Protection
Force, Central Reserve Police und Police.
The question of equation of pay scales does
not, therefors, arise.

Annexur=

Sepovs in the Customs and Central Excise
Depar:ments, perform differen duties, accord-
ing 1o their postings. In Customs Houses
and Central Excise Officcs, they have to per-
form the duties of a Peon, like carrying
papers, delivery of letters, etc. In the docks,
guard duty stations, Coastal and border
areas, they have to patrol the vulnerable
areas with a view to checking smuggling of
goods. [n tobacco ranges 3nd manufactured
products lactories, they are required to work
under  the directions  of  Inspector/Sub-
Inspector of Central Excise and assist them
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in measuring the flelds, crop survey, weigh-
ment of excisable goods elc.

These are only broad illustration of the
nature of duaties performed by Class IV
officers in the Customs and Central Excise
Department.

Grant of Overtime Allowance to Lift-
Drivers of C.P.W.D. Working In
Parliament House

9964, SHRI HUKAM CHAND KACH-
WAL : Will the Minister of HEALTH AND
FAMILY PLANNING AND WOKKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whetber it is a fact that when the
Parliament sits late after 7.00 p m., the staff
connected with House in all the concerned
Departments as 11so the staff in the CP.W.D,
get Overtime Allowance (Late duty allowaace)
except the lift-drivers in the Parliameant
House :

(b) if so, the reasons for this discrimi.
pation against one small section of the staT
of CP.WD.;

ic) the steps Government propose to
take to remove this disparity against the
Lift-drivers in the Parliament House :
and

(d) if no steps are contemplated, the
reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K, SHAH) : (a) In the time avail-
sble, it has not been possible to collect In-
formation about the staff of the other
Departments working in Parliament House,
Some staffof the C. P. W D. get Overtime
Allowance. The lift-operators are not paid
Over:ime Allowance.

(b) Under the present orders Lifte
operators are not entitled tn Overtime
Allowance. On the occasions on which they
put in extra hours of work, they are
compensated by the grant of compensatory
leave.

(¢) and (d). Does not arise.
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Water Supply in Rural Areas

9965. SHRI LOBO PRABHU: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WARKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government's attention has
been drawn to the Editorial in the *Times
of India" dated the 3rd May, 1970 under
the heading ‘Rural Water Supply’ ;

(b) the reasons for which estimated cost
for rural water supply is Rs. 36,000 per
village in Indie when the UNICEF Plan for
rock bound weils which is more difficult is
only of Rs, 11,000 ;

(c) since every third village is without
safe source of drinking water the reasons
why big rivers are not tapped for waier
supply to a 2roup of villages in the same
way they are now tapped for urban water
supply ;

(d) the reasons why a survey for such
supplies be not made and cost estimated
which may be lower than the present cost of
supplies from wells ;

(¢) since the amount incurred by
Government {.., Rs. 150 crores for supply
of water to 4,500 villages is unduly high,
whether Government have considered engag-
ing the private sect r for works, which if
given on tenders will be competitive ; and

(f) the reasons why all major works
should not be first open to tenders before
they are undertaken departmentally ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes, Sir.

(b) She required information is given in
the Annexure.

(c) Regional water supply schemes to
serve groups of villages from river sources
are taken up whenever economically feasible.

{d) Special Investigation Divisions have
been set up in the various States to under-
take survey and estimate the cost of
schemes.

(e) and (f). The outlay of about Rs, 150
crores was on the various programmes for
provision of drinking water in villages
including piped water supply, well construc-
tion, renovation of wells etc. With this
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outlay, 17,500 villages have been covered
with piped water supply, about 4,18,700 new
wells constructed, 3,04,000 new hand operat-
ed tubewells provided and about 5,54,000 old
wells renovated. The execution ot schemes is
the responsibility of the State Governments
who follow the rules and procedure pres-
cribed for execution of such works. It is,
however, understood that the State Goveran-
ments call for tenders and get the works
done through contractors in such cases
where the work is not to be done depart-
mentally.

Annexure

The estimated cost for Rural Water
Supply depends upon & number of factors
which include the population served, type
and distance of source (whether it s &
shallow or deep well/tubewell, spring, canal
or river) treatment needed (like filtration
or iron removal) and type of supply (merely
drawing of water from wells or tubewells
through handpumps, or supply through
power pumps and over head tanks either
through street hydrants or individual house
connections).

The UNICEF in a recent communica-
tion to the Government of Indla have
indicated that for providing drinking water
supply through hand pumps by boring
18,078 wells in 11,655 villages, the total
estimated outlay will be $18.565 millions
(about Rs. 13.50 crores) in which they have
sssumed Government share to be $12,00
millions and their shares to be $5.893
millions. On this basis, the average cost of
providing water supply per village would
work out to about Rs, 11,000,

However, according to the programme
envisaged earlier, the UNICEF had indicated
an assistance by way of rigs and other equip-
ments for a total sum of $4.50 millions
(about Rs. 3375 crores); on the basis of
which an allocation of Rs. 3.50 crores has
been made in the Central Sector of Fourth
Plan to be given to the States over and
above their Plan ceilings With the help of
these equipments the States will execute
drinkiog water supply schemes in villages
located is hardrock scarcity areas under the
National Water Supply and sanitation Pro-
gramme for which the expenditure will be
met by them from out of the State Plans
for which Central assistance is given in the
form of block loans and block grants. An
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allocation of Rs, 131 crores has been ear-
marked in the Fourth Plan for rural water
sppply schemes, in State Sector On the
basis of jough estimates, the average cost
per  village works out Rs. 33,000 to
Rs. 40,000 for provision of piped water
supply/hand-pumps.

The proposals now received from the
UNICEF are being scrutinised.

Famlily Planning Programme

9966, SHRI LOBO PRABHU : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
ta state :

(a) the methods employed to test the
statistics of differen' items of Family Plaon.
ing work and the percentage of errors
discovered :

(b) the percentage of the tests subject
to inquiry from the individuals subject to
operations

(c) the reasons why the individuals
subject to planning operations are not
grouped according to their incomes, so that
it can be ascertained from what trata the
population is restricted ;

(d) the reasons why each Family
Planning Centre should not have an edvisory
eouncil of registered dnoctors In the area
by election from among themselves ; and

i) the reasons why such a council
should not be u«ed to check statistics and
to programme work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PPANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). There
are inbuilt checks and balarces provided to
test the statistics of Sterilization and
LU.CD work, as compensation money for
these purposes is given to the valunteer con-
cerned, the motivator, the doctor, para-
medical staff, etc. In addition, the super-
visory staff are required to test check 5 per
cent of the sterilization and LU C.D. cases
for accuracy as to correciness of age, address
and other particulars.

From th= reports received it is observed
that the percentage of errors in the statistics
maintained is small. Further, full facts are
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being ascertained from the State Govern-
ments.

{¢) Record of income of iad'viduals
undergoing steriliza ion operations is kept
and their grouping income-wise can, therefore,
be attempted.

(d) Normally, in any urban locality
there will hardly be more than I or 2
registered medical practitioners in the area
covered by each urban centre and similarly
in the Rural areas too the number of
registered practitioners will be hardly 1 or
2 per Primary Health Centre. [t is, therc-
fore, not practicable to form Advisory
Committee for Family Planning Centres
consisting of registered doctors by election
from among themaselves.

(e) Does not arise.

Sale of Drugs through Pablic Sector
Agencles

9967. SHRI LOBO PRABHU: Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the arrangements being made of the
prices of stocks purchased at old prices
which remain with the retailers, afier the
new prices come into effect ;

(b) whether Goveroment propose to sell
drugs of which the retail prices cannot be
marked on their containers ooly through
public sector agencies, including the rural
dispensaries which could be allowed to take
such agencies ; and

(c) whether tae registered practitioners in
every block would be as-ociazed with
popularisation and distribution of drugs,
through committees at block level ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) While
introducing the new pricing policy for drugs,
reasonable margin of time will be allowed
for liquidation of stocks purchased at old
prices.

(b) and (¢). Government have no such
proposal under consideration, at present,
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Additional Tncome-tax Commissioners

9968, SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

{a) the cost of creating 32 posts of
additional Income-tax Commissioners and
other connected appointments ;

(b) the work of Commissioners, which
the additional Commissioners will take over
and how the excess has arisen ;

(c) the figures of increase in work and
their percentages to the total ;

(d) the total increase of officers in the
Income-tax Department during the last
three years and what percentage this forms
of the previous staff und of the increassd
income of the Department during the three
years respectively ; and

(e) the reasons why the staff require-
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like the Administrative Reforms Com-
mission ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The annual expenditure on
creation of 32 posts of Additional Com-
missioners of 1ncome-tax and complementary
staffl will be about Rs. 15.60 lakhs. Addi-
tional expenditure of about Rs. 3.00 lakhs
will be incurred during the current year on
purchase of furniture, office equipment etc,
on this account,

(b) The Additional Commissioners of
Income-tax will take over from the Com-
missioners of Income-tax the work relating
to complaiots about tax evasion, survey,
reopening of assessments, revision of assess-
ments under ssctiont 263 and 264 of the
Income-tax Act, and departmental examina-
tions The increase in the work developing
on the Commissioners of Income-tax is due
to new legislative enactments and the
growth in the country's economy.

ments of the Income-tax Department should (c) The following figures show the
not be examined by an independent body increase in work :
1964-65 1969-70 Percentage of
increase
Number of 21,26,398 28,82,557 467
assessees (Upto Feb, 70)
Budget Rs, 580.48 Rs. 781.78 25.7
collections crores crores
Arrears of Rs. 184.85 Rs 512,08 63.8
taxes crores crores
Institution of 1,50,134 2,40,489 37,57
first appeals
Applications for 4,760 8,855 453
settlement u/s. {as on 30 6.65) (as on 31.5.69)
271(4A) of the
Income-tax Act
Revision 4,112 7,540 45,74
Petitions (upto 30.1.70)

(d) The number of officers in the Income-
tax Department on the 3lst March, 1967
was 2377, Since then, 791 new posts of
officers have been created. This represents
a 33.3%/, increase in the strength of officers.

The budpet collections of Direct Taxes
vi-. Income tax, Wealth-tax and Gift-tax,
have increased from Rs. 649,65 crores in
19%-£7 to Rs 799,26 crores in 1965-70.
This shows an increase of 23 per cent,

ie)} A Stafl Inspection Unit is already
functioning under the Ministry of Finance
(Departmient  of  Expenditure). It was
created with the specific purposc of raview-
ing. as and when necessary, the staff require-
menls of the various departments of the
Central Gevernment. The Staff Iospection
Unit has recently reviewed the staff require-
ments of the Income-tax Department and
has made certain recommendations, The
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manner in which these recommendations
are to be implemented, is being examined.
This procedure is considered to be adequate,

Utilisation of Services of Officers Mana-
ging the Government Estales

9969. SHRI N.R. LASKAR :

SHRI BENI SHANKER
SHARMA :
SHRI SHRI GOPAL SABOO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether i is a fact that Government
estates used to be cffectively maoaged by a
smaliler number of staff headed by an officer
lower in rank than at present ;

(b) whether the post of an edditional
head was created to meet with a particular
situation for a time ;

(c) whether two senior officers are now
beading two different wings of 1he Estate
Office risking, among other things, overlap-
ping decisions on similar questions ; and

(d) if so, the steps Government propose
to ensure =ffective utilisation of one of these
two officers elsewhere ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K, SHAH) : (a) Prior to
September 1959 the Directorate of Estates
was functioning as the Estate Office under
an Officer of the rank of Under Secretary.
After September 1, 1059, the Estate Office
was reorganised as the Directorate of Estates
in view of the Increace in work and respon-
sibility. The post of Estate Officer was also
redesignated as Director of Estates with the
ravk of Deputy Stcretary,

(b) With the increase in the work from
Seplember, 1959 a post of Director of
Estates was created and later, on 1-10-1962,
the post of Additional Director of Eststes
was croated,

(c) the Director of Estates and the
Additional Director of Estates hold charge
of independent work and there is no over-
lapping of wotk. The Director of Estates is
the Head of the Department, while the
Additional Director of Estates is, in matters
of administration etc., under the control of
the Director of Estates.

(d) No such proposal is under considera-
tion in view of the increasc in the volume of
work as shown below :

Important ltems of

Volume of work in Sept. 59

Volume of work in

Work in Delhi when Estate Office was re- 1969-70
organised as Dte. of
Estates
1 3

1. Office accommo-

37.17 lakhs sft,

57.93 lakhs sft.

dation
2. Markets 5 Markets 31 Market:
3. Residential 27,668 units 42,505 units
accommodation
4, Auditoriums | (Vigyan Bhavan) 3 (Vigyan Bhavan,
Mavalankar Audito-
rium and Rabindra
Rangshala).
5. Working Girls Nil 1 (Curzon Road
Hostel Hostel)
6, Assessment of Rs. 165 lakhs p. a. Rs. 265 lakhs p. a.
Rent
7. No. of Regional § (Calcutta, Bombay, 7 (Celcutta, Bombay,
Offices Simla, Nagpur and Simla, Nagpur, Farida-
Mussourie) bad, Madras and
Chandigarh).
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Increase in Volume of Work in Direc-
torate of Estates

9970. SHRI BENI SHANKER
SHARMA :
SHRI SHRI GOPAL SABOO :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :

(a) whether it is a fact that the volume
of work in the Attached Office of the
Directorate of Estates has suddenly grown up
tremendously in an undue proportion to the
stafl employed therein ;
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(b) whether only top posts have been

" upgraded : and

(c) if so, what measures have been taken
to check the tendency effectively and to
ensure the proportionate increase in non-
gazetted staff also ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) The
volume of work in the Directorate of Estates
has been increasing since September, 1959
and the iollowing table will show the posi-
tion :

Important items of

~Volume of work in Sept. 59

Volume of work in

Work in Delhi when Estate Office was re- 1969-70
organised as Dte. of
Estates
1 2 3

1. Office accommo-
dation

37.47 lakhs sft.

57.93 lakhs sft,

2. Markets 5 Markets 31 Markets
3. Residential 27,668 units 42,505 units
uccommodation
4. Auditoriums 1 (Vigyan Bhavan) 3 (Vigyan Bhavan,
Mavalankar Audito-
rium and Rabindra
Rangshala).
5. Working  Girls Nil 1 (Curzon Road
Hostel Hoslel)
6. Assessment of Rs. 165 lakhs p. a. Rs. 265 lakhs p, a.
Rent
7. No. of Regional 5 (Calcutta, Bombay, 7 (Calcutta, Bombay,
Offices Simla, Nagpur and Simla, Nagpur, Farida-

Mussourie)

bad, Madras and
Chandigarh).

The staff 1equirements were re-assessed
by the S.I. U. of the Ministry of Finance
only on 9-2-1972.

(b} There are two top posts—one of
Director of Estates and the other of Addi-
tional Director of Estates which are in
the scale of Deputy Secretaries to the
Guvernment of India j e Rs. 1300-1¢00.

As the Director of Estates, in addition
to being a Deputy Secretary to the Govern-
ment of Indla, is also the Head of the
Departmert, it has been decided to bring the

post of Director of Estates in the regular
scale of Directors on Rs. 1800-2000 instead
as at prasent, of being in the scale of
Deputy Secretaries (i.e. Rs. 1300-1:00),

(c) There is no proposal at present to
increase the strength of non-gazetted staff ;
85 no case therefor seems to exist.

Realisation of Gifi-tax from Minister of
Food and Agricultare

9971, SHRI R. K. AMIN : Will the
Minister of FINANCE be pleased to state :
(a) whether it is a fact that Shyj
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Jagjivan Ram, Minister of Food and Agri-
culture had not paid tax on the gift given by
him some years ago ;

(b) whether the case Is still pending with
the Income-tax Department ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Shri Jogjivan Ram fil<d a
return  of gifts for the eassessment
year 1064-65 and paid the tax due. The
return of gifts for the assessment year
1964-65 was filed late for which penalty has
been levied.

(b} No, Sir.

(¢) Does not arise.

Forelgn Ald and Restrictions on Trade
with Forelgn Couotries

9972, SHRI! RA) DEO SINGH : Wil!
the Minister >f FINANCE be pleased to
state :

(a) whether it is an universally acknow-
ledged fact that foreign aid in anv form or
shape develops a leverage for the donor
country which can be very sucessfully utilised
to restrict the trude options ;

(b} whether it is a fact that through
United States aid laws, India is prohibited
to ttade with Cuba and North Vietnam ;
and

(c) whether the U. S. S. R, also places
restrictions on whose intermediate product
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Expenditure incurred on Performance of
Inavgural Ceremony of Off-shore
Drilling in Gulf of Cambay

9.73. SHRI KANWAR LAL
GUPTA :
SHRI SURAJ BHAN :
SHRI SHARDA NAND :
Will the Minister of PETROLEUM

AND CHEMICALS A~D MINES AND
METALS be pleased 10 siate :

(n' whether it is a facr that Prime
Minister performed the inaugural ceremony
of off-shore drilling in the gulf of Cambay
recently ;

{b) if 8o, the total amount spent for the
insugural ceremony aond the helipad con-
structed for landing the helicopter of the
Prime Minister ; and

(c) the details of exp:nses, headwise 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  MINLS AND
METALS (SHRI D. R. CHAVAN): (a)
Yes,

(b} The total amount spent by Oil and
Natural Gas Commission on the inaugural
ceremony was Rs. 51,337/-. This amount
does not include the cxpenditure of Rs.
4,570/- incurred on the construction of
helipad which is to be used for normal
drilling operation. It also does not Include
the charges for helicopters for which the
bill is awaited from the Naval authoritiss.

(c) Break-up of the expenditare is as
under :—

India may usc in the export of final products

to that country and wagons deal is clear

mmplen India is using U. S. S. R. aided
* pablic ‘sector factories for tbe production of
' wagon¥ 7 '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b) The U.S. aid laws prohibit the
U. S. Government from extending aid to
countries which supply to Cuba or North
* Vietpam, or permit their ships/aircraft to
‘und  from these countries. 1be kinds of
materials specified in those laws.

(c) No, Sir.

Ra.
1. Momentoes 25,000
2. Printing jobs and .
miscellaneous 5350
3. Photographs etc, 9,194
. Entertainment 946
5. Air passage for the .
Press Party 2,328
51,337

————————— =

Re-organisation of Oll and Natural
Gas C---I-ln i

9974, SHRI YASHPAL BINGH .
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SHRI V. NARASIMHA RAO :
SHRI S. X. TAPURIAH :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is proposed to re-orgarise
the set up of the Oil and Natural Gas
Commission ;

(b) if so, when a decision is likely to be
taken in the matter ; and

{c)} whether il is possible to indicate
the lines on which it is proposed to be re
organised ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN) : (a) to (c).
There is no propusal to re-organise the set-
up of the ONGC. However, the strength
of the Commission has been increased by
addition of two part-time Members who
are eminent geologists, and it is proposed to
add one full-time Member incharge of Stores-
Purchase.

Counting of War Service for Penslon
in Civil Post

9975, SHRI CHENGALRAYA
NAIDU : Will the Minister of FINANCE be
pleased to state :

(a) whether war service [ollowed by
copfirmations in the civil post is counted for
pension as well as gratuity ;

(b) if so, whether Government are not
now following this procedure in certain cases
who have been confirmed in civil service
now but had served io the army during the
conflict with China in 1962 and-Pakistan m
1965 ;

(c) if so, whether such cases were for-
warded by the Defence Ministy to the
Mibnistry of Finance for clarification and
advice and the same were turned down ;

(d) if so0, the reasoms for rejection ;
and

(e) how many such cases are there and
what action Guovernment propose to take to
give them full benefit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
‘1LTHI) : (a) and (b). War Service inclu-
ding service sendesed in the Armed Foross
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during the conflict with China in 1962 and
Pakistan in 1965 followrd by confirmation in
Civil posts counts for pension as well as
gratuity.

(ch to te). The information is being
collected and will be laid on the Table of the
House as soon as available.

Photo-Geological Stady of North
Blhar

9976, SHRI SHIVA CHANDRA
JHA : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Government
have made any photo-geological study of
North Bihar ;

(b) if so, the details thereof ; and
{c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): () to (o).
The Geological Survey of India have not
undertaken photo-geological study of
North WBihar so far. They have a
programme of photogeological study of Kosi
basin. This will be taken up when aerial
photographs of the area become availabie.

Fixation of Aluminlom Price by Bureau
of lodustrial Costs and Prices

9977. SHRI R. K BIRLA:

SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI DHANDAPANI :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that his Ministry
has asked the Bureau of Industrial Costs
and Prices to advise Government on the
fixation of aluminium prices ;

(b) if so, whether the Bureau has been
given any guidelines in the matter ;

(¢) whether the Bureau has submitted
its report ; if so, the details thereof ; and

(d) if no report has been submitted, by
what time it is expected to submit the
roport T
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) and (b). A
Working Group functioning under the
Chairman, Bureau of Industrial Costs and
Prices, bas been constituted by the Govern-
ment to look into the matters relating to
the pricing policy of aluminium. The
Working Group will examine the existing
structure of the aluminium industry,
including semi-industries and having regard
to— '

(i) the present and estimated cost of
production of aluminium and
aluminium products,

(li) the growth envisaged for the

industry and the expansion
programmes of different produ-
cers,

tiii) the needs of the user industries
in the context of their importance
in the economy, and

({iv) any other items germane to the
study, make suitable recom-
mendations, as quickly as possi-
ble, regarding the sclling prices
for different products, as also
on the pricing and distribution
policv which might be followed
in relation thereto.

(c) and (d). The Working Group has
been asked 10 give their recommendations as
quickly as possible and its report is likely to
be received in 2 to 3 months’ time.
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Marketing and wuse of Liquid
Propane Gas

9979. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the progress w0 far made In
marketing and use of liquid propane gas in
different cities in India ; and

(b) what further steps are being taken
to popularise the use of L.P.G. during 1970 7

THE MINISTER OF STATF IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) and (b).
The oll companies have been glving all
possible importance to increasing the pro-
duction and sale of Liquified Petroleurn Gag,
From a meagre sale of 30,104 tonnes fp
1964, the sales have risen 10 1,27,000 tonnes
approximately in 1969, a four-fold increase
in a S-year period a~d an annual compound
growth rate of 34%,. which is by far (he
highest for any petroleum product. The ssle
is expected to further increase substantially
and double itself by the end of 1974,
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Oil Refinery for Harvana

9980. SHRI RAM KISHAN GUPTA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether i1 is a fact that Haryana
Government heve represented to the Centre
to allocate Central projects like an Oil
Refinery ; and

(b) if so, the ection taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI1 D, R. CHAVAN) : (a: Yes.

{b) This, and similar requests made by
other State Governments are being kept in
view for consideration at the appropriate
time when the necessity for additional
refining copacities is considered.

Promotion of Income tax Officers

9981. SHRI DHIRESWAR KALITA :
Will the Minister of FINANCE be pleased
to reter to. the reply given to Unstarred
Question No. 4849 on the 25th August, 1969
and state :

(a) the measures since taken by Govern-
ment to provide some further avenues for
promotion to Class 1 from Class 11 officers
in Income-tax Department ;

(b) whether it is a fact that the
Administrative Reforms Commission
Working Group on Direct Taxes has
recommended that the difference between
class I and 11 officers in Income-tax Depart-

ment should be done away with ;

(c) if so, the reaction of Government
thereto ; and

(d) the steps taken to implement
menﬁtlm ?

the
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P C.
SETHI) : (a) As replied earlier, promotions
of Income-tax Officers from Class I to Class
I cannot be made for some time to come
for want of vacancies in the promotion
quota, as there are still 103 Ciass [
promotees awaiting adjustment. However,
to kcep up the morale of the officers, the
question of making ad hoc promotions to
Class 1 is under consideration,

Written Answers

(b) The Government is only concerned
with the recommendations of the Adminis-
trative Reforms Commission and pot with
the Working Group on Central Direct Taxes
Acdministration appointed bv Administrative
Reforms Commission The Administrative
Reforms Commission have not recommended
doing away with the difference between
Class 1 and Class I officers,

(c* and (d). Question does not arise.
Demands of Central Government
Employees

5982, SHRI JAGESHWAR YADAYV :
Will {he Minister of FINANCE be pleased
to state :

(a) whether the Central Government
employees had staged a demonstration in
fiont of Prime Minister’s residence on the
24th April, 1)70; and

(b) if so, the details of their demands
and the decision taken by Gowverament in
regard thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) Yes, Sir.

(b) The details of demands and the
action taken/being taken by Government
thereon are indicated below :

“Demand, mude by the Central Government
emplovees in the memorandum submitied
to the Prime Minister.

Acilon 1aken/being 1aken by the
Government.

e

2

in view of the gap between the prevailing
wage levels in the various major sectors of
industry and that of the Central Government
employees, and the relief be given effect from
December, 1969 the month following the
anpouncement of Government’s decision to
appoint a Pay Commission.

1 and 2 The queilk;;- of ‘interim “relief
8¢ aleo its date of effect is included in the
terms of reference of the Pay Commission,
The Commission will make their recommen-
dations both interim end final. as soon as
practicable.
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3. A time limit of 3 months for interim
relief and one year for final report be fixed
and the date of effect of the recommen-
dations be fixed from December, 1969 - the
month following the announcement of
Government’s decision to appoint the
Commission.

3. The demand for the needbased
minimum wage and full neutralisation for
rise in prices be made part of the reference
on the principles of wage-structure.

4. A labour representative be included
o the Commission.

5. The terms of reference should
specifically include that the maximum salary
should be brought down so that it is not
more than 10 times of the micimum
remuneration.
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3. The employees’ demand for a need-
based minimum wage is included in the
terms of refetence of the Third Pay
Commission. The formula for Dearness
Allowance to Central Government employces
will also be examined by the Pay
Commission.

4. This matter is being looked into.

5.  While examiniog the pay structure
the Commission would no doubt go into the
question of the maximum and minimum
selarjes.

Adoption of Austerity Measures on busis
of Report of A.1.C.C. Panel on
Economic Policy

9983. SHR] N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether the report of the A1 C.C.
panel on Economic Policy regarding austerity
measures has been adopted by Government ;
and

(b) il so, the recommendations which
have be=n accepted by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) and (b). Government have
always been conscious of the need for
ensuring the utmost economy in exp:nditure
on Ministers ans officials. The salary of
Mibisters was reduced in 1952 to the present
level. Certain economies have also been
effected in the amenities provided to
Ministers. The scope for further economies
is under examination,

Facilities available to officials of Govern-
ment and employees in public enterprises
are limited. Scales of pay of officials and
related matters will also come within the
purview of the Pay Commission recently

appointed.

So far as private individuals and Cor-
porations are concerned, the Budget for

1970-71 embodies some measures such as
disallowance of expenditure on entertain
ment, guest houses etc. which are designed
to curb conspicuous consumption.

Inter-Corporate Lending and Investment
in Nationaliscd Banking System

9984, SHRI JUGAL MONDAL : will
the Minister of FINANCE be pleased to
flate :

fa) whether Government propose to
liquidate inter-corporate lendiog and invest-
ment in the nationalised banking system ;
and

(b) if s», the steps which have been
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). It is presumed that
the reference in the question is to funds
borrowed from nationalised banks being
utilised for intercorporate lending, invest-
ment and takeover bids. The following steps
have already been ‘aken to restrict flow of
bank credit for such investment. It Is
expected that the position would improve
fart.

- The Reserve Bank has warned the baoks
to exercise great vigilance in the matter of
and use of the credit which they provide. In
lending to the corporate sector, the
pationalised banks will be excepted to
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scrutinise, to the exteat feasible, the end use
of the funds to ensurc that no portion of
the funds is divertad to lending to, or
investment in other concerns for employment
in unproductive activities or for purposes
unconnected with the ectivities of the loanee
company. Where it is found that one
borrower from a npationalised bank intends
to lend a part of the borrowal to an
assoc'ated comcern the sanction to the
borrower will be suitably reduced and the
associated concern will be expected to
approach n bank on its own with an
application for financial accommodation
which the bank will consider on its merits
In regard to advances against shires in
particular the Reserve Bank has issued
instructions to commercial banks that they
should szrutinise carefully the purpose for
which the advance is shought and should
ensure that the advance is not being used for
speculative purposes or for rnabling the
borrower to acquirc or retain a controlling
interest In the company. The banks have
also been advised that advanced against
shares to companies should be scrutinised
carefully to sec that such advances are not
used to facilitate or retain intercorporate
Investments. The Raserve Bank has also
recently prohibited the nationalised banks
from giving without its approval advances
against shares exceeding Rs. 5 'akhs in the
case of any sinzle borrower.

Government are considering, in consula-
tion with the Reserve Bank, further suitable
measures to ensure that inter-corporate
lending and investment of funds drawn from
the banks is chacked more effectively than
at present. For in:tance, to improve and
strengthen the credit appraisal system in
banks, the R=serve Bank has set up a Study
Group to formulate certain standardised
forms in which data will be collected for
the purpose of appraisals and for ensuring
proper end use of credit.  Similarly, another
Study Group has b=en set up for working
out inventory norms for each industry. Such
n~rms would help the bank to make a
correct ment of genui working
capital needs of borrowers.

City Sullage mnain Cnuse of Water
Pollutian in Delbi

SHRI DEVINDER SINGH
GARCHA :

SHRI LOBO PRABHU :

Will the Minister of HEALTH AND

9985.
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government are aware that
the recent waler pollution in South Delhi
was caused by city sullage and mnot by
industrial waste ;

(b) whether report of the enquiry held
in the causes of water pollution has sincs
been received by Government ; and

(c) if so, the main findings thereof 7

THE UJINISTER OF STATZ IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): ) to (e) An
Inquirv Commission has been sst up by the
Dethi Adminis'ration to enguire into the
various matters connected with the stoppace
of water to Soath Delhi colonies in the
month of March this year. It will alsn
examine whether there was any contami-
nation in the water supplied to South Delhi
areas during this period. The Commission
has yet to submit its report.

Quality of Production of Public Sector
Undertakings

¢ug6. SHRI ABDUL (GHANI DAR :
Will the Minister of FINANCE be plsased to
state :

(a} whether it is a fact that due to in-
ferior quality of ouwr production in public
sector undertakings speciallv and also in
private <ector generally India is suffering
heavy losses of foreign exchange in spite of
the fact they are granted licences for export ;
and

(b) if 30, the steps taken to improve the
quality ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). It would not be cor-
rect to generalise *hat the country has lost
considerable export orders due to the poor
quality per se of the goods produced.
Yolume of export depends on various factors
like demand, competition, prices. quallty, etc.
There is also 0o reason to think that quality
of products manufsctured by public enter-
priser are anv worse than that of products
manufactured by others. Government have
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taken steps under the Export (Quality Con-
trol and Inspection) Act, 1963, whereby goods
notified under the Act cannot be exvorted
unless the quality is prc-checked and certi-
fied.

Modernisation of Laboratories of Nalional
Test Honse at Calcutta and Bombay

9987, SHRI RABI RAY ; Will the
Minister of SUPPLY be pleased to state :

(a) whether it is a fact that the labora-
tories of the National Test Housc at Calcutta
and Bombay have been further modernised
and remndelled ; and

(b} if so, the details thereof ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R K.
KHADILKAR) : fa) and (b). Yes, Sir. A
number of measures have been taken to
modernise and remodel the National Test
Houses at Calcutta and Bombay, as briefly
given in the attached statement.

Statement

Some of the measures taken during the
last three years to moderpise and improve
the testing facilities at the Natiooal Test
Houses, Calcutta and Bombay.

(i) Nutionat Test House, Calentta

Considerable attention has been devoted
to the utilisation of the instrumental methods
of chemical analysis. Spectro-photometers,
Polarographs, etc., have been used for this
purpose. A Vapour Phase Chromatograph
has also been installed for the determination
of the constituents of various organic sub-
stances which are present in very minute
quantities and cannot be determined by the
ordinary chemical apalytical methods.

For testing of Hrgh Voltage equipments
and materials upto 2.1 million volts, a High
Voltage Testing Laboratory has been
set up.

One well-equipped Environmental Testing
Laboratory has been added with wvarious
types of test chambers to undertake most of
the climatic tests on instruments and elec-
tronic components to assess their suitability
and performance under topical conditions.

The Electrical Standardisation Laboratory
and the Metrology Laboratory have been
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remodelled to test electrical instroments and
the precision gadgets and templates.

The scope of work in the Biological Test-
ing Laboratory has been further expanded
with the acquisition of modern equipment to
determine the germicidal values of disinfeo
tan! liquids in terms of both Rideal Walker
and Staphylococcal co-efficients.

The Non-Destructive Testing Division has
been reinforced with a very powerful Gamma-
ray equipment u'ilising a strong Cobalt 60
Isotop:  supplied by the Bhaba Atomic
Research Centre, Bombay.

(ii) Nattonal Test House, Bombay Branch

The National Test House, Bombay
Branch, which staited functioning only 6
ycars ago has been provided with additional
floor space of 7,000 sq. ft. for the expansion
of its activitize, A large number of equip-
ments have been added to each individual
laboratories, so as to increase the scope of
testing.

A Weather-o-meter has been acquired for
evaluating the performance of paints and
enamels to outdoor exposure conditions.

The Non-Destructive Testing laboratories
have been reinforced with Isotopes of Cobalt
and Iridium for conducting radiographic
examination at site.

Becouse of the heavy demaods for testing
of electrodes manufactured in the Bombay
region, the Bombay Test House is now equip-
ped for testing welding electrodes to the rele-
vant specification,

Arraogements have also been made for
testiog and Certification of Weldgers to any
recognised Codes or Regnlations,

Sapply of B-Twill Bagy

9988. SHRI RABI RAY : Will the
Minister of SUPPLY be plcascd to state :

(a) whetber it is a fact that long term
arrangements for the B Twill bags havs been
arrived at between the Director Geoeral of
Supplies and Disposals with the jute mill
owners ; and

(b) if so, the detai's thereof ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K,
KHADILKAR) : (a) Yes, Sir.
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(b) Orders have been placed with 55 jute
mills for the supply of 3,48,9>7 bales ot jute
bags between January, 1970 and march, 1971
at a provisional price of Rs. 200f- per 100
bags, subject to adjustnent in the fair price
to be fixed by the Government on the basis
of the recommendations of the Tariff Com-
mission.

Impact of the Fiscal Measures on Small
Scale Industries

9989. SHRI S. K, TAPURIAH : Will
the Minister of FINANCE be pleased to
state :

(a) whether Governmment propose to
study the impact of various fiscal measures
on working and development of small scale
industiies ; and

(b) whether Goveroment propose to en-
courage differential rates of taxes and duties
to give proper weightege to Small Scale
Sector and thereby aid its development ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : ta) and (b). There is no formal
proposal, as such, to study the impact of
various fiscal measures on the working and
development of small scale industries. The
Government are, however, alive to the need
of developing the small scale industries in the
country within the framework of the Indus-
trial Policy Resolution, 1956, by restricting
the volume of production in the large scale
sector, by differential taxation, or by direct
subsidies. So far as fiscal measures are con-
certed, several excisable commodities already
enjoy preferential rates of excise duty. For
example, confectionery, food products,
acrated water, mictal containers and safes and
strong boxes, manufactured without the aid
of power, ae wholiy exempted from the pay-
ment of excise duty, Biscuits, steel furniture,
metal containers, safes and strong boxes,
even when manufectured with the aid of
power are ex:mpted from duty upto certain
specified limits of quantily or value. Glass
and glassware, and electiic batleries manu-
factured in upits employing not more than
five workers ond China and porcelain-ware
prodveed in factoiies employing mot more
than 15 workers ure whoily exempted from
excise duties. Duty reliels arc also admissible
to simall scale producers of wires and cables.
Wirelcss receiving scts manufactured in the
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small scale sestor, of which the price at the
point of sale to the consumer does not
exceed Rs. 165/-, are also exempted from
duty.

There is no proposal to introduce differen-
tial rates for the amall scale sector io the
field of direct taxes.

Agreement for Aid from Ford Foundation

9990. SHRI SHASHI BHUSHAN :
SHRI DEVEN SEN :

Will the Minister of FINANCE be
pleased to state :

(a) the details of agreement concluded
between Ford Foundation and Government
and the extent of aid (in dollars; graoted
duriog the last three yeats to the Ministry
of Home Affairs by the Ford Foundation
under the agreement and the purpose for the
same ;

(b) the amount of aid given by Ford
Foundation to the Indian Institute of Public
Administration for sending Government
officials to foreign countries and the number
thereof ;

(c) the number of officers who were given
allowance etc. in fore‘gn countrics by Ford
Foundstion through Indian Institute of Public
Adminisiration ;

{d) whether it is a fact that the newly
appointed Director of the Indian lostitute of
Public Administration was sent to U. S, A.
by Ford Foundation for receiviog training
and he stayed there for a long time ;
and

(e) if so, whether the appointment of
the said Director was made on the recom-
mendation made by the Ford Foundation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) ;. (a) In October, 1969, the Ford
Foundation approved a grant of $1,30,000
over a period of two years to the Ministry
of Home Affairs for the improvement and
expansion of trainiog facilities for Govern-
ment officers at the State and national level.
According to the agreement, the grant is

to be used subsiantially on the following
pattern :
(dollars )
Travel and Study 80,000
Equipment 45,000
Library 5,000
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The Ford Foundation's activities in India
started on the hasis of a Memnotandum of
Agreement signed on 19th January, 1952 bet-
ween the Government uf India and the Ford
Foundation for rendering assistance to a pro-
gramme of Rural Village Development.
Supplementary Menoranda of Agreement
from time to time were signed subsequently
for enlarging areas of the assistance by the
Ford Foundation.

(b) and (c). So far as cou'd be readily
ascertained, a sum of Rs. 13.76 lakhs was
spent oo Fellowships and training abroad of
variops persons including Government officials
out of the Ford Foundation grants given to
the I. I. P. A since 195, The amount in
respect of Government officials alone is not
readily available, The number of Govern-
ment officials sent was 48 and they were
given the allowances etc. in foreign countries
by the 1. I. P. A, out of the Ford Foundation
granis,

(d) A new Director for the Indian Insti-
tute of Public Administration has Dot yet
been appointed.

(e) Does not arise.

Agricultural Wealth Tax

SHRI1 D. N. PATODIA :

SHRI RAM KISHAN GUPTA :

SHRI DEORAO PATEL :

SHR1 DEVINDER SINGH
GARCHA

Will the Minister of FINANCE be pleas-
ed to state ;

(a) whether Government have completed
the examination of objections raised by the
Chief Ministers of the States with regard to
the levy of Agricultural Wealth Tax ;

(b) whether the delay in taking decision
cause accumulation in tax arrears ;

9992,

will
and

(c) if so, whether Government propose
to give relief to the tax payers for casy pay-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI : (a) Not yet, Sir.

(b) No, Sir.

(c) The question does not arise in view
of (b) above,
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However, the wealth-tax authorities would,
no doubt, in due courss, consider sympatheti-
cally requests from tax-payers for extension
of time for payment or for granting of in-
stalments for paymz:at, e'c. and allow reason-
ab.e accommodation if the circumstances of
the case so requi‘e.
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Report of Ceatral Committec on Famloe
Stricken Areas in Rajasthan

9993, SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased t»
state :

(a) whetber a Central team bhad visited
Rajasthan to study scarcity conditions in the
Siate ;

(b whether they have
work :

(c) if so, whether the team has suggested

completed the

the financial assistance to the State for
scarcity work for the next six months ;
and

(d) if so, the details thereof and how the
assistance compares with the assistance given
during earlier six months 7

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) Yes, Sir.

ib) The report of the Central team has
not yet been received.

(c) and (d). Do not arise.

System of Customs Evaluation

9994. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE be
pleased to state :

(a) whether Government's attention hus
been drawn to an editorial published in the
Economic Times of the 17th Februsry, 1970
under the caption “Customs Valuation™ ;

(b) whether itis a fact that India has
adopted her own system of Customs Evalua-
tion and that some of its provisions are held
to be inconsistent with the internationally
recognised concepts ; and

(c) if so, the steps proposed to be taken
to adopt to new wvaluation system which
would conform to internationally accepred

concepts 7
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THE MINISTER OF STATE IN THE
MINISTRY "F FINANCE (SHRIP, C,
SETHI) : (a) Yes, Sir.

(b) India has adopted a system of
customs valuation based on the principles
enunciated in Article VII of the General
Agreement on Tarifls and Trade to which
India, among other countries, is 8 signatory.
Another popular system of customs valuation
is that evolved by the Customs Co-operation
Council and is commonly called the Brussels
definition of value, It is also based on the
same principles. There is some difference
between the Indian system and the Brussels

. system mainlv on the gquestion whether goods
should be valued on their transaction wvalue,
as provided in the former, or on the value
they would fetch at the time of importation
as provided io the latter, and in this respect
the Indian system follows the principles
enunciated in the General Agreement on
Tariffs and Trade.

(c) Does not arise, in view of reply to
part (b).

Price Policy of Publlc Sector Undertakings

9995. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE be
pleased to state :

(a) whether Government’'s attention has
been drawn to the views expressed by the
Cabinet Secretary, on price policy of the
Public Sector Undeitakings and published in
the Indian Express of the 24th January, 1970;

(b) whether it is a fact that inventory
control in public sector plants is very lax and
results in a wastage of Rs. 11.00 crores per

year ;
(c) whether it is also a fact that in some
public sector underiakings, even basic

principles of maintenance schedules are not
properly understood and followed ; and

(d) If eo, the steps taken to stop such
wastage of public money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). Presumably the
Hon'ble Member is referring to the inaugural
address delivered by the Cabinet Secretary
on 23rd January, 1970, at the Seminer on
Pricing and Investment bheld in New Delhi,
viere o reference was made to the Report
LUmitted by & Committes which investigated

MAY 18, 197

Written Anewers 108
into the levels of inventories in 5 units of
Public Enterprises. The Rcport had stated
that there could be a saving of about Rs. 11
crores by way of inventorv carrving cost
with the proposed reduction in inventory
levels of these units. The findings of the
Report are under examination. While there is
scope for improvement in this area, it would
be wrong to generalise that inventory control
in the Public Enterprises has been very lax.

(c) Similarly, while in a few plants the
importance of proper plant and machinery
maintenance may not have been adequately
appreciated there is no general lack of
awareness in this regard.

(d) In the field of inventory control the
public enterprises have been iostructed to
improve their procedure by edopting wherever
necessary modern techniques such as .

1. Application of A, B, C anulysis.

2. Economic Order, Quantity System.

3. Codification,  Classification and
Cataloguing.

4.  Value Analysis,

Fixation of reasonable recoupment
limits.

6. Periodic review of surplus stores,
elc,

In respect of plart maintenance, the
plants have been instructed to identify the
requirements of their individual meintenance
schemes. With a view 10 aswisting the
enterprises in sharing their experiences and o
evolve certain guidelines and principles that
could help in setting up, operating and
controlling suitable maintenance schemes in
each plant, the Bureau hes aranged a series
of seminars on maintenance of plant and

equipment.

Names suggested by Selection Commitiee
for Indian Institate of Public
Administration

9996, SHRID. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether a Selection Committee has
suggested names of three administrators for
the Indian Institute of Public Administration
who are not professional Academic ;

(b) whether this is in cuntravention of
the rules prescribed for the appolntment of
such persons ; and
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{c) if so, whether Government proposo
to intervene in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes Sir. The Selection Com-
mittee that was set up to assist the Chair-
man of the Executive Council of the Indian
Institute of Public Administration in the
task of sel=cting a new Director sugeested,
after considering various names which
included those of academics, public men as
well as Civil servants, three names of serv-
ing civil servants as being the best persons
available.

(b) Mo, Sir.

(c) Does not arise. The Indian Institute
of Public Administration is an indepsndent

autonomous organisatisn and the appoint-

ment of the Diructor is made by its Execu-
tive Council which consistc of persons
elected by the members of the Tnstitute and
those co-op'ed hy the elec'ed persons.,

Ralds to Unenrth Forelgn Exchange
Rachet

9997. SHRI D. AMAT : Will the
Minister of FINANCE be pleased to state
the amount nf concealed foreign exchange
unearthed in the countrv during 1968.69
and 1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY ©OF FINANCE (SHRI P.C.
SETHI) : Inform tion as 10 the amount of
foreign exchange recovered and secized as a
result of the searches made by the Enforce-
ment Directorate during the financial years
1948.69 and 1969-70, is being collected and
will be laid on the Table of the Lok Sabha.

Depatationists in National Mineral
Development Corporation

SHRI A. SREEDHARAN :
SHRI ONKAR LAL BERWA :
SHRI SHIVA CHANDRA JHA :
SHRI S. S. KOTHARI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that cootrary to
Government's directive, vacant posts in the
National Mineral Development Corporation
Ltd., are still being filled in by deputa-
fonists ;

9998.
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(b)Y if 80, whether such policy will not

discourage the Corporation®  sultable

employees of avenues of nromotion ;

{e) the reasons for which such posts are
not advertised in the newsoapers if sultable
employees within the Corporation are not
available to attract hest candidates : and

(d) the number/designation of posts for
which deputationists are b=ing appointed in '
the Corporation and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) No, Sir.
The latest order of the Government of India,
while providing, fares-al.a, that borrowing
organisations should as far as possible, build
up their own cadres in due course, does not
impose any ban on taking persons on deputa-
tion by public unJertakings Appointments
on deputation are made by the National
Mineral Development Corporation in the
following categories :—

1.  Appointments to offices of Chair-
man, whole-time Directors and
General Managers of projects which
are made by the President.

2. Posts of a speclalised nature
involving security, maintenance of
secrecy of information or speclalised
expertise required to fulfil the
duties, if suitable persons are not
available from within the
organisation,

3. Posts in new Projects in the initial
stages which are filled by borrowing
from the Central or State Govern-
ments in order to exypedite work
and maintuin liaison with other
Goveroment Departments,

4. Purely short-term posts in which
cases it would not be worthwhile to
spend time and money in advertis-
ing the posts,

5.  Posts advertised in the open market
to which Government servants may
be selected on the basis of inter-
view and/or test along with other
candidates from the open market
and allowed to keep their lien in
their parent departments. _

(by No, Sir. FEvery opportunity is
aflorded to the Corporation’s employees to
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better thelr prospects in accordance with
Rules and procedure of the Corporation.

(c) Bxcent where required otherwise, the
posts are advertised, if suitable employees
within the Corporation are not available.

(d) A statement furnishing the informa-
tion is laid on the Table of the house.
| Placed In Library. See No. LT--3570/70)

Sarvey for Iron and Manganese Ores
io Blhar and Orlssa

9999 SHRI G, C. NAIK : Will the
Minister of 'PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to siate :

(a) whether the Geological Survey of
India, the Indian Bureau of Mines and the
Governments of Oriscsa and Bihar have
surveyed the potentialities of Tron and
Manganese ores In the districts of Kenojhar,
Sundergarh and Singhbhum @

(b) if so, the Iron and Manganese ores
reserves in each of the districts of Keonjhar,
Sundergarh and Singhbhum ;

{c) the quan‘ity of Iron and manganese
ores that have been extracted and despatched
for export and consumption in different Sieel
Mills during the last three years from each of
the ebove districts ;

(d) the quantity of Iron ore and
Manganese ore that have been despatched
from Barbli, Banspani and  Barajamda
sector of Keonjhar and Singhbhum districts
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of Bihar to Rourkela Steel Plant during the
last three vears ; and

(e) the transport cost by 1ail from these
arcas to Rourkela Steel Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAQ) : (d) Preliminary
geolopizal survey of iron ore and manganese
ore deposits of Orissa and Bihar has been
carried out by the Geological Survey of
India. The Indian Bureau of Mines have
also carried out studies in selected non-
captive leaseholds for iron ore. It is
reported hy the Government of Orissa that
they have carried out invesiigations for iron
ore and manganese ore in sclected areas in
Keonjhar and Sundergarh districts. The
Government of Bihar have reported that they
have not carried out any detailed survey for
iron and manganese ores in Sioghbbum
district except for the work carried out for
M/s Atlas Iron and Alloy Ltd., Calcutta in a
portion of Baraiburu-Tatiba area of Singh-
bhum district.

ib) Many of the iron ore belts and
deposits extend across the State and district
boundaries, The investigation having been
carricd oul deposit-wise or belt-wise, the
reserves are calculated on the same basis and
as such no exact figures of district-wise or
State-wise reserves can be given. The follow-
ing table shows the reserves of iron ahd
manganese ore deposits of Bihar and Orissa
assessed by this Geological Survey of India :

Location of deposit Grade of ore Reserves of ore
9 Fe. content «in million tonnes)
Proved and Probable and
indicated posaihle
n (2) 3 4)
IRON ORE :
Singhbhum discricr

Noamundi, Thakurani, Gua, etc.

extending through Bonai (Sundergarh

district) and Joda (Keonjhar distt. of

Orissa). 60 68 2032,09 8128.38

Saranda Block 60 207 27

Saranda N. E. Block 60 17.78

Goudi Buru 60 51.82

Kirlburu North and South Block 6263 176.00
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collected and will be placed on the Table of
the House when received.

Land Acquired at R. K. Puram for
Allotment to MPs.

10000. SHRI B. K DASCHOWDHURY :
SHRI R. K. BIRLA :
SHRI! YASHPAL SINGH :
SHRI S. K. TAPURIAH :
SHRI RAMAVATAR SHASTRI :
SHRI GADILINGANA GOWD :
SHRI DEVINDER SINGH

GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether GGovernment have considered
the release of piots out of 2,000 acres of
land it acquired at Ramakrishnapuram for
the purpose of allotment to be made to the
Members of Parliameat ; and

(b) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). Govern-
ment do not consider it possible to release
any land in Ramakrishna Puram for allot-
ment to Members of Parliament, as the land
was acquired for the construction of resid-
ential and office accommodation in the
general pool. Moat of the area has been or

fs being built upon.
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- Sundergar h distriet :

Bolani, Taldi etc. 62-63 665.51

Boramotogulli Block 62-63 124.97

Kandahar pahar 62-63 188.97

Malangtoli (Sundergarh and

Keonjhar districts) 63 and above. 163.00

MANGANESE ORE Grade Reserves

Singhbhum—Keonjhar Bonai  Average 40% MN. 20 million tonnes — 30%0f which

belt of Bihar and Orissa, Fe-high. P. Low,  contain more than 4 per cent

manganese content,
{¢) to (¢). The information is being Increase In Adulteration of Food

10001, SHRI B. K. DAS-
CHOWDHURY :

SHRI R. K. BIRLA :

SHRI S. K. TAPURIAH :

SHRIMATT ILA PAL-
CHOWDHURY :

SHRI OM PRAKASH TYAGI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that adulteration
of food is on the increase in the country ;
and

(b) the detailed steps taken by Govern=
ment to deal with the matter ?

THE MINISTER OE STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) No. The
reporis received from the State and Union
Territory Governments during the last few
years indicate a downward trend in the
adulteration of foodstuffs,

(b' The provisions of the Prevention of
Food Adulteration Act have already been
made more stringent and the States asked
to ensurs proper enforcement of the Act.

A Central Unit 1s being set up to check
the menace of food adulteration alongwith
the State Health Authorities concerned. The
Unit will be mainly concerned with the
functions prescribed in rule 9 of the Preven-
tion of Food Adulteration Rules in respect
of intes-State offences and will help in
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giving technical guidance to State Govern-
ments.

Admission against the Unreserved
Seats In Lady Harding Medical
College, New Delhli

10002, SHRI B, K. DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of students admitted
against unreserved seats in the first year
course of M B.BS. in the Lady Hardinge
Medica! College last wear ;

(b) their break-up State-wise ;¢ those
who have passed the pre medical or its
equivalent o higher examination from
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Universities situated in various States ;

(¢) the percentage of marks in pre-
medical or equivalent examination obtained
by students upto which admissions have
béen made against un reserved seats ;

(d) whether it is not a fact that the
standard of assinging marks is not uniform
in all the Universities ; and

"{e) whether it is proposed to conduct
pre-entry test for admission to this college
to remove apomalies in standards and if
not, the reasons therefor ?

THE MINISTER OF STATB IN THE
MINISTRY OF HEALTH AND FAMIL"
.PLANNING AND WORKS, HOUSING
AND URBAN DEVLLOPMENT (DR. S.
CHANDRASEKHAR) : (a) fi8.

(b) MName of the State/

Name of the University/

Total number from

Union Territory Board the State
1. Uttar Pradesh (1) Aligarh 3
(i) Meerut 6 17
(i) Intermediate Board, U.P. 8
2. Rajasthan (i) Rajasthan 10 )
1
(if) Jodhpur 1 j
3. Gujarat (i) Gujarat 13
31
(ii) Saurashtra 1%
4. Jammu and Kashmir Jammu and Kashmir k] A
5. Haryana Kurukshetra 2 2
6. Delhi Delhi 4 4
68

(c) 679, (in the case of Scheduled Caste
candidates 50.669).

(d) Standards are not uoniform.

fe) The Delhi University is considering
a proposal to hold a competitive pre-entry
test for admisssian to Lady Hardinge
Medical College.

Removal of Defects from Family
Planning Campaign

10003, SHRI B. K DASCHOW-
DHURY : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state .

{(2) whether Government have considered

to remove the family planning campaign
defects in the near future ; and

(b) if so. the details theieof and the
steps taken by Government to remove thote
defects ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Steps are
continuously being taken for removal of
shortcomings in the Family Planning Pro-
gramme, as f r as practicable.

(b) Shortcomings reported in the Pro-

gramme mainly are :

1. Inadequate infrastructure.
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2. Shortage of trained technical per-
sonpel particularly in the rural
areas.

3. Wide gap between the awareness
and acceptance of the Programme.

The steps iaken io remove the above-
mentioned shortcomings and further invigo-
rating the family planning movement in the
country include :

1. Bringing expeditiously on ground
the full basic infra-structure with a
view to motivating the people in
favour of Family Planning and
providing supplies and services
nearest to their homes.

2. Increasing number of teaching
institutions and adding seats to the
exlsting institutions so that a larger
number of techmical personnel in-
cluding doctors, lady health visitors,
Auxiliary Nurse Midwives elc.,
become available for the Pro-
gramme.

3. Increasing training facilities for the
serving personnel so that they can
offer better services.

4. Increasing educational end moti-
vational efforts, It is proposed to
intensify extension education and
introduce population education pro-
gramme.

5. lInvolvement of private medical
praclitioners, homoeopaths and
practitioners of indigenous systems
of medicine on a larger scale in
the programme by giviog them
orientation training.

6. Introducticn of new schemes like
intensive work and additional in-
puts in populous districts, selected
areas, organised sectors and post
partum work in bigger  hospirals
where large number of deliveries
take place.

7. Providiog greater mobility for the
peripheral staff.

8. Immunization of infants and pre-
school age children with triple
antigen ; immunisation of mothers
against tetanus ; prophylaxis agaiost
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nutritivnal ansaemia ; and nutritio-
nal programme for contrcl of blind-
ness due to vitamin A deficiency—
these schemes have been taken up
to make the family planoing pro-
gramme a truely family wellare
movement {o provide direct evidence
to convince the community of the
interest of the family plaoning
programme in the gencral health
and welfare of children and
mothers,

9. Effective supervision and guidacce
from the District and State Officers
as well as through visits of Senior
Officers from: the Centre.

Revislon of Agreement with Natlonal
Iramlan Oll Company for Reduction
in Price of Darlus Crude

SHRI RABI RAY :

SHRI YASHPAL SINGH :
SHRI HIMATSINGKA :

SHRI SHIVA CHANDRA JHA:
SHRI DEVEN SEN :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to s*ate :

(a) whether it is a fact that Government
sent a team last wesk to Irap to request the
National Iranian Company for a reduction
in the prices of Darius crude that is being

supplied to Madras Refinery ;

(b) if 89, whether it is also a fact that
the said company has rejected the Indian
request for & reduction in the price of
Darius crude ; and

{¢) what further steps Government are
taking on that score ?

10004.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes, a team
of four members visited Iran last month.

(b) Yes.

(c) The matter is under examination,
It is not in the public interest to disclose
the natwe of possible steps at this stage.
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Extension given to Expert Commiltee
Appoint:d to Examine Proposals
for New Prefabricated
Housing Factories

10005. SHRI RABI RAY :
SHR1 MAYAVAN :
SHRI N, R. LASKAR :
SHRI DHANDAPANI :

Will the Minisier of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the experts
Committee appointed to examine proposals
for several new prefobricated housing
faclories hss been given an extension of
time ;

(b) if so, the reasons therefor ; and

(¢) when they propose to submit their
report and the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHR! K. K. SHAH) : (a) The reference
appears 10 be to the Committee appointed
to study cost recuction in house-construction
and the adoption of methods of pre-fabri-
cation and mechanisation. If so, the answer
is in the affirmative.

(b) Visits to @ number of States in the
country for consultation and discussion took
longer than expected and an extension of
1§ months was found inescapable.

(c) By the middie of May, 1970.

Statement made by the Prime Miolster
in Madras Re price Rislog Trend

10006. SHRI P.C. ADICHAN :
SHRI HIMATSINGKA :
SHRI D. AMAT :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Prime Minister recently
stated in Madras that the price situation was
causing concein lo Government ;

(b) if so, in what context thesc remarks
were made ; and

(e) the steps being taken by Government
to check the piice rising trend ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). During the Prime
Minister’s visit to Madras on the 18th April,
1970, some newsmen had asked her & number
of questions, one of which related to the
price situation iu the country, It was in
that context that the Prime Minister had
stated that while price levels in the country
were a matter for concern, they were not at
present out of control.

(e) The Government keeps constant
watch on prices and takes remedial measures
in the light of the emerging situation. These
measures include fiscal remedies to curb
excess demand, imposition of control on bank
advances egainst commodities subjected to
price pressures, arranging imports to augment
domestic supplics, building stocks of food-
grains and maintenance of a system of public
distribution to ensure supplies of essential
commodities at reasonable prices. Wherever
necessary, price control measures are review-
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ed and use is made of the Essential
Commodities Act.
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Braft Scheme of D.D.A. for Kotla
Mubarakpur Area

10011, SHR1 M. L. SONDHI: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state the details of the draft scheme
touching various aspects of the community
life including basic amenitics drawn up by
the Delhi Development Authority for the
Kotla Mubarakpur area.

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : The Kotla Mubarak-
pur area has been very recently declared as
a ‘development area’. Its detailed plans
bave not yot been prepared. The provision
of proper community facilities in the area
is under study. Meanwhile, some lavatory
bivcks Lave besn constiucted in the acea.

okl 8 U

Supply of Drinking Water in Kotla
Mubarakpur, Delbi

10012, SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether a copy of the report of the
Delhi Walter Supply and Sewage Disposal
Undertaking on the quality of the well locaied
in village Aliganj on the bank of Kushak
Nalla will be laid on the Table ;

(b) whether the Ministry will obtain a
second opinion from an independent autho-
rity whether the water of the well in the
village Aliganj is fit for drinking purposes ;

(c) what is the utilisation from the water
main which exists in the Kotla Mubarakpur
area for the water requirements of the resi-
dents of Katla Mubarakpur ;
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(d) what is the population of Kotla
Mubarakpur ; and

(e) what is considered to be the minimum
DeCessary per ggp['rﬂ water cou!umption in
New Delhi and what is the per capira water
coasumption in Kotla Muoarakpur 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) A copv of the
analysis of the Chiel Water Analyst Delhi
Municipal Coiporation is laid on the Table
of the House. [Placed in Library. see No.
LT-3571/70.]

(b) It is proposed 1o carry out another
test by the Delhi water Supply and Sewage
Disposal Undertaking to determine whether
the water of the well in the village Aliganj is
fit for drinking purposes or not.

(c) There exists some 3'"-4" water main
in Kotla Mubarakpur area and about 150
individual connections are given from the
main and about ot dozen free public water
hydrants and 10 metered public hydrants
have aiso been provided from the above
main,

(d) The population of Kotla Mubarakpur
including adjoining area is reported to be
about 35,000,

(e) The average per capita consumption
of water in Delhi works out to 40 gallons per
day. Per cupita water consumption in Kotla
Muba-akpur may be about 1° gallons per
day according to Delhi Water Supply and
Sewage Disposal Undertaking,

Flectritication of Panchkaln Road
Quarteras

10013. SHRI M. L. SONDHI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
URBAN AND DEVELOPMENT be pleascd
to refer to the reply given t» Unstarred
Question No. 2009 on the 1st August, 1969
and state *

(a) whethe  he had some time ago visited
the low income Government employees
living on Punchkuin Road, New Delhi H

(b) whether he had promised that eletri-
fi_ation would be done in the case of all the
quarters which had been neglected for the
last two decades ;
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(c) whether it is a fact that after start-
ing electnification the work of electrification
has been stopped half way through ;

(d) if so, the reasons therefor : and

(¢) when the work is likely to start and
when it will be completed ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K, K. SHAH) : (a) Yes, Sir.

(b) He had given an assurance that he
will look intn the matter,

(c) and id). Out of 401 quarters, work
was not taken up in respact of 92 quarters
only, as thes: quarters are proposed to be
demolished for the construction of a Shopping
Centre.

(e) Out of 309 quarters which are being
electrified, wiring work has been completed
in 306 quarters and the occupants have ob-
tained electric meters from New Delhi
Municipal Committee in repect of 298
quarters. The wiring in the remaining 3
quarters will be completed shortly.

Loan Agreement with Cuoada

10014, SHRI MAYAVAN ;
SHRI N. R. LASKAR :
SHRI DHANDAPANI :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether it is a fact that Canada has
agreed to give India an interest free loan
under an agrecment signed in April, 1970 ;

(b) if so, the details thereof ;

(c) the extent to which this loan will
be given ; and

(d) how Government prcpose to utilise
this loan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (4. Yes, Sir. A loan agree-
ment in a amount of C$17 milliou (Rs. 11.8
crores) was concluded between ths Govern-
ments of Canada and India on 22-4-1970 in
New Delhl. The loan does noi carry any
interest or service charge and is repayable in
Canadian dollars over a pariod of 50 years
including an initial grace period of 10 years,
The loan is for financing the import from
Canada of esseatial Industrial commodities
ke Zine, Nickel, Asbestos and Newsprint.
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Discovery of Copper Bearing Zone in
Purulia District, West Bengal

SHRI MAYAVAN :
SHRI N. R. LASKAR :

SHRI DHANDAPANI :

10015.

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state -

(a) whether it is a fact that Mines and
Miperals Department have recently discovered
an 18-foot thick copper-bearing zone at
Tamakunum, Purulia district in West Bengal ;

(b) if so, the delails of the discovery :
and
this been found

(c) how far

useful ?

has

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) to (c). The
information is being collected and will be
placed on the Table of the House, when
recelved,

Impact of Demand for Arrears of Taxes
from tbe Film Industiy

10016. SHRI KANWAR LAL
GUPTA :

SHRI SURAJ BHAN :
SHRI S, K. TAPURIAH :
SHRI SHARDA NAND :

SHRI DEVINDER SINGH
GARCHA :

SHRI B. K. DASCHOW-
DHURY :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Central
Excise Authorities have demanded 1ax
arrears of over Rs. | crore from the film
Industry ;

(b) if so, the details thereof :

i¢) whether it is also a fact that upward
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revision of taxes has created financial crisis
in the film industry ;

(d) if so, the steps proposed to be taken
by Government to ease the situation ;
and

(e) the names .f the parties from whom
the demand has been made and the amount
to be recovered.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Demands of Central Excise
duty amounting to Rs. 67.41,584.69 have
been raised against certain processors of
cinematograph films in respect of the period
from Ist April, 1969 to 19th February, 1970.
Similar demands have to be raised for the
period prior to Ist April, 1969 also, details
about which are being worked out.

(b) The above-mentioned demands bave
been raised in respect of the films which were
cleared for home copsumption during the
month of their certification by the Central
Board of Film Censors. These films were
initially cleared on payment of duty at
concessional rates provided for in the exemp-
tion notifications in force from time to time.
It was pointed out that according to the
language of the notifications the concessional
rates provided therein were not applicable
to films cleared in the month of certification.
Necessary amendments allowing application
of the concessional rates to films cleared for
home consumption during the month of
certfication also have been made in the
relevant notification with effect from 20th
Februar., %70, Since prior to this date, all
films cleared during the month of certification
were legally liable to the tariff rawe of
duty, demands for differential duty had to
be raised.

(c) No, Sir. As already explained, there
was no upward revision in the rates of
Central Excise duty. Regarding the de-
mands that have so far been raised
no action has been taken to enll the
same. There should, therefore, be no ques-
tion of there being financial crisis in the film
industry.

(d) Does not arise,

(e) A statement is laid on the Table of
the House.
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Statement
Arrears of Taxes from the Fllm Indostry

Amount of Central Excise
duty demanded for the

SI. No. Name of the Party period  from
1-4-1969 to 19-2-1970
_ (both days inclusive).
1 2 3
Rs.
1. Bombay Film Laboratory. 2,03,134.48
2. Rajkamal Kala Mandir. 20,238.20
3 Quality Laboratory. 1,425.60
4, Ramnord Resecarch Laboratory. 9,08,510.61
3 Film Centre. 50,18,881,30
6. Famous Cine Laboratory and Studio 3,32,033.17
7. Famous Cine, Tardeo. 18,872.54
8 Kodak Laboratory 2,617.20
9. India Cine Laboratory. 24,937.35
10. Modern Sixteen Laboratory, 1,150.32
11, Basant Picture. 2,09,783,92
TOTAL : 67,41,584.69

Extendlog of Facllities to Small Borrowers
by Natlonalised Baoks

10017. SHR1 HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(a) whether with a view to extending
loan facilities by the pationalised banks to
small borrowers, Government propose (o ex-
periment withk promoting on a vast scale at
all levels, voluntary organisations to go
initial processing and recommending the cases
of genuine borrowers ;

(b) if so, the details thereof ; and

(c) the steps taken and belng taken in
this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (¢c). Government do mnot
consider that they should experiment with
promoting voluntary organisations for re-
commending to nationalised banks loan
application from borrowers.

Replacement of Exclse Daty by Sales Tax

10018. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Federation of All India
Cloth Merchants Association has opposed
the proposal to re-impuse sales tax on cloth
in view of the existing excise duly as recom-
mended by the Fifth Fiuance Commission ;
aud

(b) if so, the grounds advanced by the
Federation in suppott of their plea 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Yes, Sir.

(b) The main grounds urged by the
Federation are :—

() The step would be retrograde

(hi)y It would lead to evasion of tax,
higher cost of collection etz.

(ili) It would result in disturbing the
uniformity in regard to the rate of
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tax etc, and incidentally cause
diversion of trade etc.

(iv) It would generally result in harass-
ment to the trade in that they
would be required to maintain ela-
borate accounty and registers, and
to comply with various procedural
requirements.

Alleged Favour Shown to 1BP and
Esso by Tadian Ol Corporation
10019.  SHRI INDRAJIT GUPTA :

SHRI K. RAMANI :
SHRI TENNETI VISWA-
NATHAM :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

a) whether tse Indian Oil Corporation
is supplying its products at cheap rates and
or on credit to the Indo-Burmah Petroleum
Co., and Esso ;

(b) whether this is in conformity with
the recommendations of the Estimates
Committee ;

(¢) whether representations in this regard
have been received from a number of
associations of oil dealers : and

(d) if so, the steps taken to ensure that
10C’'s own markets are not adversely
affected 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAYAN) : (a) No

(b) Does not arise in view of apswer to
part (a) of the question,

(c) and (d). Only one representation
has been received. It has been found to be
without sny basis.

Scarcity of Kerosene Oll in North Bihar

10020. SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased 10 1e’er 1o the reply givin to the
Unstarred Question No. 6188 on the 13th
April 1970 regarding scarcity of Kecrosene
0il in North Bihar and state :

ia) whether the proposal for shifting
the loading operations to an alternative
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suitable location in the Garhara yard has
since been worked out jointly by the Indian
Oil Corporation and North Eastern Railway ;

(b) if not, the anticipated time to be
taken in fioalisiog and implementing the
same ;

fc) whether latest supply position of
Kerosene oil in the districts of Darbhanga,
Sahars'a, Muzaffarpur and Champaran and
other districts of North Bihar has since been
ascertained : and

(d) if so, the details of the remedial
measures under-taken to ensure regular and
adequate supply ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
{SHRI D. R. CHAVAN) : (a) Not yet.

(b) Approximately 3 months.

(¢) and (d) The Government of Bihar
were reqiested to indicate the latest supply
position of kerosene in the Districts of
Darbhanga, Saharasa, Muzaffarpur  and
Champaran etc.,, in North Bihar and they
have advised that the required information
is being collected and will take some time,
However, the Indian Oil Corporation, the
major distributor of kerosene in this area,
has intimated that kerosene tank wagons sent
to Despnts are incurring demurrage and
telegrams are pouring in  from Agents
requesting for suspension of supplies.

Re-organisation of L.I.C.

10021. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
10 refer to the replv given to Unstarred
Question No. 6159 on 13th April, 1970 and
state :

{a' whether consideration of the maiter
regarding re organisation of the L.I.C. has
since been completed :

(b} if so, the details thereof : and

(c' il not, the causes of delay and ithe
time likely to be taken to finalise and
implement it ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) to (c). The recoms-
mendations regarding the set up of the
Corporation at the Headquarters and at
other levels are still under examination,
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Commitment Charge oo Unutilised
Portion of Credit Limits

10022, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Reserve
Bank of India has directed all scheduled
banks to levy a commitment charge on the
unutilised portion of the credit limits at the
rate of 1 per annum from st April, 1970 ;

(b) if so, the reasons which necessitated
for the issue of such a directive ;

(c) whether any exemptions have been
made from the purview of this directive ;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P C.
SETHI) : ia) Yes, Sir. The commitment
charge will br at the rate of 1 per cent per
annum in respect of the unutilised portion
of the credit limits from 1st April, 1970,

(b) The objective is to bring about
greater degree of discipline on the part of
the borrowers in estimating their credit
requirements and to assist in a more rational
allocation of credit.

(¢) and (d'. The commitment
will not apply to :—

(i) credit limits of less than Rs. 10
lakhs in each account ;

(ii) credit limits granted to the Food
Curporation of India, State Govern-
ments and their authorised sgsncies
for the purpose of food
procurement | storage / distribution
operations : and

(i) credit limits sanctioned in respect
of bills purchased and discounted
(inland and export bills), advances
against such bills taken for collec-
tion end letters of credit and
packing credits for exports.

charge

Arrears of Interest Against Shopkeepers
of Subzi Mandi, Delbl

10023. SHRI K. N. PANDEY: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleascd

VAISAKHA 28, 1892 (SAKA)

Written Answers 134

to refer to the reply given to Unstarred
Question No. 3101 on the 11th August, 1969
and gtate :

(a) whether the arrears of interest have
been collected from the shopkeepers before
the allotment was made in Azadpur Market,
Delhi ;

(b) whether protests have been made
regarding the allotments and allegatinns have
been made against an officer of the Delhi
Development  Authority for allotting plots
by charging Rs, 6000 to ten thousands per
plot ; and

{cv if so, whether Government propose
to refer the matter to the CB.I. for
investigation ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH;: (a) to (¢).
The information is being collected and will
be laid on the Table of the Sabha in due

course.

New Frolt and Vegetable Market at
Azadpur, Delhi

10024, SHRI K. N. PANDEY ; Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Starred
Ouestion No. 1361 oo the 28th April, 1969
and state :

a) the machinery ‘for determining the
eligibility for allotment of a plot in new
fruit and vegetable market, Azadpur, Delh ;

(b) the requisite qualifications to get

allotment of such a plot :

(c) whether these qualifications were
observed in alloting these plots without any
discrimination ; if oot, the reasons therefor ;

(d) the names of all the allottees with
designation, income and relevant addresses
of Delhi, as found true on varification who
have been given the said plot in that Fruit
Market, Delhi ; and

(¢) the names of all the applicants who
applied for a plot in response to advert’se-
ment of the Delhi Development Authority in
the said market and the reasons for not
allotting them as such ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (8) A Committee
was constituted for this purpose,

W ocirren Anawers

(b) The main quailification for securing
an allotment in Subzimendi, Azadpur, is that
the applicant should be actually occupying
some business place in the existing Subzi-
mandi, Delhi. The applicants were required
to produce documents to prove that they
had actvally been carrying on business in
the existing Subzimandi,

() Yes, Sir.

(d) and (e). 1527 applications had been
received from traders in  the existing
Subzimadi. 116 plots of various sizes have
been alloited after verification of the
documentary evidence produced by the
applicants. The cases of those, who could
not produce satisfactory documentary
evidence tu show that they had actually been
worklng inside Subzimandi, were rejected.

The time and Jabour involved in
compiling information about the names ;
addresses and income of all the applicants
and the allottees of plots, is pot likely to be
commensuraie with the results likely to be
secured.

Flling of Income-tax Returns by Officers

10025, SHRI MUHAMMAD SHERIFF :
Will the Minister of FINANCE be pleased
to refer to the replies given to the supple-
mentary questions on Starred Question No.
813 on the 6th April, 1970 and state :

{a) whether the first income-lax return
was filed by the Hindi Officer who is said to
be practising astrology ; and

(b) huw much income was shown by
him for each subsequent years since then ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) and (b). No, Sir. Shri K. B.
Parsai, Hindi Officer has not filed Income-tax
Returos so far.

Writlog off of Arrears of Income-tax
io Madhya Pradesh

10026. SHRI G. C. DIXIT: Wil the
M nister of FINANCE be pleased to state :

(a) the names and addresses of persons,
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firms, Hindu undivided families and
companies of Madhya Pradesh whose
income-tax demands of rupees one lakh or
more have been written off during the
last three years ;

(b) the names und addresses of persons
of such firms and the directors of such
cnmpanies in Madhva Pradesh ;

ic) the reasons therefor :

(d) whether it is a fact that some
persons of Madhya Pradesh against whom
income tax demands of less than Rs. 500
were pending were imprisoned ; and

(e) il so, the number of persons who
have been imprisoned for nop-payment of
income tax during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) to (e). The requisite infor-
mation is being collected and will be laid
cn the Table of the House as ecarly as
po: ‘ble

gEat # JaTc wyE

10027, it vyt fag et : o
forer a4 gg @ F F§U FA f7

(%) 1969-70 ¥ gegi § gu IA
@ ® gaar & 1970-71 ® @@t
T o AH & g 7 frar FAe-
g gar; 4R

(@) =t & gfg &1 Iw7 & fag
T T FT FOaE &6 & faar
g?

farer sorrerm ¥ Trom W (s o Wo
¥) : (%) o o s gt g g
F i * 1970-71 § wa aw (waig
28 #re, 1970 Y @wTH gU WCATE W
gaar ¥ 25 wiw, 1970 % ¥WH g¢
|aTg #) W 1969-70 A €&t aafq ¥
(srafq 29 wrd, 1969 #t &wrA gU
AATE #Y qAAT ¥ 26 e 1969 WY
auTR gu warg ¥) gt sfron @y v
feravar &ar gew ox Tar mar &)1 [verew
# vwt w1 e s L1-3572/70]
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(') s geat gt frafa a3
T g Tt & Yl gedi Hogm
aielt frey gfg M Q¥ & W @
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weae fafmaws, s w1 @9 fades
wourT (a3 2 ) aamr w1 gfq 7 afg
w0 & fu wrarg &1 sgaEgr FTAT
goeTt ¥y gmrea s wrfs e
¥ grafieg weq s@wE & frarag
gra gfa @ afg T & faa @1 quat
A T W E | §6E SAerET, 9T A
FoeT faqw sqaeqr &Y W FA@ W@
&, forwr @ F1o faer faar s
¢ T AWG AW H w1 fagw@ F
areft 1,38,975 3fea yoq «) gam /T
& THW & | o FY IEd @A g, g
fraeaw arasdt gurgi & ader @ o
& o' wearavaw qeg wfefmg &1 sqw
forar sman 1 gad sifafa, bt i
wveq (fafawr g gemmoma) 20
T qrgel & yeat W faaT 9%
WATATT A9 @AT & | g & WEHl A
AT foorg 4% & 97 T4gA1 § W
qz, fas 9T 9T 91T gEal w7 FETE 9%
&, feir s g A% wa) ) A freww
w0 A & fog o w0 I F |

Increase in Price of Natorsl Gas Supplied
to Namrup Unlt of Fertilizer Corporation
of India

10028. SHRI V. NARASIMHA RAO:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Oil Indin has asked the
Feriilizer Cosporation of India to increase
the price of natural gas supplied to the Nam-
rup Unit ;

(b) if so, the present price and the price
asked for ;
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(c) the reasons for the increase in the
price ; and

(d) the reaction of the Fertilizer Cor-
poration of India in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b).
Originully, Feititizer Corporation of India
was given a discount of Rs 030 per 1000
¢ ft. on the base price of Rs. 1.50 per 1000
¢ ft. of oatural gas. This concession was
applicable 10 the quantity of 8 million cu.
ft./day for a period of 10 years ending in
1974. For additional requirements of gas, the
Qil Board decided to charge the base price
of Rs. 1.50 per 1000 c. ft.

(¢c) The main reasons are Oll India"
internal investment, operating costs and loss
through devaluation. Accurding to Oil India,
the price of Rs. 1.50 is well below the price
offered aoywhere eclse io India and one of
the Piivate Oii Companies have expressed
preparedness to undertake the project on
the basis of Rs. 1.50 per 1000 ¢. ft.

(d) Fertilizer Corporation of India has
protested against the discontinuance of the
discount in respect  of the additiopal
quantity.

Galoful Occupation for Lcprosy Patleats

10029. SHRI BENI SHANKER
SHARMA : Will the the Minister of
HEALTH AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DEVE-
LOFMENT be pleased to state ;

(a) the steps taken (o chalk out the
programme for providiog noneintectious lep-
rosy patients with suitable avenues of gainful
occupations which could enable them to
lead a purposcful and self-relient existence ;
and

ib) the stage at which the matter stands
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. 8.
CHANDRASEKHAR,) : (a) and (b). The re-
babilitation of handicapped including those
handicapped by leprosy is primarily the res-
ponsibllity of the States, Thesefore, no
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Central Scheme for providing non-infectious
leprosy patients with suitable avenues for
findiog gainful employment has been under-
taken.
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National Malaria Eradication Programme

10030. DR. M. SANTOSHAM : Will
the Mipister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be pleased
o state :

fa) how many Evaluation Reports have
been submitted by the MNational Malaria
Eradication Programme since 1967 ;

(b) whether there has been spread of
Maelerie agein and agein even after the
D.D.T. spraying now and then ;

(¢) the main causes of the failure of
D.D.T. spraying ; and

(d) the steps taken by the Gowvernment
to check this mennce ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI'Y
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Since 1967 the
National Malaria Erdication Programrne has
been evaluated four titnes by the Independent
Appraisal Teams annually in the months «f
January and February. In addition a team
of international experts held a special evalua-
tion in 196¢ in the States of Madbya Pradesh,
Gujaret, Mabarashtra. Rajasthan, Assam and
Orissa. The status of the Programme has
also been assessed by the Special Commitiee

in 1969,

(b) There is no large scale resurgence of
the disease. Only focal out bresks in
certain areas appeared which were treated
adequately.

(c) The failure of D.D.T. spraying in

certain areas has been due to :

(1) Patchy and partial spray due to
difficult terrain, poor communi-
cation and lack of proper super-
vision.

(2) Delayed supplies of D D.T. due to
late arrival of shipments from
abroad resultlig in  untimely

spray.
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3) The problem of refusals in certain
areas with bed-bug nuitance and on
religious grounds.

(4) The habit of mud-plastring of
walls immediately after spray in cer-
tain tribal areas which renders
D DT. spray ineffective,

(5) Developmeat of resistence in vector

mosquitoes in certain areas which

has now become the uvperational
problem.

(6

Existence of pockets of suspected
outdoor transmission in certain
parts of the country duc 1o vector's
habit of resting and biting outside
the houses where D.D.T. spray has
proved ineffective.

(d) Steps have been taken to rephase the
programme, 1o procure in advance the in-
secticides and ani-malaria drugs required,
progressive  replacement of unserviceable
vehicles and use of alternative insecticides in
resistént areas.

Staff in Income-Tax Department, Delbi

10031. SHRI K. M. MADHUKAR :
Will the Minister of FINANCE be pleased
to state :

(a) the total pumber of non-Gazetted
craployees in each cadre/grude working in the
Income-tux Department at Delhi ; and

(b} the number of emnrloyees who have
put in more than three years of service but
have not been declared Quasi-Permenent and
reatons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) Grade-wise, the number is :

Name of Posts No. of Posts
Inspector 146
Supervisors 39
Head Clerks 89
Stenographers 201

Upper Division Clerks 566
Lower Division Clerks 336

Staff Car Driver 1
Notice Servers 143
Total Class 111 1,521
Class 1V 270
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(b) 11 of Class III and 35 of Class IV
cmployees have not so far been declared
Quasi-Permanent,

Out of them, 49 Class Il and 5 Class 1V
officials have become eligibl: for Quasi-
Permaneat declaration only recently and
their cases are being looked into. The
character and antecedents of the others are
o be got verified through the Police Authori-
ties and necessary steps are being taken in
this regard. The Quasi-Pcrmanent declara-
tions will be issued as soon as the verifi-
calion reports become available,

Promotlons in Income-Tax Department

Delhi

10032, SHRI K. M. MADHUKAR :
Wil the Minister of FINANCE be pleased
to state ;

(a) whether it is a Ffact that the em-
ployces of Income-tax Department working in
Delhi are ety much agitated over the various
promotions made 1w this year in the non-
Gazetted cadre giving promotion to junior
and ignoring the senior pecsons |

(b) whether the Income-Tax Employees
have demanded un enquiry in this regard ;
and

(c) il so, the steps taken by Goverment
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SE1HID) @ (a) and (b). The Executive Com-
mittee of the Delhi Income-tax Staff Associa-
tion passed a resolution on the ‘th February,
1970 expressing resentment at the super-

sessions iovolved in  the promotions
in the various non-Gazetted cadr:s,
particularly in the cadre of Head

Clerks. The procedure followed in regard
to these promotions was explained to the
General Secretary of the Association on the
18th February, 1970.

(¢t The p.osts to which promotions were
made were ‘Selection” posts which are filled
on senioritv-cum merit basis. It is the de-
clared policy of the Government that in the
matter of promotions to such posts. due re-
cognition should b: given 1o merit of the
persons falling within the zooe of considera-
tion. The procedurc followed in this case
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was in accordance with the declared policy
and no action on the part of Government is
zalled for.

fe-geerdt weqrat gro feaml o o
w frar wrar
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Development of Land Allotted t1 Dera
Ismall Co-operative House-Bullding
Soclety, Delbi

10034, SHRI K. LAKAPPA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING

Wrirten Answers 144

AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the Dera
Ismail Khan Co-operative House-Building
Society, Delhi, has undertaken the develop-
ment of land only recently which should bave
been completed by the 13th March, 1970 ;

(b) whether the Society has applied for
extension of time for such development ;

(c) if so, the details thereof ; and

(d) the action taken or proposed to be
taken by Government to safeguard the in-
terest of its share-holders ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d). As the layout plan of the
Society had not been sanctioned by the Delbi
Development Authority, it has not been possi-
ble for the Society to go ahead with the work
of development. The Society has, therefore, re-
quested for extension of time for a period of
three years from the date of sanction of the
layout plan. The question of Government
taking any action at this stage to safeguard
the interests of the share-hulders of the
Society does not arise.

Aonual Meellog of Dera Ismall Khan
Co-operatite House-Building
Soclety, Delhl

10035, SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o stute :

{a) whether it is a fact that the Dera
Ismail Kban Co-operative House-Building
Sociely, Delhi has not held its last annual
meeting which was due in November-
December, 1969 ;

(b) if so, the reasons therefor ; and

(c) the action which Government pro-
pose to take in the matter ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) No, Sir,

(b) and (c). Do not arise.
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Emplopment of Local People in Barauni
Oil Refinery

10036. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is fact that non-Biharis
are being emploved in the Barauni Oil
Refinery even though local labour is available
in Jarge number ;

(by if so, the reactions for the same ;
and

(c) whether it is not :he accepted policy
of the Government to give preference to local

people ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) No.

(b) Does not arise.

(c) As per recruitment policy of the
Indian Oil Corporation, posts in the non-
officers” grades ;.. below the scale of
Rs. 460-1020 are filed up through the local
employment exchange In case the local em-
ployment exchange are not «ble to supply the
requisite number of candidates then the
vacancies are advertised/thrown open to
other candidates. This is done 1o ensure re-
cruitment in large numbzrs of the candi-
dates residing in the area,

Amount of Claim Filed by Indian Oll
Curpor.tivn for Recovery from
Hind Galvanising and
Engineering Cou.

10037, SHRI SITARAM KESRI :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer 10 the reply given to
Unstarred Question No. 6156 on the 13th
April, 970 and stai= :

(a) the amount of claim filed by the
Indian Oil Corporation in the Bombay High
Court for the recovery from the Hind
Galvanising aud Engineering Co. (P) Ltd.,
on each count ; and

(b) whether the Indian Oil Corporation
is sill inclined to deal with the Hind
Galvanising and Engincering Co. (P) Ltd,
when the Estimates Committee in their «6th
Report have suggested the former should
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bear in mind the past dealings of the latter
while considering the question of placing
orders on them in future.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) It will not
be in the interest of the Indian Qil Corpora-
tion to disclose any information on the
subject during the pendency of the legal
proceedings.

(b) As already stated in reply to the
Unstarred Question No. 6156 answered in
the Lok-Sabha on 13.4.70, this is a matter
on which the Indian Oil Corporation Limited
has to 1ake its own view, Apart from this,
the Corporation does not consider it advis-
able in its commercial interests to disclose
its views on this subject.

Depa:tmental Examination of [ncome

T'ax Officers
10038, SHRI MAHARAJ SINGH
BHARATI : Will the Minister of FINANCE

be pleased to refer to the reply given to
Unstarred Question No. 6098 on the 13th
April, 1970 and state :

(a) the names of the Examination
Centres in respect of whuse papers, deduction
of marks was made and the papers and the
marks deducted in each such paper ;

(b) the total number of the candidates
ol these examination ceatres affected by the
dedu.tion ; and

(c) the basis for adopting the so-called
‘geueral practice’ of making variation of
tabulation stage in the marks assigned by
various examioers, appointed for the purpose
as no rules permit such variation at the
tabul:tion stage ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI»: (a) and (b) Aw the process of
compilation of the results of any examina-
tion is kept confidential in the intuest of
administration, the disclusure of the detalis
asked for will be against th= public interest.

{(c) The rules for holding the examin:-
tion cannot obviously provide for the
markiog up or marking down of answer
paners which has to be bised on a study by
the Chief Examining autho!ity of the standard
ol valuation adopted by different examiners.
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Grant of ‘P* Forms and Release of
Forcign Exchange to M.Ps.

10042. SHRI ABDUL GHANI DAR :

Will the Minister of FINANUE be pleased
Lo state :

(a) the names of Members of Parliament
with dates who were granted ‘P* Form for
going ab:oad from the 1st July, 1969 to ilst
March, 197, and also the amount granted to
each of them ; and

(b) the pames of the Members of
Parliament  who  deposited the foreign
exchange 1f they stayed [lor lesser peried for
v.hat they were allowed 1o ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) A statement is laid on the
Table of the House. [praced 1. Lib ary.
See No. 1T-3573/70).

(b) The procedural arrangements do
not require for such information to be
collected and maintained, Hence no infor-
mation is available,
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Visits by Minister Abroad

10043, SH«I ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
Lo srate :

(a) the amount of forelgn exchange
spent in each case on the tours of Union
Ministers who went to foreign countries
duriog March and April, 1970 ; and

(b) the details of the mission for which
the Ministers were sent abroad in each case
separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI': +a) and (b. The information
is being col'ected and will be laid on the
Table of the House as soon as it is avail-
able.

Asvistance from Commonwealth
Development Corporation

10044. SHRI G. Y. KRISHNAN :

SHRI N. R. DEOGHARE :

Wil the Minister of FINANCE be
pleased to state *

(a) whether India is receiving any assis-
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Development Corporation set up in UK,
1o assist developing countries ;

(b) if so, the names of the projects
negotiated by India with the Corporation so
far ; and

(c) the conditions laid down for accept-
ing aid from the Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) 10e Commonwealth Develop-
ment Finince Company Limited, has been
csiablished to provide finance for economic
development and business  cn'erprise  in
Commonwealth  countries. The Company
has been providing assistance to Indian
firms, The last occasion when an Indian
Company took such assistance was in 1967.

(b) A statemcot indicating the invest-
ments so far made by the Company In
Indian firis is attached.

ic) While Government of India have not
laid down specific conditions for accepting
ail from the Company, it has been indicated
to the Company that individual proposals
for investment in or lending to Indian firms
will be considered on merits in the light of
Government's policies in the matter of

tance at present from the Commonwealth foreigo investment, foreign borrowing etc,
Siatemenr
Tovestmeuts by Commonwealth Development Finance Company Limited ln
Indian Firms
Sl No. Namo of Indian Firm Amount in Rs. lakhs
Loan Equity

1 2 3 PR
1. Ashok Leyland Ltd. 81.00 LN
- Atic Industriés Litd. 105.66 -
3. Atul Products Ltd. 101. 5 -
4, Braithwaite & Co. (India) Ltd. 580.50 _—

5. Crompton Greaves Ltd. 63,72 9.28
6. EID-Parry Ltd. 108.00 8.7
7. Herdillia Chemicals Ltd. 90.00 15.00
8. Hindustan Motors Ltd. 126.00 -
5. Hindustan Polymers Ltd. 92.47 24 53
10. Indian Alumioium Litd. 90.00 -
1. Indian Copper Corporation Ltd. 45.00 -
12. Indian Oxygen Ltd. 40.50

13. Kamani Tubes Private Ltd. 3150 —
14. Kumardhub: Engineering Works 36.00 20.27
15. Mukand Tron & Steel Works Ltd. 108.00 -




151  Writien Amswers MAY 18, 1970 Written Amwers 152
1 2 3 4
6. Sznkey Wheels Ltd. 40.00 24,00
17. Simco Meters Lid. 24,75 9.00
1R, The Indian Cable Co. Ltd. 47.25 —
19, The Indian Tube Co, Ltd. 89.10 -
20. The Industrial Credit & Investment — 36.51
Corporation of India Ltd.
21, The Mysore Paper Mills Ltd. 94,50 —
2, Tube Iovestments of India Ltd, 24.30 —
23, Universal Cables Ltd. 54.00 -
24, Usha Martin Block (Wire Ropes) Ltd. 66.10 90.00
25. Voltas Lid. 29.10 "8
) Total : 216%.20 207.63
Aild from U.S.A. and USSR. for the settiopg up of certain projects
proposed for implementation in  the
10045. SHRI G. Y. KRISHNAN: Fourth Five Year Plan. The followiog

Will the Minister of FINANCE be pleased
10 state :

(a! the names of proiects under the
Fourth Plan for which Government have
approached the Governments of the USA
and USSR for aid ; and

(b) the progress made so fur in this
direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHL): (a)end (b). 1. US. .id for
Fourth Foan Projects ;

Project assistance from the U.S.A. is
made available on a year to year basis.
Upto now, the following projects have been
approved or are under discussion for project
aid from the US A, :

1. Cooperative Fertilizer Agreement

—Project, Kandla—  under
$15 million negotiation
(11.25 crores)

2, Third Jumbo Jet for Agreement
Air India— signed on
§18 willion 4.2.1970
(Rs. 13,50 crores)

3. Boeing planes for Agreement
Indian Airlines— under
$12.6 million negotialion

(Rs. 9.45 crores)

Ii. Soviet Aid for Fourth P.an Prujecis:

A credit agreement with the Government
«f the USSR was signed on 10.12.1966 under
aluch 300 million Roubles will be available

projects were covercd by the Agreement :

1. Aluminium smelting plant in Korba
urea (Madhya Pradesh) producing
100,000 tonnes of aluminium per
year, including the production of
rolled and pressed items in the
amount upto 0,000 toones per
annum from aluminium and alloys.

Bhilai Iron and Steel Works—
further expansion of the production
capacity upto 3.2 mil'ion (onnes
of steel per anoum,

3. lIron ore mine in Delhi of 2.5
milhon  tonnes ol capecity per
anoum.

4. Quarries of coking coul upto a total
capacity of 6.5 million tonnes per
annum in areas of Ramgarh,
 Pundhi, Taping and Kerla (Bihar)
from which the Bhilai and Bokaro
Steel Plants will have priority of
supplies.

5. Prospecting and extraction of oil
and opatural gas by the Oil and
Natural Gas Commission.

6. Acromagnetic survey.

7. Hydro-power siation at Lower
Sileru in  Andbra Pradesh of
200,000 kw capacity (the project
design to be prepared for 600,000
kw cupacity).

8, Thermal Power Station in Neyvell

—the increase of the capacity from
400,000 kw to 6 0,000 kw.

[
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9. Development of deep-sea fisheries.

10. Training of technical personnel :
assistance in establishing autono-
mous departments affiliated to 1he
existing higher educational csta-
blishments in the country for the
lollowing specialities :

(a) Aircralt buildiog depaitment
affiliated to the Bombay
Technological Institute ;

{b) Metallurgy department affiliat-
ed to the Technologival
Institute in Kharagpur.

(c) Geophvsics Department affi-
liated to the Osmania Univer-
sity in Hyderabad.

(d) Automation and computers
department affiliated to the
University in Bangalore.

Assistance in establishing technical
schools for the following
specialistics :

(a) Metallurgy - in Bhilai ;

(h) Heavy engineering— in Ranchi ;

(c) Electrical machine building—
in Hirdwar ;

(d) Oil and gas
Baroda,

industry —in

11,  Assisiance in establishing training

centres  and  preparing  skilled
personnel for :
(a) Plant producing mining

equipment in Durgapur ;

(b} Aluminium smelting plant io
Korba.

12, Assistance in establishing a Design
Institute for the Metallurgical
Industry.

Out of 300 million Roubles Credit,
orders have been placed to the extent of
22.85 million Roubles so far for a detniled
project report for the Korba Aluminium
Smelter, equipment for Lower Sileru Hydro
Power Station, exploration of oil and natural
gas by the Oil and Natural Gas Com-
mission, and expansion of the Neyveli
Thermal Power Station and for technical
assiatance for strengthening the Central
Epgioeering and Design Buresu of Hindus-
tan Steel Ltd. Amn agreement has also been
reached for Soviet assistance for expansion
of the Bokaro Steel Plant in order to increase
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its capacity upto 4 millon tonnes of stesl
per ycar. The position in respect of Soviet
assistance is being reviewed in the context
of the Fourth Five Year Plan now finalised.

Wt WEieEt § g aver Wt Wt erfver
afewrc & a1t § www AN & Fame
& Ay ganw
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Proposal to Integrate Rural Credit with
Cooperutive Credit and Credit from
other Baoks

10047. SHRI JUGAL MONDAL :
SHRI ARJUN SINGH
BHADORIA :

Will the Minister of FINANCE be
pleased to state *

(a) whether Government propose to
jintegrate rural credit with the Cooperative
Credit and credit from other banks asa
whole ; and

{(b) if so, when the proposal is likely to
be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). It is presumed that
the Hon'ble Member wants to know whether
in'the rural areas cooperative baoks and
commercial banks will operate in a coordi-
nated manner.

The Gadgil Committee Report on
Organisational Framework for the Imple-
mentation of Social Objectives has pointed
out that in the context of the massive credit
requirement of the agricultural sector, co-
ppemtives alope will not be able to meet
the requirements, It was suggested that the
major nationalised commercial banks which
have large resources could usefully supple-
ment the resources of the cooperative banks.
‘Among the major recommendations made by
the Gadgil comittee in ihis connection
Weic strengthening the relationship between
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the cooperative and commercial banking
structures and bringing about a coordination
of their activines. Oue specific recommenda-
tion of the Group in this regard was that
commeicial banks could directly finance
primary egricultural credit societies, parti-
cularly in cases where Central Cooperative
banks are incapable of provid.ng wdequate
credit facilities to  affiliuted credit  sccieties.
Io certain selected districts of five States
primary ugricultural societies are being
financed directlv by commercial banks.
Secondly, as part of the district plan to
improve banking and erudit facilities in &
district a nationalised commercial bunk has
been designated as a ‘lead bank' in each
district. The designated lead bank is expected
to closely coordinate its ciedit operations
with thuse provided by other instilutions
like the cooperatives, In addition, a National
Leve! Consultative Committee  consisting of
representatives of commercial and cooperative
bankets has been set up by the Agricultural
Finance Corporation Ltd. for coordinating
the activities of cooperatives and commeicial
banks. This Commitice has indicated certain
broad guidelines for purpuoses of effecting
coordination between the cooperalive and
co:umercial banks and avoiding duplication
and competition. In some States, State
level committees for coordiration have also
been set up. The Reserve Bank is in touch
with this National Level Committee.

The inter-rclationship between the com-
mercial and couperative banking and credit
structure is continuously under review in the
Reserve Bank of India in the light of the
recotnmendations of the Gadgii Committee
Report and further measures will be under-
taken taking into account the expcrience of
the working of the lead bunk scheme,

Writien Answers

Ralds on Oberol [lotercountineatal for
Violation of Forelgn Exchange
Regulations

10048. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state :

(a) whether there was any raid on the
premises of Oberoi Intercontinental regarding
violation of foreign exchange regulations
during the last three years ; and

() if so, the detajls thereof and the
tion faken in fhe matuer 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : («) and (b). During the last three
years, there was no search of the premises
of M/s Oberoi Intercontinental Hotel, New
Delhi, for contravention of Foreign Exchange
Regulations. In January, 1968 the premises
of a firm of travel agents who have their
offices in the Oberni Intercontinental Hotel,
were searched by the ofticers of the Eaforce-
ment Directorate, The Managing Director
of this travel neency, whose residential
premises were also searched along with those
of some others niving connections  with this
travel agency, happens to be a Dire:tor of
M/s. Oberni Intercontinental also. The case
against the lirm of tiavel agents and its
Dircctors, is under adjudication by the
Director ol Eaforcement.

Assessmpeut of Crude Reserves in Assam
und Gujarat by O. N. G. C

10049, SHRI VIRENDRAKUMAR
SHAH : Will thw Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(s) whether his witenticn has been drawn
to a report in the ‘sigresmen’ dated the
27th Januury, 197C under the caption, “Oil
Reserves in Assam and Gujarat ; U, 8, Firm
to help make assessimeat™

(b) wlether it is o fact that he stated
that the Central Guvernment would soon
commission the services of un expert Ameri-
can Consultancy fiim 10 help the Oul and
Naiural Gas Tommission v assess (he crude
reserves in Gujarat and Assam ;

(¢} 1f s0, whether the decision has been
implemented and if so, the details thereof ;
and

(d) if the decision has not yet been
implemented, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AN MINES AND METALS
(SHRI D. R. "HAVAN} : (a)} to ‘d). There
was, 0 the bes ol our knnwl:dge, no issue
of the ‘Sruresman’ in Delni on the 27th
Jauuary, | /70 -26th January, being a holiday
for the Repuhfic Day.

The il and Matural Gas Commissincn,
propose (o obtain the services of Mfs. De
Gulver and MacNaughton Inc  of Dallas,
U. §. A. an internationally known petroleum
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consultancy firm, to review the data relallnu
to the 0. N. G. C* oilfields aod to make
recommendations in regard to oil availability
and optimum rates of preduction from these
fields.

An expert from this Firm is expected to
hold discu sions with the Technical officers
of the Oil and Natural Gas Commission
shortly.

CGHS Dispensaries in Delhi

10050. SHRI BAL RAJ MADHOK :
Wili the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state the number of Allopathic,
Ayurvedic and Homoeopathic Di-pensaries
opened during the last three years and the
areas in which they have beeo opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR S.
CHANDRASEKHAR) : A stalement con-
taining the requisite information is lnid on the
Table of the House. [/'faced in Library, See
No. LT—3574/70).

Plots devcloped by Delbl Development
Authority

10051, SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the total number of plots developed
by the Delhi Development Authority in
Delhi during the last three vears ;

(b) how many of them have been allotted
to the people and on what t~rms ;

(c) how many morc plots are to be
allotted in *he current year ;

(d) whether any priority in the matter of
allotment of such plots and houses is given
to (i) ex-servicemen, (i) those serving in the
Defence Forces, (1ii) low paid Government
employees, and (iv) dwellers of J. J. Colonies
and double storey quarters in Rehabilltation
colonles ; and

1e) 1f not, whether Government propose

to give these categoriss priority in the matter
of allotmeat ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AIND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : ra) 935

(b) 6969. Some oi these plots have been
allotted by auction and some to persons in
the middle and low income wroups at pre-
determined ratss by draw of lots.

(c) About 6,000.

(d) Although mno  prioritiss have bezen
fixed, certain percentages of developed plots
have been reserved for salaried classcs,
Seheduled Castes/Tribes, widows and other
dependants of Defence personnzl who have
been killed in action, disabled service
personnel who have been invalidated out o
pervice, ex-servives personnel and other serving
personnel whu belong to the middic and low
income groups. Dwellers «f J. 3 Colonics
and double-storeyed quaricrs falling in the
above categories are ulso eligible for allot-
ment against the reserved quota, if they
fulfil the other preseribsd conditions.

(e) Does not arise,

Acute Shortage of Drinking Water
Supply in R K. Porum,

MNew Delhi
10052, SHRI BAL RA) MADHOK :
Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

{a) whether it is a Fact that South Delhi
in general and Rama Krishna Puram in
particular suffer fiom chronic shortage of
drinkiog water which becomes very acute
during summer months ;

(b) whether it is also a fact that because
of overall shoriage of waler in Delhi, Delhi
Municipal Corporation is no' able to increase
supply of water to these areas ;

(c) whether it is also a fact that some
schemes for augmenting the supply of water
are under way but they will take time to
complete ;

(d) if so, whether Gover.iment will take
steps {0 sink tube w=llz and lift water from
existing wells in the area through pumps to
give immediate relief to the people of Rama
Krishga Puram and neighbouring area ; and

() if not, what other steps Governmeat

propose to take to provide immediate relief
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regarding water to this colony of Government
employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOFMENT (DR. S
CHANDRASEKHAR) : (a) There s
shortage of wuter in South Delhi Colonies
like Greater Kailash, Malviya Nagar, parts
of Lajpat Nagar, Amer Colony, parts of
Green Park and Ramakrishnapuram.  Actue
shortage of water exists during summer in
the vatious localities of the colonies which
are lucated at the tail end of the distribution
system and at higher elevation as the dura-
tion of water supply get: reduced due to
high witer deman! and resultant  low
pressure in the water mains,

(b) It is not a fact that there is overall
shortage of water in Delhi. However, the
present shortage is duc 1o the following
1easons §

(i) the second 40 M.G.D. Plant at
Wazirabad is not werking to full
capacity as Lhe conveying mains
from the plant to various reservoirs
has not been completed ; and

(i) the booster pumps and reservoirs in
the localitles have not been
commissioned,

(¢) The Delhi Vater Supply and Sewage
Disposal Undertaking have stated that
schemes to increase water supply in South
Delhi areas are in vaiious stages of progress
and are expected to be completed in about u
year.

(d) and (e). According to the Delhi
Water Suppiy and Sewage Disposal under-
taking, water from 1wo tube-wells located in
Ramakrishnaputam area and (wo open
wells - one in village Mohmadpur and other in
Munirka village is already being pumped and
supplied in some Sectors of Ramakrishpa-
puram und neighbouring areas. For improve-
ment of water supply to portions of sectors
II1 and 1V of Ramakrishnapuram located at
the rail end of rthe distribution lines, an
underground tank is under construction and
an additional pump of higher capacity is
being fiited in the existing booster pumping
station. )
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Multi-Storeyed Teaements for Jhugg!
Dwellers of Delbi

10053. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleacsed to state :

(a) whether it is a fact that Government
are considering a scheme of building mul'i-
storeyed tenements for jhuggl dwellers of
Delhi ; and

(b) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K, K. SHAH) : (a) No, Sir.

(b) Does not arise.

Land to Ea:t Indla Hotel, Delbi at
Concessional Rate

10054, SHRI ARJUN SINGH
BHADORIA : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to slate :

(a) whether land was given at conces-
sional rates to East India Hotel to build a
hotel in Delhi and it vas agreed that the
rate of rooms would be Rs. 40 per day.

(b} whether Government are aware that
this hotel has increased its rates per day
between rupees B0 to Rs 100 per room per
day ; and

(c) if so, whether
increased the lease price ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND U/RBAN DEVELOPMENT
(SHRI K. £. SHAH: : {a) to (c) The allot
ment of land to the East India Hotel wis
made at a concessinnal rate.  However, no
stipulation warx made in the Lease Deed
about the rate to be charged for rooms in
the botel. The question of an increase in
the lease monev, because of the enhancement
of charges by the hotel ns stated, does no',
therefore, arise.

Government have

Homoeopathic Central Councll Bill

10055. SHRI ARJUN SINGH
BHADORIA :
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SHRI BEDABRATA BARUA :
SHRI GADILINGANA GOWD:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the introduction of Homoeo-
pathic Central Cou cil Bill as recommended
by the Joint Select Committec has been
approved ; and

(b) if so, the reasons for delay in taking
the necessary action 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) The decision
of t! e Rajya Sibha on the recommendation
of the Joint Committee is awaited.

(b) Does not arise.

Slom Clearance Schemes In
Capital Citles

SHRI ARJUN SINGH

BHADORIA :

SHRI DEVENDER SINGA

GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have evolved
in collaboration with the State Governments,
slum clearance schemes in the Capital citles
in the country ; and

(b) if so, the details thereof ?

10056,

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH, : (a) and (b), The
Slum Clearance/linprovement Scheine,
introduced by this Ministry in 1956, is in the
State Scxctor. Central assistance for the
implemeatation of State Sactor schemes is
provided to the States by way of “block
loans™ and “‘block grants™, without its being
tied to any specific head of development,
and the States have freedom to incur
expenditure on any item of development
according to their own requirements and
priorities. State Governments are themselves
competent to formulate and sanction projects
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under the above Scheme and finance them
from “block Toans™ and *block grants”.

Harassment Caused to Beoeficiaries
of C.G.H.S. Dispensary ln Patel
Nagar 1T, Delhi

10057. SHRI ONKAR LAL BERWA :
Wil | the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be p'eased to state :

{a) whether Government are aware that
due to negligent and "arrozent attitude of the
Medical Staff C.G.H S, Dispensarv in Patel
Nogar II a lo! of sufferings and harassment
are being caused to a large number of ailing
Central Government servants and their
families at that dispensary ;

{b) whether the number of Doctors and
staff posted at the above Dispensary is
sufficient to attend to the number of patients
visiting there daily ;

(c) if so, the reasons for such sufferings
and harassment caused to the beneficiaries ;
and

fd) if not, the steps Government propose
to take to remove the sufferings of the
heneficlaries of the above CGHS.
Dispensary ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a), (c) and (d). In
the years 1Y. 8, a complaint against the work-
ing of the CG H.S. Dispensary, Pat:| Nagar
IT was rcceived The defects pointed out in
the complaint were remo.ed eand the
complainant was also informed.

In 1969, nno complaint was received

In 19 €, an unsigned complaint against
the behavinur of the Medical Officer Incharge
of the above Dispensarv was received and
this is being examined. Another complaint
relating to difficulty in the issue of medicines
presctibed by a Specialist was mainly on
account of a misuaderstanding which has
since been cleared.

The ahnve Dispensary is reported to be
running eatisfactarily and no  harrassment or
~Mering caused to the beneficiaries has heen
mentioned.
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(b) Yes. In fact the average work load
per Medical Officer at the above Dispensary
which varies between 84 ta 98 patients a day
is less than that of other Dispensaries under
the Scheme, which varies between 100 to

122 patients a day.
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Demand of more Funds for Research
work by the post Graduate
Institute, Chandigarh

10059. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is fact that the main
object of the Post Graduate Institute
Chandigarh is to carry on research work in
various branches of medical science ;

(b) if so, the assessment regarding the
research work done in the Institute ;

(¢) whether the Post-graduate Institute
Chandigarh is demanding more funds for
its research work ; and

(d) whether Government will provice
the necessary funds (or the research work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) The objects of
the Institute, as specified in Section 12 of
the Post-Graduate Institpe of Medical
Education and Research, Chandigarh, Act,
1966, arc as follows :

(a) to develop patterns of teaching in
undergraduate and post-graduate
medical education in all its
branches so as to demonstrate a
high  standard of medical
education :

(b) to bring together, as far as may be,
in ¢ne place educational facilitics
of the highest order for the training
of personrel in all important
branches of health activity ; and
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() to attain self-sufficiency in post-
graduate medical education to meet
the country’s needs for specialists
and medical teachers.

Medical education goes hand in hand
with service to patients and with rescarch,

(b) No asscssment has been carried out.
It may be stated, however, that ths Institute

_has published 700 research papers since its

ineeption,

(¢) and (d). Rs. 20 lakhs were
carmarked for research in the budget of the
Institute for 1969-70. The provision for
this purpose for 1970-71 is Rs. 2.50 lakbs.
The lcgitimate requirement of the Institute
for funds for its various activities are met by
the Goveroment.

Dharamsala for Attendants of Patlents
of Post Graduate Institute, Chandigarh

10060, SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether there is a demand for the
setting up of a Dharmasala for the attend-
dants of patients of Post Graduate Institute,
Chandigarh ; and

(b) if so, the steps
direction ?

taken in that

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DDEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). The
Institute has a Sarai with 50 rooms for the
relatives and attendants of patients for which
charges arc levicd. The Institute uuthorities
are considering a proposal to add a free
Dharmasala #o be constructed out of funds
collected as donations.

Misuse of Mincral Resources by
Private Mine Owners

10061. SHRI BEDABRATA BARUA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be plcased to stare :

(a) whether it has come to the notice of
Government that privale mine-owncrs have
generally misused the mioeral resources of
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the country by not doing the mining in a
scientific manner ;

(b) whether this failure will not lead to
the depletion of mineral resources of the
country in a short time : and

(c) whether anmy action is contemplated
to prevent such depletion and misuse ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 JAGANATH RAO): (a) By and
large, mining operations by private mine
owners ure being carried on in a scientific
manner. However, some small mine owners
who suffer from various handicaps such as
limited financial resources, lack of technical
and managerial know-Sow have not been
able to organise mining operations on
scientific lines.

(b) and (c).

Unscientific mining, no
doubt,

results in avoidable depletion of
mineral resources. The Gowvernment is,
however, alive to the problem and have
framed sets of Regulations, such as Coal
Mines (Conservation and Salfety) Act, 1952,
Mineral Conservarion and Development
Rules, 1958, due compliance of which by the
mine owners is secured to ensure

conserva-
tion of the mineral wealth by avoiding
wasteful mining. Besides, a ‘Cousultancy

Service' has been started in Irdian Bureau
of Mines, Nagpur, to assist the mine owbpers
operating medium and small scale mioes in
the preparation of requisite geological and
mining plants designing of mines and also to
render advice on beneficiation of low grade
ores. A committee has been set up to
recommend a precise definition of workman-
like mining, which would indirectly lay the
guideline or scientific miniog.

Posts of Draftmen o C. P. W. D.

10062. SHRIRAMAVTAR SHASTRI :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the total pumber of sanctioned posts
of Diafltmen Grade 1 in the C.P.W.D. ;

{b) whether all these posts have been
filled by promotion ; and )

(¢} if not, the reasons therefor and the
steps taken to end the delay ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K K. SHAH): (a)

Draft Grade 1 (Civil) 51
Drafumen Grade T (Elect.) ... 13

64

{b) and (c;. The posts of Draftsmen
Grade I are filled by promotion Information
in regard to the unfilled posts, f any at pre-
sent is being collected and will be laid on the
Table of the House.

Separate Unit of Central Desigos
Orgoanisation

100:3. SHRI RAMAVTAR SHASTRI:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that Central
Designs Organisation has been made &
separate unit from Survey of Works Organisa-
tion in the C. P. W, D. and if so, the date
from the bifurcation has been made ;

(b) the total number of posts of Soctim_:
Officers under the survey or of works organi-
sation prior to the bifurcation of Central
Designs Organisation according to each Zone;
and

(c) huw the posis of Section Officers
were bifurcated numerically after the bifurca-
tion of Central Designs Organisation ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a1 The Central
Designs Organisation was created as & Unit
distinct from the Surveyor of Works Organi-
sation with effect from (8th Janouary, 1969,
Some of the functions of the Surveyor of
Works Organisation which are related to lh.e
scope of work of the Ceatral Designs Organi-
sation have been transferred to the latter.

(b) The total number of posts of Sec-
tional Officers under the Surveyor of Works
Organisation in the Central Public Works
Department Zone wise before the Central
Designs Organisation came into existance
was as follows :

1. New Delhi Zone B4

2, Northern Zoae 103
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3. Eastern Zone 63

4. South Weslern Zone 40

5. Food Zone 32

6. Delhi Administration Zone 41

(c) The pumber of posts of Section
Officers transferred from the Surveyor of
Works Organisation in the C.P.W.D. Zobe-
wise 10 the Central Designs Organisati o is
as under :

+ New Delhi Zone 1

1 0
2. Northern Zone 6
3. Eastern Zone 6
4. South Western Zone 3
5. Food Zone 2

5

6. Delhi Administration Zone
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Written Answars

Discrimiuation Between Class IV Stall and
Doctors in aquirleg Quarters from
General Pool

1006¢,  SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the pumber
of quarters i the pool for class 1V staff of
the C. G. H. S. are inadequate ;

(b) if so, the action taken to requisition
more guarters from the General Pool ; and

(¢) whether there is any discrimination
between the Class 1V siaff and the doctors in
the mauer of acquiring quarters from the
General Pool 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). The
Central Government Health Scheme, which
was introduced in Delhi in 1954, has rapidly
expanded in the suceeding years, Due to the
overall acute shortage of accommodation in
the general pool, it was not possible to get
more quaiters. The number of quarters made
available for class IV stafil therefore falls
short of 1he requirement.

(c) No.

Holldays for Chowkidars of C. G. H. S.
Dispensaries

10067. SHR] GADILINGANA GOWD:
Wiill the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND UKBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Chowki-
dars employed in C. G, H. §. dispensaries
are not given the holidays observed by the
Central Government ; and

(b) if so, whether there is a proposal to
graot them these holidays ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR, S.
CHANDRASEKHAR) : (a) On the basis of
the recommendation made by the Second Pay
Commission and accepted by the Govemn-
ment, Chowkidars are entitled, besides, a
weekly off dey to three National Helidays on
the Republic Dey, the Independence Day
a1 ¢ Mabarma Gendhi’s Birthdcy. Monetary
w4 jensation is paid for duty performed in

MAY 18, 19%
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the exigencies of seriice on a National Holi-
day/weekly off day.

(b) No.

Interim Rellel for Central Government
Employeces

10068. SHRIGADIILNGANA GOWD:
Will the Minister of FINANCE be pleased
to state : '

(a* whether the General Secretary of the
Indian National Trade Union Congress,
demanded interim relief for the Centrel
Government employees within a period of
one month pending the recommendations of
the Third Pay Commission ;

(b} if 0, the details thereot : and

ic) the steps iaken by Government in
this regard 7

THE MINISTER UF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) :(a) No communication to this
effect from the General Secretary, INTUC
appears to have been received by Govern-
ment.

(b) Does not arise in view of (a) above.

(c) Consideration of interim relief has
been included in the terms of reference of
the Third Pay Commission. The Commis.
sion will make its recommendatiors s soun
as practicable.

Production of Quinine

10069, SHR] GADILINGANA GOWD:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MLTALS
be pleased to state :

(a) whether Quinine production in the
country had gone down during 1968-69 ;

(b) if so, the defails thereof and the
reasons alopg with the position during the
year 1969-70 ; and

(c) the steps taken by Government to
increase the ontput of Quinine ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). No.
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Production of quinine salt during each of the
last three years is as under :

VAISAKHA 28, 1892 (SAKA)

Yeer Production Remarka

1967-68 49,753 Kgs
1968-69 52,486 Kgs

St—

Production by one
unit during the month
of March, 1 69 is not
availahle,

Production by one
unit during the month
of September, 1969 is
not available.

1969-70 46,535 Kgs

(¢) Governmeni have constituted a stlmi-'

ing Committee for Cinchona and Qunine
iadusiry to ensure the implementation of the
recommendations of the Committee for
developing und expanding the production and
export of Quinine and Cinchona products,

Coustruciion of Flais in Minto Road Area,

New Delhi
10070, SHRI GADILINGANA GOWD:
Will the Mnister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleascd to state :

{(a) the number of flats Lo be constructed
in the Minto Road area, category-wise, in the
pear futuie in Delhi :

\b) the other buildings 1o be constructed
in the said area ; and

(c) the time by which the construction
is lively to be started and completed, year-
wise and category-wise 7

THE MINISTER OF HEALTH AND
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Pilferage of Mediclne in C. G. H.
Scheme

10072. SHRI SURAJ BHAN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased

FAMILY PLANNING AND WORKS, HOUS- to state :

ING AND URBAN DEVELOPMENT (SHRI
K. K. SHAH) (a) and (b) Tne re-develop-
ment pluns of the Minto Rrad area have not
yet been finalised The information asked
for cannot, therefore, be given at present.

(i) Every effart is beinp mad: 1o expedite
the finclisution of the plans and to embark
on a phased programme of cunstruction.

mezr wiafow & & W

10071, »ft WIw ST Ty @ v
e w9t gfeare fotem ot et

(a) the expenditure incurred by the
Centrai  Government Health Scheme o
Delhi and New Delhi on medicine during the
last three years reipectively ;

(b) the numbsr of theft/pilferage cases
and the number of officials involved therein
during the last one vear ; end

(c) the name and desigoation of the
officer who detected those cases and the
steps Government propote to take to boost
the morsl of such officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. §.
CHANDRASEKHAR) : (a) The expendi-
ture incurred on the purchase of medicincs
for the Central Government Health Scheme
dispensaries during the last three vears is
given below :

MAY 18, 1970

Year Rs.
1967-65 84,47,825
1968-6 74,63,678
1969-70 90,00,000

fapproximately)

(b) Nine cases of alleged thelt/pilferage
of medicines lrom the Central Government
Health Scheme dispensaries involving 9
employees were Jetected during the year
1969-70 (Upto April, 70).

(c) The detection of cases of theft/
pilferage of medicine from the Central
Government Health Scheme  dispensaries
mentioned at (b) above resulled from the
following measuies :

(i) Investigation of reportsicom-
plaints by Special Police Esta/
blishment Ceatral Bureau of
Investigation.

(ii) Surprise checks of Central
Government  Health  Scheme

dispensaries carried out by the
Deputy Director General Assis-
tant Director and Deputy Assis-
tant Director (Stores) of the Cen-
tral Government Health Scheme.
(iii) Verification of Stores/accounts in
the dispensaries conducted by the
Stock Verifiers of the Central
Government  Health  Scheme
Medical Store Depot.
Assistant Direclor General (Central Govern-
ment Health Scheme) heing the Vigilance
Officer for the Scheme is mainly responsible
for such detections.

No special steps are required to boost
the morale of any officer. Good work done
is reflected in the Anoual Reports which are
taken into account for promotion/selection to

higher posts.
New Aptiblotic for Cascer

100°3. SHRIMATI ILA PALCHOU-
PHURI : Will the Minister of HEALTH

Writion Anawers 1%
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is fact that a Japanese
doctor has presented a new antibiatic for the
prevention of spreading of cancerous cells in
human body ; and

(b) whether Government have started or
propose to start any research in this direc-
tion for this drug ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN NEVELOPMENT (DR. S
CHANDRASEKHAR) : (a) There was a
press report to this effect,

(b) The new drug 1s reported 10 be still
in an experimental stage and the work on it
has not yet been completed.

Revision Petitions Disposed by Commis-
sioncrs of Income Tax in Bombay
and Calcatta

10074, SHRI BENI SHANKER
SHARMA : Will the Mihister of FINANCE
be pleased to state :

(a) the number of Commissioners of
Income Tax in Bombay and Calcutta during
the last 3 years and the number of revision
petitions disposed of by them during each of
the years 1968, 1969 and 1970 end the
the number of such petitions pending before
them as on the Ist April of these years ;

(b) the reasons ror accumlation of the
arrears ; and

(c) the
same ?

steps taken to reduce the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) to (¢). The required informa-
tion is not readily available and will be
collected and laid on the table of the House
as soon as possible.

Informants of Income-Tax Evasion

10075. SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCF
be pleased to state :

(a) ths number of informers,
supplied information to

who
the Income-tax
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Department during the last 3 years which
lead to searches along with their numbers ;

{b) the number of those whose informa-
tion led to detection of concealed income of
over Rs. 1 lakh and the number of those
informers whose information were found
incorrect and harassing ;

(c) the amount of reward paid to the
suecessful informers during the above period
and whether the tax has been deducted or
charged on such payments and if not, the
reasons therefor ; and

(d) the steps, if any taken against such
informers whose information were found to
be false and made with a view to black-
mail ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). The information is
being collected and will be laid on the Table
of the House. ‘

(d) Informants whose information was
found to be incorrect in the past are being
ignored by the Department. The guestion
of other steps against them is being exami-
ned

Report o Study Team of Income Tax
Assessment

10076. SHRI  BENI SHANKER
SHARMA : Wiil the Minister of FINANCE
be pleased to state @

(a) whetber it is a fact that as a result
of study conducted by a study team consti-
tuted by the Board of Direct Taxes out of
8,500 assessments tuken at random which
were appealed against, 5,000 cases aboul (60
per cent) resulted in relicf and again on
further scrutiny in 2,800 cases (about 58
per cent) out of these 5,000 cases more than
50 per cent of ire relief prayed for was
allowed ;

(b) If so, the approximate amount of tax
of so arbitrarily assessed cases that was
levied and which had to be allowed to be
refunded ; and

(c) whether any penalties for conceal-
ments under section 271(1)(c) for non-payment
of advance tax under section 273 and for
pon-payment of the assessed tax under
section 221 were levied 7

VAISAKHA 28, 1892 (S4K4)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Out of 8460 orders of the
Appellate Assistant Commissioners scruti-
nised by the study team, relief was granted
in 5001 orders and out of this, more than
509, of the relief requested, was granted in
2801 orders. These 2801 orders were
analysed by the team under the following
broad categories :—

(1) Availability of subsequent
authorities decisions of the
courts or of the Appellate
Tribunals in the same case
for an earlier year or
relief given in penalty in
consequence of reliel in
the quentum of income
appeal

Differing decisions of the
High Courts and interpre-
tations of law 93

(3) Admission of fresh evi-
dence at the appeal stage 70
(4) Honest difference  of
opinion or maturer judge-
ment of the Appellate

n7
(2

-

Assistant Commissioner 1355
(5) Omissions and commis-
sions oo the part af assess-

ing officers 966

(b) and (c). The information is not

readily available and its collection will
involve incommensurate time and labour,

Gastro-Entritls Epldemic o Tripura

SHRI KIRIT BIKRAM DEB
BURMAN :
SHRI D. V. SINGH :

Will the Minister of HEALH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether  Gastio-enteritis  spread
wildly in different parts of Tripura and took
an epidemic form during the past two
months (March-April, 1970) ;

(b) the number of lives claimed by the
disease duriog this period and the number of
persons taken ili by it ; and

(c) the steps taken and the central aid
given for containing the disease 7

10077.
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b).
Out of 392 cases reported to have occured
in Tripura during the period from February
to April, 1970, due to gastro-entritis, 83
proved fatal.

(c) Necessary control measurcs are being
taken. These include :

(i) extensive anti-cholera vaccination
covering over three lakhs popula-
tion ;

(ii} provision of mobile teams for
treating cases ;

(iit) health  education measures
through public health workers ;

(iv) mobilisation of all heaith insti-
tutions in the affected area to
give preventive and curative
treatment.

The health authorities of Tripura have
been asked to indicate the central assistance
required and it will be provided when asked
for by them.

Survey of Quarries In South Delhl

10078 SHRI DEVENDER SINGH
GARCHA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether it is a fact that Government
have conducted a survey of quarries situated
in south Delhi :

(b) i so, the details of the survey ;

(c) whether it is also a fact that these
quariies are leased out for short period which
prevenls proper supervision on (heir working;
and

d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAOQO): (a) to (d).
The required information has been called
for from the State Government and will be
plac'd on the Table of the House when
received.

MAY 14, 1970
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Grievandes of Residents of Tyagaraja
Nagar, New Delbl

10079. SHRI M. L. SONDHI: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact’that Government
employees in Tyagaraja MNagar, New Delhi
have complained of step-motherly treatment
to their colony ;

(b) whether it is a fact that their long-
standiog grievances include non-provision of
underground drainage ; windows which
obstruct space since they open inwards and
not outwards ; failure to provide sunshade
on the front side ; jaffrey door which is not
dust-proof ; continuous failure of the sewer
drain ; non-provision of Community Hall ;
repeated failure of Enquiry Office (o attend
to their complaints, insanitary conditions in
the surrounding area with the connivance of
authorities ; failure of water supply on first
floor

(c) whether he has over vivited the
Tyagraja Nagar Government residential
colony during the last one year ; and

{d) whether Government propose to lay
on the Table a comparative statement of the
amount spent by Government on the main-
tenance and improvement of Tyagraja Nagar
Colony per capita and the amounts spent on
other Government Colonies per capita ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVYELOP-
MENT (SHRI K. K. SHAH) : (2) Govern
ment’s attention has been drawn to the lack
of certnin amenities in the Government
quarters at Tyagaraja Nagar,

(b) Yes, Sir. The various grievances
are being looked into for undertaking
remedial action, where necessary.

(c) No, Sir.

(d) A comparative statement of the
approximate amount speat by Government
per quarter on the maintenance and improve-
ments of Type I quarters in Tyagar.ja
Nagar and Type | quarters in a few other
colonies Is attached.
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Starement
Name of Colony Approximate expendi-
ture focurred on the
maintenance and

improvement of a
type I quarter during

1969-70
Rs.
Tyagaraja Nagar 68.00
Kasturba Nagar 54,00
Aliganj 74.00
Srinivaspuri 63.00
Andrewsganj 79.00

VAISAKHA 28, 1892 (S4KA4)

Selection Grade Daftries

SHRI ONKAR LAL BERWA :

SHRI BANSH NARAIN
SINGH :

SHRI BHARAT SINGH
CHAUHAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 6184 on the 13th
April, 1970 and state :

(a) whether information regarding the
number of Selection Grade Daftries in the
differeat  Independent Offices has  been
collected ;

(b) if so, the details and percentage
thereof 1o the total strength of Dafiries in
those offices ; and if not, the reasons for
the delay ;

(c) the reasons for not following the
orders in this regard in all the Independent
Offices ; and

(d) whether any requests from members
of Parliament have been received by Govern-
ment in this regard ; if so, the precise
conteats thereof and Governmeat's reaction
thereto ?

10081.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). The information in
respect of UPSC and offices of the Indian
Audit sod Accounts Department has since
become available and is given in the state-
ment laid on the Table of the House.
LPlaced in Library. Ses No. LT—3375/70).

In regard 10 Mhhﬂujbepm_mu
complete information has not yet become
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available and this will be collected and
laid on the table of the House very early.

(d) No such communication regarding
Selection Grade Daftries appears to have
been received in recent months.

Punishment for Evasion of Taxes

10082. SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE be
pleased to rcler to the reply given to
Unstarred Question No. 443! on the 30th
March, 1970 and state :

(a) whether it is a fact that any of the
big business houses (as sccording to the
Monopolies Commission Report) has been
prosecuted for tax evaslon of one form and
another ;

Ab) if so, the names of those business
houses ;

(c) the total amount of tax arreacs
against them, separately, for which prosecu-
tions where held ; and

(d) the nature of punishn.ent they under-
went therefrom 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) to (d). None of these com-
panies has been prosecuted for concealment
of income. No prosecution c*n be launched
for default in paying texes in time. The
question of fumishing the names of com-
panies which have been prosecuted for tax
evasion and for not paying taxes does not,
therefore, arise.

Hoaever, some of theae companies were
proseculed for fallure to deduct tax al source
and pay it to the Government

New Construction Work in M. P,
Flats at South Avenue

10083, SHRI SHIVA CHANDRA
JHA : Will the Minister of HEATH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to siate :

(a) whether it is a fact that in the pew
construction works made or being made in
the M P. flats at Syuth Avenue, therc is a
great misuse of public money ;

(b) if 80, whether Government arc plan-
ing to make a probe into it ; and
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(c) if so, when and if not, the reasons
therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No, Sir.

(b) end (<), Do oot arise.

Foreign Scholarships for Higher
Studies in Medicine to
Indian Students

10084, SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to siate :

(a) whether it is a fact that for higher
studies in medicine foreign scholzrships are
offered to the Indian students ;

(b) if so, how many and from which
countries and for which medical universities
in those countries ; and

(c) the specific criteria, if any, for
selecting the students from India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes. Medicine
is one of the subjects in which scholarships
are offered by Foreign Governments/Organi-
sations to the Government of India for
Indian Nationals.

(b) During 1969-70, six Indians were
awarded scholarships in Medicine for studies

in West Germany and U.K. The names of
the Universities are ;

(i) Bonn

(li) Heidelburg
(iii) Freiburg
(iv) Edinburgh
(v) Glasgow
(vi) London

(c) Selection of candidates is made
strictly on merit on all India basis.

Renaming of Willingdon Hospital
after Dr. Ram Manohar Lohla

10085.
HA :

SHRI SHIVA CHANDRA
Will the Minister of HEALTH AND

MAY. 18, 1570

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(2) whether it is a fact that Government
arc plapning to change the name of the
Willingdon Hospital to Dr. Lohia Hospital
in the memory of Dr. Ram Manohar Lohia
who died there ;

(b) if so, when ; and

(e) if not, the reasons therefor ?

Writien Amawars

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR': (a) and (b). No
such proposal is under the consideration of
the Government,

(b) No occasion bas so far arisen for
such consideration.

Funct/onul System in Income-tax
Department

10086. SHRI NAVAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether any assessment has been
made of the working of Functional System
of Income-tax Department by an impartial
authority as there are doubts as to efficiency
of this system ;

(b) if not, whether Government would
et an impartial assessmeat of the system ;
and

(¢) if not, the reasons theiefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No assessment has been
made of the Functional System of work in
the Income-tax Department by an impartial
authority, if by this expression is meant an
agency outside the department.

(b) The Government does not feel the
necessity of getting such ap assessment made
by an out-side agency.

(c) The system is under constant control
and review by the Commissioners of Income-
tax in the field. A special section has been
set up in the Central Board of Direct Taxes
(manned by one one Commissioner and two
Assistant Commissioners) for reviewing and
supervising the working of the various units
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in which the Functionai Scheme has been
introduced. Remedial measures are faken
whenever any difficulty comes to notice.
Experience has shown that the system is
sound and has resulted not only in increased
disposal of assessment and collectirn of taxes
but also in adequate and timely attention
being paid to other important aspects of
work like rectification of mistakes, giving
effect to appeal orders, audit objections,
e.c.

fagre & afcare Fratom wrdew
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() fa<iia % 1970-71 & vy ®
FTHRN TG ATOT & & frerd Ad wey
e &1 faa ? Wit @ gaew
AR a0 waFa: feem s el
A FY qERraAT § 7

A aq  qfeare faglvw o
frwia, wrame aan i fewrw s
# Tew welt (w10 sftafr wewrdrere) o
(%) o7 % ofa frow # fag ot
T @ B B T W IO i—

0T R 209

arfry g ¥ 875

EL & 4765
(v areer wrhwsw
¥ W Ay 2625 3T
¥t arfaw §)
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(&) a7 weFR grr 3 1969-70
# fa 77 =@ & wiws W IEEew g
1 9% a9 & of R fAoem sdww it
femfafa & fAw 540 a9 g7 &Y 59
ofyy e & 7 €Y

(w) a4 1970-71 % wsa & 200
74 g 99 e w1 faa
qfare fmatom s1dww &t femfafa &
fagad 1970-71 # Tow &XFT AN
670.86 sr® Taw 1 ufw &1 wiweA
feay mar §, foad A & & @R &
fore 3.85 sma =g o qrfae &)

tw ¥ aftare frdem @

10089, wit gpww wry wowuTd ; ¥
wreen wan qfeare frdvom v fasta,
wrew aat ATy fewrw w0 g T9
T w1 w0 5

(%) ag 1968 qur 1969 & qfwam
frtom Frdww w1 g8 fran safewal A
WTH JETAT 9T ;

(@) o awt # feaw “fe” are
ma

(%) ¥w ¥ amft qer AT G W
¥ &9 &9 fraa ofcare frdtes ¥
v R E; W

(w) freltz ad 1970-71 & fwmra
T & waR w1 fewcy ?

areer wqr  qfeare firdom ot
¥ wwm st (w1 sfafr wedven)
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(%) aw afcare. faaiteer sETR
T safoil @ wE
1968-69 3104444
1969-70 3182189
(o)
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(=) % T3 wu fraeY 2 wen
1968-69 59,208,612
1969-70 91,884,556
 (wgd)
() it
(1) afcrz seara fravors ¥1
&) weqr 1794

(2) afearz fagrem & F19 F1
W@ wva geqra &1 qeqr 1923
uTH
(1) yea of@r weara frnea
1 A IR F
weaT 29649
(2) afar faatom &1 #1d %3
@ oG qeamel &1 g 7427

() ® Wt wea
e ITkE
423 1000

faweit ¥ fadent el w1 giaai

10090. »it gww W= wgaT™ ;. W
wewn aqr afcare frgom st fi,
wrate aqt Ang fawm o ag aE
1§ FO

(%) fawelt &% Tog @7 & ravfe
WA q st ot faRst s gk
fafoal # feadr gfew § ;

(@) war & ot ¥ fafer’ @ feet
giaar grEwfas @i & gerd g §
ok

(7) &9 gfead # gzrr & fod g
war SraATd X W E 7

wmrewr mwr  gfewre  faghe st
fawfon, wrwre @t il fawre weal
(‘ﬂ'i’o ®o m)(ﬁ)ﬁiﬁ!mrm’uﬂ’
iy giat w foell & griefasw Ml
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Yoo fear nar g s fedfwdd &
afed & geaew & gEAT oFW A AT G
g @ar qur W ®WT TEA X E &
ST |

(@) maig us & qww & gA
1968 # zzré wt @t |

(m) =g 57 oFfam & ot @ gEA
a3 fa w4t |

Houses Damaged due to Use of
Dynamite by Colliery Owners

10091, SHRI DEVEN SEN: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that as a result
of driving galleries into Palasdiha village by
the management of the Collieries of Bar-
mordia, belonging to the Bengal Coal,
Asansol, and as a result of using dynamite
for the purpose, pucca houses belonging to
the Palasdiha villages are getting damaged
and bscoming unusable for habitation ;

(b) whether it is also a fact that the
house of Shri N. Roy, an advocate and
resident of the village has been very badly
damaged : and

(c) if so, whether Government will order
an enquity into the matter and arrange for
a comnensation to Shri Roy and to other
persons who have suffered ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to (e)
Information is being collected and will nhe
laid on the Table of the House,

Priee Control on Aluminiom

10092. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have recently
imposed price control on aluminium at pre-
budge! level ;

(b) whether the change in the basis of
Excise Duty in 1970-71 budget from specific

VAISAKHA 28, 1892 (SAKA)

Written Amswars 190
to ad valorem has resulted in an increase in
the excise burden on aluminium ;

(c) whether Government had asked the
producers of aluminium to absorb most of
the increase in the burden of excise duty of
Rs. 260 per tonne effected in the 1967 budget
and allowed a rebate of 25 per cent in excise
on production in excess of 1964-65 level,
but this concession was withdrawn from 1st
April, 1970 ;

(d) whether the cost of production of
aluminium bas gone up by Rs. 40) per
tonne in the last three years : and

(e) if the replies to parts (a) to (d)
above be in the affirmative, the justification
for fixing the price of aluminium pre-budget
level ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Yes,
Sir.

(b) Yes, Sir.

(c) In 1967-68 budget, excise duty on
aluminium products was  substantially
increased and the aluminium producers were
asked to absorb the additional excise duty
wholly within their profits. The producers
however, represented that absorption of the
entire additional levy would seriously affect
their financial arrangements, particularly for
the expansion programmes being undertaken
by them. It was found that any curtailment
in the planned capacity for production would
necessitate import of aluminium, imposing &
heavy strain on the slender foreign exchange
resources of the couniry. After examining
the various aspects of the problem, the
Government finally decided to allow the
primary producers to absorb a part of the
enhanced duty (Rs. 250 per tonne on an
average in the case of major producers and
a some-what smaller quantum of absorption
in the case of smaller producers in view of
their relatively lower profitability), the rest
being permitted to be passed on to the
consumers. Io the above context. it was
decided to extend the Tax Credit Schemc
based on increased production to aluminium
ipdustry The Tax Credit Scheme, which
we applicable to other industries like cement,
Paper etc., was valid upto 31.3.1970 and was
not renewed thereafter.
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(d) and (e). Before the introduction of
budget proposals for 1970-71, the two main
aluminium producers had asked for increase
in their prices mainly on account of increase
in their cost of production, as claimed by
them. When these claims were under
examination, the producers put up their
prices immediately after the budget and
insisted on maintaining their stand despite
the assurance given to them that their price
Increase proposals have been under active
consideration. Under the circumstances, a
notification had to be issued under the
Aluminium (Control) Order, 1970, fixing the
ex-factory prices of different aluminium pro-
ducers at the level prevailing on 21.2.197 ,
pending examination of the cost structure of
aluminium industry by the Working Group
constituted for the purpose

Allotment of D-11 Type Flats to
Officlals for Performing Pooja

10093, SHRI BHOGENDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of Government officials
who have been ealiotted D-I1 type flats in
pursuance of their request for a spacious
accommodation for performing Pooja ;

(b) the number of cases where such
requests were acceded to ; and

(c) the basis on which Government have
alloted flats to them ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) to (¢c). Duriog
the period from September, 1067 to April,
1970 only one D-Il house was allotted in
September, 1967 for a period of 17 days fer
celebrating the birthday of Sri Vedania
Desika. The allotment was made on a
purely temporary basis to help in a worthy
cause and on payment of rent at market
rate.

Enquiry lato Conduct of Officers
Iovolved In Smuggling Racket

10094. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred
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Question No. 813 on the 6th April, 1970
and state :

(n) whether necessary enquiry into the
conduct ol officers alleged to be involved
in the smugeling racket has since been
completed ;

(b) if not, the time by which investiga-
tions are likely to be completed ; and

(c) whether Government proposed to
lay a copy of the findings of the enquiry on
the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b) The enquiry is in progress and every
effort is being made to complete it expedi-
tiously. It is not possible to state the
precise time by which it will be completed.

le) No, Sir. Appropriate action will be
taken in the light of the results of the
enquiry,

Grant of Permission to Officers for
Accepting Loaos from thelr Wives

10095, SHR1 BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a} the number of Class 1 Officers in his
Ministry who asked for permission from
Goveinment during the year 1969 for accep-
ting loans from their wives and the amount
of loan involved in each case and the
purpose for which it was sought to be
utilised ;

(b) the number of cases in which per-
mission was granted or refused ;

(c) the sources of income of the wives of
these officers and whether income is subjec-
ted to Income~tax ; and

(d) if so, their assossed income in each
case during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) There was no such case in the
Secretariat proper of the Ministry of Finance
during 1969.

(b) to (d). Do not arise.
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Renaming of Surendranath Park In
Calcotta as Lenin Park

10096. SHRI D. N. PATODIA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pieased
10 state :

(a) whether it is a fact that Surendra-
oath Park in Calcutta is being renamed as
Lenin Park ;

(b) whether many telegrams have been
sent urging the Central Government to
intervene in the matter as it is a great insult
to the national leader of India, Shri Surendra
Nath Banerjee ; and

() if so, what steps the Centre has
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) No, Sir.

(b) and (c). Some protests have been
received. The Governor of West Bengal
while unveiling the statue of Lenin on
Lenin Day had stated that subject to the
approval of ths President, the corner, where
Lenin's statue had been installed should in
future be known as the Levnin's Square or
Lenin’s Comner. The announcement was con-
fined to the fenced enclosure where Lenin’s
statue had been installed, The Governor did
not say that Surendra Nath Park should be
renamed Lenin Square.

fawat m f faeet feva waeml &
Fuwl & warEdl § fawa & oqeear

10097, =it siere wre Fean
it wrear fag Wy
) gER WY KA :
a1 eareeq @ar qfcare ftem wic
fomtam, srama a9 anda faww w4 0
T T FIT FOO
(%) war ag w= & fr 7 WX Ao
wd=g, 7€ faceht feaa s waell & 2w
® R ¥ g g e s
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AT § a0 &% 9% fawdr #
sraear W Ak & :

(@) Frag st as g F awee X
67 FTEO & ARt F @RS ¥ oage
arereEt wR SEET oA '\ )
faorslt Fragaemr w71 & faw wmem
dife Fraffa #t ¢ ;

(m) war ag st a9 & fw dag azey
 were fo5y a7 faza< @w & Fre H
¥a%1 & Fre< qear 18, 19 o¥T 20 ¥
wge aYTe G EnAnl i fao At
sy 7Y 7 wf & fyad  oframmerse
Tg T § ;) AR

(w) afz &, @ &= &1 Fraw § W
FHTC F7 fa=re g% 9 av  faorer #)
AT FA T8 7

ames qqr qfearx faowr st
faatar, wrare qur A fewre "N
(ﬁ%o*om):(ﬂ]ﬂ,{fl
(=) o, g

() o, &7

(w) gag &=l & wwA F A9
o3 qawe FAE H, o g Fa-ug
st otarera wifwer &, faasft o1 w9
oW & faqr mar § | &rEr qo 18,
19 Wi 20 fagat ¥| & < WY
& graraa) WS-l F faoret s
# ®17 afga, avq ¥ wwee 1970 &
e A% QI g ¥ mnw ¥

TS Weq awa Gt

10098, it sffwTe e ey
st wrew fag Wiy
st gEW TR FYID
w7 feer gt 27 e, 1970 &
aardfes w57 g=r 7583 % FAT B
waw ¥ a9z TR A Fo w0
(F) e ag w3 fs F&TT A
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IFAT a0 fam & srEwrd ofesrd
T weg a9 AT F faw aga wfaw
fr Ffag w77 g wfes F qoewa
faar a1 ; wix

(=) w7 g +ft v § P 9% arr
# HRATT I97 F7 Ul F IvHA AL
farg F et A agafa # e w12
faar war g1 AT 9% FAATEN ¥ @
oty fipar a7 o ooAr fade w2 3
# fau 3-8 §g ¥99 aF FET AFEA
gy faar av ?

forer worerm ® Tow weRt (oft wo
do ®3Y) : (%) I7HAT T fam H wem
529 # q97 ‘=7’ famw @7 F ofwgmw
WET IFAT § FAFRET A R FH F
#famm #1 oF e ST w A
QT FY 6 | g8 wfiew wweay, 1969 F
Fre fanw @ warew @) ¥z @ 0 @)
e FAT DSATH & Tqrarn g4 F fag
T[T FLHFIT T F427 ) o) 7 2 T
oY, ¥992T 7 §F Moz 7 @F IN =FH
& qu frar a7 )

(=) aafy sra quar & sgar we
awhl & fau gwir T fem & F4-
wfeat & FqA1 F ¥ a99 &1 FH I
agnfa & ;e wf oy foew o, e a¥w
FHTT ® wEAWT ¥ ATRY A7 w7 owm
o Y AT R

Hay gredt & Faet & erEd ¥ fag
g e fawfor fawma & qwrt
wynfeal w fagfer
10099, it wrew fag wtgm :

s gww =T wEAy
T TaTeer aut afcare fdtew i
faato, e aor Andn feww s
7T FE #Y FAT WA iR
(v) Frag aw § s geere & a®
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#ify a7k & s oy ol & AEET R
A & agAl, arETed, ey @
aerf a1q WX Ao qieg, € feeelt
feqa dox 9SGl & FAH F Fgred H
YAt 1 ATH qrAr A6 FT wifw
o @ i faam & qwrd #4-
el grar Y ey o

(@) mragaa g fe 18, 19 wk
20 fazaz | X FAWl ¥ AR §
s, AT, A ggAl 47 F6rE
FO & fau 1 awrd wEra fge
g frar mar @ Prad afcaraegey agt
el W FEET A7 g aga
ATA R ALY

(w) afz g1, &Y ga% T FE@R
iz

() AFFT TA AT T AAT -
arét &<q Fr fasre g ?

mww Tar qftae e o
famto, wrare aaqr ol e W
(=t ®o o mg) : (F) 37 e & AR
% et ar & o o @ faAF fam -
FHTT §AE A2 G 72T F

(m) & (9). W.aff | @ SRWHF
forq ow WgaT FY soaear © 0§ ¥ w4
fip, faeag o o 18, 19 st 20 &
g9, §: 9972 FAred & fqu, @9 OF
dieTE o OF ey 8, awE 8T
W T qwT g wway g & forv
g1 g | qarfy, awrf & @ # g
17 & fag e s s fer oo &)

Shares of Foreigners and Indians in Goa
Fertllizer Project

10100. SHRI JYOTIRMOY BASU :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the derails of holding of shares by
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forelgners end Indlans in Goa Pertilizer
Project ;

(b) the number and value of preferential
shares held by Indians and foreigners,
separately ;

(c) the number and value of equity
shares held by Indians and foreigners,
separately ; and

(d) the details of the holdiog of manage-
ment and control ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Out of the
total equity capital of Rs. 1,242.75 lakhs, the
foreign perties will contribute Rs. 80550
lakhs and the balance Rs. 437.25 lakhs will
be contributed by Birla companies and Indian
public.

(b) The entire preference shares of
Rs. 412,50 lakhs will be heid by the Indian
public,

(c)
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Number Value

(Rs. in lakhs) .
Indians 43,73,500 437.25
Foreigners 80,55,000 805 50

(d) The company will be managed by a
Board of eleven Diiectors. Two of the
Dircctors will be nominated by the Indian
Public Financiog Institutions. There will be
an Indian Mapaging Director.

Import of Mineral Ol

10101. SHRI R. K. BIRLA : Wili the
Ministe:r of PETROEEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state ;

{a) whether it is a fact that the Govein-
ment are making cfforts to increase the im-
port of mineral oils ;

(b) if so, the details thezeof ;

{c) bow much mioeral oils are proposed
to be imported this year ; and

(d) the names of the countries with
which negotiations are being held and with
what progress ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
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(SHRI D. R. CHAVAN) : (a) and (b) Ttis
presurmed that “Mineral Qils* refer to Crude
oils. The existing gap between the country’s
total requirements and the indigenous
production is already being met fully by
imports.

() About 12 million tonnes of crude
oils are proposed to be imported during
1970-71.

(d) The imports of crude oils are being
made under the 2rrangements made by each
of the refineries and as such negotiations for
this purpose do not arise

wgwer ez vt amw e faf
arwar & weta faeita agromn

10102, sit wrmg samw : qar faer
AT ag q@rA & Far w3 o

(%) 25 wdw, 1970 & dfaw
Fur’ ¥ gwfae @nrET & WA,
fada, w@req oI awdwT @10 64w T
g arw g fafe o &
nra A daadfy g ¥ fag ATew
1 o fawle @zigar wour W@ ] &
frara far mar &, SawT st W R
1

(&) 3% favfta agaar wear ol
# § FeUw wow # faar 97 w6 F51
weara 7

faer wowreg § wow WA (s wo
wo ¥) : (%) T ¥ A gy 2w,
daw usz wadww aw cwra fafe
¥ frafee swrer & wfafow, fafe #Y
arda sdE F & fan, wwg-awE v
fafire 2wt # fafir sraYommel & foo
fade shrara 7@ @Y &1 20 wiw, ¥
qgelt w€ as fafe & s@sd a7
&% gt ot famd fafam szl
agmar qgum & fag 1970 # wAl &
wrae ot faarx T marar 1 wRE ¥
wawal & fad, sEwrd A w
gE A d3x ¥ dow g WAV
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ate mmE fafe gra wiga e &
qraeT ¥ WNE GEHIT F) WO €9
Fmitas wE gEar a@ faelr 3
T A, MY FEOFEHI F g o
A amisE o wafa & feg fafe 1
17 ¥ fdl gFC o7 ggraar & oqA9A
fea o3 A ot A€ gamr A fael B

(@) sgFa e wROEE A
e fafe & agrar  TowE A
foeet afer qermar & fay =NFa 97

ST & fog e g @ S A
By % fega §

Shortuge of Water Supply In
Timarpur Colony, Delhi

10103, SHRI HARDAYAL OEVGUN :
SHRI YAINA DATT
SHARMA :
SHRI JAI SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government's attention has
been drawn to the fact that the residents of
Timarpur Colony have been facing great
difficulty due 10 acute shortage of water
supply for the last so many years ; and

( if so, the steps taken or proposed to
be taken to augment the water supply 7

THE MINISTER OF STATE |IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(DR. 5. CHANDRASEKHAR) : (a) and (b).
S0 far the Timarpur colony was being fed
from a 5" line and there was some difficulty
for 124 single—storeyed and 168 double—
storeyed quarters of this Colooy on account
of inadequate supply in the mains, Recently
the Delhi Municipal Corporation has laid a
12" water line and most the single-storeyed
quarters and some of the double-storeyed
quarters have been connected to this line.
The water supply position has, thetefore,
eased for these quarters. As soon as the re-
maining double-sicreyed quarters are also
connected to the new line, the situation in
these quarters is likely to improve.
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There are a few public hydrants in the
colony which are concected to the distri-
bution lines feeding the guarters. The Delhi
Municipal Corporation has been requested to
connect these hydrants independently to the
municipal mains in urder to relieve pressure
on internal lines. A proposal to provide
direct connection to the first floor of the
168 double-storeyed quarters to improve th_e
position of water supply 15 under exami-
pation,

AC-TET @ & Jawel my
o faan wmAT

10104, »it ¥ ¥ : wn faer o
ag AT & FO F0

(%) wa e adf ¥, adary, FOETQ
faefta dearsii grar g & & IuHAl
# g et & faar mar @ W

(@) godw wafa # 20 a¥-a¥
wyafis g8l #, wav-sE fFaar ®U
fear T § 7

forer wowrerm ¥ Tow wet (s o
wo ¥R : (%) fagd i awl & &=
& wfaw sy gwra @7 # fad
deqet welg Wi st fawE
aw% wie wredra s faa fem gra
it g% 1 arfrs swfaa
(Forard wittfires agerr afufeat arfoe
T4 &) # edipa Wk feafa@ =T @
T TRHI & ITEeN  WiRE, adarT A9
fermr g :—

wO% Al o
eyt faaw
W whetfoe faere Tw
srfw-aT
1967-68 11.13 19.33
1968-69 19.21 9.0.
1969-70 24.54 17.34
_____ Wy 54.88 45.69
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wrgtaal fraa
T vt e o
qETE-T
1966-67 12.65 24.74
1967-68 5.65 17.54
1968-69 16.27 9.62
kit 4 34.57 51.90

(w) efis wredm Afa  faors
wiw afafs # foie # gfew 20 a3
wratfis aqgi/ugl ¥ wafaq s
wwfaal 71, Wl syaife fanm a9
# wyre wafe faw fAas g
FL 9% " Sfeafan wafa § dm
whga s faaf@ go =ww & awafaq
ot frac T s U g & ot g,
HHT qew 9T 7@ fe@y war § | [weavem #
T | ¥fwd wear LT 3576/70]

Stay of an Assistant Accounts Officers
at One Place in Alr Force Accouuts

10.05. SHRI P. GOPALAN :

SHRI E. K. NAYANAR :

Will the Minisier of FINANCE be pleas-
ed to _nfer to the reply given to Unstaired
Question No. 4858 on the 25th August,
1969 and state :

(a) the reusons which have weighed with
Government in not fixing the stay of an
f‘lﬁll‘lnl Accounts Officer [Accounts O#Ficer
in the Air Force Accounts at one place 1o en-
sure healthy administration ;

(b) the period upto which transfer on
compassionate grounds are beld over or can-
celled ; and

(c) bow the matter of transfer of these
officers who have stayed in Delhi/New Delhi/
Delhi Cantonment for more than 5 years
stands now and the reasons for not giving
An opportunity of being posted to Delbi to
other officers ?

202

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI B. K.
KHADILKAR) : (a) It is oot the policy in
the entire Defence Accounts Department to
fix the periods of stay ot Accounts Officer/
Assistant Accounts Officer in  particular
stations. Thu stations at which these officers
have to work are spiead all over India right
from the border and field areas to peace
stations 1n all parts of the country and there
is very wide variation in lving and working
condittons from station 1o station, Formu-
lation of a general policy for fixing periods
of stay at all these stations has, therefore,
not been found administ:atively feasible or
practicable. Transfers of officers from various
stations are, huwever, ordered by Lhe compe-
tent authorities aller taking ioto account the
requireroents Of admiaistration, the need for
maiotaining eificiency and continuity of work
and all otber aspects such #s lLving and
working condiiions, the assignments on which
the officer may be working and also the
human aspects of the problem, The same
procedure is loliowed lur Air Force Accounts
Organisation also.

(b) The period 1o cach case will depend
upon the circumstances io which such trafs-
fers have been neld over and cancelled, As
cach case has to be dealt with on its merits,
no uniform period can be laid dowa.

(c) The case ot each vtlicer who has
stayed 10 Deihi/Now Lelbi/Dolhi Cantooment
tor more than five years tor transfer out of
Delhi 15 constantly under ieview and action
to post them oui is taken as soon as it is
found sdministratively feasible, to give other
officers a chance to serve in these siations.

Writren Answers

Complalot uyaiast some Accounts Oficers
of Air Force (Accosats)

10106, SHRI K. M. ABRAHAM ; Will
the Minster of FINANCE be pleased 10
slate :

(a) whether any complaints against the
conduct of some Accounts Officers of the
Air Force (Accounts), who had been allowed
tostay oo in Delbi for more than 5 years,
have been recoived ; and

(b) if so, the action taken thereon 7
THE MINISTER OF SUPPLY AND

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R, K,

KHADILKAR) : (s) No, Sis,



203 Written Answers
(b} Does not arise in view of the snswer
to (a) above,

Commission to Enguire into extent of
Smuggling In the Country

10107. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received a
representation from a Member of Parliament
suggesting for the appointment of a Commis-
sion to enquire into the extent of smuggling
in India and to suggest preventive
measures ;

(b) il so, whether Government
appoint suck 8 Commission ; and

(c) if not, the reasons therefor ?

would

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) @ (a) A resclution tabled by Shri
Bedabrata Barua to set up a Committee con-
sisting of Member: of Parli to enguire
into the extent of smuggling of gold and
foreign goods into Iudia and to suggest suit-
table measures to prevent it, was admitted
for discussion in the Lok Sabha on tbe 3rd
April, 1970 but did not come up for discus-
sion oo that day.

(b) and (c). Goveroment have been tak-
ing and continue to take such economic,
legislative and adminittrative measures as are
necessary to check smuggling No useful
purpose is likely 1o be served by a Commis-
sion being set up now since the working of
the Customs Depsrtment was looked into by

8 Study Team headed by Shri D. N. Tiwari,
M.P. in 1967.

Smuggling of Sliver from Nepal

10108. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased to
state :

(a) the total quantity of silver imported
into India from Nepal duriog tbe last three
years ;

(b) if no import is permitted, the total
amount of silver smuggled into India from
Nepal during the above period ; and

(c) the steps which Goverpment propose

1o take 1o prevent the smuggling of silver
intc India from Nepal ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) : (a) There has been no import of
Silver from Nepal into India ?

(b) No estimate of the amount of silver
smuggled into India from Nepal ran be made.
However, the quantity of silver seized on the

Indc-Nepal Border during the last three
years is as under :
1967 1068 1969
Qty. in kg Qty. in kg. Quy. in kg,
1.447 860.490 45,295

(c) Following steps have been taken to
prevent smuggling of contraband goods in-
cluding silver from Nepal :

Systematic collection and follow up of
informalion, keeping a watchful eye on sus-
pected smugglers, rummaging of suspected
vehicles and patrolling of vulnerable sections
slong the frontier. A number of mobile
parties under the rupervisory control of
Assistant Collectors have been set up, One
unit of the Central Reserve Police has also
been deployed on the Indo-Nepal border to
assist the Customs Officers in anti smuggling
measures.

Setting up of Polyester Flbre Plants

1010y. SHRI R. BARUA : Will the
Minister ot PETROLEUM AND CHEMI-
CALS AND MINES AND MFTALS be
pleased to state :

(a) the total oumber with names of
parties to whom licences were issued last
year for setting up Polyester Fibre Plants in
the country ;

(b) whether they were allowed foreign
collaborations in setting up those plants ;

(c) the names of parties whose proposals
for setting up polyester fibre plants are under
consideration at present ;

(d) whether the required technical know-
how is not available in the country for set-
ting up such plants and if it is available why
foreign collaborations were allowed to the
parties in settiog up these plants ; and

(e) the total amount of foreign exchanpe
involved in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) In 1969, nil ;
but a letter of intent was issued on 24th
July, 1969 to M/s. Swadeshi Cotton Mills
Co. Ltd., Kanpur for a capacity of 6,100
tonnes per annum to be set up at Ghaziabad
inU. P,

(b) The party's foreign collaboration
proposals are under consideration of Govern-
ment.

(c) A statement of pending applications
is attached,

(d) Indigenous technicul know-how is not
yet availatle and so, foreign collaboratlions
are being allowed.

(e) In each case, the foreign exchange
invoived is around Rs. 700 lukhs.

Statement
Nome of the Party

1. Assam Industrial Development Cor-
poration, Shillong (State Under-
taking)

2. M/s, Rajasthan Spinning and Weav-
ing Mills Ltd., Calcutta.

3. Huryana State Industrial Develop-
ment Corperaiion Ltd,, Chandigarh
(State Undertaking).

4. Shn G. K. Devarajulu and Shri
G. R. Govindarajulu Coimbatore
(for Madras State).

5. M/s. Haryana Fibres, New Delhi.

6. Shri G. K. Devarajulu and Shri
G. R. Govindarajulu, Cuimbatore
(for Andhra Pradesh).

7. Kerala State Industrial Development
Corporation Ltd , Trivandrum (State
Undertaking).

8. Shri Harshul Dalal, Bombay.
Recovery of Tax Arrears

10110. SHRI K. N. PANDEY : Will
tbe Minister of FINANCE be pleased to
reler to reply given to Unstarred Question
No, 9312 on the 12th May, 1969 and
state :

(a) whether the parties M/s. Satya
Prakash and Company, AJ9A, Green Park,
N.w Delhi ant Mis A. P. Jzin and Com-
pany 521, V. P House, New Delhi who were
not on the list of the Income-tax Department
have been assessed ; and
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(b) if so, how much amount of taxes
have been realised from them for the last

three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b) Does not arise.

Repatriations of Money by Proprietors
of Coca Cola Co.

10111. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased to
state :

(a) the total amount repatriated from
India by the proprietors of Coca Cole Com-
pany during the last three years ;

(b) whether Goverament propose to take
steps 1o stop repetriation ol profits by the
manufacturers of non-ess:ntial products ;
and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The information required is
being collected and will be laid on the Table
of the Lok Sabha.

(b) and (c). Under the exlsting policy
of Government, remittances of profits and
dividends to all foreign investors are freely
allowed after payment of Indian taxes. No.
change in this policy is contemplated.

Water Sopply in New Moti Nagar,
New Delbi

GANESH GHOSH :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 165 on the 21st July,
1969 regarding water supply in New Moti
Nagar, New Delhi and state :

(a) whether the work of replacement of
existing pipe and sctting up of Booster
Pumping Station has been taken up;

(b) when the work will be completed as
the need of the colony is very acute and the
residents are in a miserable condition for
want of water in first floor in 'B’ Block,
New Moti Nagar, New Delhi :

10112. SHRI
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(c) whe'her it is also a fact that there is
absolutely not even a drop of water for the
last few days in first floor in 'R’ Block : and

(d) if so, the steps taken to supply water
immediately in first floor in ‘B' Block ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a} Yes, tenders
for booster pumps have becn reccived by the
Delhi Water Supply and Sewape Disposal
Undertaking.

(b) The work of providing booster pumps
is expected to be completed by December,
1970.

(¢) The Delhi Water Supply and Sewage
Disposal Undertakiog has stated that th:
supply to first floor quarters in *B' Block,
New Moti Nagar is only tor a short while in
the morning hours due to low preswure and
due to common connecticns for ground fioor
and first floor quarters.

{d) The Delhi Water Supply and Sewage
Disposal Undertaking has stated that whatever
relief is possible, is being given and that situ-
ation will improve onlv after the booster
purps are fostalled

Process for Prodoctlon of Phosphatic
Fertllizers without using Large
Quantity of Sulphur

10113. SHRI RAJ DEO SINGH : will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether in view of the Universal
chronic shortage of sulphur various processes
for the production of phosphatic fertilizers
without the use of large quantities of sulphur
are being studies and experimented :

(b} whether Government consider it
easential to take vigorous and intensive
steps in the direction of exploration, prospect-
ing and exploiting the rock phosphate and
pyrites deposits in Uttar Pradesh, Madhya
Pradesh, and Rajasthan and Andhra Pradesh;
and

(c) whether Government  consider it
desirable or suitable to switch over from the
use of chemical fertilizers to the use of
organic fertilizers explaining its _role i soil
fertility and economic in a big way ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes; efforts
are being made to substitute sulphur with
sulphur bearing minerals such as pyrites and
sulphurcus gases from smelters of non-
ferrous metal plants. The use of sulphur in
the production of phosphatic fertilizers is
also heing minimised by making use, wherever
possible, of nitric acid and hydro-chloric acid
in place of ‘ulphuric acid for producing water
soluble phosphates, Proposals to establish
the production of electro-thermal phosphorus
are also being considered.

(b) Yes : production of pyrites in
Amihore area in Bihar, and of rock phos-
phate at Jhamarkotra in Udaipur district of
Rajasthan, has already commenced. Apatite
is also bzing produced in Vishakapatoam dis-
trict in Andhra Pradesh. Besides, steps have
also been taken by the Government for
exploitation of Saladipura pyrites deposits in
Rajasthan and rock phosphate deposits in
Mussorie area in Uttar Pradesh,

(¢) The Government do pot consider it
desirable to switch over completely from the
use of chemical fertilizers to the use of
organic manures because for increasing yield
per unil area per unit time it is essential to
use chemical fertilizers which are concentrated
and contain plant food nutrients in readily
available form us compared to organic
manure. The us: of organic manure is also
recommended depending upon their availabi-
lity as they improve the physical condition of
the soil, water holding and water infiiteration
capacity of the soils, besides supplying food
to the teeming microorganisms which bring
about many usteful changes in the soil.

Interpreters in Varlous Minlstries

10114 SHRI BRI1J RAJ SINGH KOTAH :
Will the Minister of FINANCE be pleased
fo state :

(&) the categories of Interpreters employed
by various Ministries/Departments of the
Government of India ;

(b) what are their scales of pay ;

(c) the nature of duties assigned to
them :

(d) whether there is any proposal to
revise their scales of pay ; and

(e) if 50, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (¢). The Information relat-
ing to the Ministries proper is being collected
from various Ministries/Departments and it
will be laid on the Table of the Housec as
soon as possible.

Written Answers

Ten-Rupee Mabatma Gandhbi
Commemorative Coln

10115. SHRI N. R, LASKAR : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that Ten-Rupee
Mahatma Gandhi Commemorative coin is a
legal tender ; and

(b} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) Does not arise,

Preventive Officers of Customs House,
Calcutta

10116. SHRI P.'R. THAKUR : Will the
Minister of FINANCE be pleased to state :

() the particulars of the rules or orders
that are followed in the maiter of fixation of
the dates of confirmation of the direct
recruits and promoted as Grades I and 11
Preventive Officers and also as Inspectors in
the Customs House, Calcutta ;

(b) whether it is a fact that in the case
of some, the dates of appoiniment and of
confirmation remain the same while for some
others they differ significantly :

(c) if so, the reasons therefor ;

(d) whether it is also a fuct that the
Scheduled Castes and Scheduled Tribes
employees appointed against clear reserved
vacancies are adversely usffected by discri-
mipatory treatment in this regard ; and

(¢) whether Government propose to lay,
on the Table a list of the present Grades I
aod II Preventive Officers as well as Inspec-
tors in the Calcutta Custom House with
their respective dates of appointment and
continuation in the grades ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) to (e¢). The information is

VAISAKHA 28, 1892 (SAKA)

Writtan Answers 210

being collected and will be laid on the Table
of the House.

Principles Regarding Choosing Members
of Third Pay Commission

10118. SHRI JYOTIRMOY BASU:
Will the Minister of FINANCE be pleased
to state the principle behind selecting the
Members of the Third Pay Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Government have followed the
principle of selecting eminent persons whose
qualifications aod experience would parti-
cularly contribute to the work of the Pay
Commission.

Cases of Tax Evasion jo Amam,
Iripura and Manipur

10119. SHRI DHIRESWAR KALITA :
Will the Minister of FINANCE be pleased to
state :

(a) the number of cases in which prima
Sacle case of tax evasion established by In-
come-tax Officers and action under Sectlon
147 recommended but oot approved by the
Commissioner of Income-tax, Assam, Tripura
and Manipur during 1968-69 and 1969-70 ;

(b) the number of cases with (heir names
in which deparimental appeal was recom-
mended by the Income-tax Officers and
Inspecting Assistant Commissioners against
the orders of the Appellate Assistaot Com-
missioners but not approved by the Com-
missioner of lacome-tax, Assam, Tripura
Manipur during the above period and the
total amount of revenue involved ; and

(c) whether the reveoue involved was
substantial and if so, a review would be made
of those cases and action taken against the
Commissioner whc was responsible for the
loss of revenue ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : () and (b). Toformation is being
collected and will be laid on the Table of the
House.

(c) The revenue involved in respect of
cases mentioned in parts (a) and (b) of the
question is being ascertained and would be
laid on the Table of the House. Where the
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Commissioner exerclse his discretion under
the statute, no question of taking any action
against the Commissioner arises,

Suit Filed by I. O, C. Aguinst Hind
Galvanising and Englneering Co.

10120. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Unstarred Question No. 6151 on the 13th
April, 1970 and state :

(a) whether the Indian Oil Corporation
have filed a suit against the Hind Galvanising
and Engineering Co. (P) Ltd. in the Bombay
High Court on the recommendation of the
Law Ministry : and

(b) if so, the total amount involved in
the recovery from the Hind Galvanising and
Engineering Co. (P) Ltd. and the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). It
will not be in the interest of the Indian Qil
Corporation to disclose any information on
the subject during the pendency of the legal
proceedings.

Alleged Under Favoor Shown to Hind
Galvanising and Enginneriog
Company by 1.O C.

10121. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to
Starred Question No. 979 on the 13th April,
1970 and state :

(a) relevancy for filing a suit against the
Hind Galvanising and Engineering Company
(P) Ltd., by the Indian Oil Corporation
gnd furnishing the requisite detatils as
asked for ;

(b) whether severe losses incurred by the
Indian Oil Corporation in view of the
questionab'e dealings of the Hind Galvanising
and Engineering Co. (P) Ltd. with them are
due to undue favour shown fo them by the
General Manager (Marketing Division) of the
Indian Oil Corporation Ltd. ; and
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(¢) if so, whether Government would
investigate into the activities of the General
Manager (Marketing Division) of the Indian
Oil Corporation Ltd., and propose to place
the findings on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAYAN): (a) It will oot
be in the interest of the Corporation to
disclose any information on the subject
during the pendency of the legal proceedings.

(b) and (c). The matter has already
been considered by the Estimates Committee
in their 86th Report. Paragraph 3 43 of that
Renort refers.

Employees In Nationalised Banks

10122, SHRI LATAFAT ALI KHAN:
Will the Minister of FINANCE be pleased
to state the total number of employees in all
the nationalised banks including the State
Bank of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : Information is being collected and
will be laid on the Table of the House.

Revislon of Commission on Petroleum
Products by OIil Companlies

10123. SHRI RAJ DEO SINGH : Wwill
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state whether Government
propose to ask the oil companies to revise
and increase the commission which remains
unchanged for many years inspite of an
all reund rise at every point because of ever-
increasing prices of petroleum products by
Government jtse'f ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : No,

OIl Drilliog Operation in Garo Hills

10124. SHRIMATI JYOTSNA
CHANDA : Will the Minister of PETRO-
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LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) whether oil drilling operation in
Garo hills has become successful ; and

(b) if s, when Government propose to
extract oil 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) So far, no
oll/gas shows have been observed in the first
exploratory well, presently being drilled in
the area.

(b) Does not arise.

Demands of the Private Medical
Practitioners” Association of India

10125, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of HEALTH
AND FAMILY PALANNING AND
WOKKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have received
the Memorandum of the Private Medical
Practitioners’ Association of India ;

(b) whether Government have considered
their demands ;

(c) if so, whether Government are

pting the ble d d that Private
Medical Practitioners with experience over
10 years be registered and those who are
practising for more than 5 years and less
than 10 years at present be kept listed and
registered after fulfilment of 10 years ;

(d) whether Government have finally
considered all other demands ;: and

(e) if 80, the reactions of Government
to the Memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) to (e). The
question of permitting ungqualified medical
practitioners to carryon practice and
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to it is still
the Government

the conditions attaching
uoder consideration of

* of India. The demands of the Private

Medical Practitioners’ Association of India
in this regard have been noted,

Appoloiment of Peons in Income-tax

Departmeat

10:26. SHRI DHIRESWAR KALITA :
Will the Minister of FINANCE be pleased
to state :

(a) whether interviews for recruiting
peons in Income-tax Department for Assam,
Manipur and Nagaland took place in
Shillong, Gauhati and Dibrugarh on the 8th
April, 1970 ;

(b) whether it is a fact that a guideline
or direction was issued by the Commissioner
of Income.-tax vide Memo No. E-I/68 69/
54881-83 dated the 30th January, 1970 to the
Interviewing Officers  concerned  that
preference should be given to those candi-
dates in selection who have got special skills
like carpentry, Paintings and electrical
works ;

(c) if so, the reasons therefor ; and

(d) whether Government
investigate into this matter ?

propose to

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) Yes, Sir.

(b) Yes, Sir ; preference was directed to
be given also to ex-Servicemen.

(¢) The Commissioner of Income-tax
felt that preference could be given to ex-
Servicemen because they possess a better
sonsc of discipline and also because peons
might on occisions be called upon to do
duty as watchmen., Persous Possessing
special skills were considered to be more
suitable because they are apt to possess a
higher level of general intelligence.

(d) Government have looked into the
matter. The Commissioner of Income-tax
has been directed to ensure that final panels
for appointment are prepared strictly in
accordance with the relevant orders of the
Government of India,
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Medical Graduates

10127. SHRI P. R. THAKUK : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 4843 on the 31st March, 1969
regarding Medical Graduates and state :

(a) whether the information has since
been collected ;

(b) if so, the details thereof ; and
() if not, the reasons for the delay ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Yes, Sir.

(b) The requisite information is given in
the statament laid on the Tuble of the
House, [Placed in Library. See No. LT—
3577/70]

(c) Does not arlse.

Production of Petroleum and Allled
Products

10128, SHRI K. N. PANDEY : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the produc-
tion of Petroleum and allied products has
increased considerably during the last 3
years

(b) if so, the estimated production
thereof during 1969-70 ;

(c) the estimated demand for petroleum
and diesel oil during the next 3 years ; and

(d) the steps being taken to cover the
shortage of supply rclatively to the damand
for these two products ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) The production of  petroclum
products in the country during 1969-70 was
16,606 thousand tonnes.

(c) The demand for petrol (motor
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gasoline) and diesel oil during the pext thre:
years is estimated as follows :

Figures in ‘000" tonnes

1970 1971 1972
Motor Gasoline 1410 1494 1584
Diesel Oils 5735 6288 6895

(d) No shortage of petro! and diesel oils
is anticipated in the next three years.

Recognition of Burla Medlcal

College, Orissa
10129. SHRI 5. KUNDU : Will the
Minister of HEALTH AND FAMILY

PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Indian Medical Council
had written to General Medical Council to
recognise Burla Medical College of Orissa ;

(b) if so, when and if pot, the reasons
therefor ;

(c) whether the Indian Medical Council
had discussed and written on the quesiion of
recogoition to Burla Medical College, if so,
oo what dates and whether the Burla
Medical College answered the queries ; if so,
on what dates ;

(d) whether the General Medical Council
is going 10 meet in September, 1970 and
there is no mention in the agenda about
recognition of Buria Medical College ; and

(e) if so, whether the Indian Medical
Council will write to the General Medical
Councll to put this matter in the Agenda of

the forthcoming meeting of the General
Medical Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) to (e) A
statement indicating the position is attached.

Siarement

Th= Medical Council of India after discus-
sing the matter in their Executive Committee
approached the General Medical Council of
the U K. in July, 1967, for the recognition of
the M.B.B.S. degree of the Utkal University/
Sambalpur University in respect of students
who pass out from the Burla Medical



217 Written Anewers
College, Burla. The information with regard
to the facilities for teaching available at the
above college were also forwarded to that
Council. The Executive Commitice of the
General Medical Council U K. considered
the matter on the 27th November, 1947 and
asked for further information regarding the
number of teaching staff especially in the
preclinical department. The requisite
information was obtained from the Priucipal,
Medical College, Burla on the Ist February,
1949 and was forwarded to the GMC on
the 11th February, 1969. The matter was
re-<considered by the GMC who held the
view that the improvements in teaching staff
bad not been sufficiently extensive to allow
them to recognise the M.B.B.S. degree
obtained by the students of this medical
college and it would be considered again
after further progress in this regard had been
made. The Sambalpur University to which
this College is nt present affiliated and the
Maedical College, Burla, were a prised of the
position on the 2Bth June, 1969 and were
requested to furnish the information required
by the GMC. 1t is stated thut there has
been po discussion beiween the Indian
Medical Council and Burla Medical College
authorities on this subject. The Indian
Medicnl Council will take up the matter
again with the GMC after the requisite
joformation has been received. The Uni-
versity and the Institution were last reminded
on the 16th April, 1970,

2. Government bave no information

ruirding the next meeting of the General
Medical Council of the U.K.

Smuggling of Films

10130. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
to state :

(a) whether a Member of the Central
Board of Excise and Revenuve recently went
to Bombay to discuss with the flm producers
the steps o prevent smuggling of Indian
movies out of the country ;

(bV if so, the circumstances in which the
mecting was held ;

(c) whether Government have any clues
about the methods employed by the smugglers
of Indian movies ;

(d) if so, the details thereof ; and
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(e! the steps proposed to L= taken to
prevent the smuggliog of films ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) and (b). The Government of
India has bee: receiving com laints that
Indian films are being smuggled out to South
Africa and also 1o some other countries and
that by this smuggling Government is losing
foreign exchange.

In April, 1970 a Joint Secretery of (he
Government of ladia during the course of
his visit to Bombey took opportunity to
meel some representutives of the film industry
wilh a view to discussing the problem of
smuggling of Indian films abroad. A Mem-
ber of the Ceniral Bourd of Excise and
Customs who was then on tour in Bombay
attended the mecting

(c) and (d). The allegations are that the
films are smuggled out ol the countiy, con-
cealed in baggage or in boats guing out of
the country, and also that films which are
exported to countrics other then South
Alrica are later upauthorisedly diverted to
South Africa.

(e) Apart from the usual steps taken to
prevent smuggling of goods like culiction of
intelligence, patrolling of the coast, the
question whether any spccial steps could be
taken 10 regaid to films is being considered.

locome Tax collccted from Shri Potder,
Miges Owner of Mysore State

10131, SHRI K. LAKAPPA : Wil
the Minister of FINANCE be pleased to
state : .

(2) how much income :ax was collected
from Shri Poidar, Mines owner of Mysore
State during the last three year ;

(b) whether iegulur accounts are main-
tained by him ;

(c) whether it is a fact that incorrect
accounts are submitted by him in commestion
with the collection of taxes : and

(d) if so, the action taken by Gowern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to (d). The requisite information
s not readily available. The same is being
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collected and will be laid on the Table of
the House as carly as possible.

Borden of Direct Taxation In Varlous
Countries of the World

10132. DR. KARNI SINGH : Wil
the Minister of FINANCE be pleased to
state :

(a) the names of the countries in the
world where total burden of direct taxation
exceeds the total income of an assessee ; and

(b) whether there are laws which prohi-
bit such countries from expropritory imposi-
tion of such taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Information is mnot available.
In India, the combined incidence of wncome-
tax and wealth-tax on higher levels of income
and wealth may in some cases exceed the
total income of an assessee,

(b) As regards lIadia, there is no such

provision. In regard to other countries, the
question does not arise,

Decline in Crude output at Gaubati Refinery
vis-a-vis Three Ipdlan Oil Corporation’s

Refineries
10133. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of PETRO-

LEUM AND CHEMICALS AND MINES
AND METALS be plessed to state :

(a) whether it is a fact though the overall
quantity of crude oil refined at the three
Indian Oil Corporation’s Refineries at
Gauhati, Barauni and Koyali which wholly
operate on indigenous crude showed an
increase of a little over one milllon tonnes in
1969 as compared to that in 1968, the
Gauhati output of crude which was 813,714
tonnes in 1968 declined to 777,722 tonnes in
1969 ;

(b) if 8o, the reasons for the decreass in
the Gauhati output ;

(c) the steps proposed to be taken to
correct the position ; and

(d) the steps proposed to be taken to
increase the overall output of the three
refineries as a whole during 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) Yes.

(b) The crude througb put of 777,722
tonnes at Gauhati Refinery even in 1969 was
higher than the design capacity of 0.75 m.t./
year. The shortfall of 35,995 tonnes in 1969
as compared to 1968 actuals, however, was
mainly due to :

(i) the emergency troubles in the turbo-
generator in the Refinery’s power
house and the inability of Assam
State Electricity Board to supply
additional power during April, 1969.

(i) extended shut down of the Aimos-
pheric Dustillation/Coking Units,
during August, 1969,

(¢) Crude through put of 0.8 million
tonnes has been planned for Gaubati Refinery
for the year 1970-7].

(d) The three refineries at Gauhati,
Barauni and Gujarat can operate at 0.8, 3.0
and 4.3/4.5 MMT per year respectively.
However, the operation of Barauni and
Gujarat Refineries is linked with the avail-
ability of crude from indigenous sources. In
view of pipeline limitation to transport more
than 2.2 MMT per year crude to Barauni,
the proposal of importiog a million tonnes
of crude and modifying the plant suitably
therefor is under active consideration.
Barauni and Gujarat Refineries are planned
for crude throughputs of 2.2 and 3.8 mt.
during 1970-71. The increase io throughputs
in the three refineries as planned for 1970-71
will be 0.556 m.t. over 1969-70 performance.
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Employces of Customs Department st
Cochin and Calcutta

SHRI C. K, CHAKRAPANI :
SHRI P. P. ESTHOSE :
SHRI A. K. GOPALAN :
SHRI V. VISWANATHA
MENON :

Will the Minister
pleased to state :

(a) the number of cases of denial or
promotion or confirmation of non-Gazetted
employees of the Customs Department at
Cochin and Calcut’a, sparately, for participa-
tion in the token strike on the [9th
September, 196% ; and

(b) the number of persons who were
promoted or confirmed not with standing
their break in service for participation in the
token strike on the 19th September, 1968 at
the Custom Houses of Cochin and Calcutta 7

10135.

of FINANCE be
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (8) There has been no case of
denial of promotion or confirmation or of
postponement of promotion of mnon-gazetted
employees of the Customs Department at
Cochin and Calcutta for participation in the
token strike on the 19th September, 1968,
However, in 17 cases confirmation was post-
poned in Cochin Customs House.

(b) The oumber of persons who were
promoted or confirmed notwithstanding their
break in service for participation in the token
strike on the 19th September, 1968, at the
Custom Houses of Cochin and Calcutta is
as uoder :

Custom House No.of persons Confirmed.
Promoted
Calcutta 50 45 3

Cochin 1 —

Appointment of Collector in Department
of Customs and Central Excise, Cochin

10136. SHRI C. K. CHAKRAPANI :
SHRI P. P. ESTHOSE :
SHRIMATI SUSHEELA

GOPALAN :
SHRI V. VISWANATHA
MENON :

Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that Collectorate
of Customs and Central Excise, Cochin has
been functioning without a regular Collector
since over one year ;

(b) il 8o, the administrative exponses so
far incurred for payment of T. A. and D, A.
to the officers who were holding additional

charge since the post fell vacant and also to
their personal staff and others :

) (c) whether Government have taken any
action on the representation received from
staff Association ; and

(d) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI) * (a) The Collectorate of Customs
and Central Excise, Cochin, was under the
additional charge of a neighbouring Collector
for over one year,
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(b) Information is being collected and
will be laid on the Table of the House.

(c) and (d). A Collector has since been
posted at Cochin.

Maternity Beds In District Hospital
of Bihar

10137. SHRI K. M. MADHUKAR:
Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS, AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether Governmeut are aware of
statement made by the Health Minister of
Bihar recently that the number of maternity
beds in all the district hospitals of the State
would be increased ;

(b) if so, whether Goveroment propose
to grant some aid to the Government of
Bihar for the implementation of the said
scheme ;

(c) if so, the details thereof ; and

(d) if not. the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) :(a) to (d). The
information is being collected and will be
placed on the table of the House as soon as

possible.
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Dutles performed by Class IV Employecs
of Government of India Forms Store
and Press, Calcutta

10139, SHRI RAM AVTAR SHARMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that class IV
employees (Record Suppliers) in the Govern-
ment of India Formis Store and Press,
Calcutta are asked to discharge duties similar
to those of class 111 employees (Clerks) ;

(b) whether it is also a fact that some of
the employees of the above category have
been promoted as Lower Division Clerks,
though they do not possess the requisite
educational qualification for that post ; and

(¢) if s0, the difficultics being lazed by
Government in promoting the remaining
employees 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) Posts of Record
Suppliers no longer exist in the Government
of India Forms Store and Press, Calcutta,
as they have been converted into posts of
Selection Grade/Otdinary Grade Duftaries
(Class 1V). About 507, of the incumbents
of these posts have bsen performing functions
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of a clerical nature. Government have under
consideration a proposal to create posts of
L.D.Csinlieu of some of the posts of
Duftaries in the ordinary aod selection

(b) No promotions have so far been
made.

(c) Does not arise.

Guaraotee for Loans recelved by
East Indla Hotels Ltd.

10140. SHRI ARJUN
BHADORIA : Will the
FINANCE be pleased to state :

(a) whether Government have given any
financial guarantee to East India Hotels
Ltd. about loan taken by it from abroad and
Indian institutions ;

(b) if so, the details thereof ;

(c) whether it is a fact that this company
is borrowing money from the public out of
proportion of their capital and the rules
fixed by the Reserve Bank ; and

(d) if so, the total amount received by
this company as loan from the public till the
30th December, 1969 ?

SINGH
Minister of

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). No financial guarantee
has been given by the Government of India
to the East India Hotels Limited for loans
raised by it from abroad or any Indian
financial institution. Tne Industrial Finance
Corporation of India bas, however, given a
guarantee in respect of a loan of U. S.
$717.000 raised by the Company from the
Export Import Bank of U. S. A. (Exim Bank)
for setting up the Oberoi Intercontinental
Hotel at New Declhi against the security
of an equitable mortgage of its immovable
properties, as also hypothecation of its
movable plant.

(c) and (d). The deposits received by the
East India Hotels Limited from the public
and outstanding as on 31,12.1969, amounted
to Rs. 33.92 lakhs (exclusive of accrued
interest). These were well within the
statutory ceiling of 259, of the aggregate of
the paid up capital and the reserves of the
company, prescribed by the Reserve Baok of
India in terms of the notification dated the
25th October, 1966, issued by it, In exercise
of the powers conferred by sections 45J, 45K
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and 45L of the Reserve Bank of India Act,
1934.

Government Official’s visit to Residence
of Nawab of Rampur

10141. SHRIJ. H. PATEL :
SHRI P. GOPALAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Nawab or Begum of
Rampur were contacted on the 25th August,
1969 at their residence in Delhi by officers
of the Finance Ministry ;

{b) if so, the articles or goods handed
over by them for being deposited ;

{c) the approximate value of these jewels
and other articles and their description ;
and

(d) the decision taken by Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) and (c). Various items of jewellery
and valuable wearing apparel totalling 66,
valued at Rs. 2,57,900/- have been deposited
with the State Bank.

(d) Thequestion of assessing the value
of the articles under the Wealth-tax Act is
being considered by the Wealth-Tax Officer,

Valuables belonging to Begum of Rampar

10142, SHRTI GUNANAND THAKUR :
SHRI K. M, ABRAHAM :

SHRI ZULFIQUAR ALI KHAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Uns*arred Question No. 4370 on the 30th
March, 1970 regarding valuables belonging to
Begum of Rampur and state :

(a) whether the information has since
been collected ;

(b) if so, the description. of the Jewel-
lery and its approximate value ;

{c) the sieps Government are taking in
this case :

(d) whether the seized articles ere still
with the Jewellers or whether Government
have confiscated them ; and
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a8

(¢) whether these articles were shown in
the wealth tax returns filed by Begum of
Rampur and if not, the reasons therefor ?

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (¢). The requisite informa-
tion is not yet available. It is being
collected and will be laid on the Table of
the House as early as possible.

Smuggling from China and Pakistan

10143. SHRI BABURAO PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) the wvalue and nature of pgoods
smuggled into Assam, Tripura, NE,F.A,
and other border districts from China and
Pakistan in 1969 ;

(b) whether it is a fact that smuggling
on a large scale is done by and through
Nepal of the above goods ; and

(c) if so, the steps taken to stop this
smuggling and with what results ?

THE MINISTFR OF STATE TN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). While it is not
possible to estimate the wvalue of goods
smuggled, items such as fountain pens,
mechanical lighters, transistors, raw jute,
cloves, cinnamon, jewellery, watches, textiles,
valued at Rs. 17.4 lakhs smuggled into the
eastern States of India viz. Assam, Tripura,
NEFA and West Bengal from Pakistan
in the year 1969 were scized, These goods
were of Pakistani, Chinese or other countries
origin, Information regarding Chinese
goods smuggled from WNepal which were
seized is being collected and will be laid on
the Table of the House.

(c) the following steps have been taken
to prevent the smuggling of contraband
goods.

Systemalic collection and follow-up of
information, keeping a watchfut eye on
suspected smugglers, rummsging of suspected
boats, vehicles and aircrafts, and patrolling
of vulnerable sectors along the coast and
land frontier. Customs Act, 1962 has been
amunded making additional provisions to
take special measures for the purpose of
checking illegal import and export of certuin
commodities and facilitating their detection.
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Senior officers of the rank of Asst, Collectors
of Customs have been posted to look after
aoti-smuggling work exclusively. Along the
Indo-Nepal border, a number of mobile
parties under the supervisory control of Asst.
Collectors have been set up.

One company of C. R. P. has also been
deployed on the Indo-Nepal border for
assisting the Customs Officers in anti-smuggl-
ing measures. These measures are kept
constantly under review.

As a result of the anti-smuggling measures
taken, the value of the smuggled goods seized
in Assam, Tripura, Manipur, NEFA and
along the Indo-Nepal border showed a
marked increase in 1969 as compared to 1968
as indicated below :—

VATSAKHA 28, 1892 (SAKA)

Area Year Value of goods
seized
Rs. in lakhs
Indo-Nepal 1968 24,71
Border. 1969 47.95
Assam, Manipur, 1968 6.20
Tripura. 1969 10.00

Tocome Tax due from Flim Stars

10144, SHR1 BABURAO PATEL : Will
the Minister of FINANCE be pleased to
state :

(a) the amount of Income tax arrears as
on the 30th June, 196y of the following film
personalities ; Sarvashri K. M. Mody, Kishore
Kumar Ganpuly, Ashok Kumar Ganguly,
A. R, Kardar, Mahomed Mumtaj Ali, Shiraj
Ali Hakim, Dilip Kumar alias Yusul Khan,
Nasir Khan, Sarwar Khan and steps taken
against each for recovery of the tax ;

(b) whether it is a fact that between
Tolaram Jalan, his brothers, relatives and
Filmstan (P) Ltd. the tax arrears exceed over
Rs. four crores as on the 30th January, 1970
and if so, the exact arounts due in case of
each assessee with sieps taken to recover in
each case ; and if not, the reasons therefor ;
and

(¢) the reason: how and why so much
taxes are allowed to accumulate in spite of
the provision in law to collect advance-tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
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the Minister of Foreign Trade (CA)
SETHI) : (a) to {c). Tha requisite informa-
tion is not readily available. Tt is being
collected and will be laid on the Table of the
House as early as possible,

12.29 brs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported Statement of the Minister of
Forelgn Trade

SHRIMATI TARKESHWARI SINHA
(Barh) : I call the attention of the Minister
of Foreign Trade to the following matter
of urgent public importance and request that
he may make a statement thereon :

“Reported statement of the Minlster
that Tndia was willing to resume trade
with Chipa.”

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): Mr.
Speaker, Sir, on my réturn from Hong Kong
and Japan I addressed a Press Conference
regarding my discussions with the local
authorities. T described the possibility of
the State Trading Corporation setting up a
Joint Company in participation with local
Hong Koog businessmen in order to increase
our present negligible exports to this rich
market which imported over 2 thousand
million dollars last year,

2. [In the course of questions, a :pecific
query was put fo me as to whether this Joint
Company might export not on!y to Hoog
Koog but to third markets. 1 teplied that
as Hong Kong was an important entrepot
trade cenitre, the proposed company
would paturally try to develop exports to
third countries also. [ was then asked
whether India might export to China -hrough
Hoog Kong [ stated that there was no ques-
tion of trading indirectly or clandestinely
with China through Hong Kong. We would
prefer to trade directly and openly My
remark was thus made in answer to a limited
and specific query.

SHRI1 PILOO MODY (Godhra) ; Is this
a Call Attention or personal explanation,
Sir 7

SHRIMATI TARKESHWARI SINHA :
The hon, Minister has 3aid that the possi-
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bility of the  STC setting up a Joint Com-
pany in participation with local Hong Kong
businessmen is there That he has admitted.
But, Sir, about mentioning regarding the
third party, he was very very quiet about
that and he was not at all specific about
what he meant by third party. Now, Sir, is it
not a fact—and everybody knows it—that
Hong Kong does have a very vast amount
of substantial trade with China ? The hon.
Minister has said that there is no question of
indirect or clandestine trading with China.
Now, may I know, if that proposal of the
Joint Company has yet materialised, and if
80, does it mean that. that Joint Company
will be under ban to trade with China ?
Because, the Hong Kong companies do have
a substantial trade, import and export trade,
with China. The hon. Minister says that
there is no question of clandestine trading
or indirect trading with China, That means,
are you gomg to prohibit that Joint Com-
pany, if they want to have any trading
relations with China ? That is my question
No. 1.

My question No., 2 is this, The hon.
Minister made the remark that he would
prefer to trade directly and openly with
China. The hon. Minister was talking as a
Forelgn Trade Minister. Probably Mr,
Mishra, the Charge-de-Affuires of India in
China was perhaps there present in that
Press Conference, | talk subject to correction.
He has been in Delhi and he has been dis-
cussing with various Ministries about the
possibilities as to what are the prospectives
of trade of China pgprsys India,

Now, in that situation, a remark has
come from the hon. Minister that he would
prefer 1o trade directly and openly. Does it
mean that any initiative has been taken by
India so far or whether Mr. Mishra was
asked to report on that particular pros-
pective and whether Mr. Mishra has con-
veyed to the Government of India about the
possibility of resuming trade with Chipa
1f so, I want 1o know whether the initiative
came from lodia or whether any hint was
giveu by China about resuming of the trade
relations between India and China ? And,
Sir, if any initiative was taken by India, does
it mean that the attitude of the Government
of India to Chiaa which is a hostile country
bas undergone a change 7
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And, last, Sir, does the hon. Minister
realise that he has made this question
look as if it was a very casual remark ?
This is not a casual remark at all. This
is not a casual question atall. There isa
background of the relationship between China
and India. There is also a talk of some dia-
logue being opened by China to lodia. We
do not know anything about it. We and the
country are completely kept in the dark as
to any such dialogue which is likely to be
opened between the Government of India
and China, because, Sir, from China, the
response has been totally mil so far. The
Government of India has been saying that
they would like to resume the dialogue,

but China has not responded to that
at all,

Now, in view of this situation, Sir, does
the hon. Minister realise that such remarks
cause lot of misunderstandivg in the country
itselfl and in the world, because the hon.
Minister is not expested to indulge in casual
remarks in Press Conference, while coming
from Japan ?

Another significant factor is this. The
hon. Minister was coming back from Japan.
We do not know what kind of talk he had ;
with whom he had a talk. Did he talk with
anybody who had apy trade relations with
China about this matter ? How did he make
this remark ofter coming from Japam, in
terms of the prospective that third party
trading will be allowed to Hong Kong Joint
venture and may I koow whether this trade
relationship will be the normal trade relation-
ship which the top big business people
maiotain with various types of people, in-
cluding China 7

SHRI B. R. BHAGAT : The question of
my casual remark does not arise. It wasa
very carefully worded remark and it was in
order to clear the position and not to create
any misunderstanding. As [ said, Hong Kong
is a small place but its total trade is almost
cqual to that of India. It has a wvery large
trade and obviously Hong Kong cannot con-
sume all the trade. It goes to other
countries.

SHRIMATI TARKESHWARI SINHA !

You will kindly confine yourself to the ques
tions that I have asked.
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SHRI B. R. BHAGAT : 1 do not like
you to interrupt me,

SHRIMATI TARKESHWARI SINHA :
1 have specifically asked about China.

SHRI B. R, BHAGAT: | was not
dealing with our relatious with China, 1 was
dealing with the possibility of our exports to
Hong Kong. Hong Kong trade, as [ said,
is almost as large as that of India both in
regard (o imports as well as exports.

Obviously, the trade is not for consump-
tion in Hong Kong market. Also the irade
is worldwide also to the other markets. The
questions asked of me were : whether this
will trade with the third country. I say
‘‘yeg, it is bound to trade with the third
country.” The other question was that the
third country may be China. My reply to
this question was definite that this Govern-
ment will not trade indirectly, There is also
a clandestine trade through Hong Kong with
China. The goods of many countrics pass to
Chipa. 1 made it absolutely clear that there
will not be any indirect or clandestine trade
with China, Il there will be trade at any
time emerging, it will be a direct trade. |
made that position absolutely clear. And it
was a very carefully worded remark and not
a casual remark that 1 made.

SHRIMATI TARKESHWARI SINHA :
Sir, 1 rise oo & pomnt of ordsr. My other
part of the question was that Shri Mishra
was here for two days. And he must have
discussod this matter with the various i inis-
tries. And afie: that, the press conference
had been held. | understand that the Forcign
Trade Secretary has communicated to the
pewspaper people not to publish this refer-
ence about China in the papers. In view of
that, the hon. Minoister is completely silent
about it.” Let him come out as to whether
any talk was held between Shri Mishra and
the Minister of Foreign Trade.

SHRI B. R. BHAGAT : That has no
relevance (0 the question that the hon. lady
Member bas asked. It is a routine visit of
Shri Mishra to this country. Normally
diplomats over a period come back and hold
coasultations. 1 do not koow anything more
about it.

SHRIMATI TARKESHWARI SINHA :
Again I rise o0 a point of order. May I

Trade \CA,
sumbit to you, Sir, that you have to protect
the interests of the Members of this House ?
I had asked a specific question,

MR. SPEAKER :
wered that question,

He has clearly ans-

SHRIMATI TARKESHWARI SINHA :
I would seck your pretection. If you say
that it is not my right then I would sit down.
1 would submit that it is my right to put a
specific question. He can say no or yes.

MR. SPEAKER : He sald 'no’, He says
that it is his routioe visit. How can this be
a point of order ?

Now, Shri Rangu.

SHRI NAMBIAR (Tiruchirappalll) : Let
me also have an opportunity to speak when
there is time.

SHRI RANGA (Srikakulam) : There werc
two aspects of the question which have oot
been answered. You thought that he had
answered. He did not say ‘oo’ to the first
part of the question which related to the talks
that Shri Mishra is having in regard to this
particular matter. He did not also give any
reply in regard to what happened in his talks
with the Japanese authorities and whether it
hed any bearing at all with this particular
matter. Thes: are the two oulstanding poiots
still outstanding to be answered by him from
the question put by Shrimati Tarkeshwarl
Sinba.

Now, let me come to my own question,
Here are these two newspapers—one is the
Indlan Fxpress. Their version is different
from the Times oy Indiu’s version. These
twu differs from the vemion given by my
hon. friend. The Indian Expre.s says—He
puls these words in the mouth of bis
Minister :

“We profer to have direct trading with
China. But, at the moment, China has
shown no ioterest.”

It means that they have been expecting
interest from China, China has falled to do
80 and there must have been some approaches
made to China and to those approaches, no
aoswer has been given. No satisfactory ans-
wer has been given.

If so, since when have they begun to
make any spproaches, and through whom,
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through the Fmbassy or the lepation there or

through some third party somewhere else ?
And what have been the results theieof 7

In The Times of Indta, we find the re-
port as follows :

“Talking to ncwsmen, he said that
there was no need to trade clandestinely
with China through Hong Kong. India
was prepared to openly trade with that
couniry if Chioa agrees.”

So, India was prepared to openly trade,
but China has not agreed so far. If we had
approached China, when was that done, and
through whom 7 Why did we approach
Chipa in regard to this trade, when the
country has been assured not once but re-
peatedly that China is the enemy country so
far as we ere concerned ? China has invaded
our country, insu'ted us, spat on our face,
kicked at us, went back again and threw
whatever she has cared to throw away in our
face, and she is still in occupation of a good
portion of our sacred lend. Under these cir-
cumstances, why is it that the Government of
India have changed their attitude and decided
to resile from tbeir earlier position and to
trade with China ? When did they make
these approaches to China and through whom,
through what channels, and why had they dopne
80 7 Till today, until this information came
to us, the country has been kept in the dark
about this matter. Possibly, the Government
bas kept my hon. friend also in the dark ex-
cept for this that Hong Kong, one of the
preat trading centres in goods as well as in
sin in the world bas been carrying on this
business with China on behalf of England.
England recognised Communist Chioa, while
all other countries were not recognising it 7
Why did England do so 7 England did so be-
cause England was interested in the trade and
in the profits and in the sin of Hong Kong ;
and we wanted to become partners with Hong
Kong and its traders, whether they call them-
selves Indians or not, and, therefore,
Government have now said “We are prepared
1o float a company in co-operation with those
businessmen there who are calling themselves
Indians, and weant to trade with a third
country. What is that third country 7 What
¢else is that country except China 7 We have
bocr having direct trade relations with Japan;
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there is a cultural and trade pact with it ;
we have similar tiade relativns with Philip-
pines, Indonesia, Australia and New Zealand
and with all those couniries in that area. in-
cluding with Malaysia. So, what is that third
country 7 What else is it cxcept China ?
If that is so, if they wish to deal with
China, as he says, directly, openly and
honestly, then let them be honest with the
country ; let them be opened-hearted with the
country, get the sanction from the country
for this unholy and «eceitlul change in their
policy and attitude and posture towards
China, so that they can thereafter proceed
with it. But why should the hon. Minister
make this kind of statement there end after-
wards try to get out of the trouble by placing
before us this colourless statement ? 1 am
not prepared to accuse him of sayirg any-
thing untruthful.  He has not said the truth
itself. There is something more than what he
bas said and that is the truth. What is that
something ? Let him be honest and let him
be frank with us. If he does not know, let
him pass the buck to the Prime Minister and
then say ‘I do mot know what has been hap-
pening ; lam only a businessman and 1
went there to trade with all those pcople
also  if what they are doing is a sinful busi-
ness, since you have asked me to carry on
this sinful business as a Minister, 1 have
only dealt with it, but when | was warned
about what 1 was doing by my secretary and
other people, 1 have tried to get out of this
big statement,

SHRI B. R. BHAGAT : What is the
question 7

SHRI NAMBIAR : He wants a confes-
sion statement.

SHRI RANGA : He can consult my
hon. friend because he scems to be his
alrer ego.

SHRI B. R. BHAGAT : The only ques-
tion which I can apswer is whether there is
any other source to trade with China. 1T said
that the:ie was no other. The relations with
China, the overall policy etc. have been very
clearly stated by the Prime Minister often in
this House and also by the External Affairs
Minister. There is no change in it and there
is no question of any change in it.
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As for the question with whom T had
talked for trade, I am not a businessman,
although I have the honour to be in charge of
the trade relations of this couotry with the
outside world --that is an honour given to
me. Hoog Kong is an important market.
Therc is a trade Council there which con-
ducts the foreign trade relations of Hong
Kong with the outside world. I iavited a
delegation. When I talk of businessmen, it is
not businessmesn of Indian origin—they are a
very small percentage of the population ; it is
the Hong Kong businessmen who are resi-
dent there, It is in that connection the talke
went on.

As to Japan, in Japan I had talks of our
bilatersl trade relations with Japan, not
our trade relations with any other country,

SHRI RANGA : He had not answered
the other gquestion—about the earlier talks
with China in regard to this matter.

SHRI B. R. BHAGAT : I suid no. If
he asks a direct question, 1 am prepared to
answer. When I said we have no offer of
trade with China, that applies to today, yes-
terday and the dav before

SHRI RANGA : Did we make any offer
to China ?

SHRI B R, BHAGAT : I said no.

SHRI DATTATRAYA KUNTE
(Kolaba) : From the statement made by the
Minister as well as from press reports, it is
clear that it is a change in policy, because
the Ministcr wants to say that we would
prefer to trade direclly and openly. This
being a change in policy. T would like to
know whether the Minister through this
interview is waving the flag of surrender to
the Gowernment of mainland Chioa, but
only agreeing to and acquicscing in the
occupation of thousands of square miles of
Indian territory but accepling that it
rightfully belongs to China. It so, why has
it been done in breach of a solemn pledge
taken by this House amd the country ? Is it
forg - tten that this Houss undcr the leader-
ship of the late Prime Minister, Jawaharlal
Nehru, hid with near unapimity expressed
quite a contrarv sentiment and pledged
itseif to liberate the occupied Indian territory
from Chinese oggression, and these
sentiments were echoed and reciprocated by

the nation as a whole? What is the
inducement for such a yolre face 7 Does the
Minlister hope to earn a lot of foreign
exchange through this ? Will he give the
figures of trade for the period immediatelly
before the trade was stoppad 7 Does the
Minister want to barter away the honour of
this ancient land for a mess of pottage 7
Does the Minister know that the mainland
Chinese Government have introduced a
foreign trade currency of their own the
acquisition of which is a must, and that
the said currency not being quoted on any
interoational exchange, its value could be

varied at the sweet will of that
Government 7
SHRI B.R. BHAGAT: There |is

absolutely mo question of any change in
policy. If there been a chaoge in poliey, I
would not have gone to & piess conference
to announce it ; I would have come to this
House and made a statement when in
session,

Actoally, there was no question of
reference to China. When a question was
asked about another matter, about this
company, this came up. I can assure the
House there is no question of any change in
policy.

As for the pledge taken by the House
and the country, 1 was also a member then
and along with others, we are a party to
that. We all stund by that.

The policy with regard to China has
been clearly stated ; whether it is trade or
any other matter, it ia related to the overall
improvement in the political relations with
China. Anything can follow only if the
over-all relation improves. Therefore, there
is no step today, nor has there been in the
past, and the:e is no change in the policy.

Again, I would say that, when the hon.
Member says that we prefer to trade directly
and openly, it is our policy not only with
China ; we are not in favour of clandestine,
indirect or switch trade. In all our agrse.
ments we have banned it.

What I said was just a statement of
policy in our trading rclations with any
country in the world, ani there is no
question of any new policy or any new
emphasis of policy to draw any such
conclusion,
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The trade with China in 1959 or 1960 was
pot very substantial. For examples, imports
from China in 1960 were about Rs. 3 crores,
and exports to China in 1960 were about
s, 5 crores. But, since then, Chinese trade
with the world has grown. The hon. Member
is right in saying that they are quoting their
own currency, and doing all their trade on a
cash and carrybasis. 1 would only say that
China, since then, has come out as an
important factor in the world market,

SHRI] M. N. REDDY (Nizamabad) :
The hon. Minister has been very vague and
equivocal in his answers to the questions
put by the first two hon. Members. 1 would,
therefore, request him to note down my
specific points and reply to them.

He said that Hong Kong was an impor-
tant trade centre, and that the proposed
company would nsturally try to develop
export to third countries also, I would
request him to specifically identify the
probable third countries in the arca,
inasmoch as we have trade relations and
standing agreements with almost all the
countries, including North Vietnam. So, let
him clarify what he meant about the third
countries in his press interview

Secondly, I would like to know .« hat
measures he would propose, after the floating
of this company in Hong Kong, to prevent
the possibility of switch trade with China,
what specific provisions he would incorporate
in the agreement with the proposed company.
They may also be spelt out.

Thirdly, while it may be true that the
hon. Minister wants to be very honest and
open in his trade relations with other
countries, China is doing a lot of smuggling
and indirect trade with this country through
the Indo-Nepal border. That is very well
known, and even the Delhi market is flooded
with Chinese goods like pens, traosisters
etc. The latest in the market is the Red
Book of Mao's Thoughts in all the languages.
So, 1 would like to know what further
steps he would teke to prevent this kind of
smuggling or indirect trade with us, to prevent
our currency going into their hands and
being used for subversive purposes in our
own couniry sgaimst our national interests.

SHRI B.R. BHAGAT : This joint
company which the STC will float in

collaboration with a Hong Kong businessmen
is yet to be formed. In what from it will
come it is not yet known, because it is just
an idea that was mooted in my talks there. If
this company is formed, all these points
put forward Yy the hon, Member will
certainly be taken care of, but at this stage
we can only say, as 1 have stated, that our
policy is not to encourage indirect or
clandestine trade with any country. Hong
Kong trades all over the world, It is trading
with almost every country ino the world We
have only to look around the world to see
what are the third countries in which this
joint companv will have prospects, and
where trading advantages will accrue. All
the details can be sorted out when the
company is floated and safeguards can be
taken at that stage ; it is premature to
speak about them now.

The later part of the question was : how
we are going to prevént clandestine trade
through a third country, say, Mepal. That
is the relevance of my statement. We have
said positively that we are against all such
clandestine trade, of things comiog from
China through Nepal or any other third
country, We speak from our experience.
Where & country harms our economic
interests through the land border, we have
given a statement a number of times how
we are Irying to prevent that through our
land customs and all that. We have a large
land border. Even there we have strength-
ened the measures to prevent that. Again [
shall say that is the relevance of the
statement,. We are not in favour of any
such clandestine trade.

ot wew fagrd aoRd (T
wenet wgEy, WA oY A WY @Arel &
srara frir § 9@ A1 TeanEdt gedw
& qory A A8 @ E | 6 SRy
e 1 @F ygfw | dar fv qeR
WERT T FYP A AT ¥ FOHA FFC
et "y § A1 IR gATEETaT dhe
¥ GATAE@TAT ¥ AT FY | IAX  FIA®
qgdfme mfs @ v & &
ST wT A qEr W I IW
FeaTEATAT EEET ¥ g Agey & afey,
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ot Fo flo g A AgF ¥ WX IFA
Haragramel ¥ g ¥ ag a9 w@ard #
gl ey =rfgg 1. (swEeTA).. SO
At wrgw Afww g wgw & wfeg
g 3E fF a7 a7 ad gEEId # adl
gt § 91 faaw gdt & gevsEw d@q
dahd

ot w@en Fga & 3 gmEm oF
WATET FIGHT FATEN | FATIE FEGAT qATH
w1 famre wsagr @ afaq & wmgar ar g
STE F¥9A! Fad wredra sqrarfiar &
arw & (aw garg a7 @@ & wft 7
RETT A er fr I AT-AANT AT
o @ | wE v ag @ fr 3@ gmEm
§ ay gu S srardt it @03 e
srardt wegfaer argan, aref dTEe &
QI gl aamqrz FTA1 TE | woAT Ay
1 gw Qg & aEyg fFoegw 9 gy
ST g FAT =gy, A4 f@gr =
g1 we wgigm AsA A fazare
FHC aqTd o 7 147 fgw e 7 frm
A% & QFar 9rgd & ! F wqA dmr 0
N foF aamr A AT AE IR E A
ghrem # 43 go S ey s i
#t geg yfg & NF fgg am F71@,
ITHT 7 AFT 7

& 9 9 & 1 FE TEAT § AT
AR % fafwsr wasar z@ awg &1
w2 @ E fr g wegfee g & wfa
A agemT wmgy & 1 oz gA wA A
w1 @ 5 gw 7 & qrg T F@
b fagdare 1 am ¥ fadw w7
IawT ®e fwar | wa fadw e go
A 5g 5 gw o 9 T AT FA A
deT ST F | IR ag T8 Ter i
& & 5w = IR oS0 #f aEE
agt § o a% f i mFEwgFD g, I
as fr ag g offt o3 Foom TR

1 97 TF Iy wyAr e Ay
AT AG! IGAAT W T TF AGGwAEa;
®) FETAAT AT I TG FET, g AT N
g =TI TE F4T | fade sy W
¥rgrmrHans ¥ gfs wR @
R S A dwr w0 2 oWre fay
YT # 419 AF TEY g § W @R
R FA F R ARy ? ¥ aoft
TEEa ¥ oF mrarar wgar £ gR
it § e oY a7 fr ag it a0 U
& 14 Fava &) sfaw & ¥ fdee o
% & w1 7ot wgiey gz W1 ag frorw
feemi fs o aw wgfre 7 gard
yfw areft &7 & g g a7 A% K
arg fedt a@ &1 safear s adl
au

13 brs.

sit wo Tro W : wgt a® <« ¥
sfrgmdAifa e g g & at #
st ##At ¥ qu e feafa &Y @
< foar @ fomst @i #gr f5 i &
| e g g feafadt &t oo ®
@FT g7 Ao F@ & fag darc g
AR FaH AT @l A AT 1 W
faw ¥t warer ¥ oy facpw =y Afa &

ot wew  fagrd  woddt ;oo
"Ry, Tg wATaT T AR E fe o
% NI gard yfw e A s om gw
I & 9 =TT A FOA |

&1 To o AMA : AT WAL W
fenfadt § ag FT AT 71 o A @
/AT |

fiveram g (el ax2) @
AR WAL FT 47 AqwE § 7
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ot xo 1o W : Y Fg arfearite
# guA T A § IEY g [ FHE
Wz ¥ wy ufes o s wTEEA
A T €

ot wrw  fagrt ot :  wTOT
aum Iuy fasme &)

st wo Tro Wwr : gl aF AAAA
arodY ot & ag Fer fF o Fo do AW
A UEr wT A, § g @A wRer §
fragagt d ot aff 1 D fer ar wd @
€afee AT qEem FY oY quAT &
aguAT ¥ | A 97 FTARW F oAg 7
R AR & £ Ut ar @ w8y
w§ of fir gEF oF ar 7 @ 4 T
H aoe & A A gf

U AT AT g2 A g7 )
A fogr ag FroAr i & a4
wad fam gm w1 gorg w6 @y @Ay
ar & w1 fF 97 T add aq T
ardf ox &% & M fr aom feoagt
FTwoe d, B Fg T FAT R ag
¥ f wred) anfat & Zv &, N §
qarT wrzar § o A wedm At &
amagi & 3Iaw  wfawiw, 80 et
s wreata fafesw 78 §, g &
fafesr &1 agt <= A ar wreg &,
wrofydl Y dem agy TR § AR SAR
g AT II AN R 9T a5 W E
WA arafal &1 3T wefaw ¥
qrEeg A8 FU T qAF AT qIX A
#YE FrrEAAT 74 ¥ 1 T A9 A ) |
w7 Gaar 7 fr oez FTe v g
aqT @Y | Szt q% O 99 F ogeq B, Sy
sTOIT ga Agt AEd ¥ oY St gut
Ffga ¥ adt & SO v wofy a@

T

13.02 hrs.

PAPERS LAID ON THE TABLE
Fourth Five Year Plan

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
I beg to lay on the Table a copy of *“Fourth
Five Year Plan 1169-74". [Placed In
Library. See No. LT--3549/70)

Annual Accounts of the Post Graduate
Institute of Medlcal Education and
Rescarch, Chandigarh

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : On behall of Shri
K. K Shah, T beg to lay on the Table —

(1) A copy of the Certified Accou: ts
of the Post Gradvate Institute of
Medical Education and Research,
Chandigarh, for the vear 1968-%9
together with the Audit Report
thereon, under sub-section (4} of
scction 18 of the Post Graduate
Instituate of Medical Education and
Research, Chandigarh Act, 19 6,
[Placed in Li'rary Sre No. LT--
3550170)

Report of the Indian Delcgation of
the W.H.O. Reglonal Commlitee

{2) A copy of the Report of the Indian
Delegation to the Twenty-second
session of the W.H.O. Regional
Committee for South-East Asia,
held at Kathmandu from 29tn
September to 5th Octobzr, 1969,
[Placed in Library. See No, LT—
3551/700

Riview and Annual Report of the
Lubrizol Indis Ltd, Bombay

SHRID R.CHAVAN : T beg to lay
on the Tahle a copy each of the following
papers under sub-section (1) of section 619A
of the Companies Act, 1956 :—

(I) Revizw by the Government on the
working of the Lubrizl India
Limited, Bombay for the year
1968-69.
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{2) Aonual Report of the Lubrizcl
India Limited, Bombay, for the ycar
1968-69 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.  [Placed in Library, See
No. LT—3552/70)

Review and Annoni Report of the
Singareni Collieries Co. Ltd,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO); 1 beg to lay
on the Table—

(1) A copy each of the following papers
(Hindi version) under sub-section
(1) of section 619A of the
Companies Act, 1956 :—

(1) Review by the Government on
the working of the Singareni
Collieries Company Limited,
for the year 1968-69.

(i) Annual Report of the Singa-
reni  Collieries Company
Limited, for the year 1968.69
along with the Audited
Accounts. [Placed in Library
Ses No. LT— 553/70)

Aluminlum (Control) order 1970

(2) A copy of the Aluminium (Control)
Order, 1970 (Hindi and English
versions) publishcd in Notification
No. 5.0. 1103 in Gazette of Iodia
dated the 20th March, 1970 under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955,
[i’iaced in Library. See No. LT-
3554/70)

Agriculiural Refinance Corporatlon
Regulations, Central Excise Rules,
Notitication of the Customs Act.

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.K.

KHADILKAR): Obn behalf of Shri P. P.
>ethi, | beg to lay on the Table—
(1) A copy of the Agricultural

Refinance Corporation (Issue and
Management of Bouds) Regulations,
1969, published in Gazette of India

VAISAKHA 24, 1892 (SAKA)

Papers Lald 246

dated the 25th April, 1970, under
sub-section (5) of section 46 of the
Agricultural Refinance Corporation
Act, 1963, [Placed in Library. See
No. LT—3555/7C)

(2) A copy of the Central Excise
(Bxcise Amendment) Rules, 1970
(Hindi and Eoglish Versions)
published in Notification No. G S.R.
089 in Gazette of India dated the
2nd May, 1970, under section 38
of the Cential Excises and Salt Act,
1944, [P.aced In Library. See No,
LT--3556/i0]

(3) A copy of Notification No, §,0.
1542 (Hindi and English versions)
published in Gazette of India dated
the 2nd May, 1970, under section
159 of the Customs Act, 1962,
together with an  explanatory
memorondum, [Placed in Library.
See No. LT—3557/70)

The Customs and Central Excise Dutles
Export Drawback Amendment Rules
and Notifications

(4) A copy each of the following Noti«
fication under section 159 of ihe
Customs Act, 1962 and section 38
of the Centrul Bxcises and Salt
Act, 1944 :—

(i) The Customs and Central
Excise Dulies Export Draw-
back (Geoeral) Nineteenth
Amendment Rules, 1970
(Hindi and English versions)
published in Notification No.
G.S.R. 640 Gazette of India
dated the 18th April, 197..

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Eighteenth
Amendment  Rules, 1970
(Hindi and English versions)
published in Notification No.
G S.R. 641 in Gazette of India
dated the 1th April, 1970,

(ili) The Customs and Central
Excise Duties Export Draw-
back (General) Eighteenth
Amendment Rules. 1970
(Hindi and Ebglish versions)
published in Notificatio~ No,
G.8.R. 642 in Gazette cf India
dated the '8th April, 1970,
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(iv) G.5,R. 643 publised in Gazette
of India dated the 1Bth April
1970 containing corrigendum
to Notification No. G.S.R.
101 dated the 17th Jaouary,
1.70. [Placed in Library. See
No. LT—3558/70)

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Twentieth
Amendment Rules, 1970
(Hindi and English versions)
published in Notification MNo.
GS.R. 660 in Gazette of
India dated the 25th April,
1970. [Piaced in Library. See
No, LT—3562/70)

The Customs &and Central
Excise Duties Export Draw-
back (General) Twenty-first
Amendment  Rules, 1970.
(Hindi and English versions)
published in Notification No.
G.S.R. 661 in Gazette of India
dated the 25th April, 1970.
[Placed in Library. See  No.
LT—3563/70)

(vi)

Tripura Foodgrains Movement Control
Amendment and Sugar
Amendment Order

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : 1 beg to lay on the Table a copy
each of the following Notifications under
sub-section (6) of section 3 of the Essential
Commodities Act, 1955 :—

(1) The Tripura Foodgrains Movement
Control (No. 2) Amendment Order,
1970 (Hindi version) publised in
Notification No. GS.R. 427 in
Gazette of India dated the 25th
April, 1970. [Placed in Library. See
No, LT—3564/70]

(2) The Sugar (Price Determination)
Third Amendment Order, 1970
(Hiodi end Eonglish versions)
published in Notification No.
G.S.R. 644 in Gazette of India
dated the 23rd April, 1970, [Placed
in Libecry. See No, LT—3565/70)
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12.06 hrs.

ASSENT TO BILL

SECRETARY : Sir, I lay on the Table
the Finance Bill, 1970 passed by the Houses
of Parliament during the current session and
assented to since & report was last made to
the Heuse on the 15th May, 1970.

12.07 brs.

STATEMENT REL: STRIKE BY RAILWAY
FIREMEN AT MADRAS

MR. SPEAKER : He may lay it on the
Table.

THE MINISTER OF RAILWAYS
(SHRi NANDA) : 1 lay the statement on
the Table,

Statement

On the Southern Railway there are two
Sectional Unions viz. The All India Loco
Running Stalf Association and the Southern
Firemen's Council which draw their member-
ship from . few categores oi Railway staff
such as the Loco Drivers, Shunters, Firemen
etc. These associalions have not been
recognised by tlic Railway Administration in
consonance with the accepted policy of the
Railways to avoid multiplicity and fragmenta-
tion «f Unions, There are two recognised
Unions on the Southern Railway who
represent all categories of Railwaymen on the
Southern Railwey includirg the Loco Runn-
ing Staff.

The unrecognised Sectional Unpions on
the Southern Railway referred to above bave,
in the past also, on two occasions (in
January and July '68) caused disruption to
traffic in pursuance of their demands most of
which were already under negotiation with
the recognised Unions.

The present agitation started off with a
hunger Satyagraha from 4th May "70 to 7th
May *70. On the 10th of May 1970, a large
number of employees ¢r ma::e presented sick

reports to the Loco Foremen comcerned,
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claiming that they were sick and accordingly
refrained from discharging their normal
duties. The agitation started at Basin Bridge,
Arkonam, Tondiarpet and Madras Area and
gradually spread to broad-gauge portion of
Madras, Guntakal and Olavakkot Divisions.
Subsequently, all Divisions of the Southern
Railway were affected in varying degrees, Out
of a total sanctioned strength of about 7000
stafl, the oumber of employees on sirike
varied from 1057 on 10.5.70 to 3161 on
14.5.70. This caused considerable disruption
to traffic and though the Railway maintained
most of the main line mail and express trains
with the aid of the Iloyal section of the
Running staff, most of the passenger trains
and goods trains had to be drastically
curtailed.

On the 11th May 1970, after two days of
consideration, the Southern Railway Admini-
stration issued a notice calling upon all
employees, who had resoried to stoppage of
work, to resume duty by 12.00 hours on
12 570 failing which they would be treated
as on illegal strike.

A large number of employees, however,
remained away from duty. I held a meeting
with the representatives of the recognised
unions, viz. S$/Shri T. V. Anandan, M. P,
and K. H. Kulkarni, General Secretary,
representing the N. F. 1. R., and Shri Priya
Gupta, General Secretary of A. I. R. F. Both
the recognised Federations stated that the
demands put forward by these employees had
already been put forward by them and were
in the process of negotiation, They were
also in agreement with the policies followed
by the Ministry of Railways of not recongnis-
ing sectional and category-wise @ssociations.
Shri J, M. Biswas. M. P. and a few others
met the Deputy Minister for Railways and
pointed out that they would endeavour to
bring the staff back to duty if they could be
given an assurance that the carlier assurances
glven by the Ministers would be implemznted
in full. They were given such an assurance
in writing by the Deputy Minister for
Ruilways.

Subsequently, the Chief Minister of
Tamil Nadu was contacted by me aod I
brought to his notice the trouble and loss
that has been entailed by the dhmp(_ion to
traffic and requested him for assistance in our
endeavour to restore normal conditions.
Appreciating our stand, the Chief Minister
issued an appeal to the staff asking them to
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resume work and assuring them of his good
offices in settling the dispute. Consequent
on this appeal, the leaders of the striking
employess met the Chief Minister and decided
to withdraw their agitation with effect from
the after noon of 15th M:v, 1%¥70. 1 have
arranged to meet some of these employees to-
day in the afternoon to ascertain their view
point and tneir grievances,

The demands put forward by these
employees have varied from time to time but
9 demands have been listed in the Tamil
pamphlet brought out by them and in their
carlier resolutions. The main demand
appears o relate to an allege! failure to
implement an earlier assurance in connection
with the agitation in July 1968, 1 am told
that all assurances given earlier have been
implemented, but when approached by
Sarvashri K. Ananda Nambiar, J. M. Biswas
and T.V. Apandan I undertook to review
the position and fulfil any commitment that
remained unfulfilled.

With regret I have to report that on this
Section alone the Indian Railways have
incurred a loss of approximately one crore,

Constitution (241h)
Amend. Bill

-

13.08 brs.

STATEMENT RE : STRIKE BY DOCK
WORKERS AT MADRAS PORT

MR. SPEAKER :
Table,

He may lay it on the

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : |.1ay the statement on the Table.

Statement

1 am bapny to inform the House that the
strike by the woikers under the Dock Labour
Board, Madras and the workers of the Food
Corporation of lodia in Madras Port which
had commenced on April, 50, 1970, has been
called off with effect from Saturday, May 16,
1970.

13.09 hrs.
CONSTITUTION (TWENTY-FOURTH
AMENDMENT) BILL, 1970

THE MINISTER OF HOME AFFAIRS
(SHRI'Y, B, CHAVAN): Sir, I beg to
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move for leave to intreduce a Bill further to
amend the Coustitution of India.

MR. SPEAKER ; Motion moved :
“That leave be granted to introduce a

Bill further to amend the Constitution of

India."

SHRI KANWAR LAL GUPTA (Delhi

Sader) : Tt will take a long time. We may
take it up after lunch,

ot aqar fag (3gug) < @ wEw
amear g fs 1egm @ s awar  fy
LUl

st tfa v (9)) : wemw wgnm,
w9 w it faar o

SHR1 RANGA (Srikakulam) :
not finish it now,
lunch.

We can-
You can take it up after

THF MINISTER OF LAW AND
SOCIAL WELFARE (SHR] GOVINDA
MENON) : This is a motion to introduce
a Bill. By convention it is adopted without
any discussion.

MR. SPEAKER @ That is the normal
practice. But if objection is raised about
legal competence 1 have to allow that, |
hope we can dispose of it in a few minutes. ..
(Interruption).

sY v g gw AW &7 WY EE-
frm & ... (wwwwmw)

SHRI P, K. DEO (Kalahandi) :
rise to...(/nterrnpticns),

Sir, 1

MR. SPEAKER : The hon. Member

has got the right to speak. I have permitted
him,..!Interruptions’.

SHRI P, K. DEO : Sir, you bring the
House to order so that [ can speak.

it ferewer Wiy (wqaet) < B s
w1 yor & 1 feeht frllaw & ohewre R
T 9N EfF gw @ seoIw e
fadw w0 A & oY g Y faw W
g 21 & o wrgenr @ f o st
azeq ¥ fafer sy o e far g ?
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weaw WERY ;. W9 37 gdra feEa
g fF qad gz fomr goramar 81 faT
¥rad #1 qgw foren gor omm@r § SR
AT AT |

SHRI RANGA : Why not you adjourn
now and take it up afier lunch ?

st TEEE qEWS! (HHTET) © W1 96
TEiEde § Ag w9 @ aFd § 7

it mrw fagrdt mwdd (FTra )
wig g & & gz faaz &1 faga &)
= 9T FIEY AT 9@ | A7 favaw v
fadra #7 <@ # 77 A7 W17 ARGT ATy A
A aFA & Wl amw 7§ Al emar fw
Fed AT & 7 fopr A9 ArEw 1@d &1 A
naAT & AR E |

MR. SPEAKER : Either | will have to
dispense with the lunch hour or have it after
this is over.

SOME HON. MEMBERS : No lunch.

SHRI BAL RAJ MADHOK (South
Delhi) : This is a very importen’ measiire.
What is the hurry about its introduction ?
Why should we forego the lunch?  Itis
wrung. The rules of the House provide that
the House should adjourn for lunch at
1 O*Clock and meet again.

SHRI PILOO MODY (Godhra) : What
Shri Bal Raj Madhok has said is quite
correct, Whenever the lunch hour is dis-
pensed with, it is by prior agreement. It
should not be done arbitrarily to suit the
convenience of the government.

MR. SPEAKER : 1 bave been doing
it a number of times to suit you also.

SHRI RANGA : We are not asking for
a regular adjournment...(Inierrupiions),

SHRI K. LAKKAPPA (Tumkur) : The
hon'ble Member, Shri P. K. Deo, is a privy
purse holder and, therefore, he is a benefici-

ary. Isit open for such a Member (o raise
objection sgainst the introducticn of this
Bill 1
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As a Member he has
This is no point of

MR. SPEAKER :
got full right to spcak,
order.

SHRI P. K. BEO (Kalahandi) : Sir,
under Rule 72 of the Rules of Procedure and
Conduct of Business, I oppose ihe introduc-
tion of this Bill. T being one of the original
signatories to the bilateral convenant which
forms the vary basis of unification of India
and of this Constitation 1 deem it my duty
to oppose this Bill, Though to me any
unilateral abrogation of a bilateral contract
is a flagrant breach of faith in 1he words of
Sardar Patcl. 1 will not go inte the merits at
this state but confine my obszarvation to the
legislative competence of this House, The
provico to Rule 72 cave : “If the levislative
competznce of the House is questioned then
th> Speaker mav permit a full discussion
therean ™  Sa, | request you to arranpe a
full discussion on th's subject.

Firstly, these covenants and agreements
form the very basis of the Constitution. They
are the foundations of the Constitution. So,
it is nct open to the legal, lepislative ¢com-
petence of th: House to challenge the
fouodations «f the Constitution. Tt is only
another Constituent As cimhly which can go
into this guestion,

Secondly it is a BN the first of its kind
in the Jonn legislative history of this House,
incinding the Lok Sabha, the Provisional
Parliament amd the  Central  Legislative
Assembly, which cannot go to the court for
its judicial »nterpictation. Though the Bill
deletes Articles 291, 362, 366122y of the
Constitutivn it conveniently avoids deletion
of such clauses which do not suit the ruliog
Party. that is, Article 361 and proviso of
Article 131 of the Constitution. Though all
the relevani Artic'es dealing with the institu-
tion of rulerships, convenants, agreements
and so on are deleted, the ratention of
Article 363 ard proviso of Article 131 of the
Constitution is not only redundant hot it is
deliberate, thereby making the desired
mischief. What is the mischief 7 Article
363 bars the jurisdiction of 1he courls
including the Supreme C-urt in regard to
adjudicating in respect of any dispute that
may anise out of veativs. covenants, enpage-
ments, ctc  Article 131 dealt with the
eriginni  junisdictkn of 1be Supreme Court,
The provisa of Article 131 also bars such
dfspute 1o be justiciable in the Supreme
Court.
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So, if you go through the Constituent
Assembly debates on this Article you will
find that jurisdiction of the courts has been
barred lest somebody might challenge the
very integration of the erstwhile Indian
States and might Jead to the srarus quo ante
and the process of disintegration might start.
But, nowhere in the Constituent Assembly
such a contingency was visualised that the
Government being a contracting party will
go against its plighted word. So, the
purport of the Bill is to deoy a section of
this country's citizens access to the court of
justice, right to justice which is the basis of
all civil assurances, which 18 the foremost of
all social expectations. Dental of such a
right would be an ab mination as repugnant
to the law as to the conscience,

1 take a leaf from British Constitutional
history. - I would like 'o refer to the famous
Magna Catra, the first Hill of Rights of the
British people, of 1215, I quote from Wade
and Phillips, Constitutinal Law :—

“The famous clauses which laid it
down that no man should be punished
except by the judgement of his peers or
the law of tbe land and thut to none
should justice be denied™.

Here in India in 197, we retain an article
in the Constitution which bars ocertain
sections of our citizens from going to the
court of justice. [s itnot and anachronism
to deny certain sections of the people sccess
to the court ?

It infrioges article 14 of the Constitution,
Let us see what article 14 of the Constitu-
tion says Article 14 of the Constitution
says :—

“Equality before law. The State
shall not deny to any person equality
before the law or the squal protection
of the laws within the territory of
India™.

It will be a sad day for the country and
its parliamentary democracy if rights,
interests and guarantees of minorkties,
whether linguistic, or cthoic or cultural or
functional however, microscopic they may
be, are tnken away by an exscutive flat or
are steamrolled by the brute majority of the
House, by sheer force of numbers and they
are denied the right to challenge any unlaw-
ful law and have to reconcile to fate, and
the judicial courts become silent spectators
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to the rape of fundamental rights. It will specially, constitutional statues, that

be a sad day if arithmetical permutations
and combinations and mathematical compu-
tation of numbers are gcing to decide the
destiny of the people of this country.

India is still a democracy and not a
tota'itarian State. Are we to be reduced to
second-class citizens, for we will have no
access to the courts of law 7 1 have not
come her: 1o beg but 'o appeal 1o all
minorlties to be vigilant and conscious for
the preservation of their rights and demo-
cratic values and not to suceumb to the
brute majority, After all, the law of the
jungle, might is right, is not to prevail in this
country.

Even a criminal has a richt to bhe heard
in the law courts ..([rrerruption).

MR, SPEAKER : Order, order.

SHRI P. K. DEO : The Bill, as it
stadds, denies the aggrieved party the most
rudimentary of the rudimentary rights, that
Is, the right to justice and contravenes article
14 of the Constitution. So. it is beyond the
legislative competence of the House.

Secondly, we learn that the concerned
parties submitted a memorandum to the
President to refer the matter 1o the Supreme
Court for opinion under articie 143(2) of
the Constitution. The Constitution-makers
anticipated this contingency.

This is what article 363 days :

“Notwithstanding anything in this
Constitution but subject to the provi-
sions of article 143, peither the Supreme
Court nor any other court shall have
jurlsdiction in any dispute arising out
of...etc., etc.

...or in any dispute in respect of
any right accruing under or any liabi-
lity . "

Article 363 has itself laid down the avenues
of justice. The exclusion of ordinary jurisdic-
tion of courls was made expressly subject to
the advisory opinion of the Supreme Court
under article 143, sub<clause (2). Now, here
is the interpretation which says :

“It isa well-established principle in
the interpretation of statutes, more

when In one article another article is
mentioned, then the specific provision of
the latter article, and the object of
invoking them, must be given the fullest
respect. But when, as in the present
case, an article goes so far as to bar the
inherent right of the citizen to obtain
redress from a court of law then any
provision within it which surmounts the
bar assumes the force of a constitutional
requirement, It becomes a jural impera-
tive,"

The public opinion has been gathering
momentum in this regard. The supremacy
ot the judiciary is the shect-anchor of India's
democracy. Even a Communist Member
like Mr. Bhupesh Gupta has lately introduced
e Bill...

SHRI S. M. BANERJEE (Kanpur) : He
has withdrawn it.  (Imierruption).

SHRI P. K. DEO :  Bill No.
1970 in the Rajya Sabha which says :

11 of

“When not less than 1/10th of the
membership of Parliament make a
representation to the President to refer
aoy Bl to the Supreme Court for
cpinion under article 143, the President
shall refer .

Even a Communist Member like Mr.
Bhupesh Gupta wants that in a controversial
matier, the President should take the
Supreme Court's opinion. You see how our
friends here are sbouting. (/nrerruprions).

MR, SPEAKER : Order, order. May |
request all of you not to interrupt him ?

Let him make his speech. Have sume
patience.
SHRI ATAL BIHARI VAJPAYEE

(Balrampur) :
together,

Hunger and anger go

SHRI P. K. DEO : Here, more than 70
Members of the Congress (R) Party including
the leaders of the Swgntra Party, the Jana
Sangh and the B K. D. have written to the
Prime Minister to refer the matter to the

Supreme Court for opinion,
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SHRI RABI RAY (Puri): Who are
they 7 You give their names (fnterruption).

SHRI P. K. DEO : But uptill now, we
have not heard any final word from the Presi-
dent on the memerandum,

After the Bill is introduced and the
House is seized of the Bill, any reference at
a later stage will create a condition of con-
frontation between the highest judiciary and
the supreme legislature.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : It is a geocral debate on  the
considernation motion of the Rill or s he
opposing the principle of it? (larerrup-
tlons).

SHRI P K. DEO . 1 am not yielding.
The situation of confrontation has to be
avoided.

So, as the opinion of the Supreme Court
has not yet been obtained before the infro-
duction of the Bill and the doors of Justice
have been s'animed at the later stage and as
the verdict of the House is to be decided on
the arithmetical majority, it cannot be the
last word on the subject.

Its introduction, according to Supreme
Court's opinion, is repugnant to all canons
of jurisdiction and beyond the legislative
competence of the House. It contravenes
the property right under Art. 291. Sir,
privy purse creates & right 1o certain pro=
perty payment of which (J+terruptions'.

wtas WAy A9 G AT ATATT
TFEE FaT T @ & |

SHRI P. K. DEO : It coniravenes the
property right under Art. 291. The privy
purse is a cerwin property the payment of
which is charged to the Consolidated Fund
of India. It is not subject to the vote of
Parliament like various publi. debts. These
are not ex grar @ grants. The liability to
pay and the right to receive the privy purse
are expressly guaranteed by agreement and
covenants, It is a property under Art.
19(1)(f) and 31(11. Art. 3112) <ays that no
property shall be acquired save for 8 public
purpose aod save by authority of law
...{Imterruptions’---which provides for com-
pensation.

In this regard 1 would like 10 draw your
attention to the Address of tbe President of
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India to Parliament. There, on page 13, he

bas categorically stated :

“It is, however, our intention to make
certain transitional arrengement so that
the formier rulers can adjust themsives to
the changed elrcumstances.”

The Home Minister addressed individual
letters to all the rulers seeking their co-
operation and goodwill-..;/nterruptions) -
Though the Home Minister hints about
alternative financial arrangements and the
President has mentioned about them—tke
Home Minister called It ‘transitional arrange-
ments' ; I deliberately use the word ‘transi-
tional arrangements’ because it has ben
meationed by the Home Minister himself—
there is no such provision in this Bill,
The Home Minister desires to .. (sqaer)

TR AERY ¢ 9T Q1Y ATC-ATT
e w foflz w6 O A fadr o
s 7EY g fear v & & grow ok
w1 ¥ @ gwy mAARkw Ag
T |

SHRI SHEO NARAIN (Basti):

you either control the House or adjourn
House, (/nterruptions).

Sir,
the

MR, SPEAKER : If you go on like this
wasting the time of the House, I will have
to adjourn the House,

This is the advice given by Shri Sheo

Narain. (Interruprion

SHR1 PILOO MODY (Godhra) : Can
you at all hear his argument, Sir 7
{Interruption

MR, SPEAKER : | an so sorry ; il you
go on like this, T have no alterative but to
adjourn the House for lunch. We will meet
at 2-30 P. M.

13.32 hrs.

The Lok Sabha adjourned for lunch
rill chirty minutes pasi Fouriean of
rhe Clock
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The Lok Sabba re-assembled afier lunch
at thirty-twe minutes past Fourteen
of the clock.

[Mr. Speaker in the Chalr.]

CONSTITUTION (TWENTY FOURTH
AMENDMENT) BILL, 1970—Contd.

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B, CHAVAN) : Before we begin,
I have a submission to make. My sub-
mission is that this debate—I should say
discussi- n—is likely to take a little more
time. There is another debate- debate on
Telengana—which is fixed at 3 0" clock
which may have to be postponed. So, I am
making a submission that this item should be
finished first, and whenever we finish this
debate, then we may take up the debate on
Telengana.

AN HON. MEMBER : 1 think itisa
very good idea to finish this.

SHRI M. R MASANI (Rajkot): I do
not sec any reason why the order of business
should be chaoged in this manner.

MR SPEAKER : This was fixed before
the lunch. Unless we finish this, how can 1
toke up that item ? It is not a debate that is
going on.  But, these are the few constitu-
tional objections which havs to be discussed
befoie leave is granted.

SHRI PILOO MODY : 1 believe that
the ['time Minisler wants to have negotia-
tions with the princes in any case. If that
is 50, 1 do not see the purpos: of introducing
this Bill,

MR. SPFAKER : Shri Deo had enough
of time, He wanted fifteen minutes but he
went beyond fifteen minutes.

Kindly conclude within two or three
ninutes.

SHRI P. K. DEO : T was speaking
regarding the Home Minister’s letter to the
cencerned party regarding ‘he transitional
a'l'ance. It means the Home Minister
wapts 1o decide by an executive fiat He
can stop it at any time if it is so needed
wlen these persons do not tow the line of
t' ¢ party in power or they follow different
political persuations.
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So, the cat has been out of the bag, and
the male fide motive of Government as
evident from what came out the other day
from the Prime Minister’s camp is now
clear, namely to declare it as an office of
profit. €0 that these persons should be
debarred from contes'ing the clections. That
is the sole purpose of it. So, they want to
bar their entry into the legislature, because
they want to penalise these persons for their
growing popularity or for their patriotism. T
do not find any justification in that argument.

This Bill does not enumerate any public
purpose  The Bill says that it is incompa-
tible with on egalitarian socisty. The concept
of egalitarian society is a political ideology..

MR. SPEAKER : So far as the discus-
sion of the merits is copcerned, that is not
permissible now. The hon. Member can
only raise constitutional or legal objections
aguinst its introduction.

SHRI P. K. DEO : 1 am contesting it
under article 13 (20 of the Constitution,
becauie the Bill does not enumerate any
public purpose, nor does it contemplate any
compensation to be paid by authority of
law. The so-called co.operation for settle-
ment is soueht at the point of revolver, that
is, by the intreduciion of this uncons'itu

tional. illeenl and immoral Bill, Ttis an
expropriatory measure, and it affects the
Fundamental Rights enshrined in article

19¢1) (f) and article 31(1) of the Constitution

Though I do not challenge the power of
the House to amend the other articles of the
Constitution under article 368 it should be
subject to article 13( ) of the Constitution.
Let us now see what article 13(2) says : It
says :

“The Siate shall not make any Jaw
which takes away or abridges tbe rights
conferred by this Part and any law made
in contravention of this clause shall, to
the extent of the contravention, be
void."

There is the famous Goraknath versus The
State of runjab cise which has placed
Fundamental Rights outside the amending
process, and so long as the judgment holds
the field, this Parliament will have no power
to amend Part [II of the Constitution so as
to abridge or take away the Fundamenta!
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Rights enshrined therein. So, Shri Nath
Pai tried to bring forward his Bdl to undo
all the good that had been dons in that
judgment but it has been pending since the
last so0 many years.

MR. SPEAKER : Is privy purse a
Fundamental Right ?

SHRI P, K. DEO : At that time, Dr,
Lohia was there in the S. § P. and therefore,
they opposed Shri Nath Pai's Bill. Now,
Dr. Lohia is not there. I do not know
whether there is any consistency in the
thinking of the SSP. So, they now go the
whole hog to support that measure.

My most important point is that this
Bill is a mooey Bill under article 110(1) (b}
S0, there should be a financial memorandum
attached to the Bill and alse the recommenda-
tion of the President. The recommeudation
of the President has already been sought ..
(Laughtery There is nothing to laugh about
here. The President’s recommendation has
#lready been sought and intimated 1o your
Secretariat, Sir, on the 15th of this month.
But where is the financial memorandum 7 I7
there is no financial memorandum, at least
the quantum of compensation or the prin-
ciple under which the quantum has to be
distributed should be there. It should have
been consistent with the sentiment expressed
by the President in his Address on the
opening day of this Lok Sabha Thete is
absolutely no men'ion of the financial
memorandum. In the absence of the
financial memorandum, this House cannot
look at this Biil. So, there is no question of
introduction of this Bill...

SHRI1 5, M. BANERIJEE : Let us pass
this Bill without lookiog at it.

SHRI P. K. DEO : Now, 1 come to the
moral and ethical points ..

MR. SPEAKER : There is no question
of moral or cthical points now, It is only
constitutional poiots which he can raise
now.

SHRI P K. DEQ : That is the only
thing which India bas to be proud of. If
India bas anything to claim which contri
buted to the advancement of the world, it is
the moral and ethical values. Herc Lbe
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honour of the country is involved. Here
in this Bill India’s pledged word is sought
10 be broken at coavenience like & pie-crust.
Then what will become of the credibility of
the nation inside and outside ?

Taking all these factors into account, I
most respectfully submit that so long as art,
13(2) remains part of the Coustitution, we
cannot invoke art. 368 of the Constitution
as the Bill patently takes away and abridges
the fundamental rights, So it is beyond
the legislative competence of the House. So
when such a question arises, 1 draw your
attention to the rules of procedure and
conduct of business which provide for a
full discussion. This cannot be disposed of
by one or two speeches. When legislative
competencc is challenged, it provides for a
full discussion. T hope vou will rise to the
occasion like your predecessor, Shri Mava-
lankar, and also Sardsr Hukam Singh who
give his famous ruling on my point of order
when I p'aced soms secret document of the
Government on the Table 1 hope you will
allow a full discussion and not allow this to
be throtiled by the brute majority of the
House.

MR. SPEAKER : There no need for my
ruling.

SHRI P. K. DEO : We are barred from
taking the matter to the court at a later
stage when the Bill becomes Jaw. When
we are denied the right of reference to the
Supreme Court for advisory opinion, I think
you should not allow the introduction of
the Bill but ask Government to go to the
Supreme Couit under art. 143(2) prior to
its introduction and get their oploion.

st e fag  (Rpoye) @ wemw
gy, tF wredferw faq qg@ & w=
@R A O

SHRI SURENDRANATH DWIVEDY :
On a point of ord:r., So far as we huve
understood the rules, at the introduction
stage, if there is any objection, you w:ll only
select one member to speak...

SOME HON. MEMBERS : No, no,
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SHR1 SURENDRANATH DWIVEDY :
.. in opposition and then the Minpister in
charge will reply. There may be many
objection but sou will give the floor only to
one member to oppose. But if you are
allowing a general discussion on the ground
that kgislative compelence has been ques-
tioned, I have oothing to say. DBut the
question is whether you are allowing a
general debate and anybody who gives a
slip will be called,

MR. SPEAKER : I made it very clear
at the beginning that only legal or constitu-
tional points can be raised concerning
competence. As for discussion of the
merits, this is not the stage for it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : No. Under the rules, one member
can take objection even on the merits of the

Bill. You permit at least one member to
do that.
SHRI SEZHIYAN (Kumbakonam) :

Shri Dwivedy has raised a pertinent point.
It you allow opposition to be raised on the
grounds ol legislative competence or oiher-
wise, a general discussion should be allowed.
But it it is a gencral opposition, only one
member is allowed to oppose and the
Minister in charge will reply aod there it
ends.

MR. SPEAKER : I made it wvery clear.
This is providcd by the rules. We cannot
discuss the merits at this stage ; one can
only object on other grounds.

SHRI SURENDRANATH DWIVEDY :
1 am sorry I could not make myselfl clear.
As has been very clearly stated by Shri
Sezhiyan agein, there are two points involved:
If it is a general oppositi»n, &s you say, we
capnot go into the merits ; only general
points can be made  If Shri Deo has done
that, that is the end of the matter, because
in that case you could choose only one
member who will make his speech. 1f you
are permitting him under the rroviso to rule
72 10 challenge the legislative competence
of the House, then you can permit a general
debate. I, therefore, wanted to know from
you whether you have permitted objection to
the legislative competence of the House to
be raised or general opposition to the Bill,

MAY 18, 1970

(24th) Amend. Bl 164

MR. SPEAKER : He saw m: personally
also, and he assured me that his speech
would be contined purely to the legislative
competence of this House 1 kept on watch-
ing, he has trespassed into other fields also,
and I had to invite his attention to it.

SHRI P. K. DEO : At the same time I
was challenging the legislative competence
of the House under rule 72. If you see
anything i:relevant in my speech, vou can
delete it, 1 do not mind.

SHRI KANWAR AL GUPTA : The
position is not what you say. Rule 72 says :

“If a motion for leave to introduce a
Bill is opposed, the Speaker, after
permiiting, if he thinks fit, a brief
explan~tory statement from the member
who muves and trom the member who
opaoses the motion, may, without further
debate, put the question.

* Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legislative
competence of the House, the Speaker
may prinit a fuil discussion thereon.”

T FT AAET a8 gWT [T UF HET
arT 3@ WAI F1 faqr, ga% A WK
HeqT gaql WiE & FIT W @R WA
T q97 § | wrgiA Afe & e wow
agr foar | g Faw afweafes sodEy
g A g |

MR. SPEAKER : You can se¢ his
speech. It has turpeu out to be a sort of

general speech, not confined to the bounds of
legal competence.

it WaT N I qg W9 g% 6
© q fr ag afofea sediig § e
atg @ &1 wiee o9 fdt @& Fmax
F1 WIT ®fgy o @ #fe @ aw
a% |

W WPy ¢ WY 9 e A
sifag

SHRI BAL RAJ MADHOK : That way,

you could have prevented him also from
speaking. That is not the question.
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ot vy fowa (fa3) : SEdlagama
ez qT W A AT | Hedl AEEn
IFH a7 A |

wsaw ARIIT : WA S HAY AT
T arg Tdl...

& waT el T gNUF TIEl &
qT WUAT T W@EAT |AIEd! §, &6 90 Wi
# Q%A1 AE Tfge | FHF FH FCF
qréf & oF-uF Hrax w A¥TA FT A
AT g |

MR. SPEAKER : To save time, il the

Members want to speak, they may take one
or two minutes.
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oY nqrw fag (2gwga) - §w 67
¥ wraed A wigEfewe fam arfeariiz =
TE @ WHT | IS FTAEIT "G F
fae qgor & =& @1 g 1 98 ot @ AW
#T & | 97 a% ag faw qfsn g1 gwr g
a9 a% yg v gaa fag @ 9
g FEFT |

% wara waar g #if R oawg
FT guTora A S TL | FAAT F GEAT
W oefam wow ¥ gF ¥ E M T
AEIAWT AIE AAFY § @ET g N,
FT W AT, W AW § @¥T oA,
MU T OT T, g . .
¥ T Y mar, S| FT W o gfeaE
wr §) ar A agt ¥ @ T 6T W@
IO qrrary A & | wAAr T hEer
wofay sfom frw Fgw T &1 @ e
R qgy ¥ yuw A ¥ qvee @
fr w5 awg ®1 faq @A § 9§ FAar
¥ g Tra T oA, oA aoETe e aw
HTqT AT AT A A@T AW | AT ATE &
VT8 Al ¥ QA SUal w09,
firdt oo & @Kz X AR 2 6T I
¥am w9 oy fam @i aw wnow
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afqFrc g 1 ufer gz v 2o & A H
gFT & ¢ ey srefmo grfaw &€
FIAAE | T @R A § aRX ®
arq wgrd Fr A @ 2o @ dfew
R AYEA §HAT TG AGE HC qwAT
21 g av wedTyEA ¥ fan awmr
&1 WWITAE AT K 4, 9g¥ W
FEAZqUA &1 4 Ar@ 72 gave woar
A¥E tar A% ¢ faad 7 5 g7 e
YA HTZ 1 OF GO W FT qATA &)
WA ¥ (A7 qE7 areft 7T @ & ara
7g & foaar fazr o1 wr &) ¥
e g fF S aF s e
|47 %1 fad § a9 a6 98 AT ® @
far & @7 & gAAT A4 & 99
fafaw 417 yem famgi swaa T4 &
wrearlara AR QT @Y H AR
famart ar 7@t & W @ W 4 foeg
#9 §9 @ fear a1, (R e g A
fagqr o Wrg | 98 gV AmAfaew &
fereme & | 74 T 4§ § 5w
gz A [SEATE ol TRMA ST6
T ®1 Q@ F arfe ag fa@ ugi 7 @r
q%F, AT (g F@I 927 & A4 & WY
TR g, wgreAr atdt £ aeAT & AqY
facaraara g w7 caw gard Afowar
I8 9% ATgr |

SHRI BAL RAJ MADHOK (South
Delhij : Mr. Speaker Sir, (hlurmpﬂmr)l
am one of those who would like the pnm
to renounce theu privy purses and priwluu
and dynastic rights voluntarily and 1 ,am
also one of those who would like the ane
Minister tu renounce her anachronistic
in this country. But the question is not
whether there are dynastic righ's or not but
whether this is an issue on which so
bullabalo sbould be made is neither a major
political issue por 8 major economic issve. It
is purely a diversionary tactics and it is being
brought forward only for the purpose of

diver:ing people’s, . attention ..from iwore
important ssues. . UUururW}
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SHRI R. D. BHANDARE (Bombay
Centrel) : On a point of order. The speaker
should confine himself to rule 72. Why is
he speaking on e¢xtraneous matters which arc
not germanpe to the discussion, matters which
fall outside the scope of rule 72 7 How can
you allow him 1o speak on other maiters
now ?

SHRI BAL RAJ MADHOK :1 have
nothing to learn about relevance from Mr.,
Bhandare who is known for his irrelevance...
(Imterruption.)

MR. SPEAKER : He is inviling my
attention 1o rule 72 which is a very rclevant
rule. 1 request you 1o be relevant and not
discuss the point of order he has raised.

SHRI BAL RAJ MADHOK : 1 have
been strictly relevant. In  the first place the
time of this House which is wvery valuable
and which could be used for so many import-
ant things is being wasted by bringing this
kind of a Bill. My objection is twofold;
moral and legal. On the moral plase...

SHRI SURENDRANATH DWIVEDY :
Can moral things be discussed now ?

SHRI BAL RAJ MADHOK : This
Government had been signatory to treaties,
covenants and agreements such as the
Tashkent agreement, Nehru Liaquat Ali pact,
etc. Sioularly, these agreemenis were arrived
at between this Government and the rulers
of erestwhile and the prioce by Siates, They
constituted 47 per cent of our territory and
contained 37 per ceot of the total population
of this country. 1 bhad the misforiune or
good fortune of being born in a princely
State. In 1947 when Pakistan invaded
Kashmir, if the rules of Kashmir had not
signed the instrument of accession, neither
myself nor Dr. Karan Singh would have been
here today ; we would have been killed or
living somewhere else.  You are in Kashmir
because of that instrument of a.cession and
you took this matter up with the United
Nations ounly because of that. Flouting
covenants and agreements therefore is neither
morally correct nor is it in the vital national
interest of the country.

Secondly, on the constitutional puint, the
Constitution was made at the time when
Sarcar Patel was the Home Minister and the

Siate Ministes, According to the agresment
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with the princely States, they had been giren
the right to have their own constituent
assemblies and to frame 1heir constitulion.
Therefore, this Consiitution could nct be
adopted lill Sardar Patel made a decluration
in 1949 in consultation with and with the
consent of the princes that “we forego the
right of having separate Constitutions” the
only exception was Kashmir. It was only
then that this Conetitution was adopted.
Therefore, the princes and the princely States
are constituent parts ; they were responsible
for bringing this Constitution and the Cons-
lituen! Assembly into being. Now for this
Parliament to go against those things, which
were almost the basis on which the Constitu-
tion was made, goes against the very basic
fundamentals of the Constitutions. That
means, breaking (he Constitution. This
Parliament has no right to do it,

According to article 291, of the Comnstitu-
tion the payment made to the princes - the
privy puises—is made out of the Consolidated
Fund of Irdia jus. us the salaries of the
Judges vl the Supreme Court are paid, It is
oot volable in this House. Now this House
wants to 1ake the law into its own hands and
puss & law 1o siop those payments. This
goes against the Constitution and is not legal.

Therefore, the legal competence of this
House to pass this Bill is questionable, That
is why it was suggested by many of us that
the President should refer the matter to the
Supreme Court and get their opinion so
that no complications are creat=d iater
on. But | am sorry to say this matter
was pot gseferied 1o the Supreme Court,
And. these people are dened, under
the Coostitution, the chance to go to the
Supreme Court for getting justice in this
matter. Therefure, it becomes very much
wropg and unjust, This Government always
talks of minorities and their rights because it
wants to get their votes. Thiy perhaps think
th= princes have no votes. Of course, 1 have
po sympatby for the princes, because they
went on  ail their fours ard cringed before
the present Queen Emperor of India. They
deserve this fate but the question is whether
this Parliament is competent 1o pass this law.
(Interruptions).

MR, SPEAKER: | am calling only
those who gave their names before the Bill
was introduced, not the other names which
came later on.
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SHRI N. K. P. SALVE (Betul) : Rule
72 is ahsolutely clear. Tt says :

“If a motion for leave to introduce a
Bill is opposed, the Speaker, afler permift-
ing if he thinks fit, a briel explanatory
statement from the member who moves
and from the member who opposes the
motion may, without furher debate, pot
the question :

Provided that wheie a motion is
opposed, on the ground that the Bill
initiates legislation outside the legislative
competence of the House, the Speaker
may permi‘t a fu!! discussion thereon,™

This rule should be follswed.

MR. “PEAKER : The practice we have
been following is in case such objections are
raised, those names alwa\s came carlier.

SHRI M R, MASANI : Sir, the ruling
you have just given needs re-thinking. The
rule do=s not reguire that the names must be
given in advance. The proviso is veiy clear,
The Bi!l has been opposed by Mr, Madhok
and Mr, D20 on the ground of legislative
competence. Once that is done, a full debate
becomes possible and you will have to allow
it.

MR. SPEAKER : The practice we have
been following is, on. those members are
allowed who have scnt me their namss i
advance.

SHRI BAL RAJ MADHOK : Therefore,
1 have my doubts whether this House is not
competsnt to pass it. 1 would submit that
the Government <hsuld refer the matter to
the Supreme Court for ils opinion, Only
after that, this matter should be brought here.

Thirdly, according to this Bill, the privy
purse is being abolished and then the princes
are giing to be given some compensation.
Therefore, it involves some financial expendi-
ture Yet, there is no financia! memorandum
at'ached to this Bill. From that point of
view also, this Bill is objectionable. I,
therefore, submit that this Bill should not be
allowed to be infroduced in this House.
(Interruptions .

15.00 hrs.
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AT R A EfE X oz N
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¥ aftw & wfzfea 366, wamer (22) W

ifgz &7 gt & 9w wraw H A

W sarT wifefee 363 (2) (f) w
3T AT ATRAT

“Ruler® includes the Prince, Chiel or

other person recognissd before such com-

mencement by His Majesty or the Govern

ment of the Dominion of India as the
Ruler of any Indian State.”
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“This House is of opinion that
Government should take all legal and
other steps for the abolition of privy
purse and privileges of ex-rulers before
the presentation of the geperal budget in
the forthcoming February session of
Parliament.”
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Speaker. I shall speak only
on the legislative competence because under
the relevant rule that is the only thing which
is tn be discussed at this stage. Sir, thisis a
simple Bill.

In the sp:ech made to the joint Houses
of Parliament on 20th Februory, 1970 the
President said :

“The concept of Rulership, with privy
purses and spezisl privileges unrelated to
any current functions und sccial purposes,
is imcomipatible with an egalitarian social
ordsr ™

Government have, therefore, decided
to abolish the privy purses and privileges
of the rulers of former Iudian States, and
legislation will be introduced 10 give
effect to this decision.™

It is in pursuance of this statement made by
the President on Lhe 20ih February 10 Memi-
bers of this House and of the other House
that the Home Minister has brought forward
this Bill.

SHRI UMANATH (Pudukkotiai) : On
18th May !

SHRI GOVINDA MENON : This Bill
will fall uuder article 117 of the Coustitu-
tion end pot under article 110, because it has
oot only money provisions, which are there,
and, 80, it canoot be introduced in the Rajya
Sabha. That s why it is being introduced
here.

Legislative competence of the House is
being quesiioned. | am oot at all surprised
that the first Member, Shii Deo, questioned
it, becausc it uffects him, But I ..m sury rised
that the leader of another party, Shri
Madhok, should question the competency
and sovereignty of this House in order to
placate a few hundred privy purse holders.

The object of this law is to put an end
to privy purses.

SHRI PILOO MODY Parliament
certainly has no right to pass this...
(Inserruptions,. .

SHRI1 GOVINDA MENON : The object
of this Bill is 10 teiminate the concept of
rulenship and to end the payment of privy
purses. That is the social phiiosophy which
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the Government and large sections of this
House have accepted. Today to say that
this Parliament has no power under article
368 to deiete three articles of the Constitu-
tlon, namely, articles 291, 362 and 366 (22),
is really to plead for half a dozen people and
condemn the sovercign powers of this House,

SHRI PILOO MODY : Absolute non-
sense.

SHRI GOVINDA MENON This
House has been asserting its right to amend
the Constitution and. as a result, the First,
Fourth and Seventeenth Amendments of the
Constitution were passed by us. It was
accepted by the Supreme Court that this
House had the power to do so but in the
Jatest case in 1967, in the Go'ok Nath cuse,
the Supreme Court by a majority of six to
five =aid that articles on rights provided for
in Part 1T of the Constitution shall not be
taken away and abridged.

This is the first time I hear a8 Member of
Parliament denying the existence of the right
to amend the Constitution falling outside the
sweep of Part 111 of the Constitution, Tt is
really an insult to this Parllament (/mier-
ruption). for any Member of Parliament to
say....Interruprion) that this House has no
power to amend the Constitution, Looking
solcly at legisiative competence, this much is
enough.

Sir, there is a well-known rule or
convention that in Parliament nobody will
speak on matters in which his personal
interest is concerned  When 1 heard Shri
Deo's spesch containing all  sorts of
irrelevancies, I admired the relevancy of that
rule. I would request Members in this
House, including the Members helonging to
the Swatantra Party and tbe Jana Sangh to
leave the question of fighting on privy purses
to the rulers and assume for themsclves the
role of Members of Parliament interested in
securing the rights and privileges of Parlia-
meant... (Inierruption),

SHRI BAL RAJ MADHOK : Weare
better Members than you are. We are oot
betraying Parliament ; we arc not betraying
the Constitution ; we are not beiraying lhe
liberty of the people. You arc betrayiog the
liberty of the country and the Cunstitution of
the country., And you talk about it! You
betrayed our Constitution.
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SHRI PILOO MODY : Is he there to
advise the Swatantra Party as to what we
should do ?

SHRI GOVINDA MENON : It should
be the privileee of the Memters of this
House to stand for the rights and privileges
of Parliament and not for the privy purses
and privileges of a few princes. It is a sorry
spectacle 1o see that there are a few
Members in this House for whom the
rights and privileges of the Parliament
are not so important as the privileges
of a few princes 1 would like to put
it to those Members o! this House who
object to this legislation as to whether they
would have an egalitarian society in this
country by revolution or by legislation. The
Government today s'ands for un egalitarian
system of society and th= Government hope
that by procestes of legislation, 1axation and
administrative ones that goal will be achieved.
This is what the Prosident has stated in his
Address on 20th February '70. There is
absolutely no substance in the conteotion
that there is no legislative competence in
introducing, discussing and passing this Bjll.

MR SPEAKER : T have no doubt that
the Parliainent is fully competent. Now,
the question is ..

SHRI KANWAR LAL GUPTA: 1
1ise on a point of order  (Interruptions)

MR, SPEAKTR : The guestion is :

*That leave be grinted to introduce a
Bill further 10 amend the Constitution
of India '

Those who are in favour may please say
“A}e“—

SEVERAL HON. MEMHKERS : Aye.

MR. SPEAKER :
please say, *‘No".

Those against may

SOME HON. MEMBERS : No.

MR. SPEAKER :
the ‘Ayes” have it.

The * Ayes™ have it ;
The leave is granted.

The motion was adopred.

SHRI Y. B. CHAVAN :
the Fill,

I introduce
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15.17 brs.

RESOLUTION RE: RAILWAY
CONVENTION COMMITIEE

THE MINISTER OF RAILWAYS (SHRI
NANDA : I beg to move :

“That this House do resolve that the
membership of the Parliamentary Com-
mittee appointed in pursuance of a
resolution adopted by Lok Sabha on
28.11 1968 to review the rate of dividend
which is at present payable by the Rail-
way Undertaking to General Revenues as
well as other #ncillary matters in connec-
tion with the Railwav Finance vis-@-vis
the General Finance and make recom-
mendations thereon, be increased by 4
mye members of this House to be
nominated by the Speaker.”
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SHR] RANGA (Srikakulam) : This is
the first time that such a proposition has
been placed before the House, 1 would like
you to consult the earlier praclice and the
precedent also Never before I have seen such
& proposition being placed before the House.
In the very beqinniug, 8 Committee cumes
to be appointcd and they fix the strength
either on their own or in consultation with
the Speak#r—God alone koows. Anyhow,
they come before the House with a resolu-
tion and get it passed. Thal is how it has
been passed on the last occasion.

Rly. Convention

Now, we do not know for what
extraneous reasons, suddenly, some wisdom
has been put ‘nto their heads and they have
come to rcalise that they need four more
NMembers. Geperally speaking, as you know,
on these Commitiees, we ¢o not function on
party basis at all. We try our best to rcach
# consensus. On verv rare occasions, we
take decision by majority.  Under such
circuinstances, with this practice behind and
with the convention staring in our face, of
never coming forvard with such a proposi-
tion, 1 do not see any reason why you should
allow them to come forward with such a
resolution “nd allow them to iosist upon
getting this resolution passed in this manner.

SHRI SURENDRANATH DWIVEDY
(Kendrapara' : | want to say a word, Sir. [
really fail to understand why in the midst
of a committee further addition has become
necessary. Is it perhaps that the whole Com-
mittee would be renominated again and the
existing members would not conmtioue 7 If
the period is over, 1 can understand. If it
is thought that because the opumber of
members is very limited proper consideration
may not be given and nropr justice may not
be done, then I can understand that there is
any nced to increuse the membership. But
the entire Committec 15 a nomioated com-
mittee and the Parties are asked to nominate
their members whose names vou ultimately
approve, Almost the several sections of the
House are represented in  the Committee.
What is the purpose of this resolution ?
Whom else they want to bring into this
Comimittee at this stage and for what
purpose ? Unless thesc things are clarified,
I thiok we should oppose this resolution.

sit ofw T (70) : wemw wgvew,
st 77 g0 o a 0% & T WS AY
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dratfog gawts w1 & faq efte< arar
arfrras & fog seare @m0 § 9w qe &
QaT FET § | WA AA AgRA A
&1 e 7@t ey & fe wifex s aog
gfrmafr gadd g & "o W E
I wafF 99 FHETFT AT FW o«
Tl guT @ a7 I8 @ A A g #1
qGr W@ § | WedE HEIET F WA@Y
AT St Y FANTH @ § W Arafaw
YA F g A8 A Tfgy |

SHRI S. KUNDU (Balasore) : Sir, 1 am
a member of this Committee. Three-fourihs
of the work is done. 1 do not know why
at this late stage the Minister is bringing
this resolution. I think the Members are
quite competent and they ure doing their
work with utmost sincerity, But the Com-
mittee has not met for the last three months.
Again, at this stage, increasing the member-
ship by four more members would make
the Committee a bulky one and will serve
0o purpose

ot fim Aemw (W) ;0 wsnw
7E1ea, g% a¥1 awd ¢ fF oamr o
fs FE ggwAt §ag W TR @
qifearied w4t #t Arfo faar 1§
IR ATAT T F EAHIA FTT FT Twaqad
TWF I gwAm W @ Fafeqi W
AT gy ¢ W g} uwaa g fw
ag W I ¥ W e s @ AR
FAGA R A TR E?

it wew fagrdt wwdat ;. gy WA
Ars a9 % gy 28-11-1968 # eftpa
o® wEaTd & wgaic fAges A1 af 4
g A odt aF—uE 1970 aF &
FEA T Aar @ 2 W g wEew
W dmcfuy @W 0 OF 48
AR AR § a1 @ & STCUW @1 Ag
v s wrfere et ag Wi v R E 7
wt wfeark ag § e @ a0 @7@ W@
Ea g @ S § g ey & A
& I% 0 ST S ERF a7 § )
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SHRI NANDA : I appreciate the hon.
Members are entilled to ask the question
why at this stage we are bringing a motion
of this kind and only if they had waited to
hear me, they would have found ample
justification for it. A brief statement 1 will
read pow which will make the justification
amply clear.

As the hon, Members are aware, the
review of the intcr-relationship between
General and Railway Finance has been
entrusted, in accordance with the usual
practice, to a commitlee of Parliament
consisting of Members ol both Houses. This
Commiltee was set up in terms of a resolution
passed by this House on 2K.11.1968 and by
the Rajya Sabha on 16.12.1968. The Com-
mittee had their first meeting on 27.1.69 at
which they finalised the terms of reference
and also decided upon the questionnaire for
which detailed replies were to be furnished
by the Ministry of Railways. The memoranda
on the subjects covered by the terms of
reference as well as detailed answers to the
questionnaire were prepared and furnished
by the Ministry of Railways, the first lot
consisting of the major portion on 8.5.196v
and the balance on 4.7 1969. In the mean-
while, the Committec not only had a
preliminary and general copsideration of
some ol the memoranda presented to them
in their meetings on 14.5.1969 and 16.7.196Y
but ulso they visited the Railway installations
in Madras, Secunderabad und Bombay. It
is unnecessary for me to underline the
importance and magnitude of the task that
has been set before the Committee. 1t will
be ia the best interests of the Administration
to get as early as possible their considered
recommendations which will form the basis
of the financiel structure of the Indian
Railways during the Fourth Flan period.

Owing 1o various changes, which are
within the knowledge of Hon. Members, the
Committee as it stands at present, does not
include either the Finance Minister or the
Railway Minister. It will be appreciated
that in order 10 reach meaningful and
practicable conclusions, the membership of
the two Ministers vitally concerned is an
essential requirement for the proper function-
iog of the Commiitees.

I may add that in all the Convention
Committees constituted so far, tbe Finance
Minister and the Railway Minister have
always been Members of the Committee,

MAY 18, 1570
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I, therefore, commend the amending
Resolution which 1 have moved, for enlarg-
ing the membership of this House from
twelve to 16 for accentance of the House I
may earnestly assure the House that with the
expaosion of the Committee, it would be
possible for them to complete their delibera-
tions in the shoriest possible time, so that
the recommendations of the Committee
could be available to Parliament in the near
future, based on which the Government could
come forward with & Resolution for the
approval of Parliament.

SHRI SURENDRANATH DWIVEDY :
May | know when the term of the present
Committec expires 7

it waT Aw gtﬂ {FEFFﬂ m)
oG AT a4l aIAT ARY ¥ oA
ey |

SHRI SURENDRANATH DWIVEDY :
Is the term already over ?

SHRI NANDA : No.

SHRI SURENDRANATH DWIVEDY :
How maoy months are left ?

SHRI1 NANDA : It is a continuing Com-
miltee. We want to :ee that the work is
completed in the shortest possible time, in a
few months.

Sl $AT FF T ;WM AR F
qLIAT WTEA £ WIT 3V ATE |

MR. SPEAKER : | may briog to your
notice that in respact of these Committees,
Speaker has nothiog to do, except that it
is mentioned that the election may be held
as proposed by the Speaker.

SHRI SEZHIYAN (Kumbakonem) :
This is only nomination by you,

MR. SPEAKER : So far as this Resolu-
tion is concerned, this Resolution is coming
from him. It is for the House to accept
it or not. Why should I come in ?

st wew faardt wreddt : oo
HENE F I A UF G ¥ | 99
7 g afed ¥ o oAE woaw
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g7 T w9 oAt wfeqs ggefAa
q1 oY aawd fr 9% gg AY drad
g &t s aar wrexa do g ? agt
arIg N sT @A g ¥ Amw @Fan
£ | T | AAY FHA K wEAr A E
AN 39 FY qg 2 aFA § AlFT TG A7
aMg qezT TEF AT &7 & |

SHRI NANDA : I thank

Member, 1 am preparsd to
suggestion.

the Hon.
accept  his

SHRI ATAL BIHARI VAJPAYEE :
Nandaji will have to move another Rcewnlu-
tion as amended.

SHRI KANWAR LAL GUPTA : We
can move an Amendment.

wft 7o Wiz F w71 5 wIEAE
fafaeet wrfge w1t =y fafseem &
wifgy ot ag &A1 A St g afew
a1 f& ST w94 4T qward ¥ oA
fe e divgd g @1e wwr @ 6@
Head ag T ANT § 79 THE! 7 AIAT
agy § At 6 ¥ drafme W #
RIS AT |18 & ar A0 Fga g (%
ag 4g 4 &Y geqr & AT AGA E |
W R A 7 Wy fafaer aRk
wree fafree wiar 9@ 4, 99 g% 9FAd
F1 da g, @ & foa dae g ol ag
g 6 fFm alm G agi @ &7

SHRI NANDA : There is balance in
respect of Rajya Sabha. So far as this

House is concerned, the Membership will
be perfectly right.

SHRI SURENDRANATH DWIVEDY :
They can bring it up tomorrow.

ot gz fagrdt s : & AT St
Fogm s ww ¥ ag wwt g & fad
stfaer &7 & WK fawr moft o & fag
AG W IR ¥ WA gwE @
wafe w7 ® 1
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ot way are T 4 F Iwrg A
=1fgd AT Teq FWT F EAIT FT FAT
arfge

MR. SPEAKER : 1 can drop this for the
present if you can look inio it and if you
are prepared to bring another one tomorrow,

SHRI NANDA : | am prepared to
accept the suggestion that instead of four,
the number will be two.

SHRI KANWAR LAL GUPTA : Why
should there be Rajya Sabha Members 7

MR. SPEAKER : Lei three Members be
from this House and ope Member from the
other House or let three “Members be from
the other House and one from this House.

SHRI SURENDRANATH DWIVEDY :
No, Sir. The arguments advanced by the
Railway Miuister clearly show that he wants
only the Minister's association here, 1 would
suggest that et this be smended in such a
way that both the Finance Minister and the
Railway Minister become vx-officio Members
of this Committee. +Let thiere be no other
addition of the member c¢ither from here or
from the other House,

SHRI SEZHIYAN : Whenever a Joint
Committee for both houses of Parliament is

constituted, the parity is always maintained
at2:1,

MR. SPEAKER : Here thore is no ques-

tion of parity. It is a Queation of adding the
Mioister.

=t wew fagrdt et : A wem
ag 2 f5 off a1 @ gwTe @ e Aw
TFNE R Wi o & | 95 weamy
FAMAFATE | A ag & fe afade
a1 TR FTAT § | A AR 5 oy
g f5 W3 fafae< ol s fafree
1 ¥ foar ariem ar A ? qg A v
wiawrT § 1
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MR SPEAKER : ®9l Rgimd T@&
oE F Qg |

I cannot afford to wait for so long. You
will please bring the amended Resolution
tomorrow. For ilem No 15 of the Agenda,
the same thing will hold good. There are
two members. And let both these be substi-
tuted by new Resclutions and these may be
brought here tomorrow.

SHRI NANDA : Yes, Sir.

MR. SPEAKER : Now, we shall take
up Item No, 19 on the Agenda—discussion
on the Telengara problem, Shri Goyal.

15.32 bre.

DISCUSSION RE : TELENGANA
PROBLEM

Y sifsw Maw  (IERE) ¢ weaw
qgIEg, ANTAT F1 S W & fag uw
AREATW T AAT gHT 2| AT %
#i faw 5ot @ faoelt & ag ow wfes
T E W9 W & ww W) s S
334 § fadl Wt 92 & wErged F A
N7 IEQ §, IAH I NE: 9 wRWI
& sifew efgarw & fogema § | o=
S H dl g¢ g1 gm@r a1 f& ow oY
% Y graT ¢ A Ay ox, Wi AT
T F1 A AT @1, Aqiy smEmE &
AR 7, ATAT & gvew § S D Gy &
AE ¥ ) AlHA qroreE O W I5A
g 1ag %aw anfow Wysnw & s §
Wi @ K g g uE @ oS
W & wifes fawm &1 o o g
Atwfca) &1 9 |

¥ gg wga1 wg fw 9t d=AT W+
g §, ou% Wy O efeat & S
ot fifg s af & 1 ww 8 =Y foswr
TRET AT § | AT TEH WCETS AT I
3% &% guwa fer W ¥ fe gwe
fuiy ) T fwar ardan, gaw) Awfei
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% gfaq e fadem, sa%F Aw w1 sfaa
fasmm g, &faa ag ga a® oa% "
@ W 3TN dler mar g, S sreETET
fea a7 & gasr ww fear qar 30 &
FgA1 g 5 wgr a7 At w1 www
€ 9MT gH SH 41 ;W4 @, W
9A% Aty faFrg #1297 W a1 o
0 @ gur A A ¥ @9 @
g W W wew udw & AE-
ToEE FHAT 35 (a1 & faee) W g
& | IAFT QAT FAT ALY STIAT | A HATT
I HIY g @ § 99 aqiEdg FW gU
371 WIS Wiz aq @t wy #, "fga T a
WA AT F F1A1 T “adt § W T
ATPE T HI GIFIC @1 §7g (6HI ST
FTUgA A& tAT A g4 A Og
st o e wred \v o mig 91w
g & ag qifyg fo7 gr 43 ¢
ag of 39+ g (qa ag 8, saifn se
Y gAT FEG @R § 97 QAR
WH 1 awHTF v AT g, gEEr
wfeqes Wl WFH 4G & 397 fAie
Fwar g\ gafaq oo @ waTC &Y
AR FILATEAT FRT2 TTE 1 T
FI G § I qF A1 AF qFT  FHIL
UF WHIT H AT Id1 AT TE 2

15.35 hrs.

(Sbrl K. N. Tiwary in the Chairl

G T IANEAT F ARG FT A &,
ITF 619 OIS 4% q¥ AW AR |
forg g#1< ¥ g% arETA oy M@, ITH
arq gt a5 ¥ wearg ger @0 few
TFR § IS weEEw (g oad, gag
arq faga ot AR fed o3 g wfs-
ATEET WY FT HTA F, AR U FA H;T
# wus A fear arar ) wfew &
FgAT wrgar § e agi qwEd gea A o
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W gem T 7 qg SATErgEr &
®7 7 ¥ ¥, 7g wer F1 waw e &7
Tt 4 30 & fom mw @Er Wil se
AT AT |
frgar fedi M wrdtaq demman &
wrgat ¥ =Amar § Ind fau am wwAr
TG EN. AAT AT F@TAL E T oW
fway Fw afaa 1 T & a=ai &1
g omr st wwdE ¥ e fran E 5w
w8 wFr & uAAfaFi gro samar aar
s ¥ 1 ag wid & az wrf # faegia
frsaamdy agzfasa & faams war gas
FTH AIA AT 7 AT FAIT FIA R
"faq waw wwT & afagra fr d) s
& qg it # fras Agvardy § otz faas
@ A gz Ten @A A ¥ e
femrar g fF wsrme 7Y vererT #
ot 2ea fegragia sfRa aTr a1
Iy g Ay fagrfa At &t fr ga =y
g aq & fan faa ofu & gamgar &1
fear sma F IeFi4 [ERTTT S¥W Ay 7
are # fag gager W@ & (A ocarar
arfr gasr wifg. fagm &1 &% AR
3Ia% a1z I=gta v fe Amifedt & saw
faorg a7 Fgqr a1 &fsa 99 @\"
Qi & Y a¥ a4 AFW & qa9Tdr @,
Fgr f 48, 7Ei 3 4% Wi A 2@ ®
fag A1 ST, AT 97T a9 § I WY
FY & % oot fagg @ gE A8 @ @
¢, % g o AA Qg &, /7 W@
WA /I F) gaTw A7 aFd |

AT g0 AATAT F ATES T W ATA
T 9 a8 2 @FT FF ITH TG 2q WY
uFAr F) WrEAT AF F, AR A AW K
fem &Y AE qEErAA | a3 WTQY IT I
FAMT Y TArAE 2 IR WiE e g
o A% fegdl & o< wmowt g #
fa=re Far v | ¥ qE # e e
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a1 fF I9F Frdre & & ger Faw §)
= at Awfeal it guan o) @ oA
anfas famw 1 awenr wiifs afs =
&Y Y srenY gar v fRoaTe wdw
FY foraht Y wrg o, ST SwrEr fgear
7% fagRew %Y g &7 & fow =7 aff
forar mar | 353 faadt Vg Femrar &
21 & s gAY o, IAAT I @I 9T
@ Ag M| | A wafear
T fagia fod? & fw faaar Weg
foaAr T T A & gra AT 8, I
e morad wr & wf d ot 7
Faq Ad aff 41 7f N afew IEH At
Afiar mas e famar mar & 1% drramx
#Y wraat ot Ifaq 7gY awwar g o wfew
T o ag A g & fs o foed gu ¥
ga gaan & fag feger gar @ amr
e 3% famiw & fau qargw &
%7 fawre sagw o aa =fge o

Fg A1 § 9 dTvAry A oA A
%7 43 F7ar | Ay ¥ fe ag v awz
garar & | afeT § 55 gord wv garaen
afearer # quAt fames & ama s
argar # | ofzgren # gw gwe & o
WA # qTEA ¥, 97 AHL A q¥R o,
WZH A g A agr WU
arit # gfred wror
gl A% ATHRY WA @
o=t AT YATHI FT qrEw ¥
qfzarar 22 ® g gt wuw
ars W ¥ wuTer W AeR
ey woy TaTAl aw ¥ g o aw
o | agt feafy g ol s & o
2 1 form awa fromamt &1 gt S
qr @Y @ fgedr o< § arw g7 & e
3% faar omar o1, A T & fawrg
97 Y ¥ ¥4 Wy %< fgar srav av Hfew

wrfig et § Ar§ gk e aw o

f1

335

e 3
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[t sz raw)
€T ST 9T T AT FYE A fE
FeTAT &7 forwr A gaw 2 AY wwd G
wgt frar o & 2 ) faem & fafemm
O H g ¥ gondt frer F A AW
W FE 7 3g frew A A\ & o9r)
g fawm & gom eweY @@ QAT
W ¥ we grh, oY wig & fawre
gaT & siT A d@maAr F1 Free gan 2
& QAT Y gy gAEAr w7 g A
et g R Asmrrar #1 ol fawE @
wifgh ar, aggar # av adi gar 21 @w
wra # s s weA @ fagm gwr 2
afew war gw wg awd § fr o wed
fawma wre v § fawrm FTag gar
tiom gwowE 5 wva w1 fasm
wqra & fawre &1 gAAT Hoaga aw gar
vl avE ¥ EwW AR W w7 awA §
fir Fsmrar &7 fawre oig § fewre A
genT & g &9 gwn & W zEar faa
afer ¥ fewre g7 wrfgm ar Af zar
4

oyt = AEfEt w1 aET @ A
& wregl 1 I fed wqm fear
wrfgq &7 | AFWAT F VLG 4 ¥E AT
R R E AR IR B e
wTEF E, IT® IW gF § A afwa
oy oy, weEw fwar o | afFT ¥ 0g
o wred & @ fF foamr sa®r fgear @
wg T WA (o, Wy sgnn Ag ar
W & &9 Iar O faer | Sasr sfas
o, I IfaE W IAS waed faaar
wifgy 1 e o IawY T o A& e
wr ) woiw wx4 #t foRe § aiy
A ¥ faE ¢ e g aud et
% waw e frar & f 432# Awfar
ot fie AermeT & foel st of, IaF
oy sfem fear mar 2 W €7 @ 9T
ot Arr-wrfrETes W ¥, wiree & fawe
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AT FT, M aereeifer o, gk faew
AT AR AT aret F @w gwnw
FIF, ITHT TATAT MAT F |

HTS am-mHfre wgarfay & afa-
fefs ozt o gu i1 s e 2
a2mq faww 7t ot as N gEfem
7E faar aar & 1 e a9 gt @ § Wi
S wrew faezm agy qga dax @ arhr
afzn o, g7 dare 7 v mr 0
AT IAFT §G w4l 9g¥ oz w3 e
AT A FE qrgAT Y IEF FIW AT
gromar afgs wa 33w & #§ /W
frzmz g1 9% &, 7t wqara @ ag
avwre %1 fgafas gt a0 w8 a% qoA]
F1 zrad 1 9 Aifx g, gak w1 fow
WrEdi w1 FAF7 Ifaa wmr fmaar fgy
q7, O &1 faa gwr &) sy ot A
faeza, dvaw faea dacadl g€ &1
¥ fagradw # ) &fra /@ R fear
FT Y ? A A o fawa & QU @R
¥ 1z @ fom Al #Y czgw Afew 9T
AT F oam faar gqr, et AR
0T A 9T qar faar 9 w®Roat
Fig & wrd 7, 3 3 wfgs Nz
o ar ueifeer $offage o, aga @@
araTE & 39 @AW B AT 9967 HT fg@r
71 37 W A e ke fwgr o gge
Y TN A T A% TS AT | TE
At T3 Y gE I 9T 7@ @ ) Afew
g1E ¥ A% 1w FT 9T A 7 HHAT
< faar 5 7 oY fa & T awdy 9 N
srgft + fer wig goere 9T e o
AR 93T @1 FE A §F@IX F I
AR AT WL A WT@ FHIR A 39
TaE MR A ® AN W N ghea
o\ &5 e a1 I9AY @ q@w @
Ia® Frx I J A gré FE A i &
wig grgerE ¥ 37 & | wge fegy
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W A A & A I o § frd
2 fagr | qr€F)E 7 a8 w0 fF aeET W
ot qge are Frata ar fr 3 foed qe
A o, ag st fradg @ W
form @i 1 wegrs Afaw o3 wmar T
g7 IR 0 TH A ¥ WHT FET 6
T3 3% 94 aF fF d2aa farzm gaform
T & T, zedl & wrw syrER wAr
g1 Afew gw At A B e oarE A%
¥ frafa & are o wirer 3@ 9% wEw A8
Qe ¥ oerd A & dad oy g
T Frarar @ g gw A ¥ qarm
g w § tre 2 qverm & an
T & wiw 7w she w57 w6 g,
R G F3ex g1 11 F7 @ 20
afer o 7 gk ad @ W g
&€ Y &7 AT I aw i G g o
WIS IA% W19 g g @ 2, 3§
& 4 o swe Adf g Er 2 gk A &
frdte & sgar w7 g frar smg A
FEFT #4T AAVAT fAwear ?

“If it were 1o be implzmented, 5 Chief
Engineers, '8 Superintending FEngineers,
137 Executive Engincers and 265 Assis-
taot Engineers of Andhra region would
face reversion.”

W waq frar smar—ar ¥ @ &
aifew ¥ fea o wifs e @ 0% &
F M go { aw 0w ¥ gAay
T foar mar @ 1w aF fee qadt
g, & agar fw o oide I @ig
fear @ar av, 9% qx gva aewr wAT
w1fgq, gawt famres oot 4t G wfgg
#fe ga faars o<t £ 7€ 2 | fome
R 9% arg g § oW forad
Fafeqi &Y feqid g & IA gasd
afewal 331 & afd 1 yR gw i fe
AT ATIT FIFT W AT H a3
FE HEw W IR FEREF

gt # wogery weqaet at gk 1 ag
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S g fe R I wT g
wTaw T@T § | AT TEIT od qg Ay
¢ f ot a7 afag a1 & o &
=arq 7 far oy |

W OF @ A7 & faww F7AA E,
wafet  Fd ok gy A ES
afer fro gme wfqe ot f& wfeex
ae ¥ TwT ¥ qF W 9 9T
I Wt agi dmwT g wgr 9T fw 64
FAT &9 7 WY Wqig 6 G
AT feam & wrR forar afvr 9| aT
Jua wd 78 frar | gad fawfon &
fr 46 sOz 7@ a7 & fawrg & fag
&< far s wnfgg | o ag ot W
fr 29 #0% v o oF fefefae ofar
¥ gt 99 fggm ¥ @ @ar arfgg ar
W< famer gardr sfave § wrar oA qrn,
@A Iw A7 qx ¥ A fwr mam
T @ ¥ fawra & fag s gvafe
=g g wifgy ff ag f 7 v @
g

ag W wewr AW & wtw a1 IW
T & wifes atx o frgd @1 & s
B oww g e wor fom &
gwra g fF A aewre oF g arré
Ffae gHic w2 o) a1t @ H 0w A
¥ ot fagd gu ok §, I v s
¥ fawre foar a1 @war 8, gawr ame
@ & FTas few e ¥ s o
TEAT &, T AT ¥ GHA 2 | g TEATHY
# gfaardt atT o Y€ o ot B, wwi
€ 5t ) 3, Eranh a8 & fr g
frm @Yt 7 a1 Ay g Y w7 fomw
§ fir Promead & i ¥ 5w T @
ats Fr§ sq Agl famr mar A omw
e wow faggre Yagrfes Fraa &
2, w gl gfardt sraat & Ad ¥
at wfrgw fazrar oy ged o ot e
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[t s o]
IR | & 70 OF 9 N ) awar & F
FT GE AT AT ¥ € [T F1 fawrw
Felt ! WHAT | WA g W S
F T AT WA ¥ afrw R O
faart v wFd@t &1 ag @ Ao H w5
W Wi sgwgfe wa g
Qi @ w9 www wet Ffggw AN
fea¥e & famret § 1 38R fmraa AU &
A wgrar v zagad & far a9
& wenfgaEr gav v fean oy, aifs 9w
#1 anfas fawre &Y &% 1 &% Jearan
A& Ay # o a@r famrfom &y 6t
AT qCER Y gré g e gHF
¥, ga% fawrwilm fawal & qg v &Y
# fr 2w & frad g w fogeras 43
2 famar o awar &, #fF7 398 a9 ag
Wam qx o faae w2 fr wr gaw
UFNT YT G wFW aArAT &Y 8, ar
FA ITEY ¥ ot ag I g A &war
grzad w3z aEl 2 fw gfoaram W
fewra w27 & warfaar g7 Famn o ¥
fafesa = & wawr wifas fam gsm
g

afy gw gawy § f g w1 W H
garafas 2fg & a¥ gfiea & @ § @
fre formr wreal & o S2a & g Al
¥ gqF Teq aATA FY AW AT FT G
¢, g% I Ifaa fagm <% 3} @im
£ g% e g | TEiEy e §w
FY TH WTHA W €19 T Y gAY g9 A
Far wifgy | a7 & fog® @i
fegere g7 97 F1 IA@HAE  Fwgra
oy fou Sfea gaafn @ 9 @&
zroie 32 fafiaa 77 % fF 99 @99 oF
gawT fawm T U0 IATHI & &AL
T JTHAT |

9@ aF WG R T wTW A
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IIA, 9T aF AW ST FT Qe
YmgamEiggAafi g A g 1@ @
WY A 9T G ag §F 91w, AT |
fram #<%, oter gEFT gET w A
AT FI, IA1 UE HAEAT W & WX
AR F W goAt v F ¥ ft 0 wea
qETT HY W aF A Afe @ @ g
o TF FIE THE! qTRAA A @, qq TE
a8 TH TF &1 qREATH] ¥ ATE WA
wid #2 @Al §)h faw @ @
@A TT 6T EEATHT FT AT oq AT
TAF! R EH FIA T NG KL | w0
TA St AW & TH APAYW A¥ F AW T
9z Fg7 ¥ | 98 72 AW ®F W & awr
ferdi #) &7 ¥R wAw gEE wH
nTaT Wi AT @, A vEwr wav AW
F meg Wi 9% off q3ar 1 gafav Ew
9z 7 o wzay A @mrd amd gf ¢,
q9q W IAFT TAIT FIAT g, avfw
4z qaW ) 9% AT Ak aJw 71 agfy v
T 7 wEmE & aF 1 dar fw §3 520
g, arg qras T o fagg qx faume
& woar fadm 3 fr qar Faw @R
ST &7 A € fag® A a1 fawrw &)
a%ar g, ar 3% far &1f miv gurE
I Rl ar awa § )

awafa gty @ w19 mAA g
oo ferem # wmr Far qed # 1 o
§9 WA gaeg new fay freffa oew
F1 g S, a1 aiEr qrAAT wEet
% faq fasra & aminir 1 gefed ¥
fragT § & g9 wraAg e w9 TEW
HE aumA $T F 1

sitrat @€ (¥ew) : awfa

wRlE, 47 UF gy faww 0 3
WATT HINE WEMI Y 99 w@r & 1 AfE



293 Telengana Problem

@ fay fad fa w2 @ @ § w&afy
ST @Nr W gEF v o g 5 faa
T g | g@H AU Zrgw #) agTEr Wi )

aamfa wgiaw : awAg  ager 7
1 arwd &1 wag< fear stramr

SHRI M. N. REDDY (Nizamatad) : |
should like to state at the outset that this
matter was raised in thc Rajva Sabha the
other day and only 24 hours werc allotted in
the bsgioning but in view of its importance
it was extended to more than five hours.
Here it was posted to be taken up at3
O'clock and it has siaried at 3.35. If the
Chair wants to stick to schedule, we shall
not be doing any justice and we, Members
from Telengana, do not want to participate,
The whole case has to be put forward hy us
and the Home Minister has to reply to our
case tomoirow or the day «lter. He can reply
even tomorrow. There are some points which
he has to consider and study and then reply
careflully. I would beg of you once again lo
extend the time.

MR. CHAIRMAN : This has been
discussed in the House so many times. Now
the time allotted is 3 hours. It is not possible
to extead it to 5 hours. I can extend it by
half an hour. The debate cannot be finished
today because there is a half-hour discussion
at 530, So, | would iequest the hon.
member to be brief so that I can allow
others also.

SHRI M. N. REDDY : The discussion
relates in general to the Telengana problem.
I would not repeat those things which we
have been saying in this House.

MR. CHAIRMAN: 1 am wsorry. 1
understand that the decision was that this
debate will be finished today and the half-
hour discussion will be taken up after this
discussion is over.

SHRI M.N. REDDY:
Miaister can reply tomorrow.

MR. CHAIRMAN : No. It should be
finished today. The House will sit late.

SHRI M. N. REDDY : I would remind
the Home Minister of what he bimself said
about this problem when he visited
Hydersbad on 8th June last year: He
characterised the problems of Telengana as
very serious and complex, which require
objective and most careful consideration by
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the Central Government. Regarding the
solution, on T7th June 1969, he said, “The
Centre has an open mind on Telengana. A
fair and just solution will be fouad to the
Telengana problem.” Again oo 9th
October 1969, at Delhi in a Press Association
reception he referred to this problem and
said : “For the solution of this problem, we
have to convene an all-party meeting on
Telengana and this problem needs sympathe-
tic handling by the Centre and the State
Government,” Later in the Home Ministry
Consultative Commitlee meeting held in
October, 1969, an unanimous resolution was
passed calling upon the Central Government
to convene a Rouad Table Coaference of all
the leaders to evolve a solution to the
Telengana problem. I want to ask the Home
Minister whether he has convened any such
Round Table Conference, which wuas the
mandate given by the consultative committee,
It was also his own view that the matter
required to be considered by an all party
conference representing all shades of opinion
in Andhra Pradesh—Telengana leaders as
well as Andhra leaders, No such step was
taken.

How did the present Chief Minister, Mr.
Brahmananda Reddy, himself view the
problem ? On 30th March 1969, the Andbra
Pradesh Cabinet passed an unanimous
decision to request the Central Goverament
that the Telengana pcople are really agitated
over their safegu.rds and unless they are
given Constitutiona' safeguards, it will not
be possible to restore their confidence.
It was the view of the present Andhra
Pradesh Cabinet and it was conveyed to the
Central Government. Has that been done ?
Then again when the Chief Minister visited
Delhi on the 23th April last year, he
addressed the pressmen in a press club
dinner and stated that the Telengana people
are very much anxious and exercised over
their statutory safeguards and it is necessary
that they should be given statutory, and
constitutional safeguards. It was the opinion.
of the present Chief Minister, and not ours
Has that besn dope ?

16.00 brs.

Then I want to remind all the political
parties which are represented here what their
attitude has been. On the 8th April 169
the Swatantra Party passed a upanimous
resolution at Vijayawada, supporting the
demand for a separate Telengana.
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DR. MELKOTE (Hyderabad) : Sir, 1 find
that the Home Minister is leaving the House.
Who will reply to the debate ?

MR. CHAIRMAN : Either the Home
Minister or the Minister of State in the
Home Ministry.

DR. MELKOTE : If the Home Minister
is not replying, it is very unfair. I walk out
in protest.

SHRI THIRUMALA RAO (Kakinada) :
The Minister of State, Shri Shukla has
bandled many major pieces of legislation in
this House and he can wvery well represent
his Ministry, Such distinction should not
be drawn because whatever he say is the
stand of the Government.

MR. CHAIRMAN : I quite agree with
him.

(Dr. Melkote then lefi the House)

SHRI M. N, REDDY : The Minister is
quite competent and he does not require the
defence of the hon. Member.

1 referred to certain commitments made
by Shri Chavan. Therefore, it was only
fair that he should have been present. It
was 8 commitment made by him and not by
Shri Shukla. Anyhow. let it remain on
record. This shows the attitude of the
Central Government towards Telengana.

The national executive of the BKD
passed a unanimous resolution on the 28th
May 1969 at Delhi, supporting the demand
for sepatate Telengana, SSP and PSP passed
resolutions and pleaded in this House, if not
for scparation, for an autonomous State of
Telengana within the State of Andhra
Pradesh. Coming to DMK, when the
Assam Re-organisation Bill was discussed
last year they also supported the demand
for an autonomous State. The CPI on the
Tth April 1969 submitted a memorandum to
the President of India, the Prime Minister
and the Home Minister saying that the
present Ministry should go, President’'s Rule
should be imposed and the Constliution
should be oamended to give slatutory
safeguards to Telengana. CP(M) have made
2 more or less same demand. The Jansangh
on the 6th April, 1969 passed a resolution
for the removal of the present Ministry,
Picsident’s rule and constitutional safeguards.

18, 1%70 Telengana Froblem

246

I am not referring to the Congress Party
because that is the government, Now, all
the national parties represented here have
demanded either a separate Telengana State
or autonomous stale, Have the Government
been supporicd by any other political party
in theii present stand ? No. Yet, they have
not done anything to mect the demand of
any party That is my grievance against
the Central Government.

Itis said that the eight point
envisaged in the statement which the Prime
Minister made on the 1ith Apiil isa
measure that would solve the problem.
Most unfortunately, what 1 have been
observing here is that nobody took pains to
read the statement in depth and detail. It
is neither & Plap, nor a measure nor any
solution. It is a cruel joke on the Tclengana
people. It has made things much worse. What
was given 'o Tclengana people under the
19th  January, 1969 all party accord in
Andhra Pradesh was taken away through
this eight-point plan. That is my serious
charge against the Central Government. It
is a unilateral statement made by the Prime
Minister after consulting the Chiel Minister
and without any consuliation with the
Telangana icaders or any other person who
was affecled by such a plan. Shri Nath Pai
and Shri Madhu Limaye on the same day
said it is a unilateral statement which dots
not meet the wishes and demands of any
party or people of Telangana, So, I submit
that the conference was convened on 10th
and 11th April, 1969 with the announcement
made on Sth April.  But on 6th April—all
Telangana leaders were arrcsted. Who
came herc to attend ihe conference ? Only
two or (bhree Congress leaders were
summoned. 1t was a Cingress conference
which was not going to solve the problem.
Under what backgiound that conference was
called you can imagine, whether there was
any honest intention on the part of the
Central Government to solve the problem.
What is the eight-point plan ? It is a fraud
on the Constitution, It is an illegal plan
and violation of the Constitution and other
statutory provisions nbout which the Home
Minister himself may not be fully aware of.
A special Article—Arlicle 371—has been
brought into the Constitution for Telengana.
Under this Article a regional committee has
been constituted to look aiter the interests

plan
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of Telengana. Without consulting the
regional committee a number of committees
have been formed, for instince, Bhargava
Committee to determine the surpluses A
committee known as Kumar Lalit Committes
was appointed on this subject under the all-
party agreernent of 19th January, 196Y. The
Lalit Committee submitted its report on
12th March, 1969. The report was then
referred to the regional committee which in
turn considered the report. The regional
committee consisted mainly of such members
who were very close to the Chiel Miaister,
that is, his supporters. They themsclves
unanimously decided on 7th April, 1969 that
the surpluses are to the tune of 108 crores.
This report was sent to the Cabinet for their
consideration under the Presidential Order
of 1958 read with Article *71. When the
matter was pending and the amount of
surpluses scomed to be huge the Chiel
Minister and the Andlira Pradesh Ministry
decided to hookwink and throw dust i to
the eyes of the Telangana people und formed
this Bhargava Cornmittee, It is illegal. It
has not been formed under the Presidential
Order. The Cabinet had to give a decision
on surpluses, If they did not sgree with the
recomendation of the regional committee the
matier was to go to the Governor and his
order would be final. Therefore the
Bhargava Committee has no locus srandi. A
Jurist committee under Mr. Wanchoo, Ex-
chief Justice of the Supreme Court was
formed, when five judges of the Supreme
Court said that this cannot be done. For the
self-same purpose. Whether it can be done
or not, three jurists were appointed to go
into that matter. There was absoluteiy no
pecessity of this commitiece. The high-
power development commitice  The regional
Commitlee has five committees, that is, on
development, edaocation, health, local
administration, etc. These arc all statutory
committees. There cannot be a development
committee prsided over by the Chief
Minister as set out in 8 point plan. No
Chief Minister or a Minister can be a
Member of the regional committee. They
can only address but caonot participate and
vote in the committee meetings.

Violating those salutary provisions of the
law, in violation of the Regional Committee
Order 1958 they constituted a development
committee under the chairmanship of the
Chief Minister to designate the Regional
Committee, Another committee was the im-
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plementation committee, That means, the
reginal committee members are all fools and
dunces ; they cannot do anything. Therefore,
these officials’ committee, the bureaucrats’
committee and the miristers’ committee
would louk after the functi-ns of the regional
committee, It would onlv appear to sound
something big, & hich power committee, but
they have been appointed in violation of the
law and they would not serve any purpose.
If anybody goes to the High Court to
challenge these committees, the orders
appointing those committees will be quashed.
Thercefore that does not solve the problem.

About the enlargement of the powers of
the regional committee. The rule of practice
in the past had been that the proceedings
of the regiona: committee would remain con-
fidential. Therefore, no report of the regional
committes could be published in the past.
All the Members said s to why they have
not complained about injustices in the past,
They have said that in cvery report, in 48
reports, but that could not be published.
Therefore at the regional committec meeting
held on 22nd July, 1969, Shri Vengal, the
present Home Minister of Andliira Pradesh
and a very clote associate of the Chief
Minister, himself moved « resolution that the
regional committee order :hould be ameaded
by the Central Government and that this
clause should be removed. He said that the
regional committee’s duciiop should be
mandatory on the Staic Governmeat. In-
stead, whu! have they done ? On the Tth
March, this vear, after considering the
matter for one whole year, they have
nullified the reginnal committee order that
was issued in 1958 and bave added a dilatory
provision saying that if there was any dis-
agreement between the Cabinet ‘and the
regional committee, the Chairman of the
Committee und the Chief Minister would
again sit and discuss for weeks and months
together without referring it to the Governor.
That is a provision which bas robbed the
regional committee of all effectiveness, They
wanted the rcgional committee decislons to
be maodatory ; instead, the Central Govern-
ment have brought in new Procedure under
which the decisions of regional committe need
not even be referred to the Governor, and
the Chief Minister and the Chairman can
quietly sit together and go on discussing the
matter.

All these committees did not scrve any
urpose, Unfortunately, the Central lcaders
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have no time. They are looking after their
own politics. They have never gone into the
provisions and into what was done and what
was not done; they are depending on the
bureaucrats who are influenced by the Chief
Minister and others. Even whatever changes
were to be made in the Regional Committee
Order 1958 cculd not be made. This House
was unanimous on the 8th April, 1969 that
a committee of Parliament Members should
be appointed. That was not donme. Shri
Vajpayee was asked by Shri Chavan to with-
draw the motion on the plea that they would
consult all the Opposition leaders in solving
this problem. But this was also done.

Our demand for a separate Telangana
is not for the sake of separation by itself.
Separation by itsell is something good, is
not our contention. But we cannot live in
the existiog set-up with the exploitation and
discrimination by a dominant group that is
going on for years. You are unable to pre-
vent that exploitaticn and discrimination in
the present sct-up. You are finding yourscll
helpless and are putting yourselves in a very
ridiculous position. You are crushing the
democratic movement there. It can only be
solved in the way pointed out by the
Supreme Court decision in March, 1969 that
is @ separate State. That was our demand.
But you have not considered and acceded
even to the demand of other parties and
your own members. What else have you
done and what are you going to do to solve
this problem 7 Will this pioblem hang on
till 19727

The problem was never gone into in
depth and urderstood. In the present cir-
cumstances I would suggest, let all the
Opposition partics nominate their members or
leaders. They need not even visit Telangana
at this stage. Let them sit in Delhi fora few
days and discuss what are the demands of
the various sections in Telangana and what
are the measures that were really taken by
the Central Government so far to solve this
problem.

Secondly, what was the objection to
implementing the commitment of Shri
Chavan, referred to in the preliminary obser-
vations, fo call an all-party leaders’ meeting
cod the binding resolution of the Informal
Consultative Commirtee of the Home Minis-
11y 10 call & round table conference? You
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have never consulted any Telangana leader
in any measure that you propose to take,
that you have taken and that you wanted to
take. You have always consulted only the big
leaders of Andhra here and called the Chief
Minister or somebody from there. You have
never taken Telangana leaders into confi-
dence. Actually, the problem is that there
is a crisis of confidence against the State
Government and you want to consult only
the Statc Government. You do not want to
create a climate of confidence.

Under these circumstances, 1 would
appeal to you Mr. Chairman, and, through
you. to the Central Government und the
Home Minister to convene a round-table
conference of all the lcaders and the Oppo-
sition leaders scparately and discuss this
matter as to whether we can evolve a consen-
sus or a constructive solution to solve the
Telangana problem.

Once again, I appeal W you and, through
you, to the Cenirul Government and the
Home Mipister to immediately convene a
round-lable conference which is overdue.

»tadt sawlwaERT (GFAW) @ AW
qfq wglaa, fsmar avear & @@ #
T €& T FTHN AT g1 g § Wi IEwr
ZgUA 1 g% w1 wrammwar gl € |
it 7T frx o siterg Mae o o
AW IE A FEAAT F AE &F AL
arqa faarc awe frd & wfagqer & ame &
g:iﬁq:;rpgﬁ;wﬂtﬂwﬁlm @1 ¥
o gak art § g | &7 A & w
Wy ¥ grataa #€ 1§ G AT g
¢ ST I | TR F W qAT I
wrEFar A4 § | gafav @ ofdfwa v
qT ot ur Ft feafa § guwr 30 @Aw
¥ wfwn e § s g

gunifa wglaw, o FG AW A
g1 & AT FANAHAG FT UF AT ATU
I AT RN A | FH AT W AW F
gwE TRE S QY AT T H @y
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T F O FE qEC GAE GHA TG
2 awar & | sma R arew § e e
= ’ﬁ'ﬂoqqo"(ﬁ[ﬁﬂ‘ﬁﬂ'i"l’ ‘ﬁﬁﬁi
AsrAT F1 Yavea Jar1 24w frar o
st ArTrran ¥EE arga 7 FEr fw o W@
qifeat 3 g2 w7 @ E A AT FEAT R
fF #arer Wi Aemmar 7 A A T
7Y ¥ 1 gut agr & fau gg AW A T
sifmr A N arsr @ E AW A
T FT AT WG AT A B awAT
g ¥ qumr =iz § f wemaEwg A
fagrea aar gurt afgara o frefy off amad
# ety gar ¢ ? oW # el #T
fewrss dfqam & mgar arfermae
AT ¢ AY qifeariz 3y g s arfze
afz rar 7€ @ 9 @ T NS
feet stz dn § frgr @raar @1 wgeg
FTOOT & qfemmgeaes 29 7 wwdl &
graT & fawg s | g e JEAHT AT
faeft Y7 gra 71 w37 AE g afew @@
s arferriiz & sanfar geearfoe &
& | 5@ gt i iz feedr ot
qfzfrafs & g adi Y @54 o7 &
u el 5=y qv dfr o &war 3 2w
#Y Trow sugeqr fdy oF g &y 2fg H
@ F AF A AT qFGr & 9z A19 fawgw
e g0

afe sAma o7 #1 & A a1 e @
at ag wiasgs g w5 I # A
qafa @y sfaara ¥ awifasz frar sma
T I W A U FMITETF A3 F)
gfwar &1 #raTe @AT@r Sd 0 A gEAr
aEdt g fm arag oo AR 27
qg Agd @ A% ggft 1 HUIA WX
wfaar &1 gwEa #3741 darC & afg
oF ArT Tz GigAr gE a3 7 &1 @
w:d gt g ? gAvg 7O A A
% fr o A% o @A AR & AT
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mifr § &t iz ¥ s gt 3w W &
efrero faed & aw o)

raT 7 geera A foar o1 @ g Ay
frarea waw@ & | AT FT gATRT fet
AW gk w § afewnfom g o
Jgl TAHIEUE UF gT aF AT 9@
X qmgAT At | 9y gy TR 6
grl a1 IeuTAl ¥ ggAmar o at fee
FAR W F1 THAT FV AIATE FEAT AT
agr agt afer wwal & qaeT &1 avqy
sfasre &Y wrem A aifearie @ faar
T 3| gifeaw #1 #€ wd Al w@
sz | & qeat Wt g s ogwrd
qifearii ot g sfewe & wm A
s 3 Sreat T Ig-wre, et ar e
# g & sifors sAwadwg 97 ge &
Sfaa amwdT & 7 59T 0F @ ST @
aFAr & !

sitaet weeftand (Few) : gwer IO
FY 2w ?

sl wEHleTRERY ¢ TEET ST
srAar M, wifE qama ¥ Qe o @
g

sAwaEwg ®1 Ara freer sty
AT & wrwe ¥ 9% W A fear o
wwar | ag @t & ¥ dfrarr o a4,
faw oz o FY fawrT war fw ) andy
o1 FATAT # AW awg oft @ epy
RO UT FE AL §, g ¥ qat
faware & aTa w7 awdt § 1 g7 ATy fey
ﬁwwfw«w@a’tm-@g.@m
I H O § AR g AN & qwer v
agdt g fs st a9 wiw demm #
TARA FUL & AT 71 TR FO At vy
FTEfR & A wwT A AT 7 Al
@ A o oA Fy P
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uF o ar frar mar § f5 Se
1 Farem GaT o & fgar W@ 0@
AT Y 2 Tei & R wY e
¥radR fawr w1 wee @) WO
gera: fafoorl it 3 wran, det
wifz & fafaear @ sanfea &1 ganR
dfer 3 sfeanfad st wea fafeet
& WTeT AT GEgfa # AT @A OF
eqer mrRw & ) arag F AETAD A gTRe
#1 qfcafon waeq &) 0@ T T T
WY @ AAAEAT SEH 97 A OFT
T & freram & wfafos o s
@ Tt § 7 R i T W deld
# fgmar @ A1 AAWATH WA w7
sepfa A wiwerar & | afefeafa faegm
qedt & | W H TG AT TF A AATE
AYTHT F GHIAAT FT AT aG1 FAT47 A7
w e

ggaa W@t wee g f§ Ao @
ge gEa: udifas qd 2, wifew g,
fawrer avafras & | 98 fagde & o
g & | waE o g fedt i
qUIaE & Wi ¥ FT o w9 AgY,
o g5 A wwnfes i a@t
qeq ¥ AT WYX sy & e
@& gy 19z ot & f5 d=amn
g ¥ 9 a% R ArH SRW s
g6 AT AG AT | 6 W aA H 5§
il & ar agk e w1960 F &, o=
st goftg 3E T wik. €. €. & sfadz an
&Y TS 1 gEw Wt OF IWAT AT FY
ogt ¥ o1 W7 QT | IW WG AwwAT &
sfea ) g&7 7ot A N ga-gw T=
oot o 1w 3w & e famaw o
% 9 7 | 3w awg G frar g
# Y, gRiae o § @9 Fg AgA §
qGg JeE: JEr S & fawmaet A
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# foi gt 7% wug wgem s AL
ay woA § sk o TR
Ferar & sufes #Y geq WAl TR A
gatfawa # Frarfas e st e ar o

st s dweermh (fafgde) : A
e ?

s FAEIETART . WOFD AW
2 frem av mwi g€ oft @i @
FAMAT 1 &g wAA1 g & fag darT
i1 fadh deTET & SN0 A gEer fadw
faar ar |

ot W qwTEATsY : gwA qwAr A fF
asfa IEr &t Sfage awmr

sinat SEHlwEATAT : 4 OF & aE
T T § YR FeAr aigh | 97 feA
dearn & fawrfadl sk awar ®1 S
wi*s fey 7z, six ot & aw
TATE FT WEAT gAY 7€ | IIEW
& fag og #er mr fF oF w@ ¥
wfes quroms Y e & frarfant
# faaeft ofed of, mi w20 & S 3
gET FC A §

gwTafa wErey, ag W wgr a7 § fs—
qemAr &Y wrAge ¥ ¥ & #0T @y A
Y sifesF wier g & faerw g A faar
Tar § W IS Y g9k qrfow faa
gafma w@ramr g1 39 wiwd & e
tfE ol % wm oswR w1 oseR fEm
i § arfew oA dta waaAty dar @ wi
T ITH TIH | WA fr g mrHE
¥ g iwe g ? owfep windl &
A @i 92 gAR ¥ wigw gaTod
aRY & WA AT & saifos
franfet #1 & €, agi saT WX o
qATIHG WE ST qOT 9N g &
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frrarfea} 1 faref¥ | For R ot gur W grr | & arferifz & ded ¥ ST wA
¥ ST I geETaaal 71 awde aar 8, § 6 9T @@ A Y snffaw s
W MW F wew F7 e wrefaw Fow § (A gy awg A sfE @

argdt § | T W17 g geowal # &
1600 ¥ wifas fagers & | 1800 & %1
fae argew of ok 400 & mfas &9
TETF | Fwn 700 IgSET ST AT
500 & #<17 s-x 9 | fges, a9 AT
wearree freh fagas fer ? o Asomr
&t faem afeast gt fag % zo @ fe 7ol
# wagiz § gany faga o frar

TH AW W Wy mTETT 3 g7 o0
arar ar fF afg fedt o s & oF
qeadig gtsar 7 Gamar F fawm 9%
" f&d 714 iy wqy 7 T A W@
ara aY gast yfa uadr gywar §oaEe
FY arnft | gt F wgarc gAd A
st w49 qré a€, a7 AT AR F oAwg
@ w7 @ wf ) TAE mg-arg AT i
fawra &t afq @zt wfaw &« aeq a1
JATH ZHT |

HH! WY gAI nF qrAAYg FTEq T
107 #7z &t ar7 741 & 1 foaa wHaY
FT T ¢ H F7 9§ a0 ) WA
FHET A 28 TUT AT i@ wE 4 AT
qamar ar {5 wreg 9 77 ufg @ aw
& ok | srAtgarfe wgar ot gafers
aratendl & A gg aF Far qar § 5 A
& 707 ¥ ot wigs dar AT & 92
X AFT F oA @ T F ) ogA
SEFIC & A &9 £ T aOAdifar wrag ¥
qar sfTfETat = 7o A ofer &
F4Y ST #

st= afrfeqfy 7 sqezar i 2| wam
aoAY 7 wdziz fagr & | o3 v AN
¥ gever far &) 3= AsiorAr ¥ ary
woz AT YT A T § | I gATE
9 W @Y, o fak guat g8 www I

SHRI HEM BARUA (Mangaldai) : Sir,
the Telangina problem is to be studied and
examined in a wider context. In the context
of independence, every region of India con-
siders itself to be submerged and exploited.
There is no doubt about it.

Even Uttar Pradesh, which has supplied
three Prime Ministers consecutively, thinks
that it is a backward area. Here is a move-
ment whereby every region wanta to go to
the surface, go over much ahead, and this
has produced a sort of deadlock in political
thinking in this country.

Whatever that might be, Sir, it s
Socialism which can alone solve the problem
of the people ; and, exploitation, from what-
ever source it might come from is a re-
prehensible thing.  All exploitation must be
ended.

What is happening in India, Sir ? Today
political vested interests are growing in this
country, It is this mentality of the rulers
which has divided the people from the rulers.
There is no doubt about it.

There is no doubt about it. Now, here
is a fact that Telangana has been exploited
both economically and administratively and
I can cite instances galore. There was a
gentleman®s agreement on 20th February,
1956. What has happened to that agreement ?
It bas made one thing clear that they did not
agree with one another, Telangana is a com-
pact area. There is no doubt about it.

MNow, when we talk about the language,
there is no reason why we should apply the
language in the case of Andhra P.adesh alone
and not apply it in the case of other States
of India? There are five or six Hindi-
speaking States in India. Why have you for-
gotten that after all the language is a binding
force ? And ther: is no doubt about that.
Why should you cut out Hindi-speaking
States into six different States ?

My point Is that this exploitation of the
Telangana area fs a fact. The fact that the
Prime Minister had to come with eight-
point programme to end this exploitation is
a confirmation of the fact that Telanpana
was neglected during all these years. And
the very fact that the present Chief Min‘ster
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of Andhra Pradesh, Shri Brahmananda
Reddy, has come out with his assertion that
whatever progress has been achieved in
Telangana was during his regime—he bs-
came the Chief Minister in 1964—is a con-
firmation of the fact that Telangana has been
exploited,

Now, the non-gazetted Officers’ Union
has submitted a memorandum to the Prime
Minister from the bachelors’ quarters in
Hyderabad and it gives details of tbe cases
8s to how people are being exploited and
how the people’s promotion is being retarded.
Take the case of the Civil Assistant Surgeon,
A lict for promotion containing 107 names
was prepared. The hundred and seventh man
was promoted by-passing the claims of all
the 106 Telengana men. Is it not a case of
injustice or exploitation ? Can you tell me
that it is not an evidence of injustice ? In
the case of Assam, you have had Meghalava,
Meghalava was not economically or linguisti-
cally exploited by the people of the plain ?
And vet you had this ; and wou aceepted
Assam as a laboratory for all sorts of ex-
periments,  'What was the gentlemen®s agree-
ment here 7 There was a discussion and dur-
ing the d'scussion the minds of the people
were known, When Vishal Andhra was
constitu‘ed, it was sta‘ed that there should
be Teleneana and Andhra Pradesh—the new
State should be called Andhra-Telengana.
That shows that therc is no unity so far as
the minds of the people are concerned.

Shri Fazl Ali Commission apprehended
ore thing, that the fwo recions are different.
Ulnless the Central Covernment takes in-
terest in  the matter. nothing will be done.
What has the Central Government done 7 It
has not taken any interest whatsoever in the
welfare ¢ f the people living in the Telengana
region. Even Shri Chavan and the Prime
Minister visited Hydernbad only after the
‘rains had been burnt. There is a tendency
in this countrv to say that the Telengana
movement was pitted ag-inst something by
:lie students and then the politicians jumped
into the band waggon of the movement. Now,
this is alse a fact. The idea uppermost in
ithe minds ef the roliticians is to become
miinisters. The minister’s job embraces not
enly political power but also economic
rewer  If you cannot bhecome a Minister
i1 ongh the usual democratic process, how
can you become a minister ? That is not so
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as far as Telengana is concerned because.
the movement was started not by the poli-

ticians there but it was started by the
students.

Now, Sir, Shri Reddy had described this
as movement of urchins which as joined by
the politicians his compatriots, whom he des-
cribes as vultures.

SHRIMATI LAKSHMIKANTHAMMA :
May [ clarify ihe position 7 I was piesent
at that me=ting where he said it  He was
referring by the term ‘vultures’ to the feudals
who was exploited the people of Telen-
gana.

SHRI RABI RAY (Puri) :
the te:m ‘vulture® was uncivilised.

The use of

SHIRI HEM BARUA (Mangaldai) : He
deszribed those politicians as  vultures, but
then he forgnt that those vuliures were once
his compatrio's.  You know that Mr, Liu
Sha» Chi wis the Chairman of the Commu-
ni<t Chiv2se country, but when he was de-
throned, he was declired as a traitor.  If the
same thing were to happen here also. then
what fs the difference hetween democracy
and dictatorship 7 If you can call your own
compa'rints as vuliores, then what is the
d'fferance hetweer  democracy and dictator.
ship ?

This is a movement, not of the urchirs,
but of the students. The police had recoried
to firing ns many as 200 times in Telengana,
and 300 :onls were lost, and 74 lakhs of
students, boys and girls, boycotted their
schocls and colleges for a complete vear, If
that be so. how do you call it 8 movement of
the urchinz ? You cannot call it a mavement
of the urchins, Now, my suggestion is this,
In the cosuliative committee, 8 suugestion
was made by Shri Surendranath Duwivedy,
and it was accerled, that a round-table con-
ference of the leaders of the two regions at
least should be called, and the whole pro-
blem thrashed out. What have the Govern-
ment done about the round table conference ?
Thev were sleeping over it. Now, the people
of Te'enpana arc losing confidence not only
in the State Government there which has ex-
rloited it threadbare, but a'so in the Union
G.vernments® hecause it {s the duty of the
Union Government to look to the develop-
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ment problems of the under-developed paris
of a country.

1 think that a round-table conference
should be summoned immediately, and a
parlismentary d:legaion should visit that
arem immediately in order to find out the
real situation there.

SHRI K. NARAYANA RAOD (Bobbili) :
Now, the position is very clear there, and,
therefore, they can go now.

SHRI HEM BARUA : Whether the
position is clear or not i+ immaterial. A
parliamentary delegation should go and wvisit
and try to know the pscyhology of the
people liviog in the Telengana region, and
know how they have been exploited.

Economic exnloitation of the people of
Telengana by the Andhra region is a fact ;
there has been economic exploitation as well
as exploitation in the matter ol services
Otherwise, why did thkey promote the 107tk
mon to the civil surgeon's office neglecting
the claims of 106 Telengana people ? Il you
read the memnrandum submitted by the non-
gazetted officers to the Prime Minister, you
will get a clear view of the writing on the
wall of tine, it is very clear ; only the blind
cannot read the import of this writing on the
wall of time.

SHRT G. S. REDDI (Miryalguda) : [
am one of those who believe that the
linguistic division of India is a wrong done
to our country, because our sociely is divided
into several castes, communities and ciecds,
and our past history tells us that we have
not been rule by any siogle ruler from
north to south in the past. So, in such a
society, if language is added as an additional
factor and a division is made on that basis,
then our country suffers, as it has been
suffering now  From the different kinds of
internal stiuggles that aire poing on between
one State and another, it is clear that the
division of the country on the bacis of the

linpuistic pattern has been & great
mistake.
Parochial and reg'onal loyalties are

being nurtured at the cost of our national
interest. Our parochial and regional loyal-
tics take us for away from the real goal.
Looking at our past history, we find thnt
we. were subject to several invasions from
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foreign countries, The Dutch, the French
and the British and the Moghuls had invaded
our country and we were the sufferers. We
could not unite and we could not develop
the Indian culture. In such a s'tuation our
country has again been divided into different
States on a linguistic pattern.

The quarrels between one State and an-
other remind us of our past wrangles before
the Muslim and British rulers invaded our
country. If our past history has aught us
any lesson, It is that united we stand, divided
we fall,

AN HON, MEMBER : Good sermon.

SHRI G.S. REDDI : It is not a sermon
but a fact.

With this sole aim, I have been carrying
on a campaign against linguistic States,
From the replier I have received from
several MPs and other leaders in the country,
I find that my angle of thought is correct.

This aim of abolishing linguistic states
is a difficult one to achieve because we have
tasted power and authority after the carving
of small states and have developed selfish
and separtist tendencies. Are we going to
put a full stop to all these fissiparous
tendencies or are we going to allow them to
take asa full turn down to Doomsday ?
Will our national leaders bestow serious
thought 1o our nationa! failures and rise to
the occasion and fight these tendencies ?

Coming to the Telengana problem, I
want to say that backward Telengana has
been neglected. But what is the remedy for
backwardness, unemployment and under-
employment, The first sign of any back-
wardness is want of education. So I want
to open more schools. wWhen I want to
open more schools and get my children
educated, I want more teachers. We should
get these teachers. But were to get them
in Telengana ? As Chairman of a zila
parishad, 1 had to horrow hunderds of
thousands of tenchers so as to see that
schools are opened and our children are
educated. I haye competed with the chair-
men of other zila parishads in Telengana
to see that more and more schools are
opened, more and more children are
educated. Therefore 10 say that there should
be no education and we should remain
separate is doing great injustice to Telengana.
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I had to get a number of B. Eds, mathema-
tics teachers, specially lady teachers, nurses
and midwives. If my district and my people
are to prosper and count among others, there
is no alternative to this. Today I can boast
that my district can be compared to the
neighbouring district of Guntur in the
number of schools and high schools.

This year we sre faced with the problem
of opening more and more colleges. But
we are up against the same difficulty.

We bave plenty of land in Telengana.
But they are barren. There is po capital,
there are no inputs. Our Telengana farmers
are backward. Therefore, we have to sell
part of the land to the Andhra people. But
now we are able to grow our crops for better
than those in the Andhra region. Is this
wrong 7 Why should landlords and
zamindars feel jealous that they were not
able to grab lands cheap at rates dictated
by them so that they may be fattened
further and our poor farmers may get
thinoer and poorer 7 Who can stop this
talent flowing from one region to another ?
Who can stop talent flowing from higher
levels to lower levels ? Can we put artificial
barriers against this kind of flow of thought'?
We sce nothing wrong in our getting foreign
talent, foreign know how to develop our
iodustry. So why grudge our Andhra
brethren sioking their money and tulent for

the overall improvement Andhra Pradesh as
a whole ?

Has not Hyderabad improved since the
merger 7 Have oot industries grown 7 Have
not new factories been set up 7 Have not
new colonies grown ? Have not all the
vacant sites and barren lands becn made
green and frult 7 The grapes of Hyderabad
have earned the pride of place in India 7

The Nawabs and Jegirdars, who kept
big estates vacant, barren and fruitless,
sold them out and today we see life in every
nook and coroer of Hyderabad and
Secunderabad. Is it wrong If our Jagirdars
got some needed money to improve their lot
as they can no more depend on Government
jobs ? If my land which cost hardly Rs, 2
per 8q. yard in the pest salls at Rs, 20 to
Rs. 50 per sq. yard today, it is loas or a
gain 7

MAY IF, 1970

Telengana Pioblem

in

If our rich landlords and well-to-do
people arc able to go to Andhra parts and
Andhras come in search of good dowries,
can anybody stop this in flow of people,
brides and bridegrooms to Hyderabad to
enrich the city of Hyderabad ? All the
Andhras take pride in this vast expansion
of Hyderabad unforeseen for many years,
Madras or Kurnool people should complain,

Let us not generate feelings of separa-
tion. That will spell disaster to all of us,
I will quote a single instance to show how
the non-vigilant, non-alert people suffer.
The other day, the Joint Committee on
Scheduled Casies and Scheduled Tribes
visited Hyderabad to hear the complaint of
the fishermen. The fishermen are called
Agnikula Kshatrias or Pal'is in the Andhra
region, and Gangaputras in the Telengana
region. When the Committee visited the
Andhra region, the fishermen of the Andhra
region were able to get their name included
in the List of Scheduled Tribes, whereas the

Gangaputras fishermen of the Telengana
region were not able to ge« their name
included in the List.

SHRIMATI LAXMI BAI : Thousands

of them were there,

SHRI G.S. REDDI: But thsy were
not able to assert themsclves and get their
name included.

SHR1 G. YENKATASWAMY
pet) ©

(Siddi-
The Andhra peoplc are so clever.

SHRI G. S. REDDI :
be clever.

You should also

This is one instance to show that when
we are not able to assert ourselves, there is
no use of blaming others. It may be, as
Mr. Venkataswamy said, the Andhras are
clever, but we should also learn from their
cleverness to be more clever. Inter Eternal
vigilance is the price of liberty.

We lad great leaders like Burgula,
Sanjiva Reddi, Sanjivayya and Brahmanoanda
Reddi as Chief Ministers. We have our
Telengana leaders, now out of power, like
Konda Laxman Bapuji, V.B. Raju, N.
Ramachandra Reddi, Sada Laxmi, K. V.
Ranga Reddi and Dr. Chepna Reddi. They
were Minlsters in the Cabinet with important



kI K] Telencana Problem
If they were not vigilant or
they now
rushed in
vacancies,

portfolios.
assertive or protesting, how can

sav that th: Andhra employees
and captured all the Tclengana
lands and surpluses.

There was a time when our Telengana
leaders K V. Ranra Reddi and Dr. Chenna
Reddi fought for separation and we all
jomed. Suri V.B. Raju and ths late
Burgula were for integration. Some how,
all these fighters. on one fine morning.
joined hands without our knowledge. In
spite of it, we bowed our heads in reverence
and obedience. Now, our leaders are asking
us to revolt against what they have com-
mitted themselves solemnly to, good or bad.
How can we 7 We have grown and begun
to think, especially I have begun to think,
that separate or lingnistic States ure in-
tiinsically bad.

The latest demand according to Mr,
V. B. Raju, who made a speech the other
day, when he was pressed to say what he
wanted, is this. This is what he said.

“*A Secparaie Budget is already agreed
to; a separate developmental plan is
agreed to ; a separate industrial planning
is agreed to; separate educational
facilities are 1lready there. The Regional
Committee sits  separately with 100
Members. The latest is the Chiefl
Minister has agreed for separale services,
What is left is only separate politics.”

Then Members asked what he means by
separate politics He replied that it meant
the aspirations of the peopl. of Telengana.
*Separate politics’ means the Chiel Minister-
ship or the Deputv-Chiet Minmistership that
is the iterpretation that I give. Finally he
come round and said that he had the
‘Meghalaya type statehood' in mind.

1 have been the chairman of a zila
parithad and 1 can say what the people
want...(laterruptions What is the symptom
of the people 7 In our zila parishad there
was a chairman who was a pro Telengana
mao and all the zila parishad members met
together and passed a motion of noconfidence
egainst him and brought in a man who was
for integration. Is this not an indication of
the people’s aspirations ?... (Interruptions
1 shall quote a few lines from Mr. Kota
Punnaiah’s seech.
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‘This is what he says :

“Everybody speaks of the people. I
do not understand the meaning of
‘people” because 20 per cent. of them
are Scheduled Castes, #0 per cent. are of
the Ba:kward Communities and among
that 20 per cent. a'so 10 per cent. are
the sufferers for ages, particularly the
Scheduled Castes an:d the Scheduled
Tribes 1 cannot unders'and therefore the
crocodile tears of these people.”

He further says :

“In the name of the Telengana people
lootings take place and in the name of
the Telengana people everything s
taking place there but the Telengana

people have nothing t3 do with this
agitation. They are not concerned with
auy of these atrocities  They are in the
villages.”

The Telengana people who are in the
villages are not at all behind this movement.
It is only un agitation in the urban areas
which everybody can see.

SHRI MUTHYAL RAO (Nagarkurnool)
Mr. G.S. Reddi in his spcech has referred
the proceedings of the Rujva Sabha. May
I therefore request you 1o expunge all his
speech from the proceedings of this House 7
(Interruptions.)

MR. CHAIRMAN : Shri A, T. Sarma.

SHRI A. T. SARMA (Bhanjanagar) :
Sir, 1 want to give a complete picture of the
agitation and why it started at all. It started
in Jaouary 1969. Originally it was organised
by the students, But after a few months,
ex-minister Dr. Chenna Reddy, Konda
Lakshman and others jointed together and
it took such a severe shape thit it was un-
bearable and the citizens of Andhra were
afraid of these people. The agitation was
very severe, About 16 lakh students boy-
colted thc schools and colleges. Schools
and collegeg were closed. There were 200
firings and about 300 lives were lost. But
not a single judicial enquiry has besn made
till mow. At that time it was very severe
and the Prime Mister was obliged to visit
the area and promise that safeguards would
be given to the people of Telengana.

Telengana was a part of Hyderabad
State, When Hyderabad was annexed to
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the Indian Republic, it consisted of three the Governur of Andhra  Pradesh to

parts Marathwada. Kernatek and Telengana. safeguard the interests of the Telengana.

The recommendations of the Commission
which was appointed, were published in
October 1956. Thev recommended that
Marathwada should go to Maharashtra, and
Karpatak to Mysore. But they were afraid
and they did not recommend that Telengana
should go to Andhra: because the people of
Telengana were innocent and they did not
koow what civilisation was, FExcept Hydera-
bad, the people of Telengana are Innocent
and backward in every rtespect. But the
people of Andhra are advanced and power-
ful, So, the commission thought that
Telengana people would suffer if Telengana
was given to Andhra. So, they recommended
that Telengana should remain a small,
separate State, That is the h.story. Dut
the leaders of Andhra approached the Cenire
and voluntarily offcred safegurds 1o the
Telengana people  Pentji was in charge of
the Home Ministry here and under his able
guidance, there wus a compromise or
agreement between the Telengana people and
Andhia people. The following safcguards
were given 1o the Telengana people :

1. Protection in government services in
Telengara. 2. Income of Telengana to be
spent on Telengana development, 3. Consti-
tution of regional council. 4. Telengana
Deputy Chiel Minister, 5. Separate PCC
for Teleugana. These were the safeguards
promised to the people of Telengana.

AN HON. MEMBER :

Nothing was
implemented.

17.00 hrs.

SHRI A. T. SARMA : 1 am coming to
that,

This was known as the Gentlemen's
Agreement. Pantji was the author of this
agreement, Under his guidance, this agree-
ment was given to the people. These
safeguards were given statutory shape in the
following maoner. Public Employment
Regulation Act, 1957 was pessed by Parlia-
ment to protect the interests of the
Telengana people in service.  Secondly,
article 371 of the Constitution wes amended
to  constitute regionrl committees for
Telengana end special powers were given to

region and its people. Thirdly, a Presidential
Order was issued in 1958  constituting
1egional committees for Teleng:na. Besides
these, there were many other safeguards. For
instance, the State should be called Andhra-
Telengana State

AN HON, MEMBER :
agreed to at that time,

That was not

SHRI A.T. SARMA :
everything. ‘Thes: are the three important
conditions —one is the province should be
called And'ra-Telengana State ©  secondly,
the income from Telengana :rea should be
utilized for the development of that aren ;
thirdly, if the Chief Minister happens (o be
from Andhra area. These were the three most
important safeguards which vere promised
1o the people of the Telengana,

I am stating

Telengana consists of 9 districts with a
pcpulation of 1§ crores,  Noihing has been
done about these safegunrds Even though
the interference of the Prime Minister and
the appointment of the Central Advisory
Committee had the effect of making the
agitation subsid: lor nine nonths, nothine
has becn materialise!. So. the agitation is
coming up ugain  What the SRC anticipated
is happeuing in Telengana arca

The people of that area want to exercise
their power and the innocent people do not
know how to do it, Because they are hungry
people they commit all sorts of impropricty.
That is what we see ‘n Telengana area in the
from of disturbances,. Why ere they
agitating 7 They are agitating because they
are being exploited by others and they have
no place anywhere. Thev are being killed
like ants, There is police raj. Previously,
firing used to take place occasionally. Now
it is teking place in hundreds and yet no
inquiry has been ordered even for & single
firing. You can imagine their miserable life
There is no law end order and there is police
raj. Whether the people «f Telengana area
demand a separate State or not, it is our
duty to epsure that human beings are not
made to suffer. They should not suffer.
They are our brothers, We must take pity
on them. I request both the Central and
the State Government to show pity to their
brethren, In the name of humanity 1 appeal
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to them to be polite to their brethren. The
action they are teking is inhuman and that
is why they are agiating.

Now, what is to be done ? The S.R.C.
did not recommend the inclusion of
Telengans in Andhra. The people there now
want that they should have a separate State.
So for as | am concerned 1 am dead against
it.  Why ? Our policy is to form provinces
~n linguistic basis 2ud at that time olso this
policy was adopted.  The peaple of
Telangana speak [lelugu and th: people of
Andhra also speak T lugu.  The laoguage is

the sam¢ hut there is differerce of opinion
and behaviour. They want unity and  want
to live with theie brothers just hke in a

family but thev ure forced to do these things
because there is nu other alternative. We
should sce the r safeguards are materalised,
They want their money is utilised for that
arca  Some hon'ble Member said that
teachers arc not available. T know teachers
are availuble there but thev e notina
positton to compete with the teachers from
And .ra Pradesh.  They are being thrown
awry and  these teachers go  there  and
exercise their  mastership.  Theie is party
politics in the hanling of this mater by the
Central aod the Stute Governments.  Herz 1
do not like vuch nas'y narty poliies when
human being. are . io.00 like anything.
Therclore, 1 request i 2 Govirnment to do
justice to the peopls of Telansana and see
that their interests ure npot  otherwise
explaited.  For tnat purpose they shou'd
depeid un the repiesentatives from that arca.
There are representalives from Telangana.
They were not consulted in matier, The
Governmant  does  whatever it likes, If
things are sincerely done @ If the represens
tatives of what area ar¢ consulted and
Government azts according 10 heir  views, I
think, thi: movement will not last any
longer  Tle pecpic there do not mant to be
away from iheir brethren © they want justice :
they want ihen  seivices ; they want ther
money for the de-¢l-.pment of Lheir area.

**SHRI K. SURYANARAYANA
(Elury) ; Mr. Chairman, Sir, this  discussion
en Telengana has not thrown up any new
or consiru. tive suggestion [ the solution
of the Telorgar o pooblem Simile discus-
siens have beew: Leld in the pas: also. When
theie arc mere pressing problems facing the
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country ] fesl it would be better for the
people of Andhra as well as the Telengana
regions if the Central Government, the State
Government and the leaders of Telengana
sit round a table, discuss the question and
come to an sgreed sclution. It is not only
Telengana area which is backward. There
arc a number of backward and undeveloped
arcas in our ccuntry, Even in Telengana,
Nalgonda district is the most backward area.
Aller the Paochayat «clections, they hope
to improve the eondition; there, When we
talk of backward arcas, I mav tell you that
my own constitueacy is much more backward
than Telengana region. In the constituency
of Shrimati Radha Rai, there are still some
people of backward classes who canaoot
afford clothing to cover thsir modesty. In
fact, our country itself is ope of the most
underdeveloped nations in the world. This
bogiz of backwardne s of their region is to
mv way of thinking, being raised purely on
nolitical considerations as stated by Shri
Naravana Reddy and Shri V.B. Raju [ find
no other explanation for the agitation. 1
submit that we are not the only represen.
tatives of the people ; there are the members
of the State Legislature also who are more
intimately concerned with the problems of
the region. These are the people who elect
the Chizl Minister and therefore 1 submit
that the problems shuuld be dis-ussed more
appropriately in the Andhra Pradesh Legisla-
tive Assambly.

If you look at the genesis of this
agitation, as 1 steted earlier you will flad
that it is a political agitation and nothing
else. When Dr. Chena Reddy invited people
from Guntur district to the Telengana
region for its developmeni, there was no
voice of opposition raised then. If the
Andhras have gone to the Teleugana reglon
it is only to bring prosperity and plenty to
that region. There is no politics involved in
this. (/ni.r uptons) There was no dispute
when the enlaiged Andhra State was formed
in 1'56 and snbsequently " also when the
people from Andhra region migrated to
Telengana to contribute towards its develop-
ment, But it is a unfair and impraper that
we. the people from the Andhra region,
should also be involved in the political
wrangle there. It is a well known fact that
where the people grid up their loins and
work hard, that area develops nod progresses,

" #%The Original speech was delivered in Telugu.
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be it Telerpana. Andhra or any other part
of the country. Icen cite the example of
the constel region of Andhra where people
have constructed two anicuts acress the
rivers wi'h their own labour, and devcloped
that siea during the British time. This was
looked up on with suspicion by the people
of Madras who felt thet the revenues of the
composite State of Madra: were being
expended on the Andhra 1egion only. But
even then, when we parted company in 1953
on the creation of Andhra State. we did not
resort to violence or agitatinn  The demand
for & separate Siate of Telengana is
obvious'y inspited by political considerations
so that more people can become ministers in
the State. Except this, 1T do not see any
validity or justification for this agitation. 1
have alreadv stated earlier that there is no
use in discussing this problem here - the
MLAs of the Andhra Pradesh should discass
this in the Assembly. 1In the near fuiure
there will be elections to the Panchavati
samitis and Zila Parishads in Andhr
Pradesh. These elections can be utiliced to
decide this iesue. T request my hon, friends
here that irrespective of party affiliations,
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they should place this issue befor the
people and abide by their verdict. When
we wented the Andhra State, under the

leadership of late Shri Prakasam, Shri
Tenneti Viswanatham and 1 agitated but at
the same time cartied on discussion with the
leaders, We did not resort to violence.
There was no damage to property or lons of
life in our agitation. On the issue of a
separate Andhra State all the 7 assembly
members than resigned and were subse-
quently re-elecied thus demonstrating the
overwhelming support of the people to the
issue involved. Sn what I sugpest once again
is that the seven Assembly members in a
parliamentary constituency there, shall act
likewise to create and demonstrate the public
opinion on the issue of Telengana in a
democratic way, This will be a better course
then having these discussions in Parliament.
In support of its stand each side is
quoting facts and figures on development of
the respective regions. These are not figures
compiled by private individuals but by
Government agencies only. Even Shri V. B.
Raju when he was a Minister in the State
Government vouched for these statistics. |
would not like to the time of the House by
extensive quotations but I shall limit myself
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only to two instences. In the matter of
clectrification of towns and villages in
Telenpana region the figures have gone up
from 3.2% in 1956-57 to 30.2% in 1967-68.
Similar by in the matter of education there
was 40.6%, increase between 1956-57 and
1966 7 in regard to the establishment of
schools. If this is not development what else
is 7 From this it is evident that no injustice
has bgen done to the Telengana region in the
matter of development. When the State was
under the Nizam there was no electricity or
schools in the Hyderabad Stateexcept in the
twin cities of Hyderabad and Secunderabad,
This has beren accepted on all hands,

As | have submitted earlier this is only
a political game. They are calling it a
people’s agitation but it is not so  Last
April when T was going in my car it was
stopped on the road bv some peopls,
Shri Sanjiva Reddy's car was also stopped,
When 1 asked them for the reason,
they had no answer except that this was
a method of collecting some mooey. That
was all.  If T hud my way, I would plead
with them and convince them that, if they
thought that by resorting to agitational
tactics, their purpose would be achived then
they were mistaken Violent agitations
leading to loss of life and property will not
+0l:e the problem. In the game of power
politics innocent peonle are the worst
sufferers. To achive your aims, I request
you humbly to go to the people, convince
them and achieve your ohject through
democratic means. [ have no objection if
a separate Telengana State is formed. But
my only worry is that the proliferation of
small States which will not be economically
viable will only weaken our country.

My own district is a backward area.
70%, of the people have to purchase grains
fron the market. Inspite of this, when
grain was procured by Government, we gave
them 1 lakhs tonnes. This necessitated pay-
ment of higher wages to the agricultural
labsur to compensate them for the rise in
the price of foodgiains which worked out to
Rs. 23/- per quintel. My point in citing
this is to show that we should be prepared
to accommodate each other for the common
good. If this problem is to be solved, there
should be a spirit of give and take The
best forum is the Andhra Pradesh Legislative
Assemblv, Let the venue be shifted to
Hyderabad. My submission is that there
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should be no suffering caused to the common
men either in Andhra or in Telengana
because of this agitation. The aimosphere
is vitiated by suspicion in the minds of the
people about the bona fid=+ of one another.
The Andhras are there cverywhere, they are
not only in Te'encana.  Wherever there has
been agricul ural developraent you would
find Andhras there,  Even after 17 y are you
still find An-dhra farmers in Tamil Nadu and
there are about 30 Andhras in Tami!l Nadu
Ascembly and about 30 to 40 Andhras as
Chairmen of Municinulities in Tamil Nadu.
There are Andira< in Katw, Jabalpur in
Madhya Pradesh These people have not
gone there 1o dom'nate over those places.
We are all farmers and people from the
middle c'ass ; we arc not landlords. Shri
G. S. Reddy i under a misapprehencion if
he thinks that (0 perpetuate a feudal order
tbe Andhres are the:e in Telenguna. The
majority of MLAs and MPs are from the
middle class only,

If the dispute is to be resolved, let public
opinion and a favourable climat: v created.
The forthcoming pancirayatl elections can be
fought on this issue in a democratic way. |
therefre, request all parties to bear in mind
the realities of the sitvation and cns.re that
a peaccful solution to the problem is found
soon.

SHRI S. KANDAPPAN (Metiur) : The
hon, Membter who just preceded me has
made # case that instesd of discussing this
issue on the floor ot this House, it would
have been better if it was discussed on the
floor of the local Assembly, 1 wish it could
be done. but uzfortunately. the constitu-
tional postitinn being what 1t is, 1 an  afraid,
you cannot discuss the question of creation
of a Siate on the floor of the Assembly
unless you concede mvyv point that more
powers should be given to the Siates and
the Constitution should be radically amended
accordingly.

T would like to take up the point raised
by Mr. G. §. Reddi, namely, that ‘United

we stand’. That is the caption, | find, of
one of the booklets brought out by the
Government of Andhra Pradesh I have

nothing against the slogan provided it could
succced. What I feel concernmed about is
this, He made a case which, I don't thiok, is
relevant. He found fault with the creatiow
of linguistic States. I feel this sort of argu-
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ment is raised everywhere The creation of
linguistic States, according to me, has done
immense good. That is my feeling If we
cannot follow it up and if you enconunter
difficulties due to other reasons, there is no
use blaming the creation of linguistic States.
It is not only being said in this House but
it is expressed elsewhere also. [t is often
repeated as if it is the panacea for all our
ills and that we should do away with the
linguistic States and then the country should
pro:eed further and get strengthened. Sir,
one quotation I would like to give from the
report of the Nehru Committee of the All-
Parties Confererce in 1928, This is ugain
from the same pamphlet circulated by the
Andhra Pradesh Government.

“If a province has to educate itself
an.l do its daily work through the
medium of its own language, it must
necessarily be a linguistic area. If it
happens to be a polyglot area difficulties
will continually arise and the media of
instruction and work will be two or
even more languages. Hence it becomes
most desirable for provinces to be re-
grouped on a linguist'c basis, Language
as 8 rule corresponds with a special
varicty of culture, of rraditlons and
literature. In a linguistic area all these
factors will help in the general progress
of the province.”

1 don’t think we can quarrel with this basis.
The difficulty arose due tn so many other
reasons. Look at the formula given by the
States Reorganization Commission. In most
of the cases after the S.R.C. has given
certain formula, the difficulties arose precisely
because the follow-up action to be taken
afterwards was not properly taken. Take
the case of Telengana. Evern S R.C. has not
recommended a unitary State. In fact they
were for the creation of a separate Telen-
gana State. Afterwarde it was due to the
Gentlemen's Agreement which was repeated
off and on evervwhere, that these two parts
were united and administration was carrled
on for the past more than a decade.

Sir, I would like to make my position
very clear., If one wcre (o bslieve the
pamphlets circulated by the Andhra Govern-
ment, my feeling is that there is more power-
ful case for Andhra to separate from
Telengana than for Telengana to :eparate
from Andhra, (fnicrrupiion) Let ve look at
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facts. T may tell Mr. Rao that T have no
axe to grind in Andhra Pradesh either
presently or in future and we have no inten-
tion of starting a D.M.K party at this stage,
though we would like to have a southern
Federation within the Indian Union. Iam
talking of things objectively, You have got
to explain to us as to how this agitation
started in such a spontancous manoer,

Sir, everybody has agreed that at least a
minimum of 300 people have been killed and
more than 200 firings took place. As some
previous speakers pointed out, there was no
judicial enquirv in any of these firings. Not
only that, The agitation was spontaneous
and is being sustained till now though there
Is some lull now and there Is no violence.
But, there is no guarantee that in future the
atmosphere of peace will prevail for all time
to come, Becauve, Sir, the other day, after
discussion had taken place in the Raiya
Sabha, I found immediate reaction in Andhra
Pradesh, from students and many other
organisations of the Telengana area. issuing
statements that they are not even going to
accept formula suggested by Dr, Raju.

Such being the emotion, I fail to under-
stand, how you could ignore the problem
altogether, If you could ignote it, or as
Mr. G. S Reddy put it, if they could prevail
upon the people in Telengana, it is well and
good. I have no objection.

After all, Andhra is a very great State :
it has got o history behind it. BEven Aitareva
Brahmana refers to the name ‘Andhra’. Even
in our anclent Tamil literature there is
reference to ‘Andhiran’ and many of the
historians of Tamil literature are inclined to
believe that it refers to Andhras.

But, let us be objective. Even the
atmosphere prevailing in the House during
this discnssion goes to prove that there i+ a
paychological anti-feeling sgainst each other.
When Mr. A. T. Sharma suggested that the
name should be changed as Andhra-Telengana
immediately it was obijected to.

SHRT THIRUMALA RAO (Kakinada) :
Andhra Pradesh is a well establi hed name
agreed by all parties. Why do you rake up
old things for your argument ? (Interruption)

SHRI S. KANDAPPAN : Sir, I am not
arguing either for the name as Andhra
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Pradesh or for the oth*r one suggested by
Mr. A. T. Sharma. Why I point this out is
because T don't find the atmosphere of give
and take on the floor of th= House. That
is my point. If the addition of the word
‘Telengana’ to Andhra Pradesh and calling
the State as Andhra-Telengana could satisfy
their sentiments, why should it be objected
to ? But we find that on the floor of the
House that atmosphere of give and take is
lacking. It is very clear from this that the
prevailing atmosphere there is not so condu-
civeas soms Mambers try to make out.
This is mv obijective observation,

1 entirely blame the Centrol Government
for this state of affairs. This is, I think, the
fourth time that a discussion on Te'engana
ie taking place in this Houee...

SHRI RABI RAY : Fifth time.

SHRI S. KANDAPPAN : Yes. I myself
have spoken for the third time or second
time, mosi probably, apart from other
spokesmen from my party.

Now, what | want to emphasice is this.
Unless there is  some live agitation and
violence, Government do not secem to move
atall. 1 would like to quote a famous
author--I think it is the Russian author, Mr.
Turgenev,—-who said :

“Weak —willed people never put an
end to anything, but wait for the end fo
come."

That is exactly what the Government of
India is doing in respect of this matter. They
allow things to drilt without taking a firm
decision when the time is ripe.

So, I insist upon the suggestion which
was already agreed upon by the Government
in the Consultative Committee that there
a Round-Table Conference.

What is the difficulty in discussirg this
~roblem ? This is rather the time, before we
allow any further provocation, to settle this
problem. Even to-day I find that the hon.
Home Minister's behaviour in not remaining
p esent here may provoke these people.

MR. CHAIRMAN : He was not keeping
well. But, still, the Minister of State is
present.
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SHRI S. KANDAPPAN : 1 see the
agitation in a different context. The people
to-day react even to this kind of small things.
After all, he was pres:nt when the discussion
was initiated and then he left suddenly. Of
course we know his difficulty ; he was not
doing well.  But this sort of lukewarm
attitude of the Government in not coming to
any decision whatsoever may also provoke
these people and it may make it difficult to
find any solution in future.

The Government of India, without turther
loss of time, should at least convene a round
table conference, or as Shri Reddy suggested,
8 Parliamentary Committee or something
elss to discuss this matter and find a solution
when there is an atmosphere of peace
prevailing in Tclengana, Let us not wait for
a situation that theire should be again an
agitation when a lot of lives and properties
should be Icst and then we should try to
settle this issue,

With these words, 1 again appeal to the
Government that we should not spoil the
whole atmospheie,

Thank you.

MR CHAIRMAN : Shrimati Sangam

Laxmi Bai,

SHRI S. R. DAMANI (Sholupur) : Sir,

there is my half-an-hour discussion.

g wHIT : 7AT G W4T AgY
g & &9 W 7E & FFar g 1w
e da # @ gy awar &

SHRI S. R, DAMANI : 1 want it to-
day. The timing for this discussion is fixed
at 17-30 hours.

MR. CHAIRMAN : After finishing this
discussion, we shall take up your half-an-
hour discussion.

SHRI S. R. DAMANI : At what time
will this be taken up 7

MR. CHAIRMAN : By 7 P. M. the
debate will be over and then we shall take
up your half-an-hour discussion. Or if you
agree, it can also be postponed.
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THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) ; The hon. Member
agrees to the postponement of his half-an-
hour discussion,

MR. CHAIRMAN : All right. The
House agrees for postponement of his half-
an-hour discussion to the next session. May
I take it like that ?

SEVERAL HON. MEMBERS : Yes, Sir.

siwet wwia (Wew) YR
e, AT F Gweqr had A
F1 @ 7t afew qX 2w %) qwar av T
2 gut w agw ¥ fausf g fa@
aa o1 T &1 9T w7 gug fear ot fE
FHET FY ARfiTaT #1 3@y O FTH AG
1w quait o W T A agE ¥
forg #ferer @ gt wwa A fear oman
g1 m AN gk faws wiar & qwoe-
qrore & IAF1 a1 &7 wfes awa fear
AT R | WA AT JSAAT HT AW QF
oo fto @ i arr § 1 R g g
=ifge | ot et & ggf Mwq s
Fa% g9 frean sfgg |

FSOITAT FT QAT W7 § TAFY Wi
ST & Qoo AFY AT & | wSwEWT
# oY Y wiaT & qRodiore § SR Wt
agi 98 w7 0% JATAT WA Ag gar
w1fgq wifE W, wA-AeT ww qw § )
ag aWINT, ATEH, AT Wi &F  qHoITo
#X WE | 9g ug g @ fs wfac
ag W i I5AT &, AW wwA  AWATAT
Fii a1gd § | 7§ srAT Qe § dAq
faamd € anfoe g ¥t aw Ad E
afew ¥ wgd, fram, sred, Quatdew
fras wirt fzra® wrfeqeude wHAT
wifie & | ¥ a4 #1 gE ooftder ¥ fge
g, wx & formw sre-uew | At ¥
g § | 97 a9 IHT g § Ay wrf
T §t weqaTe # JEW qar A f a7y
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[sfraret sresfrarg)
#q gfgar 7 & 7 ok Fg aa fw
ga facam =€, 99 @1 afex g
9T F2T gHT T W FT aF g9 @ 7
wife? ¥ a% g d< adf wiar ? ag
uEEE F1 ama & fF ga Fard w1 g
3® T QB avar 7@ 2, ME gAw oAl
9T HIGH AT qUAT TG E | A greAd
Tt 9 ag 31 g& & fF fogw 16 w@3
& Fomrr *y fafwer afeqdi # gfem
wr ararg # qava § 0 & o ofr 9§ 9
¥ arx fear wwdt § & oF G @
Twft & 50, 50 gfqm &7 &7 gu & g«
frremr ®x & |l & fiF 6000 & 10,000
ga foorg gfere & sram fogm 16 w@a
¥ Asmr #Y afeadi # dqra & WS
9 O fz &7 @i @ awwdr g 6 arg
50,000 & &% 80,000 a% grr | I
AT Y OF WiE T Agq arw # oy |
#gl ¢ e AstrrAr ) wearr A @ @
w1 Tufew #fT 9% wta # & g @
wrfgn @Y aar 7 &Y awr o @< ofew F
g & 1Y Y HYHAY ag G0E N FY JATC
& 7 %% ag faw 980 47 wgr i gfew
® oY F agi WAt W A om wwd E
WAl #Y qafa® ¥ g dw AE W
Fd &\ AT uF 97 AWy H g A O
dr wher 5 & T & Jarah 2w [ @
fr ag wafes @ sar faq ww & =
@ a%d § | § 9 el § st fe ag
A g 99 F WG fF wgi ¥ wAar A
ST 37w qifaarde ¥ Jaw § g
HTATH T A GA WX IWH qgH 9T A
aa® ¥ FATGRAT FL

g% a3 Az & aTq wg own § e
wig & s fafex WA & age
§1¥e &1 o 7@ w @ § WAy qex
% 73 @ o T feafa @ sa w@
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FEAEd Agr g @ € afewr 9% v a0
Fadw FFCRPE AGIE F W&
g, gfaer 71 71 few 98 #1 smar &)
feT d Jar ¥ fmar wrar & A ag
M F FT @d a9 far qmAr
g =y fafqez 3zt 3 A e
2wy ¥ oo frw fafrer i s
fafaeez #1 7t wry 2T =igd & W
AW aEr @1wT g o aEamr @ g,
o ¥ g5 A8 F0AT & AT I A@H
W w7 s ggA 7 g=e f@=h
N g gwe far @ gAN A
At ¢ & =g 77 A SAFT Swar ¥
qWA A9 gg (a7 vq ayqar wAar
& mrer ga% fa=rt o swar & faard
o faat fwwar g 1

wft A & faq @y a2 fr e
Wi @iaw greed St {F qua gvEr ¥
o A gz g aer gfem g8 g AR
seaT g7 A ward, aarw i fasfEat
dre srdl, asar &1 gfem ol A 9@l €@
A & 9@ FT avgH! ¥ i, fy 5 asai
Fodr AF gz @t §F fav @
W o @ agraar | gfEE & €W
qWTATT 1 2@ & q@T F W Hew
gz u faad ¥ f§ mfogouwe E 11
s ifrrr § oSl gW O OF
wdwena swea o d fF gfew ®ew
FEER # T & awd gfefoos @-
FTadY g Ffgy wWAwr AAT A5 FT
THE qTE FIF av e aor W e X &Y
g & & 9% A4 wen | F g g fF
AT &0 a1 ¥ Ay =iF 2 6T 9
gfefge wwmd @t fewie w¥aw
Ceil i Cll

¥ = fgewaaa $1 g7 o w7
§1 ¥ age agawre afya § afew & 9,
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@ FaE I qAq FE@T AP | TR
Fgd & fF d=mrar & srg § AT AGS
@ nfge fwa sar ag qmar 78 & f
g Wiy & A owEE K@@ 7l A
A & AW F gEEA FE AT
QIFET W gugrE 7 7 48 4G IS §
f& ugdiz &l #7 aer GEST "ETE
W Fgamwaza O fai &, I7% q™
FH G F 1 g Nfafws qEE A7
Age ghoa & wrdr A el ge
gé gl 7€ ndw 9% T agT
gaH & fafqer = I8 ®4 @
waw &1 Afwr d@mar W Dfefera
arew A7 1946 & gE gE @ #@ITW
W qrft o | gEF g famwmTEr
wrawg & a1 dfafess ame @ ¥
a1 Ad oA 1947 ¥ qgi qeAET
afufy @ wr 1952 & odgmT & a1F
ag @ worfa # mra 1 s site mHo
A gur qw i 9 A aga gfra q
ag fomr ufreg & Jacda Qradr a1 ag
g 4 fF guw) ifqn & @ad § 39
Ty wrgw 0 qfg 7 oag w9 w1 ogEn
agi vgRe dar & fag & owra

# qrawy agmiar ard g 5 ogAre
AR # ogkew aga @ qr ) fad
TF dto o  Fiawm FEw ar faaw)
1w 200 oY | iy 377 F A FEH
o oY FAw qar fear aame ¥ 1 afea
YA 9gi 99 w1 A 9 w@w @ fad
Wi ag & T|W F FAW H &
500-500 4t & foen & fawa 7 39
) wdt g oswfag & @ Ao w
At § 1 ¥@H1 Adtem ag ar § fv awr
yar gy wiRHt 3T FX gL AW
farea & W TEmEAT W os9 T fEd
o £1 _

oF are w1 F o1 § 1 g g
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9T IAAATAT IE A1 | IART Fog ¥ WA
at gzt & af @ #ife 9 qgr W
agfrar 3U a9%3 4 | @F gg g o
frgrus foamr 4 gn o ghrax gfaw
A @ 4, AfFT Aig a9, & T Iw
#1 @en FT faar mar M7 Af Faaq gfam
gE gt | AT ag g fr W AwE
1R T IAET EY AT AV, WU T FV IG 6T
HIAT TG AT | fAAAY aog & FATAT
A aga Arars 1 & 9 #1 7@ 0w
g fr 38 o 4t gafad ¥ faard
At WA srax 4 dfew 3 oqrAr 9
wfaar famd o1 37 awm & & w@rf
Srdt Y ) e T AT # AT ST g
qr Fif T3l W WA HEWAT 9 )
sify agr T 37 @107 ) Gorfedr ff W
forw &7 Mz W1 KT IEA 9% arEl S
72 famr | go Ag W AW @, ¥u g,
irg@lFT ¥ HA IE 4 AT AT gAr
arr amg @ awa gfmu 7 A
qg & FAATAT AT FH-® Fav Fdm
& AT | qETAT & ww adw § afew
¥ @ AN Ag g gE Y ogw g
qfaT, O ITH qaET T wwcy | e
Y Wt 7 few faar a3 &

¥ w19 U A FTAT Agar § fE
I UF 2T 7 TE a4 4§ T FA A
uFAT gl Wrgw | AfeT A qX
fewrt mror a7 g @ & g agt
ar 1954 5 g @ fwd @ 7 @, 9
FgFEmwag A g @ E)
agi #ra a% 4% (G wwa § A 91
g1

WIT A S grad w3 | WiE
foorm 7 UF OFE T T FHG @ g
¥ qeIg gATT § 1 WA ¥ qg 9WIE
T ¥ YT @ @) T § | 6 W A
W OF §° wat qgi X wqrwar s
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[simet sefiart]
UFT TR 57 gUIT T2( AT FT 949 UFE
FW GF 7wz 49 & 1 Tw ag ¥ gArd
W ¥ST HT FT THIT ST 99 T E )
TRT A%, GEAlET IS, 97 IAS |
Y guma W AT F wEeEe F91 AE
e ?

oTq HT W@ A @@ AT H | O
wgroar Wiz Fmwe, A1 faw fT gEd
/e ey surer faar w97 7 ) 7@ feafa
v ot g7 1@ ¥ gwi? gyl ov Sk sy
% UFT 97 &g vaqg faar omar g &
Wiy ¥ a7 arg wog & faar smar §
W W @ wEeA SHAT AR S
TUTET 9T FAE g AT E | FAH 4R
Y 1T gHa FYw w97 ) gud ¥ fF
g 3 g 0 WY g A AW A
& 3% oY 9w 9 gmEr Two wi
wY Wt @@l WA | wa o fwar
ag #g fear mar fs qurg qve @R
KIS FT & I | ggEr a1 ag §ar
fisgmt & 36 wow @ T AR I
oETE § g | W gHrd aT A 3 |
wg qu et sl § Wi gE gl A
o e ot AN g | uF oFE H Q) A
& @ wrr & fraed 2 ga & e
q¥o To !—--“\'(ﬁ g |t El W
qu ¥ ¥ Gwer @ Af v W@
quitdee A wrear F AgH w@

"R 3 § gATX agi aewAT & A
. ®Y greare outel fRedY o ) fasw &
wRTH @ & surel faer & | g
fegam Wt # agi aveard sarE o )
IUT SA@ A a¥r FEY SrAl AT
o s At fear s @0
wida w% ae § s 7 dfew
wETA, AW F+AE Widr wgi vaver &0
A qafes WBET §) gER agi 130 T
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w9 ag AFQ # g v fawr e 90
qE-F # o faw amq 7 Afw wiw A
90 wag faed 9 | agF & @M AT _W
AT | 3T Y0 @ 130 ®o aAT fear
nafez gwadi @ da{ off 4gt aga s
g | 5" A 18T WIFT JAMAT qTET FT
e Ard § &t w91 agi & & Araw g
g | gaT Al 9% wrar ot 7g S 0F
1w & f gark amg saredt Y W@ &

S AT AT @ H49T EHT AAT AT
&1 0w WA 8, g A e
gar g afew azr o feafa &, g@a
AU T F@T | A Gfaardr FwAd
&, SaE T FA 1 #€ Tifow T@ @
# | @mg @ & Fwamn # gfew aw
W oA qEAG W R )
gferw ars as<i 1 GFT § s od aww
arw AET WA g Ay 3w gv Mifem 6@
wArfsar @ Jre & g7 qr AT AN
Zrad Al wiEw 97 € | w7 ofaw asa)
1 Qwdl &, a1 ¥ qeaT A € W1 €E
avg wuer grar g 1 wrfay ag frafy 7@
aF @ g ! ero gmr twdt & w7 qv
T aw &% 17 | (wmEwE) TETHE Y
UF FHI AP WA T T A9 qLATHT Y
st F At arfga

oF WA wRer A ot Fgr @ fw
o N3 & A dEaET ¥y ar
FU¥ WY §1 T LA /€ 0§
waTw ag § 5 9@ seedw ¥ o fea
Y gam & | I FR@A] ¥ AR @ A
O agt freeh &) S e foeelt ®
fsar s @y 8, gk mgl W wda frwr
T Q) wy & fgem & adw &
e TR 9T At et § ST g AW
AT ¥ wu ww ) g g & A
w1 Ok wraw g g
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fafrezt amgw gamt agt & g
I 7 & far oF SRS agr W)
w1 39 A oA ary A anfaw @), @
# ofriiz 3 & fayr dore 2 | maRE
Y g AT ew A & fAr g
FTEATE FT wfEm )

ooy g awy frm 2 TaF fRo &
ATEY FeaATE 2 2

SHRI VASUDEVAN NAITR (Peermade) :
Mr Chairman, we had heen d.scussing this
most complicated pioblem so many times

over. T .an wverv well understand the
anguish, frustration, disappointment and
anger of the Members whn come from

Telengana region in Andhra Pradesh because
in the last few months or perhaps a vear
the prople af that repion had gone through
areat  sacrifices for an aim  which  they
sansider to bhe u very noble one and the
Government nf Andhra Prafesh had thought
it fit 10 answer that mosement with lathis
and bullets and tri=d to crush that movem.nt
with brute force. We hive on previous
occasions also roundly condemned the use of
hrute force to suppress this popular move-
ment.  Even today our pasition is that the
movement for .cparale Telangana cannot
be dealt with Ii'= that : the answer to that
movement cannot be brute force ; something
elee is the anvwer.  All this arises. as [ said,
from ihe frustration of the people. When
the great State of Andhra Pradesh came
into being in 1956 at the time of the States’
reorganisation, ths people of that region had
great expectations,

When martyrs like Potti Sriramulu  laid
down their lives far the formation of a
linguistic S:ates, all of them had very great
expectations of a prosperaus Andhra Pradesh
When that State was constituted, naturally
there we:e compuratively backward regions
tike Telenzana and Rayalascema and it was
right and proper that for Telengana, special
steps werz taken to see that their develop-
ment is t.ken care of, that revenue from
those a-eas will be mobilised and reinvested
for the development of tnat region, special
care for employment of people from that
region —all that was provided for. That
itsell shows there was a lot of apprehension
in the minds of people in that region.
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But after so many years of Congress
rule in that State, all these expectations have
proved to be false. I want to ask my
Telengana friends. 1Is it the expszrience of
Telengana people only ? If they think this
Is only their experience, they are thoroughly
mistsken. Asa matter of fact, we have
discussed this question of dcvelopment of
under-developed regions in this country over
and over azain in the context of the Five
Year Plans, industrialisation of this country,
tte. After discussing this vital question, we
have always come ton this conclusion that
pretty litle could be done all over the country
for uplifting the poorer people and develop-
ing the more under-developed arcas You
your self, Sir, have the expsrience of your
State. It is a vast State with a lot of
resources, but I think it is perhaps at the
lowest level of development considering
per capita income and other things. | have
experience of my own State also. For
historical reasns, there were concentrations
of development in some areas, nome citles In
some States and only by a deliberate and
conscious policy of developing the backward
areas adopted by the Central Government
can th: backward areas be d:veloped. My
charge is first against the Central Govern-
ment,  The first accused will be the Central
Government and the second accused will be
the Andhra Government. It was the bounden
duty of those in authority at the Centre to
see that such areas are given a helping hand
s0 that they mav develop industrially and
their backwardness may he removed. This Is
a national problem, not a local problem and
it has to be tackled from that angle,

From this frustration has come upa
movement, The basis, the around, the
subjective factor is that. No body can deny
that the movement has sprung up from that
subjestive factor, but that does nol mean
that the movement and its aim are correct.
That is the position of my party. We appre-
ciate this fezling and the fact that the
Government at the centre as well 23 in
Hyderabad all these years did not do their
duty to develop this area ; they miserably
failed in that duty,

Rather, they even violated some of the
undertakings which they gave to the people of
Tolengana. All this is a fact.

But,to us n separate Telengana is not
the answer 10 any of the problems that
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haunt the people of Telengana. We appeal  as a result of such division. So, we will once

10 the people of Telengana. the leaders of
Telengana, for God's sake forget the slogan
of separate Telengann.  We wi'l all put our
heads together, we will all join together in
our efforts fo try to r moave all the dispari-
ties, because this is & common problem,
After all, we have 1o find a solution toeether
The great people of Andhra Piadesh, whether
of the coastal region, or Ravalnserma or
Telengana, they have to remember their
glorious past. They have fought against the
Nizam. they have fought against the British
they have fought against the fendal 'andlords
Now they have to fight shonlder to <houlder
againat their common oppressor, In ther
internal quarrel against one another, ler them
not forget their common oppressor,

It is true that it is ver difficult for them
to forget their bitter expariences. It is not
very easy. For example, my elder sister re-
ferred with feeling to young hoys and eirls
being buichered and vouna innocent peaple
being killed in the agitation. In the face of
that it is very difficult ‘o listen 1o the ser-
mons, They may dismiss ou- advice ns ser
mons, But these arc not sermons. Il we are
dividing the existing linguistic States into
similar ones, if we are cutting them into
pieces like that, that wil! not <clve the pro-
blem.

If we can be convinced that these problems
can be solved by such division, then il can be
considered. But, according to us, creating
more and more States in India will not solve
the problem, especially when the States were
constituted on the basis of a sound and
scientific principle of linguistic States. Even
today we belicve that the formation of
linguistic States in this coun ry was a very
correct step, even though some people have
begun to speak against linguistic States. Some
of them say that this has bscome a big
threat to national unity and that we should
go back to somcthing like division of the
country into regions. We shudder to think of
such a situation  That will only add tc om
problems. create more difficulties. Thercflore,
these States have to be kept intact. If, un-
fortunately, the State of Andtra Pradesh is
divided on a future date, it will only multi-
ply the protlems which we cannot visunlize
today, It is only when it actually happens
that we will be confronted with the immen-
sity of the problems that will be thrown up

again request the people and the leaders of
public opinion in that part of Andhra pradesh
to think about it calmly,

1f my hon. friends think that a round-
table conference will help, that an exchange
of views between the leaders of public opi-
nion in Andhra area, Telengana area and
other regions will help in finding a solution,
we are all for it Let there be exchange of
views and let there be discussion. But our
basic position is very elesr. The solution
should ks something without the division of
Srate.  As far as we are concerned, we are
very clear on that. All other problems could
he considered. Immediate steps should be
taken so that the progress of that area
could he sxpedited and the development
of that region should be given the highest
priority,

And the Central Government, if neces-
=ary, should come to the wid of such places
so that they are developed with the utmost
speed possible If on'y such steps are taken
and their problems are basically tackled—
especially the problem of unemplovment ; the
problem of industrialisation ; agrarian re-
forms and the oppression of the people by
the feudal lords—then only these problems
can be solved. That is the approach of our
party to this problem.

Unfortunately, nobody can say that the
Government of Andhra Piadesh or the Cen-
tral Government ever followed a realistic
approach to this problem, That is the tragedy
of this country. They have helped to compli-
cale the problems, They have helped the
accummulation of already complicated pro-
blams T do mot know what they will be able
to do. If Mr Brahmananda Reddy's Govern-
ment is a curse to Andhra State end if his
Government is a burden to that Siate then
the counterparts on the other side—I do not
want to mention their names but I am forced
to do so—Dr. Chenna Reddy and others
weie all together for six years in the ruling
party. They gave promises, hopes and ulti-
mately failing the people altogether. What is
the fun for the people of Telenpana running
after one group when the other group has
forsaken them 7 I s0 nething new is to be
tried then T wiil say the most down-trodden
toiling people of the State have to be app-
roached and organised ; their problems will
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have to be taken up and a movemnent has to
be built both in Telengana and Andhra
Pradesh, and they will find solutions to the
problems of the whole State and the whole
State will be saved from the tiragedy. That is
the only solution to the problems of Andhra

Pradesh and Telengana.

sft sfte dwrearet (Fafzde) @ weaw
HEIE, FHAAT FY NrEH 9T T TEH T@T
9 TEY @ IEH TH A7 & FIG A A
arfefate faar 2 1 oot g% foms @Y a
Fooft 708 #07 wrg & aNEE 7
qEgd gWT TH I A oE qaReE #
T g1 A AN aqiifw & OAwoams
@ % fvag anae 3, ag yaw=
demAr 1 gTHT A & 1 7 Aww
Wy f& Fomar & fagry e
@ gaez ¥ faq owar w2 afra &
qawar g fF ge gade & O o W
W& G & 1 9gF F1E gaasz  feemd
TAFT YE gaT § AR A’ § Az A
FAFT WTF I5AT & | gg Y 9gA faaardy
qTHT YE gar a1 AfEA g7 Qe ¥
arz A<t & fami § gy Wer 39w
WEH @I & | 7 T Az § are # AT
wgar wngar § & ag dar aal gar W
et faa w7 fardigre & #ar AsmAT
& v foredrare & 7 |9 56 F o AET
®T qaRez qf AT gH A EY ¥ AfwA
I qET GATT Q1Y OF Fzawd QAIHT
gt T WX I OAHEE Y @ Q@
ag & gafew frar amar @ @y wraw
78 gt | gure Q@i A v 2 fE A=
Nfafeforgea st aws 7 &) afweq &
g AT § fe & el aRA a
Yr@T ar e AtEn af @ fF o
& FEMAT F g &1 GEEAT F@r
yfwm &% g garan frar @ qq@
fpreT YT 4% @ f® orE omT A
0, WiH S A qq A AfEq
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qwEE & qrg wgAT qo¥%aT & s gw @
AT |OET ¥ ey gAW F IAR TFA AL
T & afes ga¥ g0 a<g & 9y ™
o et acard o€ | gifaaw ¥ o
AT g, F AW A FFW TT FA &
fodr w7 Y S¥ aF w< dew ¥ T
T X 99 fF a7 F A Ty w2
agt qTT TTAT qqT | AW FATEy FF s
A owwwr ¢ ol e oofitem 8T
T ¥ Wy e & fom @Y e gEe
WA Ay & G & gETRY § | S ?

it el ERT  geas WENEd,
AT wore gur gré we @ frag &
fedia ¥ 5oy man

ot WYo wweEATal : AT A mv
qANT GET AT & WY ¥, wdew &
#72T ¥ | qg gavez axE ifafersr Fred
A o F oAwEgT  @wT gEm
ot aRIeT g A wEr 9@ fe oo
gaTe & mfedt & 7T @ § 79 7w W
¥ wg AgY @ wvA | Wi gR qfew
Hee & AT ¥ vafay @5 A A
FY @A gU AT WG K TG GAT GEENT
13 wgn wgm @ froag efRew
qfemrs & w7z & wTAT § 1 M gETE T
1 AT 1 arar § F wav F o9 7y
&iform fis g AT duTae T @r AsArAT
& fedraw & fadr 8, gw go®) sq@ &7
¥ fad dmiT § 1 & FT wTe AE AAA
at ot ot Y T & sAfwy ) mfar
a9 IEY W wwad § 1 gw Fwre
TR agi W WY A A wwar A7 s
£t war 7w wom owrfer ) A
X|T 7 % ArAAE e ft A qfas
AR M AT Y & EW gwe drvo
o't qHo T&o TWo W) AXY GrEA ¥ A
fr gfam ar go o & &y § I7H 7K
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MR fr s ar g F M@ WA
Ty fwar o o ST 0 S ¥
g1 fad 9 vy & weex fdfrem fedam
Wz ¥ 200 & wgrer Wl &1 frowm
forur T wYT 300 & sgwET AN EY AT
=T faT a9 Ty | 9 ¥ 9 993w
FougaiqT @E FL | WY qwr W@
usfiew & foe omar & o w1 gwd 4R
T @ ¥HTE A1 H qef aTar oy 1 g
Y weTiew e & e g wolt wmES
AT FT AFA & |

I g g fe @ s #
FAC & quwy fow & agi & wy aw
T ¥ G AT T | A wfame @)
ey e fe qag Sawr gagw 2
T § T GIT A qIfF a7 Tragw ¢ wF
%7 3w mANE ¥ gER A grer
UF T EIH AT gIeET ¥ w@r gl JaH
a9 favg agr | = q@ FrEfew
TaTHz A frerh @ 7 gz oam amE §
% A9amAT & s7ar oy w2w § @A
Argat & aY W gAardy ar@ ww Wiy
afes Mar &t a@ Wdfaa 9 50
dfam | gov @@ WwT @ war, STEw
fafrert & 71 fr g arfes e a=
AET FG A FF FA | § QAT A0gAT
fror s @rmarg srar aF 1§ A
T |re A for & 7 wrir &9 ww A
AR, TR ARAW F A9 FAT qEAr
fr 7t & s fafres & g & s
% 33 0% gqar gw & wea w3y § @€
77 faar &1

1 ag e AT @ 5o
Fell ¥ 0% ot & oy faream am @
TR O g @ A wworh
7% ATHT @ wgt A weAn § ?
Tl 37 AT T wwd &1 o Ry

MAY '8, 1970
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TF I ST Y HY IT ATAR & AT F
wfa @, wa=y § dar @t | IER
o gl faeem, ag afemr v s
gafere da1 #7 Fgr guTT T v
AT T

fFew O Fhrd ifF g g
Hfgrgaw Hamemar & fF g7w waw
FUT WATHFY § @Y fear g ag oA
argar A Kfzda oAz o
aearar gfe dvae ofar § ol g
FFMA ¥ FIC IqTAT § SqrAT WAL FAT
arfgn #few weara wmw ¢ fd sod
39 AR & a<faers Ieer fear &1 QT
g7 ¥ @A g0 &8 AT g64 § W A8
A faeare ¢ 7 mefaz fre 37 ax @@
HTA FAT-FE gwAl w1 AfqSq TAG @A
A g ?

# wrea 29 vAfagwen Y gfama &1
sdgz | fmafes g oY qafas swe-
e & Az & wred O 2| AT el
3 JAAmET tfear 7 @A are ada Aege
F Wl e g Afey Ay qq ga«nEy
fr ®& I ofr & w==¢ 99 gwEr a9
v oam fasr #T @A & foau d3w 3 E 7
AT AT NdAEE ¥ owE N FE-
ifeat # Fsft amg mreey & A0
qErt | ¥F MAE 7 14 a1 15 gefeE-
e s & dfew 9w aam Ao
SEZ F WL FIT TF g A% A AT
T AU FT 2 | HA AT AL JATA K
arE SfaE A E 7 AfEw gEwa g R
R A 939§ 90 0 § i ot
AT FTEARN ISF ISqrr & §1
77 NS @Yr Yrwrx Asary ¥ oAy d
g At AT 0 @ R ¥ e
T @R AR 300 wEw F A ¥
are o W A grew @1 ¥ g &
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Y W Y T FET A arga £ ar
TZ AT O awar 2 7 fawe dae s
FT GrI 9 w@fiy ot sargTaT" AgE
A Er QT IO qgw @ AEe wEdie
st derare Mz B oag udte gen
ot 5 ag fawe $am A & sl
W} fom 91X & wTIl gEEr g AwE
# witie & ¥ fom o7 fr dfte fafers
& femaw< & | Su¥ q@emar war o fa
ag fawe faa Fem & aenier w@)
oy §) dua woir | afew Hfmrd
o ariw Afed, 7o Fo wwHe UTF
freamr f arls Afed | R faee
W fawrel) @Y e g ¥ M g
fefgae & o\ sy & & #1 389
W e ¥ foard & wgew w1 faar
WX AT ) GEg qgemT &) agl &
qgTyEy WAt A @ 7 fF FemAr § A
F1 GATTE AT aTa AG F qfgn A
urFg & A6 & a1g fawst A arfen
afea gram gardr ag #Y ard & fs gd
FeT FY oy off ¥ O §, gArd AT
o ¥ 3 &, g Awfai N ¥ Ax
g tg¥eq graifh qezw & fag sarfa-
TS g1 & Afe gan Awfeat o 7@
@ g |

dfe wdt aor g9 & wied & o
wfew agf sgm | arfac ¥ & 7@y Fgar
arg @ a1 fF g e & St 3 ow
0 ¥ GO qE ey g, @9 s A
A &4 GamE Y G Y FF o @ g @
HTFTC ) §9T @A JENT FE A TG
mar s gw @ fawar wfgg &
wrga & fe wfva @ g wmeT W @
am weawr gt o B @ AR
fgeT o famrg § | & SAwr a@Er
&A1 wigar § fe wfee@ g W9 W
foeare @ ¥fem 7z W€ @O
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wrgfree aframe a8 @ | ag @9z dema
% fag oflea & at & & @F AoET )
@ NI v o Fg wrg
f& ag asg<d #18, fearl #1@ 1 3@
FeaT & w0t 7T Efew § R @
F1 W17 A% 7§ g7 § | WU T A
N fifgw FA S fomr o FwmA A
®TT FT ATy A §, Aoary § 7 Ay
g g% g2 &0 5 ag a1t ¥ At T
ardt 7t 71 s dw o FEEd &
T A q | 7% AW JAAAT qEAEET BN
FEATT Mg @ § AR e g qane .
T 4T TET AR | AT 9 ww g
A 7t & A AT @ A
I

THAET WY AT F W OH
ATEYET & | GoFT aveewT ®Y ara & q@ew
W E I I AW A aaly AwdETEEE A
g gurae udwem § w9 fEgrar)
g9 i § ArfaAew fear @Y oW
i AT @wew gf, ArfmAew &R AR
o aY gl zi wew gt W W wiw
faar ot qg & &t § 1w § & A
# og) ardar wem fE AT & @A
dwerw # @9z a9 A1 g famie
g agt & forrd oft eg¥ze & Avamd
ST TE WTATH FY WIT K GAAT G )
&%z JFTAT ATORY §AT qAAT IHE HATAT
1R FTE TeaT AE & 1 WL WIT WY AT
Aol #t @ AwaEze & w9 8
IV & &Y S Wi A AL o
Q| A W Ay I & A faw & 9w
# faq e #ifsd, 37 mfa 1 3T
FH A N QI E | T T A
Tz & I foemr 9 Afgw w00 @
ag forerd arr Ag &1 we W MY
frramfmaga e fmads
T, WTw ¥ arada $3% I9 R F1 /A
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w7 AfaF | gz ard wr A q5g ofw=w
¥ &0 wew g od a1 I uE gat &
oo fodme et @, afs o @
YRIST F7F 1T =W T € ar ag feeme
R E1 FAMEAY | gAId STgAT 4g & W™
& wreal @ fF gw & A faw §T @ )
afea oz w9 @ a%a # a1 7g ot wew
&Y 9T W gw ot wer gt ord, A At
€rAt F1 w2 g | AswEr @ g @
Tiifs wrer & FaE awo umo wre
FT 08 FTT & | 7 JEF A9 F |@rq F a
owen 8, afFw gurd wan 2 @ @t
€ Fifgu | 9T qgF & Ao Mo WIFo A
W agt arw gara 20 & FgAr wgav g
fr vtz d=mar, s;w FemEAT ¥ faar
" w1 Trear At @

ot W wm: wafs wEew, ag
|14t g qraEt qI § I gw AIE qur T
O & Qe & Igu T @ ) oA #
foge 5@ mieT & g7 &9 @97 § TW 9%
g #7F wry § SfFT qror 9y oF g
AT gH AN & HIHA @ST g T4T &
aifE og aare | o 50 &rv&r &
T, oY dsirar & wfward § T R, o
UF TG gET™ g W TS qwE O
T & T a1 # aEE wT AR |

forgdr &t A =53 ¥ oY agw W= @
2 30 AT & aflg T & St
T 9rFg ¥ qdty TaTel & gEeald
W A aF foad gr T g7 @ A, AW
qar qaar § f& g7 s F1 usar 5y
F0 gl 7€ & | gw @1 A wq_ Ao
@ feria & 7 819 73, g9y efe-
Fyam g i@ e fw
& s fadt w1 f auTerT A8 & arar
g1

MAY 18, 1970
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@ gaTE & Ak &Y gard Afa 2
St g fagra & 999 WA F g §
grawt Far ¥ wfrery #F ara 371 (v)
FY 93T wrgar g | afawr & g 371
(%) *1 = g 39 oY ag Fedr @ v e

“Notwithstanding anything in this
Constitution, the President may, by order
made with respect to the State of Andhra
Pradesh provide for the constitution and
functions of regional commirtces of the
Legislative Assemhbly of the State, for
the modifications to be made in the rules
of business of the Government and in the
rules of procedure of the Legislative
Assembly of the State and for any special
responsibility of the Governor in order
to secure the proper functioning of the
re;ional commiltees.”

o7 T wrgw £ 1% afawe § g f5 A
g  f¥ afwsz 1 mrdv ¥FT @ =
T FET AR | T@H Fvw AR A
qget faedar?t & 1w we 6 @i
FIHT F AT THFL A TaI9 F) AAC
weTH fFar & | amage ww fF fogw g
qrdl ¥ gw @i arearg eim fee @
¢ e ag wor wifgh, ag *on wfgy,
T T §9 48! (941 § | AW T9A-
Wit 1 wafad & wgar wigar g fE
HIHTT THAT F1 G@AT 76! A1gar |

damar g fr foge a= 9w gw
AN ¥ g weA ¥ Fgr 6 oF qEdW
FREr gt s & A oy RO &
FemaT &% ¥ WM, 9 OF I § T
w1 feamn a7 mar a1 ff el wfafafs-
qoEe WHT JTfgd, Afew SHr @wa s
wEmaR E gt sErw ¥ ool afw
T WX I fgewa Y f5 agf amr
wifgy | gfF g gum W N oawdw ¥
R ¥, §iw & waEdt w¥ ¥ gafeg
ser WA A o g § femr feo o
T wfige agi & eEg sfafafenves
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Jgrm @rga @ gFT Ay | e &
AT T AFHT T AAT Sff FT TH AGA W
A% %) dYaq \r q€ oY | grEa qqr g7
ag Wit g€ ara & ow @a 7 @A A
A wfiz @ a2 § | \lag wEE & Faan
144 gy agi w1 21 7§ UF  SAvaE
srer ¢ 1 e ot mnfas s srelFan 1
T@Y FATE wrAr § | gary 9T WA #
W7 ¥ T gzaAni ¥ gfs # g@ g%
7t foar sty 1 oY AagaF, a1 g03-
sfrdy, A Fram o AsgE AT WwWR oA
mErT g1 Y #, I9% giT #WT AC HI-
afs & 21 ez of Adt Fg qv7 g 7 waw
W 16T B T AER T AT ETAT IFTL
R | HIFTT SIA-THFT AT F AL T A
dfgar &1 grod g, IFE TEA Ad
FWR I g agt ata 21

g qE 97 ¥ gnAr g 1 A4 qg A
gt & fr &+fm awr 7 wfaw s@
ety #%E gEIT 4T 91 ! qgyr arfeat
WATH ® FET A ®o ATH ¥t Hyer agi v
@ o ga fgara 7 aarar a1 fF
®} FOT FLOAG AFMAT FT 9T | AZ A
AT TqqT 47 gEAT w2l & fAo &z
% foger e o FRE W GER AG
fear ? e fopar Y mw g I € fw
HIFTT A 50F) OF YSAfaF qaqrer aar
forar g | F0® 50 srm Ayt &Y WY
gwgr § WX Y o Rl & owwe gk
¢, Iaw A9 weT™ fwar §

e a7 &) @ F AT 9@ ¥
oF & fromy & o ¥ 9 dEvETe
MET F AV Ig @AY T frar ar
afew niat N qar Aar v ari
AV FY FeFTAT 7 gEA W 9@ w4 wrd
ATE ¥ WA FATAT T | At F Am
wgge # § fr 3@ FO% A & @
Ty g § wear AW v ¥ Ay ¥,

VAISAKHA 28, 1897 (SAKA)
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fagra & wrwdr & | g7 WIS a7 wrard
fras & amadr &1 oz Te &7 § ot
2, f& sy 99 o @+ w& fFar aan Wi
ArFY 9T T faar mar | cadr feqd agi
& a7 T o 99 & ) 4y fed gy
wifeet wave Y wrea WX fooas w4
F A AT A7 g€ IHE AT 9T IEA
FAR ATHA T |

T gT 9wt g ow @
T & yRT A WAl H Arawad &)
agt o &1 Y e qrw A &4 gE Al
oot ag Jra framf FAY ¥ ana #
aZg qar ga< WH F d7 quad §
oI d §9 AATEE &1 A6 a1 o
gur & A g g & o Aswmar et W
ate & faawr Twgr a7 TEr B, 99N @¥
& g qF Afa &1 weA ufeas wT
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AEATT W A #Y gwaT B 9 wTaw
T § A dwa & Ae Y o=
FTA 8, 379 A feemi §, TR oy
forrmad & 37w g7 F7AT & oY gEET OW
& Ten 7 W ag @ & oY wges A
foez arft 3 gwar § fs i oF 73 Rz
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avit & wa ¥ fgewa dar vl fr 3 &Y
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1T ¥ guwgr &1 awra fEar S

WL g Ay g FEA
feag o a=i &1 w@@ & gu W@
WA WX ¥ ag wrEmd f @
AATAG AT q FANAT & 150 TR AW
I 0% §A-©2Z Ao ¥ Weg aA™ 9T
far famam s

SHRI K. RAMAN] (Coimbatore) : At
the outset, 1 want to clearly say that my
party does not accept the demand for a
separate Telengana State. But, I am glad to
hear some of the hon. Members directly com-
ing from the Telengana area not demanding
for a sepsrate Telengana >tate. It is good
that they have wy their experience realised
this. But, at the same time, ceriain safe-
guards assured to the people of Telengana
by the Central Government and also the
State Govexnmnt‘shou.ld be implemioled in
woto without fail. For that ail arrangements,
whetber statutory or non- statutory, should be
made by the Cential Goveroment.

At the same time 1 waut to place squarely
the blame firstly on the shoulders of ihe
Central Goveroment and then on ibe State
Government of Andhra Pradesb. For the Jast
twenty years, the Copgress Party enjoyed its
power and ruled the Andhia State. From
1956 onwards Telengana also joined and
there was a Vishal Andhra State. For this
a big beroic struggle was conducted by
the Andhra people as also by the Telengana
peopie.

18.32 brs.

[Ebri Basudevan Nalr in rhe Chairl
Arc then such a State was formed. Amd

MAY 18, 1970

Telengana Problem 348

for the last twelve years, their rule was going
on in that particular State under the leader-
ship of the same Congress Party. I want to
put a question to the Congress leaders as well
as the leaders of the State and Central
Governments as to why such a problem arose
in Telengana with such a big struggle involv-
ing several lakhs of peasants and ordinary
workers and mi“dle class Governmen* em-
loyees and students to give a fight heroically ?
I am not prepared to accept what the hon
Member, Shri Venkatazswamy said that this
was a revolution  How can we accept this
kind of struggle as a revolution ? This
struggle was inspired by interested persens by
diverting the wrath of these people into a
chauvinistic line. How can it be called a
revolution ? Thut won't be correct. Anyhow,
the people fought their hattle heroically, In
this fight moie than 300 lives had been lost
and 200 rounds were fired on the people
there by the Police and Army, these were big
losses of property. A pamphlet was issued by
the Andhra Pradesh Government staring that
about Rs. 52 crores worth of property was
destroved. These propertics were burnt and
looted during that fight.  Why such a heavy
loss of life and property was incurred even
after iwelve years of their rule 7 This is the
most impoitant thing to be taken into cob-
sideration and it should be pondered over by
the Central Government as well as the Congress
leadeis and State Government. There was
actually group fighting among the Congress
leaders to cstablish their power or position
belween different groups from Telengana
area as well a. from the other areas.
It the Telengana people had gonme on
fighting for their rights, in unity with the
brother Andhra people, then the rulers would
veally have been forced to look irtv the
problems of the Telengana people. The real
problem there is the exploitation of the
people by the landiords and the big capitalist;
that is 1ekicg place not only in the Telengana
arca but slso in the other areas of Andhia
Pradesh, Driving away the Andhra people
who are in the Telengana area or, in Hydera-
bad or elsewhete in those nine districts, is
not at all a solution 1o the problem. If
that is going to be the solution, then what
will happen to the Telengana people if they
80 to some other States for jobs etc. 7 If we
accept that as the criterion, then the disrup-
tive forces will use it for disruption of the
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democratic movements of these people ? Ths
Telengana pe2ople must think about this
matter calmly, No doubt, the Telengana area
is an under-developad arex and it should be
developed. We have gor our complete sym-
pathies with Telengana p:ople in this regard.
But if we accept th: above said criterion,
then what will happen ? The Shiva Sena in
Maharashtra will then say that all the
Southerners in Maharashtra should go awav
from there. Suppose th= Telengana people go
to some other States, then they would not
g2t any employment there also,

SHRI G VENKATASWAMY : Why
do they not merge those six Hindi
States ?

SHRI K. RAMANTI : Let my hon. friend
hear me patiently. The dastardly attack on
non-Maharashtrian residents of Bombay,
particularly on South Indiansy by the Fascist
~Ilike Shiva Sena Isaders and the riots and
looting against the Rujasthanis, and the
hate-campaign worked against the Bengalis
by the Assam chauvinists through the Lachit
Sena in Assam and the anti-Andhra hysteria
worked up in and around Behrampore in Orissa
and the anti-Andhra hate-campaign and the
riots organised in the Telengana region, all
belong 10 the same categviy. In all these,
there is a direct han! by one section of the
Congress leaders or the other, and the es-
tablished complicity of the Connress Govern-
ments at the States as well as the
Centre.

Several of these dangerously disruptive
maovements, it seems, are not only financed
hy certain big lundlords and big business
circles but a'so by foreign agencies like the
American CIA also. These are the real
reasons behind Telengana agitation, Our party
has expnsed with so many examples, and
facts and figures which have been published
in our party organ several times, and people
know about the whole thing We have got
complete  syinpathy with the Telengana
peopl: in general and the down-trodden
and oppressed people of Telengana in parti-
cular.

Now, I want to ask one question. Sup-
pose a separate Telengana State is carved
out tomorrow. Where is the guarantee that
there will be a socialistic regime there ?
Where is the guarantee that the workiog class
and the peasantry can take power into their
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hands, and the peasantry will not be attack-
ed by the landlords and the monopoly bour-
geols sections or the usurers and other ex-
ploiters ? That guarantes can only come
when against landlordiam, and against capi-
talism, the Telengana p=ople along with the
coastal Andhra people and the Rayalaseema
people join togsther and fight against the
common enemy a&nd capture power, and
throwing away the power of the exploiting
classes, and if npecessary, Brahmananda
Reddy or any other Reddy, from power.
Then alone, they can enjoy such a right ;
otherwise they cannot.

The revolutionary struggle there was
started by our Communist Party The wrath
of the people against the hated Nizam rule
was the base of this struggle. because the
area was under-developed all along. Under
the Nizam's rule, the heroic people of Telen-
gana fought against the Razakars for vears to-
gether. The communist party led that struggle,
6000 lives were lost, and in about 2000
villages, the iands were captured from land-
lords. Buat what has happened to that ? The
landlords have again taken it away under
Congress rule. Again, the peasantry have
demanded the lands, the working classes
demanded iobs and they rise in struggles. I
vehemently condemn the attitude of the
Central and State Governments in repressing
the people, in attacking the people in firing
upon the people and killing students and
butchering women and children, using the
wrong form given to their struggles by
the reactionery disruptive forces. That is
the only language known to the Central
Government and the State Government
led Shri Brahmapanda Reddy. That
is why., today, the Congress Party has
not been able to solve these kinds of
problem« and put an end to the fissiparous
and chauvinistic tendencies that are develop-
ing in the various States. For instance, in
Assam, the Latchit Sena is there ; in Maha.
rasthra, the Shiva Sena is there, and then
there is the anti-Andhra campaign in Telen-
gana area.

There was the movement for a separate
Tamil Nadu. Then, there was a move:nent
for the Kerala State. Were all these move-
ments wiong 7 No. Were all the linguistic
movements wrong 7 Ccrtainly they were not
wrong. And we have seen th: Madras State
come into existence, and also the Kerala
State and other linguistic States come into
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existence. [n all these cases certain regions
carved out from a particular State and
formed in'o a scparate small State with-
in the same lioguistic State, is wrong.
It is alleged that the acceptunce of the
principle of Linguistic Stat2s is itsell wrong.
This view is beiog indiscriminately popagated,
No, the accaptance of the principle is not
wrong, For our development, it was neces-
sary to have linguistic States. We wanted to
develop because under imperialist rulg for
200 years, we were suppressed. 50 everybody
wants to advance. That urge cannot and
should not be suppressed. For advancement,
the Andhra State must look in to the problem
of Telengana people, il necessary at some
sacrifice to themselves. Is necessary, at soms
sacrifice to the development of the mur:
developed regions, the Telsngana region
should be Adeveloped. They mwust put in more
money, more education, more employment in
Telenghna area.

1 want to ask the protagonists of Talen-
gana State : By forming 8 or 9 districts into
one State, will they be able to solve the
unemployment problem ? Mo, they will not
be. You capnot solve the unemployment
problem, you cannot stop the eviction of
the peasantry unti] the landlords and capi-
talists are put off and power comes in to
the hands of the working class, the peasantry
and the middie class who believe in demo-
cracy. ‘lherefore, the solution is nat to
carve out a paiticular region inlo & separate
State.

When the Andhra people were fighting
for a separate Andhra Staie, we the Tamil
Nadu people supported the movement because
it was a healthy, democratic movement. But
.hey raiscd a wreng slogan at that time—
they may remember it—'*Madras is ours.” We
patiently explained to them as it was a wrong

logan. Madrus is & big city. It was built by
the joint labour and sacrifices of the Telugu
people, the Malayali people. the Tamil
people and the Kannada people. We accept
it. Even then, Madras city belongs to
Tamil Nadu. Today thousands and thousands
of Andhra people are residing as well as
employed in Madras city. We are not hating
them ; we are sending them away. They are
our brethren.

What the people of Telengana and
Andhra must do is that they must get rid of
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this bourgeoise landlord regime which wanted
to share the spoils by making the people
fight a fratricidal war, killing each other.
By this way, the wrath of the people is
misdirccted and the movement get canalised
into wrong channels. That gives a handle to
the Central Governmznt as well as the much-
hated State Government to kill people by
resorting to firing, sending the police and
army there to suppress them. Therefore, they
should againet this danger.

The problem of the under-development
of Telengina region should be specially
looked into and the assurances given should
be implemented  cxpeditiously,  Mouoey
callected  from that region should be spent
for their development. If necessary, more
money should spent from the Andbra region
at somo sacrifice to the Andhra people for
the purpose of development of the Telengana
region. Then alone this kind of fissiparous
tendency, division and sub-division can be
avoided and real, healthy development of
linguistic States made possible. If reactionaries
come in the way, they should be thrown out
and a people’s government should be
established 1n the States as well as in the
centre which will really serve the interests
of the people, That is the only solution that
is possible.

SHRI BAKAR ALI MIRZA (Secundera-
bad) : First of all, I um very glad that the
Ho.ue Minister is htre and has taken the
trouble, in spite of his illoess, to join the
debalte and reply to the discussion.

Quite a number of points have already
been made and T need not dwell on them. But
I would like to say one or two things. About
the forest rangers’ and engineers’ cases which
were quoted, there were judgments of 1the
High Court and the Supreme Court. Still,
it is not implemented The fact I want to
siress is fhat this was after the Prime
Minister announced the 8-point programme.
After the submission of all the reports,
these judgments were there, but they are rcot
implemented even till today. The Prime
Minister gave the assurance on 11.4.69, and
the judgment was on 31.8.69. Still, up till
now nothing has been done in the case of
the Forest Rangers. Similar is the case of
the Fublic Health Engineers. This 1 would
like to stress especially because the Prime
Minister gave us hope that her eight-point
miracle would do a great deal for Teiengana.
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While the movement was on, the Prime
Minister rushed at mid-night to talk to
people, and the Home Minister paid more
than one visit. Both the Primc Minister a d
the Home Mainister sai that once normalcy
was restored, separate Telengana would also

be an issue for discussion, but as coon as

normalcy was restored, all that was shelved
and now there is no question of a separate
Telengana at all. They say wa;‘hing but a
scparate Telengana. That is not quite
fair.

SHRI G. VENKATASWAMY
Bet.ayal.

SHRI BAKAR ALl MIRZA After
normalcy has been restored, what s now
happening is 1he use of the strong arm by
the Chief Minister The Chiel Minister s in
a stronger position then he was in a year or
two ago because of the split in the Congress
Party, his own weight and the weight of the
votes he commands that help him The
police is taking the law in 'o its own hands.
We heard about boys bzing beaten up inside

Reddy hostel. They are all CRP people.
When some Members of Parhament were
attacked here by a few lathis, a judicial

enquiry was ordered straight away, but when
the CRP men go inside the hostels and
beat up people, firing takes place and 300
people die, there is no judicial eoquiry. We
talk about giving up of privileges and an
agalitarian  society. |s this giving up of
privileges, is this an cgalitarian society that
we arc building vp 7

Already much has been said about ihe
eight-point programme. Wanchoo isa great
judge. He says that for getting over the
trouble about the Mulki rules, Collectors and
Distrizt Officers should be allowed to
recruft. T am not a lawyer, but I cannot sce
how by just changing the agency of recruit-
ment, the principle of Mulki rules, which is
declared wlrra vires of the COBﬂitl.ﬂiOll. can
be got over.

A lot has been said about backwardpess.
All depends on what you mean by back-
wardness, In ihe Hyderabad State. the
administration was run in an Indian language,
the High Court judgements and trials were
in an Indian language, the University's
medium of insiruction was an Indian language.
It will take another twenty years for the
rest of India to reach that stage, and from
that we went back.
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It is not backwardness. In every State
there is backwardoess, Even in United
States there are regions which are backward.
You cannot avoid backwardness I have got
a different reason for a sparate Telengana.
Even if there was no backwardness, [ say
there should be a separate Tetengana. The
reason is this. Partition would not have
taken place if there was not a concentration
0" Muslims in a particular area. Partition
took place because the will was there, the
material was there, the opportunity was
there to create a separate country. If in
Ireland the Protestants and the Catholics
were mixed together, there would not have
been Eire and Ulster. If the Harijans were
concentrated in one place, I assure vou .there
would be a Harijan State in India todav.
Thercfore, the concentration of a particular
type of people in a particular area is a
danger to the unity of the country. What
have we done by the creation of linguistic
States ? We have created boundaries and
within those boundaries we have homogeneous
populations, What is, after all, a nation ?
In these linguistic States, there are laoguage,
religion culture and definite boundaries, The
defence trouble is not there.

All that exist in every State today.
They are not States, they are potential
pations, They have huge coastline which is
much bigger than the coastline of independent
countries such as Germany and Norway.
There is a potentlal danger of the divisivn
of the country. Everywhere therc is demand
that there should be more power to the
States. The control of Centre over the
States is getting weaker every day. There are
two cootrols ; finance and the army, Finance
is getting more and more liquidated because
the Finance Commission lays dowr certain
rules and there is not much say left to the
Central Government. Only the army remains.
Can you control a country like this with the
help of the army alone, especially if some
foreign power is interested. I ask Mr. Chavan
to consider this question of Belgaum. Do
not the Maharashirians feel more sirongly
about Belgaum than Aksai China? Let him
put his hand on his heart and say if it is
not true. He can in fact ask Mr. Nijalingappa
also how he feels. That is going to bea
great danger. An institntion like the Shiva
Sena or Lachit Sena is not possible if the
States are not as big as they are. There are
no such Senas in Hindi speaking States If
they revolt and if they are supported by
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some foreign power, what will happen 7 Do
not think that there will be nn support from
forelgn power 7 If after Mao there in
division of China, the whole country will
cack because you have created such con-
ditions. Tt is easy for any foreign power to
exploit the situation. Tt is a suggestion which
Tam making for serious consideration by
the Government. In the interest of the
country, in the interest of the unity and
integrity of the country, there should he as
many small States at nossible, there should
be no ohjection as it also involves the
lingulstic principle, With smaller  States
there is more chance of languages growing
We are not against linguistie States: what we
are against Is having one big State, people
speaking one larpuage in a huge hig area
which can be isolated in fact just like
pressing  an electric  button and putting on
an electric light, you can form a different
country That shru'd be avoided. My whole
case for 8 separate Telengana is that there
iv & case for separate smaller States all over
the covatry. The problem s so great and
complicated that they should at least set up
a body of neople to examine them. Let
them test the truth of what T am sayine.
You can then see, whether what I say is
correct or not. Apart from all the assurances
and all the other arguments this is what I
am sayving. T should alse point out that the
Government of India has not fulfilled the
promise it made. If the Home  Minister
thinks that strong arm tactics will suffice, he
is *adly mistaken because Telangana: isa
place where there was the communist mowve-
ment ; the Razakars were anti-communists.
It was onlv through a political solution  that
the movement there could be countered by
the Government of Tndia and calm down
Telangana Tt in quit nessible that  the
young boys might go the Naxalite way or
any other way. That is why T sav that smaller
States are recessary. Finally, T submit that
teperate Telengana is the peoples, demand
and it is non-negotiable Fverything else vou
can negotiate but not Telangana becauve 1
feel that it will lead to a chain reaction
which might upset some reonle who are
interes’ed in biz Stater bocause they are
their emnires But it will lead to a chain
reaction and number of small States will
~merge and they will help in creating a more

united India, and will satisfy Telangana.
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SHRI K. NARAYANA RAO (Bobbili) :
Sir, I have never participated in any discus-
sion on Telengana so far, because 1 did not
want to excite the sensitive susceptibilities of
my friends during the earlier period when
there was a lot of tension in Telengana. Now
that the situation has become normal, I think
probably we can talk of it so that the facts
may bes placed before the House and the
country in the correct perspective. My
collepue, Mr. G S. Reddy has placed certain
refreshing facts before the House so that
peonle may understand what really happened
and whether there was anything mala fide oD
the part of Andhras towards Telengana
people  The Andhra Government has now
come forward with facts and figures which
have not heen rebutted. Even mv friend,
Mr Narayana Reddy, has not rebutted any
of the facts mentioned in the publications
brought out by Andhra Government. whether
it is about education, irrigation, jobs etc.
They are there on record. T am very happy
to find that my friend, Mr. Kandappan. could
say, after going through the report, that
perhaps theie is a case for Andhra to
separate, though he might have said it in a
iocular manner. He also asked a verv
interesting question : How is it and why is it
that if such a remarkable chaoge has taken
place there should be such sustained agitation
in Telengana ? That requires an answer.

Let us see under what circumstances
Andhra came into bheing in 1953, At the
time of independence, what was the pnsition 7
The different political units in the eountry
were created due to exigencies of the political
situation and they had no logic behind their
crcation  Therefore, even at the time of
making the Constitution, there was a wide-
spread feeling that the States must be
redistributed in a certain rational way. That
is why article 3 provided that reoreanisation
of States can be made bv legislation bv
Parliament. Somebody called it a #in that
Andhra initiated the reorganisation of the
country on & lnguistic bhasis. Though the
sin has been aitributed to us, a great injustice
has been done to us., At the time of the
reorganisation, certain areas which must have
necessarily come to Andhra have been
unjustly denfed to uvs like Favtern Bactar,
Ganjam, Koraput, some areas in Bellary and
Kollar District, The SRC has mentioned
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some of these aress. Even though these
areas were denied to Andhra, the Andhra
people did pot launch any egilation. Now a
cruel joke is being prepetrated on us and
even this truncated Andhra Pradesh is sought
to ke divided further,

It is a historical fact that Andhras bave
been a neglected people. In the region,
there were two patterns of development. So
far as jobs were concerned, the Nizam never
had confidence in the local Andhra people.
He used to induct people from outside. In
industry also, people used to be brought from
outside. Therefore, the native Andhras were
riever given any fillip for development. That
is why today with the unison of Andhra,
people of Andhra fee] that after hundreds of
years, they have come together.

There is a new awakening all over
Andhra Pradesh and Telengana. At the
same time, the hegemony of ccrtain vested
interests, though it was indirect in the begin-
ning, is increas’ng. I do not want 10 go
into all that for want of time. As a result
of that, all these things started taking place
last year and there was agitation. Certain
people wrongly incited the people and there
was violence. The agitation went on for a
long time and it could not have been sustain-
ed for such a long time unless it was financed
by certain vested interests, Yet, everybody
has accused the Andhra Government and
ultimately Andhra Goveroment could not
control it. Now the situation has come (o
normalcy.

19.00 hrs,

In spite of all this agitation a large
section of the people of Andhra and Telen-
gana are still united. Even among these who
are pleading against integration there are
various shades and it is extremely difficult
to identify them. Among the followers of
Shri V B. Raju and Shri Konda Laxman
Bapuji also there are different view points.

Over a period of time the historical
process is going on and people are going to
adjust themselves. Whatever be their differ-
ences, due 1o historical process they will
take carc of themselves and we hope and
trust that a united Andhra will continue to

prosper.

DATTATRAYA KUNTE
Whea the ConstitutioD was first

SHRI
(Kolaba) :
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' framed there were part A and Part B States

and so on, Later op, we found that Part B
States were abolished. Yet, some how, if we
look at the administrative pattern we have
big States like U. P, bigger States in area
like Madhya Pradesh and, at the same time,
we have created Nagaland. Very recently
we have tried another experiment by creating
Meghalaya which is not 8 State really but a
State within a Siate In addition to that,
for certain historical reasons we may sav, we
have separate Pondicherry and separate Goa.
In all these things one does not see rthyme or
reason. The Government of India or this
House has been going from one expediency
to another. That is all one sees with the
result that it raised hopes in the minds of the
people that they can as well ask for n
separate State and get their difficult problems
solved.

Here are our friends from Andhra who
are now saying that Telengana shall mnot
separate. But will they remember that they
asked for separation from Madras, not on
the langusge issue at all 7 The argument
that they advanced was that if in Tamilnadu
area there were at Jeast 9 or 19—I do not
remember the exact number but I know that
it is not less than nine—towns and cities
with pipe water and drainage, there was not
a siogle town with underground drainage in
Andhra Pradesh. So, they were considering
the question from the point of view of the
comparative development or otherwise—I
would not like to use the word “dlscrimina-
tion"; | would say comparative development.

Now. having done that in 1956, because
they were alive to the position they entered
into a gentleman's agreement and Telengana
had some bepefits under the gentleman's
agreement. But as time passed 02 they had
forgotten that gentleman's agreement, They
are now again alive to that agreement and
want even to go a step further. But the
defence which Teleogana man lik- G. S.
Reddy gave was of his having to Import
teachers, lawyers, doctors and even agricul-
turists—what a fine defence he gave —and
if he was a Chairmen of a District Com-
mittee why conld he not enthuse the locsl
people there. One does not really under-
stand how the people of Telengana has
gone down so low in their intellectual capa-
city that they could not, with all the good
wishes of the Andhra people —rise up all
these years
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Now, whether it is Bhargava Committee,
or any other Commitiee, whether they
were entitled to Rs. 40 crores or Rs, 108
crores, it is admitied on all sides that
Telengana has not been given the benefit
of the money to which they are entitled.
My hon’ble friend, Shri Ramani, wa'ted to
say that Andhra should be more liberal.
These people are just arguing, “Why do
you offend.” This is really surprising. In
this particular respect now the Central
Government iy in a very difficult position.
First of all, the Constitution is there where
in ths maximum that the Central Govern-
ment can do is they can say under Article
3 we will make and unmake States. Beyond
that if they want to go. their writ does not
run now. There were days when because of
Pandit Jawahar Lal Nehru being there and
because of one party being there it ran but
now it does mot run, And when their writ
does pot run they must tell the people that
300 people might have been shot dead we
bave no avthority, we will privately ask the
Chiel Minister to hold an inquiry. If he
does not hold an inquiry they will keep
quiet,

SHRIMATI LAKSHMIKANTHAMMA
(Khammam) : Sir, 1 want to make one
clarification. The Home Minister of Andhra
Pradesh said that he would resign his
Minisiership if the numbecr is 300. According
to him itis 57. Even that is more. One
death is a terrible thing.

SHRI DATTATRAYA KUNTE : Even
if 57 lives have gone I have ouly said hold
ao inquiry to find out who is responsible,

The writ of the Central Government does
not now run. In addition to this there is
another factor which is affecting them, that
is, break-up of the Congress party and its
losing influence day by day in the country.
Therefore, what do we find 7 We found it
when Shri Lal Babadur Shastri became the
Prime Minister ; we found it on the second
occasion when the present Prime Minister
became the Prime Minister or was elected the
Leader of the Party. The provincial satraps
—the Chief Min‘sters—said the Working
Committer has npothihg to de. We will
contrel. They are really threatening. The
Parliament has to take note of this, The
Goveroment of India has to take note of
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this and not quietly &nd in its usual maoner
of the past talk of platitudes and advise the
people.

If they are able to deliver the goods, let
them say that they are prepared to deliver
the goods.

This Telengana question has been
debated in this House not for the first time
and hours have been allotted to it. At the
end the Home Minister will make a speech,
“I am very decply hurt and I would like to
do the best for them. But what can I do
I am not able to persuade Shri Brahmanand
Reddy." Thai is the burden of his song.

In that respect 1 must say that the
people in the areas concerned must also,
first of all, wake the responsibility. There
will be backwaid areas and there are back-
ward areas. The Forth Plan, which has
heen laid on the Table today, will elso
indicate to sou that with all ths pla.itudes
laid down iu the Plan there is no real effort
at bringing all these backward areas up to
the standard of the advanced areas, though
there have been promises galore,

1 may just give you an instance, 1 do
not wanl to hold any grievance; 1 can
fight my own battles, But, for instance, in
the State of Mahurashira the Chiel Minister
has said, '] agree thut konkan districts are
backward ureas, that they are suffering but
now I ami prospectively planning for the
next 15 vears."” When he was asked what
his present year's budgets showed, he said,
“*As yet we have not touched the imbalances
but when the new Plan comes, like the
moon that is promised to Ramcha: dra, you
will get it."”

What has he done 7 He has written to
the Planning Commission and, as it was
demonstrated in the Rajya Sabha, in the
backward districts of Maharashtra there is
his district Ycotmal and Chanda andthe
four district of Marathwada ; he has for-
gotten  the other backward areas in
Maharashtra namely konkan.

The Government of India has no control
over these satraps. Therefore my hon.
friends from Telengana must take note that
mere promises from the Home Mioister are
not going to help. The Government of
India also must understand that now becguse
of the Constitution and the party wrangle
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their writ does not run and, therefore, they
must be alive to the situation and behave
differently.

THE MINISTER OF HOME "AFFAIRS
(SHRI Y.B. CHAVAN): Mr. Chairman,
Sir, unfortunately, I could not attend the
debate at its earlier stages and, therefore,
could not hear some of the speeches of hon.
Members. but 1 have tried to acquaint my-
self with some of the points that they have

made. 1 heard the speech of Shri Goyal
and parily the speech of Shri Rueddy. He
began with a grievance that I had made

certain promises and commitments which 1
have not fulfilled. I would like to refer to
it briefly ; 1 do not want to go into the
details of that mtter.

1 had assessed the problem of Andhra
in May or June 1969 when 1 had visited
Andhra, If I remember aright | said then
that it was a peopel's movement and that
there was o spontaneity in the movement,
I have not revised that assessment. 1 have
always said that it is a complex «nd difficuit
problem which requited very careful aiten-
tion. I have not revised that assessment of
mine even now.

I bad expected that possibly we might
come to some sort of an undersianding in
the discussion here but hon, Member Lnows
that at that time | did not succeed in
persuading the people to withdraw the
agitation and the re.ultant discussion that
was contemplated in Delhi could not take
place, Therefore there was no quesiion of
withdrawing from are going back on certain
statements made. As far as the asvessment
of the characteristic of the demands or the
movement, is concerned, there is no d=nving
the truth in that even now, That has also
been repeatedly said by my hon. colleague
in the other House when he replied to the
debate on Telengena in Rajya Sabha. There
is no doubt that there is a justifiable
grievance of the people of Telengana about
two matters : one about their share in the
services and the other about there develop-
ment problems. On these to poiots there
was no doubt in the mind of the Govern-
ment of India and 1 do not think even the
Government of Andhra or even the Chiefl
Minister, Shri Brahmanand Reddy. has
refused to recognise these two positions.
These are the facts,
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MNow the question is how to solve this
problem. I sce that there is a basic differ-
ence, Theie are two views about this matter,
One is held by some people who try to find
out the solution by an agitational approach
aiming at the separation of Telengana.

The other approach to which I have
entended my mor.l support, my intelligent
support and my conscious support is to
identifly ihe problems of this area and to
solve those problems and *ce that theic is
no further scope for the grievance of the
people of Telengana as far as their develop-
ment i« concerned and their other aspirations
are concerned. We should think about ways
and incans, work out programmes uand see
that they are implemented. 1f we find there
are any difficulties, impediments, in the way,
you try to remove them, This was the basic
differsnce in approaches.

I do not want to repeat this because it
has been repeated several times and, there-
fore, | am not going into the details of it.
Immediately after the prob'em bacame very
serious the Prime Minister herself invited
all the leading members of the Telengana
political life to Delhi. We had some
successive discussions here and some seven
or cight steps were contemplated at that
time, that we shzuld do this and that. We
wanted to go into the problem of unemploy-
ment of the people ; we wanted to go into
the problem of the services and we wanted
to go into the development of Telengana
and muany other aspects. On 18th February,
the Government of Iodia issued a press
communique which detailed all tr.e problems,
the steps that were contemplated and the
steps that were taken, the committees
appointed, eic.

I want to repeat one thing. The bon.
Member, Shri Bakar Ali Mirza and the hon.
Memb=r, Shri Kunte, who spoke last have
tried to generalise the problem ; as to
whether there are no backward areas in the
country. Yes, there are backward areas in
the country, in different States and there
are regions also which are patently back-
ward, chronically backward. That is a
fact. There is no question of denying .

What Is the solution for it? The
regional development is one of the serious
probl:ms that the Planning commission will
have to deal with for years to come. The
real trouble starts were choose propose to
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make this a political problem from the point
of view of reorganizing the States. That is
the question 1hat we have to ask ourselves.
Some people have tried to find fault with
the reorganisation of States on linquistic
basis. Will, I do not want 1o go into that
controversial subject again. But I think it
was a universzl demand of the 50s, practi-
cally from ail political pariies excepting a
few individuals that it is much better to
1ationally reorganise the country or the basis
of languages. Personally speaking, 1 feel,
that was a wvery correct analysis and that

was a very correct decision that was
taken.
SHRI BAKAR ALl MIRZA : But

small States.

SHRI Y. B. CHAVAN : | am coming
to the theory of small States. The basic
approach that was adopted at that time was
to my mind the coirect approach. But in
all linguistic States there are bound to be

.eas which are more advanced and others
which are less advanced  There are
geographical consideration ; there are econo-
mic considerations and there arc historical
reasons for the backwardness of those areas.
1 think, we will have to go deeper into those
matiers because, as s the case wiilh
Telengana, there were different regions
which ultimately came together and there
historical reasons why certain areas were
backwird and certain areas were more
advanced. There were geographical reasons
also. Take, for example, Rayalascema,
Rayalaseema was backward not because it
was  with Mizam but ihere were certain
geographical reasons and certain climatic
reasons also, The coastal areas of Andhra

Pradesh are wveiy prosperous. But the
coastal areas of Maharashtra are nDot
prosperous. There are certain geographical

reasons, certain historical reasons so, what
is required is to identify these problems,
find out tht econouic reasons for it and
adopt an approach of special developmental
planning for these ereas.

Sir, this is a national problem. This is
not & Telangana problem. This is nota
Konkan prcblem. This is not 8 problem of
onc particulsr reglon alone. The regional
development and the regional imbalances
hiyve many aspects. If I can put it that way,
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the regional development and regional imba-
lances have different facets in this country.
Political aspect is one and 1 quite agree that
the responsible leadership at the State level
will have to 1ake a warning from Telengana.
Telengana is a warning not onlyto the State
of Andhra Predesh, 1 would like to say that
Telengana is &8 warning to leaders of all the
States because what is happening in Telen-
gapa msy happen in any other part of the
country. They will have to adopt more
serious approach to the question of planning
and devclopment of their States because
the question is not only of areas, it is also
of progress of the different social strata, The
poor naturally feel that they aie peglected.
That is also another aspect of it. If you
take merely regional imbalance, it will not
help. Therc are demands from the Adivasis.
There are some areas with are predominantly
owcupied by tribals, Those regions are also
backward. So, it is not merely the geogra-
phical reason. the historical reason but there
are also sociul reasons for backwardness of
certain regions. It is much better to look at
the problem of planning and development
from an entirely different view. This is
really speaking a national problem. This
is not a problem merely of organizing the
country again in small Stetes which isa
very pet theory of my hon, friend, Mr. Bakar
Ali Mirza. 1 have great respect for him
because he is one of the oldest nationalist
leaders i this country and | do value the
sentiments he has expressed. But, at the same
time, 1 beg to differ from some of his views
because trying to re-organize the country in
small States consisting of 4 or 5 Districts is
bringing in chronic instability in the country.
That is my personal view, 1 do not want to
commit the Governmeni to a particular
view. This is my persoval view that re-
organizing the country in small States
making them a sort of monopolies of a
group of politicians or a clique of politicians.
(Imierrupnions) Therefore, personally I am
not for any theory of small States. This is
another theory which I think. puts the unity
of this country in danger.

I do not accept the theory that the
present unity is because of some strength
of the army. 1 think this is perhaps the
most unrealistic not only ubrealistic but
basically unhealthy theory in the conditions
obtaining to-day. 1 have no doubt that
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although there may be some difficulties, etc.
the country is united because the people of
this country have decided to remain united.
T have no doubt about it, Can we say that
the different States to.day are united becanse
there is powerful armv sitling here and
people are together merely because it fis
prepared to intervene ? It is absolutely
wrong He has misunderstood the significance
the hist~rical significance of the unity of this
country,

Hon. Member, Shri Kunte, said that the
writ of the Central Government does not
run. Well, T beg to differ from him on that
point. It runs. It is wrong to say that it
does not ron,  Possibly it does not run in
the same sense ac in 1946 ar 1947 or 1950,
What he said is right, We have nnt got the
s*me ["arty ruling in all the Statzs, Well,
this a is a very natural thing to happen to-
day. What is the use of saying that one
party rule dnes not exist ? It can not be
expected to exist for all time to come
Possibly, the pressnt multiparty rule in
states may exist for decades to come. But
that does not mean that the Central Govern-
ment has lost its power to keep the unity of
the country.

SHRIM N.REDDY : It
its will,

has not got

SHRIY B. CHAVAN : Not atall. It
is because we are running our writ, There
is some sort of understanding in the country.
That is whv you are trying to persuade me
and I am trying to persuade you,

SHRI S, M. BANERIJEE :
reply to Gen Cariappa.

You can

SHRI Y. B CHAVAN : Sop, Sir, I don"t
thiok this is & the correct way of looking at
the national problems. Therefore, the
problem of Telengana is that there is a feel-
ing in the minds of the peonle of Telengana
that they should have a greater participation
in the political apporatus of the State. That
is the basic thing. I wish and I hope and
I think that it will be the effort of every
political Partv and every political thinking
man in this country, to see that this aspira-
tion is ultimately fulfilled,

And, therefore. in order to achieve this
I would make a request to all the Important
leaders of Telengane who are sitting here,
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They are im ortant people because they are
representing mlllions of people here. And,
even if they are angry, I would respect their
anger, bat T would make a request to them,
to adopt a more constructive approach.
Please give up this agitational anproach and
don’t think in terms of separatism. Ultimately
we have to work together, sit togsther, —if
necessary, quarrel also together,—but we
have to see that we ultimately come out with

some agre=d solution and agreed approach
to this problem.
SHRI M. N. REDDY : Why then

C. R. P stands between you and us 7

SHRI Y. B. CHAYAN : [ assure him
that C. R. P. is not sent there to separate
Telengana friends and Andhra friends. This
iv none of the business of the C.RP. The
C.RP. goes to help the State. Well, if
there is resentment, I will try to find out
why it is. But normally the C.R P. goes
there not to help any particular political
move, not to penalise any particular political
group. It normally goes, as you komow, to
help the State to main lain the law and
order. When we sent the C. R, P. to help
the situation in West Bengal, which Chief
Minister were we trying to help ? Ultimaiely,
the C.R.P. is an instrument which Is kept in
reserve by the Central Government for the
assistance of State Government whenever
the ask for it.

Naturaliy, it is not my desire that C.R.P,
should be used to suppress the democratic
will of the people of Telengana. But, at the
same time, I would make a request to the
people of Teclengana and their leaders to see
reason. You are dealing with the people
there : there are democratic ways of arguing
this matter. We are discussing various
things ; you can certainly create public
opinion ; that is a different matter. But why
create law and order situation in a beautiful
city like Hyderabad where trade was stopped
for many days. The university was closed
and intelligent young people who are trying
to take advaotage of the university education
were denied for months together the facilities
of education. It was not something that
vou waoted, that [ wanted. Therefore, Sir,
I would make an appeal ...

SHRI M. N. REDDY : Whal is your
final appeal ? -
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SHRI Y. B. CHAVAN : My final appeal

is what 1 iust now indicated. Let us give

up this agitational approach. 1 do pot
think there 1s any differen:e beiween the
people of Andbra and the people of Telen-
gana. The poor people of Telengana and
the poor people of Andhra have got the
same problems. T think it is the difficalty
at the power-level of politics that creates
difficulty in this matter.

Let us therefore try to take a more
constructive approach to see that the
problems of the people of Telengana are
genuinely solved,

In this matier, S:r, | can only assure the
Government of India's position that we will
certainly try 10 help as much as possibie
a feeling of cooperation and creaie conditions
for the proper development of the people of
Telengana.

SHRI M, N. REDDY : What about the
Round Table Conference piomised by you
in the Consultative Committee Resolution ?

SHRI Y. B. CHAVAN : 1 would like to
make that clear. We were discussing in the
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consultative committee and a suggestion
came, why cannot some leaders of various
parties in Andhra Stale sit together and then
T had said, I have no objectin to this thing.
But conferences can be called only if
there is a feasibility of evolving something
out of it, Merely to call a Round Table
Conference only to say that we have ngreed
to disagree, - there is no point in that

SHRI M. N. REDNY : Such a Resolu-
tion was assed.

SHRI Y. B. CHAVAN : | know. Asa
practical administrator I do mnot think it
necessary to call a Round Table Conference
when people have committed themselves to
different approaches permanently and to bring
them together would only be to ultimately to
declare that we have failed to achieve any-
thing. Thank you.

19,30 brs.
The Lok Sabha then adjourned 1til Eieven

of the Clock on Tuesvay, May 19,
1970/ Valsakha 29, 182} Saka'.
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